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THE CENTRAL EXGISE TARIFF ACT, 1985
, _‘ .-No. 5 or’ 1986 .

Lt ® . f_ :

[19th J anua'ry,' 1986,]
An Act to prowdc for tanff for Central dut1cs of excrse. |

BE-it enacted by Parliament in the Th1rty-81xth Year of the Repubhc

“of Indla as folloWs

1 (1) This Act may be caned the Central AExcise 'rariff‘A'ct, 193.5.
@) 1t extends to the whole of Ind1a

‘1t shall come into fcmce on- such datet ag the Central Government-

, : may, by not1ﬁcat1on in the Official Gazette appomt
g

2. The rates at Wh1ch duties of- exc1se shall be lemed under the Central
Excises and Salt Act, 1944 are speciﬁed in the Schedule.

3. (1) Where, ‘in respect ‘of any goods the Central Government js

N satisfied that the -duty leviable thereon. under section 3 of the Central
Fxcises and Salt Act, 1944 should be increased. and that circumstances";
‘exist Wthh render it necessary to. take 1mmed1ate actlon, the Central -
‘Govemment may, by Totification in the Official GaZette, _dJrelct an

amendment of the Schedule to be made so as to substitute for the rate
of dutv spectﬁed in the Schedule m reSpect of such goods-—- )

(a) -in. a case where the rate of duty as Spemﬁed in_ the Schedule
as m force 1mmed1ate1y before the issue of such notification is n11

a, rate of d,uty not. exceedmg ﬁfty per cent. ad velorem expressed in

any form or method' o . oL x;

(b) in" any' other case, a rate of du.ty whlch shall not be _more
'than twice the rate of duty specified in respect of such goods in the
Schedule as in force 1mmedlate1y before the issue of the said notx—

ﬁcatloa
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Provided that the Central Government shall not issue any notifica-

_ tion under thig sub-section for substituting the rate of duty in respect of

any goods as specified by an' earlier notification issued junder this sub-

section’ by that Government before such earlier notification has been
~approved with or ‘without ‘rno_\rhﬁe_atwns‘ under sub-section (2).

Explanation.—“Form or method”, in relation to a rate of duty of ex-

cise, means the basis, namely, valuation, weight, number, lengthk area,
volume or othér measure with reference to which the duty may be levied.

(2) Every notlﬁcatlon under sub-section: (1) shall be laid before each
House of Parliament, if it is sitting, as soon as may be after the issue of
the - notification, and if it is not sitting, within seven days of its re-
assembly‘, and the Central Government shall seek the approval of Parlia-
ment to the notification. by a resolution moved within a pemod of fifteen
days beginning with the day: on which the notification is so laid before
the House of the People and if Parliament makes any modification in the
notification or directs,.that the notification should cease to have effect,
the notification shall thereafter have effect only in such modified form or

be of no effect, as the case may be; but without prejudice to the vahdlty'

. of anyth1ng prevmusly done thereunder

3 For the removal of doubts, 1t is hereoy declared that any notlﬁca-
tion jssued under sub-section (1), including any such  notification approv-

ed -or medified under sub-section . (2), may . be rescinded by the Central

Government at any time by notification in. the Official Gazette,

a4 (2) T the, Central Excises.and Salt- Act,. 1944,—

amendmen{s . : '
of, (a) for the Words“‘Fn‘st Schedule”, 'wherever they occur the '
and coms- .  words and figures “Schedule’ to the Central EXCISe Tarn"f Act 1985”'
tructiont of . " ghall be subst1tuted '

references

t;}r;?e' o o C(b)in sectior: 2, for clause &, the followmg clause shall beZ’
‘Schedulg + o+ subst,ltuted namely: —

to, Act 10 o - ST . '

of 1944, . (f) manufacture 1ncludes any process,—

(1) mc1dental or ancﬂlary to the completllon of a manu-
factured p1oduct

(n) which . is spemﬁed in relatlon to -any goods in. the

Sect1on or- Chapter Notes of the Schedule -to the Central
Exmse Tariff Act, 1985 ‘as amountmg‘ to manufacture,

Y

Vano‘[ the wetd “mantfacturer’ sha11 be -
“ahd shall‘ificlude not' only " a person who employs hired labouft
- in the production or manufacture of excisable -goods, but also

s any person whp engages in thelr productmn or manufacture ‘on
ms 0Wn account,’, " :
St R

((2) the Fll.’:t Schedule shall be onutted

“(2) Any reference to the expression “F1rst Schedule to the Central

Fxeises and Salt Act, 1944” in any’ Central Act. shall, on. and afte:r the
‘commencement of thig Act be construed:as a- reference to the Schedule’

to "hls Act,

constryed accordmgly

1 of 1944
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- THE ' SCHEDULE-~EXCISE TARIFF
(See: section: 2)

Rules for’ the mterpvetatwn of thm Scheaule ;

§

<L The tltles of Sectiong ald Chapters are prov1ded for:ease of- refer- :
rence only; for legal purposes, classification shall be ‘determined accord-~

mg to the:terms of the headings and any relative Section or Chapter;
-:Notes .and, prov1ded such headings or Notes do not othervvlse reqmre,
accordmg to the provisions hereinafter contained:. : o '

2. (a) Any referen,ce in a heading to goods shall be taken to mclude
a reference to that goods incompiete or unfinished, prov1ded that, the
incomplete. or unfinished. goods have the. essential character: of the com-
;__plefe or finished goods. It shall also be. taken to include a reference. to
- that goods complete or finished (or fallmu_g:v to -be:classified as complete
~ or finished by virtue of this rule) removed = unassembled . or -dis-
assembled. : o -

(b) Any reference in a heading’ to ‘4 material or substance shall be

‘taken to include a‘reference to mixtures or combinations of that mate-
" rial or substance with other materials or substances. Any reference to

goods of a given material or substancé shall be taken to include a refer~

ence to goods consisting, wholly or,partly of such material or substance,
The ‘classifieation of goods consisting of more than one materlal or. subs-
:"tanlce shall be accordmg to the prlncclples contamed_ in rule 3.

s

3 When by apphcatmn of sub-rule (b) of rule 2 or. for any other rea-

. son, goods are, prima facie, claSS1ﬁab1e " under two ‘or more headmgs,a

“class1ﬁcat10n shall be effected as follows

(a) The heading whlch prov1des the most spec1ﬁc descrlptlon L

shall be preferred to headmgs providing a more general description.
However, when two or more headmgs each refer to part only of the
materials or substances-contained in ‘mixed or compo ite goods or "to

part only of the items in a set, those headmgs are to be regarded

. as equally specific in relation to those goods, even if one of them;
gives. a more complete or precise deserlptlon of the ‘goods. - '

(b) Mixtures, composite goods ooqsmstmg of -different’ materials

or made up of different compenents, and goods put up in sets, v‘

- which cannot be classified by reference to (&), shall be claSS1ﬁed as
" if they consisted of the material or component wh1ch gives them their
essential character, insofar as ‘this ecriterion “is apphcable -

(¢) When goods cannot be classified by reference to. (@) or (b), :
_ they shall be classified under the heading which occurs last in the

numerical order among those which equale merit conolderatlon

4. Goods whlch cannot beée classified in: accordance ‘with. . the - above.
rules shall be classified under the heaqu approprlate to the goods to
which they are most ak'ln ‘

5. For legal purposes, the classification of goods in the sub—headmgb of
a heading shall be determined according to the terms of those sub-hiead-
ings and any related Chapter Notes and, mutatis mutandis, to: _fche
“above rules, on the understanding that only sub-headings at the same
level are comparable For the purposes of this rule, the relative Sectlon
Notes also apply, unless the context otherwise. requires,
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o ; :' 'Geneml Explwnatmy Not‘eé

- .

1. Where in column (3) of this Schedule, the descnptlon of an’

article or group- of artlcles under. a heading is, preceded by “<”, the. said
" article or group of articles shall be taken to be a sub-claqmﬁcatlon of the

~article or group of articles covered by the said: heading, “Where, how-
-ever, the description of an article of group of: articles is preceded by,

“. .- the said article or group of articles shall be taken to Be .a -sub- =

classﬁicatlon of the immediately precedmg descrlptlon of artlcle or group
of, artlcles which, has- REAN : (

2 The abbreV1at1on “%” in colummn (4) -of thig Schedule in re]atlon to -
- the rate of duty indicates that duty on the goods to which - ‘the ‘entry
relates shall be charged on the basis of the value of: the goods a5 defined

in section 4 ‘or the tariff value fixed under sectlon -3 of “the” Central B

| Excises and Salt Act, 1944 (1 of 1944), the duty - being equal to such -
" - -percentage of the value or tatiff value ag is indicated’ in that oolumnr :

SECTION - I '
 ANIMAL PRODUCTS
' NoTes

1 Any reference in this Sectxon to a partxcular genus or spemes '
“of ‘an animal, except ‘where" the context othervnse requires, mcludes 28
reference to the young of that genus or species.: :

7 2, Except where the context otherwise requlres, thro'ii:gholrlt' thls
" Schedule any reference to “dried” products also covers products ’Whlch
Exave been dehydrated evaporated or. freeze-dmed

(‘HA.PTER 2 o

MEAT AND EDIBLE MEAT OFFAL
1 This Chapter does net cover: E o

~

“(a) Prodticts of the klnd unﬁt or unsultable for human consump-
tlo’nw . ) : ' ) P ! .

, ﬁ,b) Guts bladders or stomachs of ammals (Chapter 5) or an1s= »
mal bBlood (Chapter. 5 -or-30); or : : :

(c) Ammal fat, other than pig fat (Chapter 15)

_ 2, This Chapter covers products, which are chﬂled frozen and sale
ted, in brme, dried or smoked’but not otherwise prepared

—~—ca

" Heading - ’Sub- . Description of g00ds S -Rate'-of_ duty .
No. heading : ' S S ' e
B No.

02.01 ~ozo1.00 ~MEAT AND EDIBLE MEAT ~OFFALS =~ Nil =

o = - : . S T
e ™ TR - - . TR el
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jwle . CHAPTER'3 S
F TSH AND CRUSTACEANS ‘MOLLUSCS AND OTHER‘.- AQU ATI‘C
. ’ INVERTEBRATES gl e
k Norme

‘1. This Chapter does not cover:
(a) Meat of marme mammals (Chapter 2)

(b) Fish (1nerud1ng livers and roes thereof) or: cr'us__taceans, mol-

luscs or other aquatic invertebrates, -dead and unfit or unsuitable

- for human consumption by reason. of either’ their species or their -
‘condition (Chapter 5); flours, meals and pellets of fish or of crusta* ‘

_ceans, molluscs ‘or other aquatlc' 1nvertebrates unﬁt for human~
consumptmn (Chapter 23), or - ov.o i :

(c) Cav1ar or cavlar subst1tutes prepared from ﬁsh eggs
(Chapter 16) . : S ;

2. This Chapter covers products which are chilled frozen and salfed,
in brine, dried or: smoked but not otherw1se prepared and crustaceans,
in shell mmply bo1led in Water

) ¥
i : J

Headmg ' Sub- Lo Descrrption- of goods =

o “"'Rate of duty
: No. - headlng o '
’ . ’ -,'.No R ) - > .
W @ e @

03.01 - ogor.00 FISH AND CRUSTACEANS, MOILUSCS - Nil
" ~AND OTHER AQUATI( INVERTE- | - -
: BRATES o

| CHAPTER 4

'DAIRY PRODUCE EDIBLE PRODUCTS OF ANIMAL ORIGIN NOT.
S , ELSEWHERE SPECIFIED OR INCLUDED

Norrs

TR B The expressmn “M1lk” means ;full cream mllk or partlally or
o cdmpletaly sk;mmed mklk s ¥

9. Products obtamed«;by the concentratmri of whey and W’lth the
addition of milk or milkfat are to be classified as cheese .in heading No.
04.03 prov1ded that they have the three followmg charactemstlcs —

(a) a milkfat content by Welght of the dry matter of 5 per cent.
or more;

LT

(b) a dry ‘matter content bv wexght of at least 70 per 'cent but
not exceeding 85 per:: cent and '

() they are moulded or. capable of bemg moulded

3. In this Chapter the expressmn “umt -containier” means & con-

tainer, Whether large ‘or sma]l (for. example tln, can,” box, jar, bottle,
bag or carton, drumi, barrel or. ganlster),

o mmed quahtlty of number;

_des:tgned to hold a predeter-
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-4, Headlng No. 04.04 apphes, ‘inter alia, to butter-mllk curdled milk, "
" cream,. yogurt, whey, curd, and products consxstmg of natural - ‘milk . .cons-~
" tituents, whether "or not containing added sugar or: other sweetemnd

matter or ﬂavoured or contammg added fruit or cocoa.

Heading ‘

No.

Sub-

heading

No.

Descript‘ion of goods

Rate of __duty -

:(VI‘) S

@

@ N S

@

04.01

., 040112

 04.02

0402.10

0404

.0401.11

0401.13

‘0401 14

‘ 0‘4071 go :

' MILK AND CRFAM CONCEN-

TRATED OR CONTAINING

- ADDED SUGAR OR OTHER

SWEETENING MATTER
-In or in relation to theé manufacture

of which any process is ordinarily
carried ‘on wit

or not, put up in unit containers

", and ordmarlly 1ntended for sale _

- -Sklmmed milk: powder, spec1a.lly
prepa.red for feeding infants '

- -Slummed ‘milk powder, other than

- powder SpCClaHy prepared for
feeding infants, put.up in unit
- containers and ordmarlly 1ntended'
- for sale - ; A

- -Concentrated (condensed) m11k

" in unit containers and ordmanly
- intended for sale

‘= «Other
" .Other

. BUTTER, WHETHER PASTEU- '

oo

0403pr '

0403.90

" 0404.00 -

"RISED OR NOT .

-In orin rclatmn to the manufacture T

of which any process is ordinarily - .
' carried on with: the a.xd of power .

' -Other

GHEESE, PASTEURISED OR

¥ PROCESSED

=Inorin relation to the manufacture”

- of 'which any process is ordinarily
carried on with the a1d of power

-Other = L -

'OTHER DAIRY PRODUCE; EDI-
‘BLE PRODUCTS OF ANIMAL
ORIGIN NOT' ELSEWHERE -
bPEGIFIED OR INCLUDED

_the aid of power :.

_-v -F lavourcd;milk, whether sweetened o

- whether sweetened or not, put up'

N

15%

N 5%

NI
N

' Io% o

- 15%

N

CNil -
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S e . CHAPTER 5

PRODUCTS OF ANIMAL ORIGIN, NOT ELSEWHERE SPECIFIED |,
‘ o - OR IT\ICLUDED‘ o S
e No'ms
1 This Chapter does not cover: -

(@) Edlble products (other than guts, bladder§ and stomachs of.
anlmais whole -and plece‘s thereof and animal blood, 11qu1d or dried);.

(b). Hides or skins (mcludlng fursklns) and parmgs and slmxlar
Waste of raw hides or sklns or . ;

(c) Animal textlle matenals, other than horsehalr and horsehalr
Waste (Section XI) :

Heading Sub- : D'e;s_cnption of goods IR Rate of duty
No. heading N o :
. : NO‘_ p
®w @ @
050t  osonoo  PRODUCTS OF ANIMAL ORIGIN, . Nil
| NOT ELSEWHERE SPECIFIED -
OR INCLUDED
| SECTION n o
VEGETABTE PRODUCTS
' NOTES ’

In this Sectlon, the expressmn unlt 'c'ontamer meang a contamer .
whether large or small (for éxample _tin, can, box, jar, bottle bag or. -

.. carton, drum,, batrel or camster) de51gned to hold a predetermmed '

quan.tlty or number.
” CHA‘P'I‘ER 7 : .
' EDIBLE VEGETABLES AND ROOTS AND TUBFRS

N OYES

1. in this Chapter the word “vegetables includes - edible md;h?
rooms, t truffles, -olives, capers, ‘marrows, pumpkins, aubergl‘nes, sweet.

~.corn (Zeq mays var, suicharata), frults of the genus Capsicem or of the . -

genus Pimenta, fennel, parsley, chervil, tarragon, cress and sweet mar]o—
ram (Majorana hortensis or Onganum magomna)

2. Thls Chapter covers all. drled vegetables of the klnds other than: — -

(a) sweet corn in the fmme—uours g‘roats meal pellets, grains
‘hulled, rolled, ﬂaked pear]ed shced or ‘kibbled - (Chapter 11),

'(b) flour, meal and ﬂakes of potatoes (Chapter 11);
(c) flour and meal of dried Iegummous vegetables (Chapter 11)

3. However dried ot crushed or ground fruits of the genus Capsicum
-or. of the ganus szenta are excluded from this Chapter (Chapter 9)
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Heaclmg Sub- - Description of goods
. No. heading"‘- R

" Rate of duty’

-

®. @ e

(4)

oy0r. .+ . DRIED VEGETABLES, INCLUD- =

ING ..POTATOES, ONIONS -

. AND MUSHROOMS, WHOLE,

- . QUT,, SLICED, BROKEN OR."
oo ING POWDER BUT NOT FUR-
- THER. PREPARED ~DRIED
' LEGUMINOUS VEGETABLES
- 'INCLUDING PEAS AND BEAN S
SHELLED, WHETHER OR
NOT SKINNED OR SPLIT

" 0%01.10 - -Put up in unit COnta_lners and ordl-
ot nardly 1ntended for sale

. 0701.90 . iOther

oj.02  o0y62.00 OTHER EDIBLE VEGETABLES
L T ROOTS AND TUBERS -

- 15%-

N
_'Nil.-

Lo ~ CHAPTER s

. Noze

 This ‘Chapter Hoe§ ot cover inedible fruits or nuts.

EDIBLE FRUIT AND NUTS PEEL OF CITRUS FRUIT OR MELONS

- ‘Heading ©~~ Sub- = - Description of ‘g(;()}(is' -
T e

No. - heading;
No.

' Raté ofd_ﬁty__ h

@ e |

08.01 : EDIBLE FRUIT AND NUTS; |
© .. ... BEEL OF GITRUS FRUIT
OR MELONS

i

: {1, ~.not containing any added .ingredi~
- .ent, including -sugar. or other
sWeetemng matter o T

Q0 -CDther

sl;lt up: in. umt containers and ord1-; s
natily’ intended for sale, whether o1 N

o V:'.I-‘(f)% Lot




ok108s] cemszmseTanﬁ o
cerds i St CQFEEE}‘;];EA AND SPICES
- NOTES

1 In headmg No 0901 ‘Coﬁ?ee’ means the sgeed of the cotfee tree

2 For the purposes of heaamg No. 09 02, b]endlng sortmg, packmg, or .

, ref)aélifing‘ ifito" c'maller containers shall ‘amount §4- “maﬁufacture

e

Headmg i&f»'%Subs —— Rp.’re of dpity

No. -

"HUSKS AND:. bKINS GOFFEE
SUBSTITUTES GONTAINING
GCOFFEE - IN ANY. PROPOR-

' TION

P41 Pt - B
FRIASY 0y

-Cur(.d COifee

7 ogox Gy -bemla and hxcelsm' SO 57778 ‘per qumtal

5. 100 per quintat

'oigfu 90 -Other

not exceedmg 25 grams ancl or-. . ,(;)lu.r the.. duty for =
dlnarlly intended for sale tocon grihe  thme bcmgv

mers in -that pack ‘ “leviable. under
. sub- headmg '

ogoz 12 - -Packed in unit con tainers of content Re 1 pcr kllogram,

-héadmg ,

g : exceeding 25 grams but not plus aHesduty for the
e - exceeding 20 kilograms, whether or  time being leviable
R ~ not ordinarily intended  for -sale = undep rgib

to consurmers m that pack o oqo2 19,

0902 . 13 - «Packed in bags for rctall consump-e 10% ,t;{u.r th(. duty
" tion, known ' as ‘tea bags - [for -the inie being -
~ leviable under sub-

oQ@z .19 = -Other
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- Heading  Sub-heading - Description ofgoods ~ Rate of duty
No. ~ No. SR o _ L '
@ @ @ W

1 , © JTea waste: | e ’
" 0go2.a1 - +Denatured T Nil

0902.29 -A-Other'. Rs. 2 .per kilogram .

0goz.90 -Other - Rs 2 per kilogram

. 09,08 . SPICES .
- 0903. Ib =Ground or powdered, put up in unit - Nil
‘containers and ordinarily inten-
ded _for sa.le . _
0903.90 <Other S Nil
.. CHAPTER 11

PRODUCTS OF THE MIILLIN G INDUSTRY MALT S'I'ARCHES
INULIN WHEAT GLUTEN

NOTES L e e

1. Thls Chapter does not COVver:. A
- (a) Roasted malt put up as coffee substltutes (headmg No 09.01
. or 21.01); -

(b). Prepared’ ﬁours, meals or starches of headmg No. 19 01
(¢) Cotn flakes or other products -of heading No. 19.04;

(d) Vegetables prepared or preserved of headmg No. 2() ()1
(e) Pharmaceutical products . (Chapter 3(}), or

(f) Starches having the character of perfumery,
toilet preparations (Chapter 33). L

¢
4

_cosmeti_t: or
‘9. Products from the milling of cereals hsted below fall in this.
Chapter if they have, by weight on the dry product, with a starch con-

" tent exceeding 45 per cent. and an ash content (after deductmn of any’
added mmerals) not exceedlng that 1nd1cated in the 11st _

—

 GEREALS ASH
' - CONTENT
VA (1) Wheat end rye . .. 2.5%
(5) Oats ™ . GO e Y
{4) Maize (Gom) and grain sorqhum . 2%
6 Rice . . . o 1.6%.
(6) Buck Wheat |

. 4B

* " Otherwise, fhey fall in Chapter 2.
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Headiné Sub; - Description of goods ’ Rate of duty
' heading No. : ' R A
NG R N e (@
11,00 ' L PRODU GTS OF THE MILLING
' : . INDUSTRY . INCLUDING -

- CEREAL FLOURS, CEREAL -
GROATS, MEAL, GEREAL .
GRAINS AND FLOUR MEAL -
OR FLAKES OF VEGETABLEb

~@Grains, hulled, rolled, flaked, pearled,

" sliced or kibbled, of barley or -
© oats: .

1161,11 - ~“Put upin unit containers andordmarlly 15% .
) 1ntexndcd for sale -

“ 1101, 19 =~Other : o Nil

ilot.gq -Other products of the milling industry O Ni

11,02 .1102.00 MALT o _' - - !2% e
1,03  STARCHES ‘ o
‘ 1103.16 -In orin relation to the manufacture 15%

" of which any process is ordinarily
~ carried on with the ald of power.

A 1103 903 -Othcr i . ’ _ - Nil
ti.04 1104.00 INULIN; WHEAT GLUTEN, @
S ‘ WHE’IHFR OR NOT DRIED ~ ~ ° -
CHAPTER 18 '
LAC; GUMS, RESINS AND OTHER VEGETABLE SAPS AND
| " EXTRACTS ,‘

Nortes -
1. Thls Chapter does not apply to: A

(@) L1quor1ce extracts contammg more than 10 per eent by

o v(rexght of sucrose or put up as confectionery (heading No. 17.04) ;

(b) Malt extract (headmg No. 19 01), , :
“(¢) Camphor glycyrrhmn or other products of headmg No .29, 06_

| " ,_"or 29.11; £

(d) . Medlcaments or blood grouping reagents (Chapter 30), ,'
(e) Ta:nmng or dryelng extracts (C’hapter 32);

(f) Essent1a1 oils, concretes, a‘bsolutes and resmoids or aqueous

- distillates and agqueous so]utmns of essential oils (Chapter 33); ar

(9) Natural rubb.er, ‘balata, - gutta—pe;cha, guayule-, ~chicle or
similar natural gums (heading No; 40.01), . -

ot



~ materials of a kind used primarily in the manufacture of textiles, however -

00 - o - Central Baxcise: Tariff © (ifser 5o
-2, This Chapler does not include éxtract__of opium._' .
Headiﬁg © Sub- - . Description of good< - '3‘:Rate of duty
No. - - heading No. ' e o

W @ (3 . @
1ot . LAG; GUMS, RESINSAND OTHER '
. - .VEGETABLE: - SAPS - ' AND
: EXTRACT% TR .
1301.10. . -Lag T 0T L "~ Nil
oo e L.

- A‘_CHAPTER ST -
VEGETABLE PLAITING. MATERIALS; VEGETABLE PRODUCTS,
© NOT ELSEWHERE SPECIFIED OR’ INCLUDED

Nocms

1 Thls (,hapter does not cover the followmg produ,cts wh1ch are to
be classifiedin Section XI: vegetable materialsor /fibres : of vegetable

prepared, on: bther wegetable rhaterials which' have' undérgohe treatment
so as to re(_? der them suitable for use only as. textlle materials.

2. ‘This Chapter apphes, inter alia, to bamb00s (Whether or not

spht sawn ]engthw1se ~cut to 1ength rounded at the ends, - bleached ren-

The headmg d.oes not ap-

' ply to chlpwood (Chapter 44) wood Wool (Cha‘pter 44)

' Headmg - Sub-
“No.. ~ pheading:’
. . " Ne.

ABLE “PROT
DUCT ;i NOT ELSEWHERE,
SPECIFIED OR INGLUDED

i

j VEGETABLE WAXES o
) CHAPTER 15 LeE oo Ll ‘-i:.mvi:. H \\5 R
ANIMAL OR RRGRTABLE" FATS “AND 'OILS AND  THE

AGE PRODUCTS, PRFPARFD EDIBLE FATS; A AT




. decompoeses and sapomﬁes them).
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)_Greaves and res1dues of Cnapter 23 . \.
"(e) Fatty acids in an ‘isolated state, prepared Waxes, i ay
ments ‘paints,- varmshes s0ap, perfumery, cosmetic - .or - toilet. pre-
paratlons, sulphonated oils or other goods of Section VI; or *%

- {f) Factice denved from oils (Chapter 40). - = - hoe g

_ 2. Soap-stocks, 011 foots ‘and dregs, stearin pltt,h glycerol plteh and
_ wool grease reaxdues fell in heading No. 15.07. -

3. Thi'this Chapte1 the expression ‘fixed’ vegetable 0il§’ ‘mealns - oils
whichq¢annot easily be distilled without decomposition; which are - not
. volatilézand which ‘cannot be carried off hy vuperheated steam (Whlch

Heéading Sub- '. Descmpuon of goods : o '. Rate of ddty -
No. headlng No : . _ - o ‘ .
15.01 1507.00 ANIMAL (INGLUDING FISH) %Y

““FATS. AND OILS, GRUDE,
- REFINED OR PURIFIED :

’XED VEGETABLE OILS THE‘ Nl e

" 15.e2  1R02.00°

OIL, KARANJ on,,
GOTTON SEED OIT. RIGE
BRAN OIL; KHAKHAN OIL,
“PALM OIL, WATER MELON
OIL; SAL OIL,MAHUA"OIL,
KUSUM OIL, RUBBER SEED .
OIL, MANGO 'KERNEL ‘OIL, ,
"KOKUM OIL, DHUPA OIL,
_UNDI ~ OIL, 'MAROTI OIL,
““PISA OIL AND  NAHOR OIL |
AND THEIR FRAGTIONS

FIXED . VEGETABLE OILS
SeNRE OTHER THAN THOSE OF
e i e HEADING NO. 15.02 - : :
1503.10 ~Which have undergo'ne, subsequent Rs, 100 per tonne
‘:to their. extraction, any one:er i ;
ore of ‘the - follorwmg proceSs ;
namely ' o

“(1) Treatment w1th a.n alkah or acld o
(2) Bleaching :
o () Duodorxsatmn '
1o 886 .Other

bestin

15.04 1504.00 VEGETABLE FATS AND OILS
77T UAND THEIR  FRAGTIONS,
PARTLY OR WHOLLY HY-
 DROGENATED, "INTER= ...
°  ESTERIFIED, RE:ESTERIFIED
""" OR ELAIDINISED, WHETHER' °
‘. OR NOT REFINED BUT NOT

FURTHER PREPARED :

‘ INDUSTRIAL MONOCARBOXY—
© LIG FATTY AGIDS; ACID OILS
_FROM REFINING; INDUSTRIAL
ATTY ALOOHOLS R

REALIBTS




. :1'*02‘ ;

. Hoadmg
No =

‘ 'Sub-r - : Dgscription of goods .
' headmg No . :

Central Excise Tariff -

. [acz & -

: 7'Rat:‘cr of duty -V

(Al )ka .k

~15.06

15,07

y | 15.08

@ e o

%)

GLYCEROL  (GLYGERINE);

GLYGEROL  WATERS AND

~ GLYGEROL" LYES
«Glycerol (glycering) 3+ -

: .1506 1t - «Unrefined

1506.12 - -Reﬁned i .
1506.20 <Glycer ‘ol waters and glycerol lyes-

1507.00 _VEGETABLE WAXES (OTHER
- THAN TRIGLYCERIDES) .

- BEESWAX, ' OTHER ' INSECGT

C15%
- 15%

E 15%
2%

 WAXES AND - SPERMACETI, - -

- WHETHER. OR§ NOT REFIN-"

"ED_OR CGOLOURED; DEGRAS,

RESIDUES RESULTING FROM

o THE TREATMENT OF FATTY
. SUBSTANGES OR ANIMAL OR
D VEGETABLE WAXES . =~ -

. MARGARINE;. EDIBLE MIX--

. TURES = OR  PREPARATIONS
" QF ANIMAL . -OR VEGETABLE

. FATS; ANIMALOR. VEGETABLE
FATS AND OILS, BOILED, gOXI-

DISED, DEHYDRATED, = SUL-~
PHURISED, BLOWN, . POLY- - .

" MERISED = BY  HEAT .  IN

- VACUUM -OR IN- INERT .GAS -
" OR OTHERWISE CHEMICALLY "
'~ MODIFIED;  INEDIBLE ~ MIX.
.~ TURES OR PREPARATIONS OF -
- FATS. AND - gOILS OF - THIS .

- CHAPTER .

71568'.10  <Linoxyn = .

' 1508.90_ . -Other

0%

SECTION IV

o PREPARED FOODSTUFFS BEVERAGES AND VINEGAR
AR TOBACCO AND MANUFACTURED TOBACCO

‘ In this Section, the expressmn ‘anit contamer
. “whether large or small (for example, tin, can, box, ]a:L, bottle, bag er

- SUBSTITUTES
‘Nore

means a container

“carton, drum, barrel or camster) designed to. hold a predetermmed

- quanhty or. number

CHAPTER 16

'__' PREPARATIONS OF MEAT, OF FISH OR OF CRUSTACEANS,

MOLLUSCS OR- OTHER

AQUATIC INVERTEBRATES

) Hcadmg Sub-

Desm iption of goods . Rate of. duty
* Ne. - headmg No - ' .
L @ (8 @)
.16.01 ‘ : PREPARATIONS‘ or MEAT OF '

- FISH OR OF GRUSTAOEANS

© MOLLUSGS = OR OTHER : E@a
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Headmg; _'S.ub-'. '~ . Description of goods- . Rate of duty...- ‘
No. ~ heading No. - - B T R

@ @ . @ . @

-AQUATIC INVERTEBRATES, -
INGLUDING SAUSAGES AND

- SIMILAR  PRODUCQTS, - EX-
TRAGTS AND" JUIGES, PRE-.
'PARED ORPRESERVED FISH
AND CAVIAR AND GAVIAR :
SUBSTITUTES ' -

~Put up in unit containers and Jordx- o
narily intended for sale :

. 1601 11 = ~Cooked, peeled andﬁoza»n prawns . - Nl -
and shrimps . ; e
1601 lg --Othcr 3 ) L : _iﬁ% .
.1601.90 -Other. ‘: N . - ',. : .. Nil
: CHAPTER 1‘7 . '
SUGAR .AND SUGAR CONFECTIONERY
1 Thls Chapter does not cover A “. oL : :_ o .

(a) ‘Sugar confectmnery contammg cocoa. of Chapter 18;

(b) Chemically pure sugars (other than sucrose, lactose mal-?___
tose, glucose and fructose) and otner products of headlng No.. 29 18;
" er A

((3) Medlcaments and other products« of Chapter 30

2. For the purposes of th1s Chapter ‘Sugar’ means any form .of'
_sugar in which the sucrose content, if expressed as a percentage of the
: matenal dned to' constant. we1ght at 105°C would be more than 90.

3 F‘or the purposes of. thlS Chapter—-..

_ (a) ‘khandsari sugar™ means sugar in the manufacture of wh;tch
nelther a vaguum ‘pan nor a,vacuum: evaporator is employed;

(b) palmyra sugar’ means -sugar :rnanufactured from” the Julce o

. of the palmyra palm or from jaggery obtamed by b0111ng~ the juice -
' of the palmyra palm g

) ' Hoading Sub- o Des_cription__ of goods - - Rate,.of du'ty B
No. heading No. - _ _ : L o ' .
R @ @
1701 .~ -~ GANE OR BEET. SUGAR AND -
S CHEMICALLY 'PURE SUG-

-ROSE IN ‘SOLID FORM -

“Y901.10 -Sugar, in or in relation to the manu—"l ©Nil
. facturé of whichno prosess-is ordi= - o '
- narily carried on with the . ald
of power :




e

o4 Central Excise Tariff - fiker 5&‘5 '_
Héadmg “Sdb- . ‘Description of goods e ofzdduy;éi
- . Neo. - -heading No ' A o oYL
@ . S @ SRR ) R

1701.20 -Khandsar1 sugar ‘

-Gane sugar, other than khandsarr
! sugar :

1701 g1 - -Reqmred by the Central Govern- Rs. 17 per quintal
ment to be sold under clause.(f) of.. . '
sub-section (2) of section g of the

* Esseritial Gommodmes Act 1955 .

: (100f1955) . . jrwts
: f,,1701 39 --Other S g L Reaw

per quintal‘
: ‘..} . '12% . _.

i 1701, 90 - —Other

17.08 ~° . OTHER SUGARS, INGLUDING
e - GHEMICALLY PURE LAGTO--
\SE, - MALTOSE, .GLUGOSE. . .
' PAND FRUGTOSE. IN - ANY
- FORM AND PREPARATIONS
' THEREOF; SUGAR SYRUPS .
* - “NOT CONTATNING: ADDED -
.. FLAVOURING OR QOLOUR- .
"’ ING MATTER; ARTIFIGIATL ¥
- .. HONEY, WHETHER OR NOT . -
. 'MIXED WITH = NATURAL
HONEY ; GARAMEL N

. -=odher sugars, mcludmg chcmlcally
pure lactose, — maltose, ° glucose
and fructose in any form ;

r - -Palmyra Sugar N

102,19 »-Other

ERRTNY -Preparatlo'ls of other sugars

In_ wluch the reducmg sugars express-
ed as anhydrous dextrose amount
Yo mmore than 80% by wexght

1702, 21

1702, 29 »--Other

Y 702 30 -Sugar syrups Dot containing added
: flavouring or colouring matter; 't @il
artificial honey, -whether ‘or not

_ L ~mixad w1th naturalhoney,caramel_ B o " ‘

’.17.0‘3 R MOLASSES RESULTING FROM . e
L THE E‘{TRAGTION OR RE—' - i PR
FINING OF SUGAR . SR _

11703. 10 -G'a.ne molasses produoed in thc ma- .

pan process

1 703 .90 _.-Othcr

| et L i 2 o NI . ‘.
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Hcadmg Sub- '- o -Deis'cri"tion.()f ooe’ts' ; o R t fd {
No. hcadmgNo : om0t & N \aGO “-Y
L R B 7)]
¥7.04 . SUGAR GONFLGTIONERY (IN-
S . GLUDING. WHITE - GHOGO-. -
“ LATE), NOT GONTAINING
GOGOA ‘ ' '
' 1704, 10 - Ghewmg gum, whethcr or not sugar . io%
coaLPd - . N
' 1"';04‘.96‘- Other - ' R 12%,
_ GHAPTER 18 -
COC‘OA AND COCOA PREPARATIONS
: . No'rzs - R
1. Thiz Chapter does not: cOver preparatlons of headlng No 04, 04, o

19.01, 19.04, 19.05, 2105 22,02 or 3003

.2. Heading No. 18. 04 includes sugar. confectxonnry * containing cocoa
and oth°r food preparatmns con’tammg cocoa. : D

o He_ading_. ' Sub-', C 'Description of'g'oo‘ds, S . Rateof d{;.ty -
.- No., “heading - <+ 0 7 _ I o
. 7 'NO_'
L I B ¢ B @
18.01  1801.c0  GOCOABUTTER,FATAND OIL  12%

© - 18.02 1802.00 CGOGOA POWDER, -WHETHER + 10%
S : - OR  NOT  GONTAINING

~ ADDED .SUGAR OR OTHER

SWEETENING MATTER

18.03 '1803.00. GHOGOLATES IN ANY FORM,. . io%
7" " WHETHER OR NOT GON- = -
. "TAINING NUTS, FRUIT KER- .~
- NELS ORFRUIT‘% INCGLUD-
ING DRINKING GHOGO-

- LATES S
18.04  1B04.00 OTHERFOOD PREPARATIONS 129
_ - GONTAINING COGOA A

CHAPTER 19’

PREPARATIONS OF CEREALS, FLOU'R STARCH OR MILK
PASTRY OOOKS’ PRODUCTS :

‘Nores o
1 Th1s Chapter does not cover: - ' . ‘,'. T

(a) BlSCUltS or other articles made from ﬁour or from. starch,
spemally prepared for use in. animal feedxng (headmg No.- 2302), er
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(b) Msdica.ments 6r other products of Chapter 30

- than 89 by wmght of cocoa- powder or coated with chocolate or othm‘
. !ood preparatlons contalmng cocoa, of Chaptcr 18

#

Headmg Sub- - ~Dcs¢ription of goods A T Rate o&f-&ﬁty‘ :
No. - heading - . R S L,
‘ No.

O NN O o ® e

Cagier ¢ MALT FXTRAG‘T "FOOD PRE:
7 =~ PARATIONS. OF FLOUR, -
' : MEAL, STARGH OR MALT: -
CEXTRACT, NOT GONTAIN- . . .
ING GOGOA POWDER OR )
 QONTAINING GOCOA POW- -~ -~ . -+
'DER IN A PROPORRIONBY - . . . *
. WEIGHT OF LESSTHAN 50%, . - ..~
- NOTELSEWHERE SPEGIFIED . . =~ . .«
. OR INCLUDED; FOOD PRE- : . .~ - =
.~ PARATIONS - OF MILK AND. -
' GREAM, NOT CONTAINING.
COCOA POWDER OR CON-
TAINING. GOGOA* POWDER ,
"IN A PROPORTIONBY WEi- ~ -~ =
. GHT OF LESS THAN: 10%, - - % .
. NOT ELSEWHERE SPEGL- .
' FIED OR INGLUDED Ce

":'-P-ut--~-_up, in unit. containers and. |
ordirgarily_ intended for sale ;- -

: :Qfox'.u'---Fo&“'infah_t we . o T

'rgm’-l'g -'-'Other'. _ o o "Eg%,_
a r90190 Other. .” o o R

_T-i-s.m-'.' VL PASTA WHETHER "OR NOT
. _ - GOOKED OR STUFFED _
' * (WITH . MEAT OR  OTHER.
SUBSTANCES) OR  OTHER-
‘WISE PREPARED, . SUCH
AS SPAGHETTI, MACARONT,
VERMICELLI,, NOODLES, -
'WHETHER. OR NOT PRE-, :
PARED = -

"xgoa 10 -Venmccll) o o o Nl

L : Igog m -Spaghettl, macarom a.nd nood}es Nil
S : put up in.unit’ containers a.ud o -
ord:na.rlly mtendcdfor sale

19&99 ‘.-O,thor '_ o N“il _

2. Headmg No 19 04 does ot cover preparatlons contammg more e

#
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Eeadmg Sub- Description of goods ' Rate ofdut;
headmgNo, R o e

= o

D

@

1g.03

4 1904

1903 go -Other

'IAPIOGA AND SAGO AND
SUBSTITUTES - THEREOF
PREPARED FROM STARCH,
INGLUDING ARROW- ROOT,
IN THE FORM OF' FLAKES,

- GRAINS, PEARLS, SIFTINGS
POWDFR OR IN SIMILAR
FOR.MS

1903. 10 <Put up in unit containers and ordi- . -

~marily inte nded for sale .

PREPARED FOODS OBTAINED -
BY THE SWELLING OR
ROASTING OF .  CEREALS -

‘OR GEREAL . PRODUCTS . .

(FOR = EXAMPLE, -~CORN

" FLAKES); CEREALS, OTHER -

" THAN 'MAIZE (CORN), IN -
" GRAIN FORM, PRE-COOKED
© OR OTHERWISE PREPARED -

1904 .'IO_ jA-Corn flakes or wheat ﬁakcs put up |

in unit containers and ordmarxly
mtendcd for sak. S

1190'4..90 I-Othcx _

: i9. o5

- 1905. 19 ~ = ~Other

Nil i

 BREAD, PASTRY, CAKES, BIS- .

. CU ITS AND OTHLR BAKE,RS’
- WARES, WHETHER:'OR NOT~
GONTAINING COQUGOA, GOM-

MUNION WAFERS, BMPTY

- GAGHETS OF A KIND SUTT- .

ABLE FOR" PHARMAGEUTI--.

CAL USE, SEALING WAFERS, -
~RIGE PAPER:- AND SIMILAR '
. PRODUCTS .= .

<Biscuits; wafﬂcs and wafers 3
1905 11 - =In or in relation to the manufacturc '

of which any process is ordinarily
carried on with theaid of - power

Gakes and péstry

: 1qo5 21 = ~In or in relation to thc manufacture -

" of which any process is ordinarily

- carried on’ thh the ald of power . -

©.1905.90 =Othery

- 10%

SN

' :‘5% "

N1

N

N
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: CHAPTER 20 A - -
, ,,PREPARATIONS OF VEGETABLES FRUIT, _NUTS OR OTHER PAR’I'S' .
' OF PLANTS :
' NO‘I‘ES

1, Thig Chapter covers only products which are prepared or preserved
by processes other than ‘merely . chilled or frozen, or put in _provisional

,prebervatlve soluuons or dried, dehydrated or evaporated

2. This Chapter does not cover fruit jellies, frult pastes augar-coated :

almonds or the like in the form of sugar confechonery (Chapter 17) or
ehocolate confectlonery (C’hapter 18)

| Heading éub’-‘ o .D_eecript'ion of goods ' - _‘- Rate of duty

No.” ' heading No.

o O o (3)] N Y

20,01 . PREPARATIONS OF VEGETA-

. - " BLES, FRUIT, NUTS - OR
"OTHER PAR1S OF PLANTS,
~INGLUDING JAMS, FRUTT =~

 JELLIES, ~ MARMALADES,

. FRUIT ©OR NUT PUREE

" "AND FRUIT OR. NUT PASTES,

- FRUIT JUICES AND VEGE-

- TABLE JUIGES, WHETHER

~OR ‘NOT CONTAINING
"ADDED SUGAR OR OTHER
SWEETENING  MATTER

- 20010 -Putupin umtcontamers'mdordx- o 10% .
' nanlylmtended for sale. . L
©meorgol <Other . N
CHAP’I‘ER 21
MISCELLANEOUS EDIBLE I’REP"’LRA'I"IONS
' No'res e

1. Thls Chapter does not cover:

(a) Yeast put up as a medicament or other products of Chapter
30; . v

7 (b) Prepared .enzymes of Chapter 35. _
2. For the purposes of heading No. 21.04, the expressmn “homogenlsb o

. eomposite food preparations” means preparations consisting of a finely

homogenised mixture of two or more basic ingredients such as meat, fish,
vegetaoles' or fruit, put up for retail sale as infant food or for dietetis

- purposes. For the application of this definition, no account is to be taken

of small quantities of any ingredients which may be added to ihe mixm i
for seusoning; preservatlon or other purposes '



TR
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_ 3 In thla Chapter “Pan. Masala’ means ‘afy preparation eontaining.
~ petel nuts and any one or-more of other ingredienis such as lime, kaﬂn':-
"(catechu), -eardamom, copra, menthol and -tobaceo. '

‘4. In this Chapter, ‘brand name’ means & brand name; wwetheL regis- '
“#ered or not, that is to say, a name or a mark; such ‘as, a4 wymbol, mono- .
gram, label, signature or invented words or anv writing which is used
+in relation to a product, for the purpose of indicating, or g0 as to indicate,
-~ a connection in the course of trade between the product and some persoa -
“using such name or mark w1th or w1thout any indication of the identity

of that. person,

5. Headmg No. 21 07, inter alm includes:
(a) proteln concentrates and textured protem substances

() preparatmns for use, either directly or after ‘pr_oceséi_ng
‘(such as cooking; dissolving or boiling in water, milk or othe_r
_ liquids), for human consumptlon

(c) preparations consisting wholly or partly of foodstuffs ueed"
in the making of beverages or food preparatmns for human con~
_ sumption, ' : :

(d) powdets for table creams, 1e111es ice-creams: and  similar
_ preparatlons whether or not sweetened :

(e) ﬁavourmg powders for makmg beverages whether or’ not'
N sweetened . : .

NN peanut butter, N 3

() preparations cons1st1ng of ted or coffee and mﬂk oowder
'sugar and any, other added ingredients; '

(k) preparations (for example tablets) con31st1ng of saccharmm

and a foodstuff, such as lactose, used for sweetening purposes o
(1,) pre- cooked rice cooked e1ther fully or part1a11y and thear :
- dehydrates, ang .
(j) preparationg for lemonades or other beverage», consisﬁng,'

for example, of: flavoured or coloured. syrups, syrup flavoured with -

an added concentrated _extract, syrup flavoured thh fruit juices and .
concentrated fru1t JUICe w1th added 1ngred1ents 3 '

v

-— - . S B e

" Heading Sube " Description of goods Rate of duty
No heading No.. : I : A
m @ @) - (4)
o g0t . EXTRACTS, . ESSENCES AND o

o I .~ CONCENTRATES,OF QOFFEE
- . : - ORTEA, AND PREPARATIONS
WITH A BASIS OF THESE
PRODUCTS OR ~ WITH A

- BASIS OF GOFFEE QR TEA;
ROASTED  GHICORY.  AND
OTHER ROASTED COFFEE
SUBSTITUTES,: AND- EX- '’
TRAGTS, . ESSENQES . AND
GONC‘EN’TRAT}:.b _THEREOF




o

' ,'Céh_t_‘rai"Ecbci;e. Tgriﬁ“_

' Elesdmg Sub-head-  Description of goods

Ne. ing Na.

R

® @

&1.02°

21,08 .-

¥

© 1d1. o ~Exiracts, essences and concentrates,

of coffee; and preparations with a

"+ basis of these extracts, essences or
concentrates or with a ‘basis
of coffec o

- -‘226_'1?}20 -Extré&.ts, €S561CC3 and concentrateé,
I ‘of tea and preparaticns with a -

" basis of these éxtracts, essences or

_concentrates or with a basis ef tea”

" gror.30 ~Roasted chicory and other roasted
S - coffee substitutes, and extracts, -
essencos. and concentra.tes thoreof e

YEASTE“ (AGTIVE OR INAG-
TIVE) ; OTHER SINGLE-GELL.

 MIGRO-ORGANISMS, -DEAD -

" (BUT NOT INGLUDING VAC: .

CINESOF GHAPTER 30) ; PRE~ "

- PARED BAKING POWDERS

" _aioz.10 -Put up in unit containers '@i),d"ordi{ S

narily mtended for sale s

2102, 90 «Other

SAUGES KETGHUP AND THE
LIKE AND PREPARATIONS =
THEREFOR ; MIXED CONDI- .~

' MENTS AND MIXED SEA-
. SONINGS; MUSTARD FI.OUR.

MUSTARD

.25% 'plw‘ the. dutyv'

for the time being.
levzab]e -on cured -
“coffee under:head-"
ing No__. 0g.01.

I‘O% f/lm the duty _
for the time being -
leviable: on tea
‘under sub-head-
ing No. egoe.1g

g

" AND MEAL AND. PREPARED -

-Put up-in unit conta.murs and _ordx--

narlly mtended fm sales

2_103.11 --Saa.ces, ketohup a.nd ‘the like and

preparations. therefor

21.03.19' -~Other : T
, Qi'oigv.gd -Other .

SOUPS 'AND BROTHS AND PRE-
. PARATIONS THEREFOR ;
"HOMOGENISED GOMPOSITE
FOOD PREPARATIONb

2104 30 -Put up in unit containers and ordi- :

narlly intended for, sale

e 2104, g0 -Other

.r'o_'% )
SN
Nl

5%
Nil '
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Headmg 'Sub- Description of goods
No."  beadingNo. |

. Raefeofdwy .

Cw @ (@

-4

21.05 .3:05 oo IGE GREAM AND OTHER EDI-
R BLE IGE, WHETHER OR NOT
. GONTAINING GOGOA -

ST S PAN MASALA "

' -Gonralmng lime or katha \cakdw‘
' or both, whether or not contain-
1ng tobacco : :

' ] brandnamc
2106, 19" ﬁO.ther_ o
L 5:06 go -Cther _ -

 .zx.67 . . EDIBLE PREPAR.AT‘IONS NOT -

.. ELSEWHERE SPLGIFIED OR
»IN(,IUDI:.D ,

'”2'107 10 -Pmsadorprasadam o
QIO’] 20 -Stenhsed or pasteunﬁed rmltom
’ ;-Other

. -".8107 gy ~ -Put up in unit oontamers and mdi
o o naruy Intended for sale-

..5197-.99 : -'_'-Othez' -

. |

_.e106, 11 - -Put up in unit cmiamcrs and ordma- Rs 26 per xi}ogﬂam_
rily intended for sale and bearing a - '

i

w%

M

CHAFTER 22

BEVERAGES AND VINEGAR

Heading Sub- * Description of good.u :

No. . heading No.

29.0t - . NATURAL OR  ARTIFICIAL . -

MINERAL WATERS AND
AERATED WATERS, NOT -
© QONTAINING ADDED SUGAR
OR .OTHER SWEETENING

MATTER NOT FLAVOURED

301,10 -~For each glass bottle conta.mmg soo
. ‘millilitres or less -

10 paise
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Heading Sub- " Description of goods - . Rato of duty
Na. heading No. o _ I A v

W o o® W

a201.20  ~For each glass bottle containing 10 paise plus 5 paisc
. more than 206 mvlhhtres ‘ for every 100 milli-

-+ v - litres or fraction

- thereof in  excess’

- of 200 millilitres - ..

2901.90 -cher ‘ f : L - 40%

22.02 . NATURAL OR  ARTIFICIAL
‘ . "MINERAL WATERS = AND
AERATED WATERS, CON-
-, TAINING ADDED SUGAR OR
OTHER SWEETENING MAT-
TER - OR .FLAVOURED ;
OTHER  NON-ALCOHOLIC
BEVERAGES, NOT INCLUD-
, ING FRUIT OR VEGETABLE
~ JUICES "OF HEADING NO.
20.0r

-Natural or amﬁcral rhineral waters .
and aerated waters, contamlng add-
. edsugar orother swaetenmg matter
or ﬂaVOured H :
* agog.11 =-For cach glass bottle eontammg 200 . 30 paisc
o mllllhtres or less co )

-220%.12 =--For each glass Lottle containing n'xora,_‘ 35 paise
S * than 200 millitresbutnot exceedmg A
250 millilitres

2903, 1 13 - For each glass bottle contammg more’ - . 45 paise
“than 250 millilitres but not exccedmg T
" 300, mllhhtres

.2202 14 ~-For each glass bottle conta.xmng ‘more: 45 paise plus. 15 paise

' than goo mxlhhtres for every 1oo milli--

; : . litres or fraction

T ‘ , A . ° -thereof inexcess of

- ' ' i goo millilitres

. 2202.90 -Othei - o " R 69%

FOR VINEGAR OBTAINED

22.03 2203 oo VINEGAR AND SUBSTITUTES 12 %
\ o FROM AGETIG ACID ]

CH APTFR 23

RESIDUL‘S AND WASTFS FROM THE FOOD INDUSTRIES
PREPARED ANIMAL FODDER ‘

NO‘I'E

‘ Headﬁng No 23 02 mcludes products of a kmd used in ammal i'eedmg,
not elsewhere specified or included, obtaintd - l_oy processmg vegetable. on
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animal materlals to such an extent that ‘they have lost the essential -
characteristics of the original material, other than vegetable” waste, -
_vegetable residues and by-products of such processmg

Heading  Sub- Descript’ion of goods ‘Rate of duty
No. heading No. '

ORENC - (3) @

23.01 - 2301.00 RESIDUES AND WASTE FROM Nil
~ 'THE FOOD INDUSTRIES, :
INCLUDING BAGASSE,

OTHER WASTE OF SUGAR
MANUFAGTURE - AND OIL
CAKES

23.02 2302 0o PREPARATIONS OF A KIND Nil
: o USED IN ANIMAL FEEDING,
INGLUDING DOG AND CAT
FOOD

CHAPTER 24 |
TOBACCO AND MANUFACTURED TOBACCO SUBSTITUTES
Norés

1. In this Chapter ‘brand name’ means a brand name, whether regis-

tered or not, that is lo say, a- name or a mark, such as a symbol, -
monogram, label, signature or invented words or any writing . which

is used in " relation  to a product, for the purpose of indicating, -
or so as to’ 1nd1cate -a connection in the course of trade between the pro--
‘duct and some person using such name or mark with or Wxthout any

indication of the identity of that person

2. In relation to products of headings Nos. 24. 02 24.03 and 24 04 labell-
ing or relabelling of containers and repacking from bulk packs to retail -
packs or the adoption of any other treatment to render the product mar- '

ketable to the consumer, shall amount to ‘manufacture’.

3. In this Chapter, “Tobacco” means any form of tobacco, whether
cured or uncured and whether manufactured or not, and includes the .
leaf, stalks and stems of the tobacco plant, but does not mclude any part
of a tobacco plant whﬂe still attached to the earth

'Hcading Sub- . Description of goods . Rateof duty
No. heading No. - S - ,

e W

24.01  2401. 60 UNMANUFAGTURFD TOBACCO; Nil
. - TOBACCO REFUSE

24..02 CIGARS AND CHEROOTS OF TO-
o ‘ BACCO OR OF TOBACCO SUB-
STITUTES

2402.10 - Not bearing 2 brand name . Wil

- Bearing a brand name and of which
tho value per thousand: ‘

2402.21 - = Does not exceed rupees five - Nil
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Heading  *  sub- . Description of goods 1R,_at'e of du‘t)lr ‘

No. = heading No. o o SRR

33 @ 3) (@

2402 22 - -IExceeds rupees five but does not €x= A37. 50 %

ceed rupees fifteen: T a2

' 2402.23 - - Exceeds rupees fifteen 75%

24.03

. 24.04 .

o

- CIGARETTES AND CIGARILLOS
OF TOBACCO OR OF TOBAC-
CO SUBSTITUTES

[}

44.0 per thousand

or 300% plus Rs. 20 per
. thousand, wmchever is

higher

440 per thousand
300% plus Rs. 20 per

.. - thousand, whichever is
B hxgher

440 p'ef thousand
300% plus Rs. 20 per

thousand,. whlchever 1s
higher

-Clgarettes

2403. 11 - - Of; tobacco ' - Rs

© 2403, 12 - = Of tobacco substitutes = -» :Rs.
: o : o N or

 -Cigarillos: ,

é403.§1 - = Of tobacco _ ‘ ‘ ‘ Rs
. o B B or
2463 .32 ==Of Vtoba o substitittes : ‘ Rs.

440 per . th:)uSand

or 300% plus Rs. 20 per.
thousand, -whichever . is

OTHER MANUFACTURED TO-
BACCO AND MANUFACTURED'
~TOBACCO  SUBSTITUTES;
HOMOGENISED OR ‘RECON~
STITUTED’ . TOBACCO;

- TOBACCO EXTRAGTS - AND -
ESSENGES | R

-Smokmg mlxtures for plpCS and
cigarettes:

24.04. TI-- - ‘Gudaku’ bearing a brand name ‘

. -2404..12 - = ‘Gudaku’ not bearing a brand name

2404..19 = -Other

- ~=Hookah tobacéo, whether or not
containing tobacco substxtutes in
any proportion:

2404 .21 - -~ Bearing a brand name
- 2404 .29 - - O'ther-

- Bms'

process has bheen conducted- with
the aid of machines operated with
or without the aid of power

2404, -y -- Qil €]

- thwmg tobaceo, including prepa-
rations commonly known ‘as ‘Khara
“'Masala’, ‘Kimam’, ‘Dokta’, ‘Zarda s
‘Sukha’ and ‘Surtl 3 '

hlgher

5%
Nil
225%

- 15%
Nil

2404. 31 ~ -In the manufacture of wh:ch any Rs. 6 per thousand

Rs. 2.0 per thousand
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Headmg Sub- : ' DescriPtioﬁ'of-g’oOds : " - Rate of duty
No. - head-mgNo ' S o T o

o ,"""f(,,!) o (2) @ | ! @

"2404. 41 - aBearlng a brand name and of wh1ch 11.25%
' . the ‘value per kilogram -does ' '
not excéed rupees ten

A 2404.. 42 - -Bearmg a brand name and of which - 18.75% 7
[ o the value per kllogram exceeds C
1, . rupees ten . -
2404 49 - -Other _ o Nil
-Snuﬂ' '

2404.51 - -Of which the value per kllogra.m Re.1.87° pcr kllO—
: does not exceed rupeesten . gram

2404 52 - -Of which the value per kllogram Rs. 4.50 per kilo-

. exceeds rupees ten . _ gram
2404.90 - Other B S ‘ ST 12% -
SECTION V
MINERAL PRODUCTS
.CHAPTER 25

SALT SULPHUR CLAY AND STONE PLASTERING MATERIALS
o LIME AND CEMENT . :

No'ms
1 Thls Chapter does not coverr' '

(@) Sublimed sulphur prec1p1tated sulphur collmdal ‘sulphur; |

‘earth colours, containing 70 per cent. of more by welght of combmed :
iron, of Chapter 28; .

(b) Medlcaments and other products of Chapter 30
(c) Perfumery, cosmetic or toilet preparations of Chapter 33:

(d) Setts, curbstones ‘or ﬂagstones . mosalc cubes or “the hke,
rooﬁng, facmg or damp course slates of Chapter 68;

(e) Precious' or semi- precxous stones of Chapter 71

(f) Cultured crystals of Chapter 38; optlcal elements of Chapter'
80; . :
(g) Billiard chalks of ‘Chapter 95; or ‘_
~(h) Wntmg or’ drawmg chalks and - tallors chalks of Chap- o
“ter "6 : .

A . . 2 I—Ieadmg Nos. 25.01, 25 03 and 25 05 cover only products which,_-
5. © have been washed (even with chemical substances, eliminating the im-

purities without changmg the structure of the product), crushed -

~
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ground, powdered, lewgated sifted, screened, or concentrated by flota-
tion, magnetic separation or other mechanical or physical processes
' (except crystallisation), but not products that - have been roasted, cal-
cined or obtamed by mixing. =

3. In the heading No. 25.02, sagol’ means cement obtamed by heat-
ing limestone and burnt coal in a kiln and ‘ashmoh’ means cement ob-

tained by fine gr1nd1ng of paddy husk, ash and hydrated lime with an
adchtwe.

" Heading Sub- ~ Description of goods . Rate of duty
No. . heading S ‘ . . _
No.
@ @ e @

25.01 2501.00 SALT (INC‘LUDING TABLE SALT

o _ AND DENATURED - SALT)
AND PURE SODIUM GHLO-
RIDE, WHETHER OR NOT -

 IN AQUEOUS SOLUTION . R Nu .
‘25.02 o CEMENT CLINKERS; CEMEN’I‘, .' B
L ALL SORTS ,
2502, 10 - Ccment clmkers _ _ » ' 12%
2502 .20 -Grey portla.nd cement (including or= ’Rs.: 295 p& tonne

dinary - portland cement,: port- . ..
_ lan'd-pozzolana cement . and port-
land'  slag cement), masonry
- cement, rapid. hardening cement,
10w~ncat cement and water . proof
(hydrophoblc) cement '

2502 30 Alum;nous cement( meent fondu’) . 12%
.2502.40 = Sa_gol_; ashmoh L R Nil
& .27502. 50 -‘High_alumina  refractory cement - | ;m"/&_
2502, 90 - Othcr SR ' L 40%
25.03 350300 ASBESTOS, RAW INGLUDING | o
R FIBRE . - ‘ o 15%,
25.04 . MARBLE - L _ I
: 2504.10 = In blocks e . Nl

~In slabs :

2504 21 - -In orinrelation to the manufacture of -Rs.— 10 per square
which any. process is ordinarily -’ metre
carried on with the. aid of power :
and where the eléctromotive force
nsed exceeds ten horsc power

CsogagsOme WL

3

R
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Hﬁadmg._' : Sub- o _ Description of goods" ‘ Rate of duty”
- No. _heading : , o
: No.
B @ | ) | @
| -In tiles :

250431 - -In orin relat1on to the manufacture Rs, 10 per squa.Le motre
_ - of which any process is ordinarily
carried on with the aid of power
and where the electromotive force
used excoeds ten horse power

2504.39 - -Other 7 - Nil

25.05 2505.00 MINERAL SUBSTANGES NOT" " 12%
: : , ELSEWHERE SPEGIFIED (IN- C
GLUDING GLAY, EARTH
~ COLOURS, NATURAL ABRA-
SIVES, SULPHURS SLATE
AND STONE), LIME PLAST-
. ERS WITH A BASIS OF CAL-
. CIUM = SULPHATE, WHE-
_THER OR  NOT COLOUR-
ED, BUT NOT  INCLUD-
'ING PLASTERS SPEGIALLY
PREPARED FOR- USE IN -
DENTISTRY '

'CHAPIER 26
ORES, SLAG AND ASH
No'rEs ‘

1 Thls Chapter does not cover:

(a) . Slag and snmlar mdustrlal waste pr°pared as . macadam
(Chapter 25); :

_ (b) Natural magnesmm carbonate (magne51te) whether or not .
calcined (Chapter 25);

(c) Basic slag of Chapter 31;

(d) Slag wool, rockwool and - similar mineral  wools of Chap—'«
ter 68;

* (e) Waste and scrap of precious- ;metal or of metal clad w1th :
pre(:lous metal of Chapter 71; or-

" (f) Copper, nickel or cobalt mattes produced by any process °
of smeltlng (Sectlon XvV).

2. Heading No 26.01 applies to ores wmch have been sub]ected to pro—
cesség preparatory to metallurglcal operatlons

3. In heading No. 26. 02 the ash .and remdues (other than dross

. and ash of zine containing motals or metallic ~ compounds) - applies only
to ash and resldue of a kind used in mdustry either for the extractlon_ :
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“of metals or as a basis for the manufacture of chem1ca1 compounds of

metals
. Heading - Sub- . ’ _ 'Description of goods . Rate of duty
"No. heading _ _ T ’ : '
o No. .
“ e ? ¢ N OO
26,01 2601.00 METALLIC ORES -AND CON- 2%

CENTRATES ; ROASTED
IRON PYRITES '

26.02 2602.00 SLAG ASH AND RESIDUES (OTHER 12%,
- THAN DROSS AND ASH OF ZINC ' '
CONTAINING METALS OR:
- METALLIC. = COMPOUNDS ;
. OTHER . SLAG ‘AND ASH -'

CHAPTER 27

MINERAL FUELS lVE[NERAL OILS AND PRODUCTS OF THEIR :
'DISTILLATION; BITUMINOUS SUBSTANCES; MINERAL WAXES

_ - Nores
1. Th1$ Chapter does not cover

_ (a) Separate chemlcally defined orgamc compounds, other than
_pure methane and propane wh1ch are to be classified in headmgf' -
‘No. 27:11. . .

(b) Medlcaments of Chapter 30.
c) Mlxed unsaturated hydrocarbons of- Chapter 33-or 38

S 2. References in heading No. 27.10° to ‘petroleum o1ls and oilg ob-
~ tained- from bituminous mmerals include not only petroleum oils ‘and

- oils .obtained from bltummous minerals but also similar.oils, as well as -

those cons1st1ng mainly of mixed unsaturated. hydrocarbons, obtained
by any process, provided that the weight of the non-aroma’uc constl-_
. tuents exceeds that of the aromat1c const1tuents :

3. For the purposes of sub- headmg Nos. 2707. 91 2707.92, 2707 93,
'2707.94 and -2707.95, ‘venzole’, ‘touluole’, xylole ‘naphathalene” . and
‘phenols’ apply to products which contain -more than 5(}% by we1ght-.
of benzene toluene xylene naphthalene or phenols, respect1vely

4 ‘Flash point”. shall be determined in accordance with the tests A
prescnbed in this behalf in the rules made under the Petroleum -Act,
1934 (30 of 1934).

. ‘Smoke point’ shall be determlned in the apparatus known as the

: Smoke Point Lamp in the manner indicated in the Indian Standards

‘Institution spemﬁcatlon IS: 1448 (p 31)—1967 as in force for the t1me:
beng ,

; . ‘Final boiling- pomt’ shall be determmed in the manner 1nd1cated
in the Indian Standards Institution spec1ﬁcat10n IS 1448 (p 18) —-1967_?_
as in __f.orce for the tlme being. :
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) 7. ‘Carbon residue’ shall be de’terI‘nined in the apparatus known as.
“ Ramsbottom Carbon Residue Apparatus in the manner indicated in the

 Indian Standards Institution specification IS: 1448 P. 8)——1967 -as in
force for the tlme being. '

8. ‘Colour comparison test’ shall be done in the followmg ‘manner,
_namely:— = =

(i) First prepare a ﬁve per cent welght by volume solution of
- Potassium Iodine (analytical reagent quality) in d1st111ed water.

l:"', ’ R - (i) To this, ‘add. Todine (anylytical reagent quality) in requisite
b o _ ‘amount to prepare an exactly 0.04" normal Iodine solutlon

v . (ii1) Thereafter, compare the . colour of. the mmeral oil. under
b A test W1th the Iodme solutlon so prepared.

COAL, OF LIGNITE OR OF
PEAT, WHETHER OR NOT
AGGLOMERATED RETORT -

- GARBON B : _
27.05  2'705.00. COAL GAS, WATER GAS, PRO- - o129%,
o DUGER GAS AND SIMILAR '
GASES, OTHER THAN ' PE-
TROLEUM ‘GASES = "AND
OTHER GASEOUS HYDRO-
CARBONS ‘

27.06  2706.00 TAR DISTILLED FROM COAL,  Nil
: _ FROM LIGNITE OR FROM AR
‘ PEAT, AND OTHER MINERAL
' TARS, WHETHER OR NOT
DEHYDRATED OR PARTIAL-
LY DISTILLED, INGLUDING. -
RECONSTITUTED TARS ‘

© 27.07 - OILS AND ‘OTHER PRODUGTS
. OF THE DISTILLATION OF -
HIGH TEMPERATURE GOAL
 TAR; SIMILAR PRODUGTS IN
- WHICH THE WEIGHT OF THE
AROMATIG = CONSTITUENTS
. EXCEEDS THAT OF THE NON-
AROMATIC CONSTITUENTS

Heading “Sub- . Description of gpods" . i Rate -of duty - '
‘No. hcadmg 2 : : : . c .
_ ~ No. . .
© 3 . (4)
27.01 2701.00 GOAL; BRIQUETTES, OVOIDS =~ - Nil
~©7" " AND SIMILAR SOLID FUELS |
: - MANUFACTURED , FROM .
o © COAL L
o 27.02+ 2702.00 LIGNITE, WHETHER OR NOT ~ . 129
- ’ s _ . VAGGLOMERATED EXCLUD- )
T . . ING JET IR
27.03 ° 2703.00 PFAT' (INGLUDING PEAT 129%
o . LITTER), WHETHER. OR NOT, S
-+ ' AGGLOMERATED - o
27.04 2704.00 GOKE AND SEMLCOKE OF ¢ Nil
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~Heading

Sub~ Desériptioh of ‘goods " Rate of duty
No. " heading No. : .
(. (@ S (8) (4)
-Products, which consist essentially-
.-of, aromatic hydrocarbons, xylene
and 1its isomers or higher homo-
logues of xylene, or: aromatic hy-
drocarbons of  boiling points
higher than xylene or mixtures
of any two or more of the pro-
, - ducts, aforesaid, - provided not
' more than 10 ‘per cent. by volume -
of the products distils below 120°G;
-~ 9707 11 - -Solvent naphtha, all sorts; .xylol; Nii
. xylene, . whether puré or mlxed S
a7o7 12 --A thracenc 0il ©Nil
_ ‘2707 13 - -L;ght creosote 01ls, middle-oil, heavy LNl
- -creosote oil, still bottom
- Other_. , '
§707.9I « -Benzole " Rs, 2750. per - Kilo- -
. S ~litre at 15°GQ -
 2707.92 = “Toluole Rs. 2750 por kilo - A
; - : litre at 15°G ‘
. 2707.93 - Kylole Rs. 2750 per kilo-
K . litre at 15°G
}’:-2;70.7.94, - -Naphthalene - - . . | “12%,
. 2707.95 - ~Phenols 15%
. 2407.96 - -Greosote oils Rs. 200 per kilo--
. litre at 15°G '
2767.99- -Other Rs. 2750 per kilo -
, ‘ _ litre dt 15°Q - -
27.08 PITCH AND PITGH COKE, ,
: OBTAINED FROM GOAL TAR .
" OR FROM OTHER MINERAL
TARS
" Pitch :
2708 Ix = -Obt(uncd by blending w1th creosote  Rs. 100 per tonne
- ~* _oil or other coal tar distillates . S
" éio&rg -.-Othe‘r. 12%
2708.20 ‘-"’1tch coke Nil '
27.09  2709.00 ’PETROLEUM OILSANDEOILS  129%

OBTAINED FROM - BITUMI-
NOUS MATERIALS, CRUDE
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Heading, sub- © Description of goods ‘Rafe of duty - . .
- No. headlng No. ' ' - s ,
M. @ NGO @
@10 PETROLEUM OILS AND OILS -

.-OBTAINED FROM BITUMI.. -
“NOUS MATERIALS, OTHER'
THAN- CRUDE; PREPARA-
"TIONS NOT ELSEWHERE SPE-
~ GIFIED OR INGLUDED; CON--

. TAINING BY WEIGHT 70%.
~ . OR MORE OF PETROLEUl\I
. OILS OR OF OILS OBTAINED
FROM BITUMINOUS MINE-
-~ RALS, “THESE OILS BEING -
_'THE BASIG GONSTITUENTS . -
OF THE PREPARATIONS C

-Motor spmt, that .is to say, any
“ - hydrocarbon oil (excluding crude
mineral oil) which: has.its - flash
point below 25°C, -and which, .

- either by itself or in" admixture . -
with ahy. other substance,' is suit-
able for use as fuel i in spaxk igni-

- tion. engmes -

. e¥10, 11 - -Spe01al boxlmg pomt spirits (other Rs. 2025 per k]]o- '

" than Beénzene, Benzol, Toluene . htre -at 15°C
~‘and Toluol) with nommal boiling
pomt range 55- 115"0 N

- Q‘]IO 12 = -Spema.l bolhng pomt spirits (othcr Rs, 1850 l,per kllo- .

thari BenZzene, ‘Benzol; Toluens litre at 15
and Toluol) with nomlnal bmlmg -
- point range 63 7o°G : :

_2710 13 - -Other Spec1al boiling pomt spivits -Rs. I995 pex kllo- '

(other than Benzene, Benzol, Tol- litre at K 5"0
uene and Toluol) o

2710 19 -Othcr S LR Ré.275o' ' pe.r kilos -

litre at 15°C

: -K.erosene (which is ordma.nly used
Sk as an illuruinant in il burnin

: lamps) and aviation turbine fuel,
that is to say, any hydrocarb(m
" (il excluding mineral colza .
turpentine, Substltute) which -
has -a smoke point of eighteen .
millimetres or. more and has a °,
final beoiling pomt not. exceeding

3000 .
~g7x'6.21 « -Aviation turbine fuél; B .~ Rs. 500 . per kilow
C S itre. at. - 157G
.271‘0]29:_; -Other . - _ . Rs. 500 - per kilo~

litre at 15°C
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Headi‘n@ . “Sub- > Description of goods - :
' No; ~ heading No. * ; o

e @, e W

-

of ] Reﬁncd diesel oil that is to say, any
_ hydrocarbon oil (cxcludlng mine- -
ral colza oil and turpentine ‘sub-. .

stitute) which has its flash point at

or above 25°G and satisfies cither

- of the followmg rﬂqulremen‘rs —

(z) thc ‘oilhay a amﬂkc point of less"
_ . ) _than 10 millimetres. or more
T ,but less than 20. m1111metres or

(i) the oil hasa smoke pomt of less -
-~ ‘than 10 millimetres but has &
viscosity of less than go seeconds . ..
o by Redwood I" Viscometer--at-
. ; - .37.8°G- and - satisfies - the
S follow:ng condmons-—- i '
(a) leayes .carbon.resiau'e of .
fess - than % per . cent, by
“weight when tested - by
. Ramsbottom. Qarbon Re-
31due Apparatus and " ’

A N () I R lightcr Jn colour th‘an_',;

g B e L e - 0,04 Normal -Toding solu- - _ : . .
- tien when tested by colour . . . - B
-comparlson tcst : o

’.: 2710 31 - -011 known as ‘hxgh sPecd dxcsel o Rs ' 334,04 ":.pc,r-.»
’ : kilolitre at 15°G-.

- 2710.33 - ~Transformer oxl ‘. Rs 1000 per kllo-'
= . . . htre at 15°G
- 9710 39 - —Othcr : R f

' cok ~ litre at 15°C
o . Dxesc] “oil, not clsewhcre specxﬁed, o
e that isto say, any hydrocarbon oil, ,
R ' "whlch ‘satisfies the followmg rey e,
‘Tquirements ;—
, (i) ha.s a. srioke pomt of less- tha,n
- 10 n'ulhmetrcs,

- (u) leaves Carbon 1esxdue of not less _
’ {’ than, 4 per- cent., by weight§ -
When_ tested by - Ramsbottom
Garbon Res1due Apparatus, -

(11} s as dark’ as, or darker® than,

0.04 Nornial Iodine solution

- when tested by colour compav.
rlson tcst and’ .

o ' ‘ ) T (tu) possesscs a vxscosnyof]essthan _
: i R .+ . .100seconds by Redwood I Vis-" =
o N . cometer-at 37.8°C. | :

TR N

#RS. 450 per kllo- o
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f.x_)w B (2) | (3)

——, .

JHlsading. 5. Sub- Lo Description of goods - Rate of duty .
" No, heading No, ' ' a o
@

27 o 41 -= 011 produced in the State of Assam
" or the State of Bihar, and which
 satisfies the followmg specificas

tions : — :

10 millimetres,

(6) has it flashing pomt at or

above 1 5o°F

(c) has a pour point as dotermined

by the method LP. 15/60 pres-
cribed by the Institute of Petro-

leum, Liondon at or above 50°F,-

I " has a viscosity of over 35 seconds

s oy ... = (@) has.a ﬂame helght of less than-

oo .. by. Redwood I Viscometer at-
=< - 100°F and contains more than” -

-

‘Rs.-129.10. per kxlo-
‘litre at 15°G

0.75 per cent. by weight of any -

bltumlnous substance or has a:

- viscosity of over. 50 seconds by
“"Redwood -I  Viscometer at
~ 100°F, and contains more than

2% by welght of any bituminous

substance

" ajto .Afgfi"-omer i

710 50 Furnace 011 that is to say, any hy-"
drocarbon oil which. is ordinarily’

. ) _used as furnaca fuel and not suit-"
R » L able for use in spark-ignition en--
- - ginesand which satisfies the follow-.

mg requn@ments =
(t) has a smoke point-of less than
- 10 mxlhmetres

(%) leaves carbon residue-of not
-less ‘than } peor cent., by

‘Rs 155.72 per kxlo- .

litrc at 1 5°G

‘Rs. 121.05 aer kilo. -
litre at 15

-welght when tested by Rams- -

bottom Garbon Re‘ndue Appa-
ratus

(it s as chrk as, or darker than,
. 0.04 . Normal Todine Solution

rison: tcst and .

(:z;) possesses a wscosxty of 100
; :.18econds.or mora by Redwood -
aI Viscometer at: 37.8°G. :

~2710.60 - ‘Lubricating oil, that is to say, ~ any,

“ofl.as is ord.inarily used for lubri= -

cation, excluding. any hydrocar-
bon oil which has its’ ﬂash point
below 94°Q :

." . when tested b§ colour compa- _

Rs. 3500 per tonne .
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} Heading . . Subs. R Description of goods - o ~Ra“te'6f_dut~y\ .
- No. -~ heading No. : L ' R S

W@ C® W

" 2710.70 -Hydrocarbon oil which has its'flash .~ Rs. 3500 ‘per - tonne -
't - point at or above g4°G and is. - L
: ordma.mly used for the ‘batching
of jute or other fibre '

27"1_0;86- -Lubficati_ng_ gfeas'c_is_ S .. Ras, _35(}6 per tonne
o -Other : _ - L o _
2710, 91 -. ~Mineral turpentine oil- : " 20% plus Rs. 400
. T : L  per tonne -
. 2710.92 - ~Mineral colza oil - R ﬁo% )
2710.93 - Flushing oil ST © Rs. 600 per tonne .
27’10;94- -Household 011 o o _' . Rs. - 590.70 pcr
S S e toniie
o e Q710;95 - -Base mmeral oils (su1table for wein  Rs. 3500 per tonne :
- : ‘ - . the manufacture of lubricating IR :

“oils and greases, including mineral

oils commonly known . as trans-
former oil base . stock or trans-
former oil feed. stock)’ '

‘ .271_0‘._99-’ _-._(_)ther ' L .. f20% plu.c Rs 190

S FE ST S per’ tonne .
27,11 - - PETROLEUM GASES AND OTHER
IR GASEOUS HYDROGARBONS -

: -L1qu1ﬁed _ _ o _
.E_}Q’ZI._I.-II - -Natural gas S o o '112%. -
“"a411.712 - «Ethylene, propylcne, butylene and - -20%,
S butadene . _ -
27_’1&.‘19-, TOther — DR ~ Rs. 262450 per tonme
A & In’géseous-.sfate ; o N
C2711.21 - -Nét'ura;lzﬁgzas_" ) S _ 129%° .
- 27rr 2g - -Other - ST o 20%
219,12 - PETROLEUM JELLY PARAFFIN' =
. o WAX, MIGRO-GRYSTALLINE -

: PETROLEUM WAX, ~ SLAGQK

'WAX, OZOKERITE, - LIGNITE

. WAX, PEAT. WAX, OTHER

_ MINFRAL WAXES, AND SIME-

LAR PRODUQTS OBTAINED

- BY SYNTHESISOR BY OTHER

.. PROGESSES, WHETHER OR

. NOT: GOLOURED )

“ay12.10 - Petxoleumjelly 2o%plu; Rs 2000

-0 per tonme -
2712.20 ~ ‘Waxes, all sorts _ IEE 20% blus “Rs, 475
E S : s  per tonne

o
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Heading * - Sub— Descﬁptio‘n of -'“gb"odé , Rate of duty '
‘No. “heading No. _- - S

n @ ® A

 2712.90 - Other - ‘QO% plus’ Rs, 475
- - : -péi' tohne =

e : 27.13 S PETROLEUM COK.E; PETRO- -
. o LEUM BITUMEN AND OTHER
__— : -~ RESIDUES OF PETROLEUM
"OILS OR OF OILS OBTAINED .
FROM BITUMINOUS MINE-
RALS

.'Petroleum che' o o
. 2713.11 - <Not calcined- =~ - 20%
2.7.'13..12' - 7Galcihed_ o L SRR "f2o% f‘ )

o . = Potroleum bitumen . o _
2713.21 < ~Packed in drums . R8. 150,05 per tonne
271322 5 =In bulk -~ ~ " Rs.105.05 per tonne - -
. <'Otherresidues of petroleum mls or. LT

of oils obtained from bxtumr- )
. . mous nunerals : ; E

R713.831 = -Resxdual fuel oil ) . Rg. 147 10 per tonne l/ .V ’
' 27_13';3,2 - -Low"-Sulphdr Heavy stock o A'Rs. T4 10 per “tonne
27-.13-;3‘9.-:- -Other -~ .- e I 20%; plus Rs 190.

. ‘ . _ : per tonne
27.14 : ' BITUMEN AND ASPHALT NA-
TR - TURAL; BITUMINOUS OR
OIL SHALE AND TAR SANDS;
- ASPHALTITES- AND ASPHAL- SR
TIQG ROQKS ‘

_ = Bitumen straight gradq: .
: 271411 » -Packed in drums o . Rs isb ‘05 per tonne '
- 271*'4'51'2? “In bulk : _':t 3 o Rs 105o5pertonne
: 2714 90 = Other A - 12%

27,15 _ BITUMINOUS MEXTURES (IN-
e GLUDING BMULSIONS, SUS- .
" PENSIONS ‘AND SOLUTIONS)
 BASED ON -NATURAL  AS- -
 PHALT, ON NATURAL BITU- _
MEN, ON PETROLEUM BITU- |
MEN, ON MINERAL TAR OR
ON MINERAL TAR PITGH
_ (FOR EXAMPLE, BITUMI- -
" NOUS;MASTIGS, GUT BAC'KS)

. - Bltmmnous “out backs : -
- 2piginfe -Packedinidrums . Rsirggi8opér tonne
5715'.'1'21- In bulk IR R 10l tomme
. __ 27,590 < Other ‘ o - iy _ _

|
;
! .
|
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SECTION VI - )

PRODUQTS OF THE .CHEMICAL OR ALLIED
- INDUSTRIES

Norm -

Goods put up in sets cons1st1ng of’ two or maore separate const1tu~
ents, some. or all of which' fall in_this Section and are intended to ke
mixed together to obtain a product of Section VI or VII, are to be classi~
fied in the head1ng appropmate to’ that product, pr0v1ded that the cons--
- tituents are:. L _ _ SR

- (@) havmg regard to the “manner in " which they are put up, |
clearly identifiable as being 1ntended_ to be used’ together without.
ﬁrst bemg repacked; :

(b) presented together; - and

(c) 1dent1ﬁable whether by | their nature or by the relat1ve pro- ..
~portions in Wh1ch they are present as being - Complementary one”
" to another ER e

e CHAPTER 28 - =

INORGANIC CH]LMICALS ‘ORGANIC OR INORGANIC COMPOUNDSV_ .
OF PRECIOUS METALS, OF RARE-EARTH METALS, OF RADIG-
ACTIVE ELEMENTS OR OF ISOTOPE'S h

NOTES
1 Th1s Chapter does not cover

: (a) ciodrum chlorlde and magnesmm ox1de whether “or met
: .'pure, and’ other products of Sectmn v, :

SRR {3 ) Organo-lnorgamc compounds other than those mentio'n:edvtf
/in- Note 3. below, RTINS _ T - -
R (9] Inorgamc products of a kmd used as lummophores of

Chapter 32; : »

e Ld) Art1ﬁc1a1 graphlte products put up as’ charges for fire-

ext1ngu1shers or put up in fire-extinguishing grenades ink removers,-

. - and. cultured serystals othér than optical elemeénts of.the. hahdes of
. the alkali or. alkalme— arth metals, of Chapter 38; :

(e) P1e010us or sem1 premous stoneg (natural sy'nthetic or

reconstructed) or dust or powder of such - stones and  precioug’ -

metals and prec1ous me’tal alloys oJE Chapter 71 S s

() The metals whether or not pure, and metals alloys of Sectlon
XV or . e . O .

'or alkaline- earth metals of Cha er 90

, 2. Except where the context otherWise requlres the headmgs of: th1s
Chapter apply only to: L T L I '

(@), Separate chemlcal elefrﬂentss separate qhemically :
, deﬁned compounds whether ‘or not contammg 1mpur1t1es, ' -

(b) The products mentmned in (a) above dlssolved in water
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) rL‘he pr oducts mentmned in (a) above dlssolved in ‘other
"> solvents prov1ded that the solution constitutes” a ‘normal and ‘neces-

sary method -of putting up these products adopted solely for

reasons. of safety or for transport and that the solvent does not

‘render the product particularly- sultable for specific use. rather~

than for general use;

(d) The 'products mentloned in (a), (b) or (c) above w1th
added stab1hser necessary for their preservatlon or transport

. (e) The products mentloned 1n (a), (b) (c) or (d) above w1th
an added anti-dusting agent or a colourmg substance added to.

facilitate their identification or for safety -reasons, provuied that’ B

‘the additions do not render-the product _partic_ularly “suitable for
specific use rathe1 than for general use. T

, 3.‘ In a_dd1t1on to dlthlonltes and sulphoxylates -ut‘ab-ili'sed‘ -With-
organic - substances, carbonaies - ‘and “peroxocarbonates  of - inorganic .

(@) Ox1des of- carbon hydrogen cyanlde and fulmlmc isd-

- ‘~'cyamc, thlocyamc and other 31mp1e or comnlex cyanogen ac1ds
| b). Hahde ox1des of carbon o ‘
(c) Carbon d1su1ph1de, o

" .(e) Hydrogen perox1de, sol1d1ﬁed w1th urea carbon oxvsul-'

A ‘phlde ‘thiocarbonyl halides, cyanogen, cyanogen halides and cyana-
- mide and its metallic ‘derivatives, other-than: calc1um cyanamide, -

Whether or not ‘pure. (Chapter 31). -

b, ‘Normal pressure 1n sub- headmg Nos. 2801. 31 2801 32 and 2801 33“ Y
‘means the pressure equlvalent to 760 rrnlhmetres of Mercury

C‘hexmcally deﬁned complex ac1ds cons1stmg of a non- motal acid.
,'of headlng No. 28.02 and-.a metallic acid of neadlncr No. 28 05 are to
be cluss.1ﬁed in heading No 28.02. : '

6. Heading No. 2805 apphes only to metalhc 01 ammomum salts‘ ‘
‘ or pe1oxysa1ts - o o o ,‘ .

- Except” where the" context’ otherw1se requlres double or complex

- salts.are also to be classnﬁed in this headmg

7. Headmg No. 28 06 applles “also to

(@) Technetxum (atomlc No. 43), promethlum (at0m1c No. 61),
polomum (atormc No. 84) ‘and all elements W1th an atomrc numbe1
greater than 84 C o N S “

:

bages, cyanides, cyanide oxides and - complex cyanides of inorganic - -
- bases, fulminates, cyanates and thiocyanates, of morgamc bases -“and
" carbides only the followmg compounds of . carbon ‘are- te be cla5s1ﬁed 1n
- this Chapter: : e R

P (d) Thiocarbonates,  selenccarbonates, . teIluroCarbonétes, o
“..selenocyanates tellurocyanates, .,tetrathlocyanatodlammmochromates s
'(remeckates) and other complex cyanates of 1norgan1¢ bases;

I
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(b) Natural or artlﬁC1al radloactlve 1sotopes (1nclud1ng those -of .'
~ the precious metals or of the base metals of Sectlons XIV and XV),--'

whether or not mixed together;

(c) Compounds inorganic or

' organic, of these

elements

isotopes, whether or not chemically 'defined, whether or not mlxed

: together,

(d) Alloys, d;lspersmns (mcludmg cermets),

ceramic products

and’ m1xtures contdining these elements or isotopes or inorganic or
. organic compounds thereof and havmg a. spec1ﬁc radioactivity ex-

: ceedmg 0.002. micro-curie per gram;

" (e) Spent (1rrad1ated) fuel elements (cartrldgeq) of nuclear re-

- actors; - . ' S

(f) Radloactwe re51dues whether or not usable

8. Chermcal elements (for example, s111con and. selemum) doped for.
use in electromcs are to be classified in.this Chapter,” provided that they
are in: forms unworked as. drawn or in the form of cylinders or rods,
when cut in the form of dlSCS wafers or snmlar form, they fall in- Chap-v "’

ter 38 .
Headmg Sub-. . Description of goods “ Rate of duty
No. . heading - o : o S :
- -No.
@ - -y
- aBor GHEMIGAL ELEMENTS
L 28o1.10 -Ghlorme (mcludmg hqulﬁcd or ..Rs. 90 »p’er' ton‘n;
U sohdlﬁed gas) - A
280120 -Qarbon (including carbon blacks 15%
: : and othér forms of carbon not :
: elsewhero specified or included) -
o -Oxygtm (Including lxqulﬁcd or soli-
dified gas): = :
«-In c—ylmdet-' 5 'paxse per- cubic:

- 2801.37

2801.32 - - Supplied_ through pipeline

- metre of tho gasg at

normal prossuro at
1 5°’G .

- 30 paiso per cubic

metro of the gas at

. normal pressure at

T 15%C

280133 - - In liquid form

" aBo1.90 - Othor - -

65 paise per cubic
metro of the gas at
normal pressure - at

15 c
12% ,
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Heading. Sub- ~~~ - Description of goods . © Rate of duty:
No, = heading : R _ _‘ '
.~ . No. =
@ . (4)
2802 - - .INORGANIG AGIDS AND -IN-
o ORGANIG OXYGEN QOM-.
_ POUNDS OF NON-METALS
2802.10 - Hydrogen Ghlorlde (hydrochlorlc' _ 15%
' ac1d) _ - '
2802.20 ~ Sulphuric a_Cid;_o_leu"in , B 15%
o © 2802.30 - Nitric ‘acid; sulphonitric acids -~ _ Nil
2802.40 - Gavbon dioxide .~ Rei1 per kilogram.
: 280290 - Other o Lo12%
'28.03 2803, 00 . HALOGEN OR SULPHUR GOM-_. a2 %

| - POUNDS OF NON-METALS
2804 I\IORGANIC‘ 'BASES AND OXI-
. "DES, HYDROXIDES - AND -
PEROXIDES OF METALS

2804.10 = Ammoma, anhydrous or 1n aqucous Rs. 800 per tonne _' _

solution
"'-2'804'.20 « Sodium hydrox1de (caustic soda), o 15%
potassium  hydroxide = (caustic
potash); peroxides of ' sodjum - . . S
or potassium, whether in a solid - R
form or a lye . o
2804.30 = le_"lC -ox1de.;_z_1nc _pe;;oxideg R 5%
-2864.40= - Iron oxides 'a.-rlxd.hy_droxides V L 5%
2804.50 » Titanjum oxide - B ' Lo ‘ 5%
2804.60 .- Lead oxides; red lead and orange A ’
. o lead S 5%
_ 2:804.70,' -Alum.lmu_m_‘hydro;cide - Nil
-2804.90 —Othex' B o 1Y%
| a805 - SALTS AND PEROXY SALTS, OF )
S C -~ INORGANIG ACIDS AND
’ S - METALS i
| 2803 10 - Sodlum hydrosulph1te S / '1.5%'
.2805 20 - Soda ash T . 15%- -
'-,_-2805 30. = Bicarbonate of aoda L 1%
o _2805 46 - Bleachmg paste and powder , o _ I5°/0' '
2805 50 - Sodium s111cates SRS B _ 15% o
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- Heading: - Sub- ' Descriptioxi of goods . Rate of duty
No. heading ' .
(1) @) 3) @
* 2805.60 -Sodium dichromate ‘ 15% '
~ 2805.70 =Potassium dichromate - A _ . 15%
2805.80 I-Potassium perhnangarlate A ) 15%
2805.90 - Other ' , 129,
2806 - -~~~ INORGANIC CHEMICALS AND
' , COMPOUNDS, NOT ELSE-
WHERE SPEGIFIED _
2866.101 -Hydrogen peroxide, whether or not 15% . -
- . solidified with urea ' '
2806.20 ~Calcium carbide [ 15%
' '.28,06(90 ~Other o ‘ . 2%

CHAPTER 29
ORGANIC CHEMICALS

Norms

1. Except where the context.otherwme' requires, the headings of this )

Lnapter apply only to

) .
- () :Separate chem1cally deﬁned orgamc compounds, whether or
not containing impurities;

(b) Mixtures of two .or more isomers of the sam'e organic com-
peund (whether or not containing impurities), except mixtures - of
acyclic hydrocarbon isomers (other ‘than stereoisomers), whether or
not saturated (Chapter 27), '

{c) Tbe products mentmned in (a) of (b) above dlssolved in
water;

(d) The-products mentioned in (a), (b) or (¢) above _dissolved in
other solvents provided that the solution constitutes a normal and
necessary method of putting up these products  adopted solely for
reasons of safety or for transport and that the solvent -does not ren-

der the product part1cu1ar1v suitable for spec1ﬁc use rather t_1an for
general use;

{e) T’he_ produets m_eriti_oned in (a), .(b), (¢) or (d) above with an

_ added stabiliser necessary for their preservation or transport;

(f) The products mentioned in (a), (b), (c), (d) or (e) above with .
an added anti-dusting agent or a colouring or odoriferous substance
added to facilitate their identification or for safety reasons, provided
that the additions do not render the product partlcularly su1table

. for specu’ic use rather than for general use;’
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(g) The following products diluted . to’ standard strengths for A

the products of azo dyes-diazonium salts;  and céuplers used for ’
these: salts and diazotisable amlnes and their salts

2. ThlS Chapte1 does ‘not cover: . _ ;
(@) Goods of headlng No. 15. 01 or glycerol (headlng No. 15.06);

(b) Ethyl alcohol which is. suitable for use otherwise than as
fuel for spark-ignition engines; :

~ {(¢) Methane, propane ethylene, propylene butylene or buta-~
_ diene  (Chapter 27); ) ‘ . '

. (d) The compounds of carbon mentmned in Note 3 to Chapter - -
28;

(e) Urea '(Chapt ar ‘31),

. (f) Coleuring matter of vegetable ‘or .animal ongm (Chapter

31); synthetic .organic colouring matter, synthetic organiec produects.

of a kind used as fluorescent brightening agents or. as luminophores
- or dyes or other co]our;ng matter put up 1n forms or packmgs for _
retail sale of Chapter 32; : ‘

" {9) Enzymes (Chapter 35),

(h) Metaldehyde hexamethylenetetramlne or srm11ar substan~

.. ces, put up in forms (for example, tablets, sticks or similar forms). for

- use as fuels, or liquid or li iquified gas fuels in containers of a kind

-+ . used for filling or refilling cigarette or similar hghters and of a-
capaCIty not exceeding 300 cm® (Chapter 36); '

@ Products put up as charges for ﬁre-extmnghers 6r - put
- up in fire-extinguishing grenades, and ink removers put up in pack-"
- ings for retail sale, of Chapter 38; or

(y) Optical elements, for exanﬂple, of echylenedlamme tar 1at.e. "
(headmg No 90.01): : s

R Goods whlch could be 1nc1uded in- two _or more of the headlngs ’
of this Chapter are to be classified in that one of those headmgs which
occurs last in numemcal order. :

_ 4. (a} The esters of ‘acid-function organic compounds of headings
with organic compounds of these headings are to be classified with that
compound which isg c]ass1ﬁed in the headmar placed last in numerical

- order in these headmgs o

(o) Esters of ethyl alcohol or glycerol with acid-function organic -
compounds of headings are to be classified .in the same heading as the
corresponding acid-function compounds - -

(c) Subject to Note 3 to Chapter 28:

('1) Inorganic salts of orﬂganie compounds such as, acid-p‘henol'
~or enol-function compounds or organic bases, of various headmgs are
to be classified in the heading qpploprlate to the organic compound

. 'md :

(2) Sa]ts formed between organic compornds of various hea_d-
ingg are to be classified in the heading appropriate to the base or to
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‘he acid (1nc1ud1ng phenol— or enol function compounds) from which

' they are formed, whxchever is placed last in numencal order in these

headmgs i

(d) Metal aIcohoIates are to be c1a851ﬁed in the same- headlng ag the' .

-‘correspondlng alcohols except in the case of ethanol and glycerol

(e) Hahdes or carboxyhc acids are to be classrﬁed in the same head-
ing as the corresponding acids.

5. Within any one heading of this Chapter, derlvatlves of a cheml-v

" eal compound (or group of chemical compounds) are classified in the -
- same sub-headings as that compound (or group of compouinds), prowded~

that they are not more spemﬁcally ‘covered by any other sub-headlng .

“and that there is no residual sub-heading named other in’ the senes |

of sub-headmgs concemed

6. The normal -pressure’ in sub-heading No, 2901.10 means the pres-“
‘sure equ1va1ent to 760 mllllmetres of Mercury '

'Hrzading Sub~ ' ‘D63crI§tion éf gdods' © LT Rate of _cIutyV .
No. heading S . g - ST
No.
W@ . e (@
ago1 . HYDROGARBONS AND THEIR

HALOGENATED, SULPHONA-
TED, NITRATED OR NITRO-
o SATED DERIVATIVES '

. 201,10 ~ Acetylene _(wh_ether in dlssolved' . Rs. % per cubic metre
- condition or not) o . of the gas'at normal.
C : pressure at 15°G"

. 2901 20 = Ghloroﬂuoro hydrocarbons of me-

thane or ethane : B 32:%’
. 2901 go - Other S R L 12%-
'39.00 . ALGOHOLS AND THEIR HALO-

-GENATED,; SULPHONATED,

NITRATED OR NITROSATED

DERIVATIVES _ o
2g0z2.10 = Metha.nol o - . L o 15%
2902. 20 = Ethyl alcohol, of any gradc (includ- Rs. 2253 88 'p'cr':'”' .

. ing such alcohol when  denatured kllohtrc at 15°G

or otherwise treated), which either °

by itself or in a_dmixturc with any"

other. substance,. Is -suitable for

* being used as fuel for Spark~1gn1t10n .
_ engmes :

V '2602:30 = Menthol . o R o ",’1'5'%

© 2002.90 - Other . gy
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Héé.ding
No.

Sub- .
“No.

‘heading

Descrip,tic_)n of goods

| “Rate of duty

(y

(2)

(3 ‘

@

29.03.

. 290310

29.04

29.05

. 29.06 A

' 29.07

: 290:3.9_0

2Q04.,00

2005.00 ..

2906".1‘0

: ':2908.20

‘2906.90 :

Aégo7.m

2907.20

290730

| . 2907.90

29.08

2908.00

-Acetone

PHENOLS, PHENOL-ALCOHOLS,
AND THEIR HALOGENATED,

SULPHONATED; NITRATED ;

OR NITROSATDD DERIVA-
TIVES C

-Phenols and its salts

-Other ‘ ~

. ETHERS, ALCOHOL PEROXIDES 5

OTHER ' PEROXIDES, KETO-
NE PEROXIDES, EPOXIDES
WITH A THREE MEMBERED
RING AGETALS AND HEMI-

~ ACETALS, AND THEIR HALO-

' GENATED SULPHONATED,
NITRATED OR. NITROSATF D
DERIVATI VES ‘

V ALDEHYDE-FUNGTION GoM-

POUNDS ‘

: KETO‘\TE-FUNCTIOl\ COM-

POUNDS -AND QUINONE-
FUNCTION GOMPOUNDS

. -Camphor

=Other

' GARBOXYLIC ' AGIDS = AND"

THEIR . ANHYDRIDES, HALI-
DES, PEROXIDES AND PERO-

XYAC‘IDS AND THEIR HALO- -

" GENATED, SULPHONATED,

NITRATFD OR NITROSATED '

DERIVATIVES

-Aceue acxd

=Acetic anhydride

'-Dimct-hyl 'gercpthé\.la.te

-cher

ESTERS OF INORGANIG AQIDS
AND THEIR SALTS, AND
THEIR . HALOGENAT‘ED, :
SULPHONATED, - NITRATED

. _. 15%

2%

12%, .

| 12%;

5%
1?5%'

Co12%

15%

15% -
Nil
12%

12%

OR NITRQSATED DERIVA-

TIVES

C15%
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C laen§

_ . Heading buB- '

Cs e

_ Deseription of goods - _ -Ratc of auty 2
No. heading ' -
No.
@ @ (4)
29.00 ORGANO-INORGANIG COM- .
: POUNDS, HETLROGYCLIC
GOMPOUNDo, NUCGLEIG
- AGIDS AND THEIR SALTS,
- AND SULPHONAMIDES
2909.10  ~Gaprolactum 50% _
290g.20 . «Sulphonamides " Nil -
2009.90 -Othcr : .12%. ‘
2910 2910.00 PROVITAMINS, VITAMINS 129
S : -AND HORMONES I :
29.11 GLYCOSIDES'  'VEGETABLE
~ ALKALOIDS (OTHER THAN
. ALKALOQIDS OF OPIUM AND -~
_ THEIR DERIVATIVES "AND -
_ SALTS THEREOF), NATURAL
- OR REPRODUGED BY . SYN-
. THESIS;, AND THEIR SALTS,
- OTHERS, ESTERS AND OTH ER
' DERIVATIVES R
i 2911.10 -aQumme and its salts Nil
2g11.90 =Other : i‘_‘12%.
2912 -ANTIBIO_TICS "
2912.10 -Pcmcﬂhns and then demvatlvcs with - Nil
‘ s a penicillani¢ a01d structure; salts .
‘ thereof ;
_2_9'12.éd _-Strepwmycms and their der1Va,t1vcs, . Nil
' qalts thereof I
2912;30‘ -TetraCychnes and their dcrlvatlves Nil. .
salts thercof - '
| 2012.40 -ChlorampheniCQI'a;nd its deriva-- Nil
: tives; salts thercof I
: 2912.50 -Erythxomycm and its- dCerathCS, B Nil b
. salts thcreof . )
_2'9_12.90.- _-Othcr Nit
_20.13  2913.00 OTHER ORGANIC COMPOUNDS 129%
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| | "~ CHAPTER 30 o
PHARMACEUTICAL PRODUCTS
' . Nomes ' '

L i’hls Chapter does not cover:;’ ’ ' (
(@) Foods or beverages (such as, dietetic, dlabetlc or fortified

- foods, food suppleme_nts tonic beverages and mineral ‘waters).
- (Section vy, : ' ‘ R '

~(b) Plasters spec1a11y calcmed or ﬁnely ground for use in

dentistry (Chapter 25); - . P '

(c) Aqueous distillates or aqueous. golutions  of essential -eils,
smtable for med1c1nal uses (Chapter 33), ‘

() Prepara‘mons of Chapter 33 even 1f they have - therapeutm
or prophylactic properties; :

(e) Soap or other products of Chapter .34 contammg ‘added
medicaments; - -

o Preparat1ons w1th a basis of plaster for use in dentutry a
, (Chapter 34y - - :

(9) Blood albumin not prepared for therapeutm or for prophylac-
tic uses (Chapter 35) ' ,

2 ]‘or the purposes ot headmg No, 30. 03

(z) med1caments means . goods (other than foods or -Veverages
o such as dietetic, - diabetic or fortified" foods,  tonic - “beverages) .
not fa]lmg Wlthm heading No. 30.02 or 30.04 whlch are -either:

(@) products comprismg two or more - constituents which - -
have been mixed or compounded together : for therapeutlc or. -
prophylactlc uses; or ' : .

-(b) unmlxed products suitable for such uses,

J(d). ‘Patent or proprietary ‘medicaments’ means any drug or
T med1c1na1 ‘preparation, in whatever form, for use in" the internal.
or external treatment of, or for the - preventlon of ailments in
human beings or animals, which bears either on itself or on its
container. or both, a name which is not specified in a monograph
in.a Pharmaco’poeia Formulary or other pubhcatmns namely:— n

(@) The Indian Pharmacopoela,
b) —The International Pharmacopoeia;
(¢) The National Formulary of India;
(‘d‘) The British Pharmacopoeia; o
"(¢) The British Pharmaceutical Codex; =
(f) The British Veterinary Codex;
() The Umted States Pharrnacopoela, '
“(h) The Natlonal Formulary of the USA
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(z) The Dental Formulary of the USA and
() The State PharmaCOpoela of the USSR

- or Wthh is a brand name, that. -is, a name or a. rep‘lstered trade
.mark under the Trade and Merchandise Marks  Act;” 1958 (43 of

- 1958),, or any other mark such as a symbol monogram label signa-
ture or invented words or any writing Whlch is used in relation -
to that medicine for the purpose of 1ndlcat1ng or so as to indicate a
connection in the course of trade between the medicine * and sotne
person, having the right either as proprietor or otherwise to use the
name or mark w1»h or wlthout any: mdlcatlon of the identity of that
pe1 son, -

3. Hcadlng No. 30. 05 apphes only to the fol]owmg whlch are to be
class1ﬁed in that headlng and in no other heading of this - Schedule: —

(a) Sterile surglcal catgut similar sterile suture- mater1als and . -

stemle tlssue adheswes for surg]cal wound closu1e,
(b) Sterile 1am1nar1a and ster11e lam1nar1a tents~ : _
(c) Sterile absorbable surglcal or dental haemostatlcs, :

(d) Opac1fy1ng preparatlons for X—ray exammatlons and - dlag- .
‘nostic reagents designed to be administered to the patient, beéing
- unmixed products: put -up in measured doses or- produets consisting

of twoe or more ingredients which have been - mlxed together for ..
B such uses; - ' : - : : : '

(e) "Blood groupmg reagents;

(f) Dental cernents and other dental filhngs bone reconstruc- L

tion: cementS, o
(g) Flrst a1d boxes and k1ts, and

~(h) Chermcal cort1acep‘r1ve preparatlons based on; hormones or“
-~ spermicides. . . ' : .

4, This Chapter does not cover Phalmaceutlcal products and med1-
caments contalmng alcohol opium, Indian hemp or other narcotm ,
drugs. for the purposes of this Note, ‘Alcohol’, ‘Opium’, ‘Ind1an Hemp’,
‘Narcotic drugs’ and ‘Narcoties’ have the meanings assighed to ‘them in :
- " section 2 of the Med1c1na1 and Toilet Preparatlons (Exc1se Dutles) Act,

' 1855 (16 of 1955). : :

5. In relation to products of headmﬁ No. 30.03, conversion of
. powder into tablets or capsules, - labelling “or relabelhng of" containers
intended for- consumers and repacl’mg from bulk .packs to retail packs

. _ or-the adoption of any other treatment to render the product marketable

to the consumer, shall amount to manufacture .

_ 6 Sub- headmg No 3003. 1 shall apply to medlcaments contalnmg -
the ingredients mentioned therein with an added diluent disintegrat-

ing agent, moistening agent, lubricant, buffering - -agent, stasz‘ePr or

. preservative, provided that- such pharmaceutical. necessities are thera-

' .peutlcally insert and do not interfere with “the- therapeutic -or ‘prophy~ -

‘lactic - activity of the ingredient or ingredients and in the case of ‘para~

~ apiino-salicylic acid and its salts” shall exclude granules not - conform-
mg to the standards’ of the National Formulary of Indla 1966
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_ Headmg Sub-

No.. . heading
~ No. .

' Desér-ip‘tion of goods

Bmto of duty _k '

w @

(3

@

3001 300100

3002 5002.00

30.03

GLANDS OR,OTHER, ORGANS,
DRIED, WHETHER OR NOT"
‘ POWDERJ:.D EXTRACTS OF

.GLANDS OR OTHER ORGANS
~ _OR OF THEIR SECRETIONS .
. FOR ORGANO-THERAPEUTIC

USES; HEPARIN AND . ITS

' ‘SALTS OTHER HUMAN OR
ANIMAL SUBSTANGES PRE«

-PARED FOR THERAPEUTIC
OR PROPHYLAGQTIG USES,

NOT ELSEWHERE SPEQGIF IED -

OR INGLUDED

ANTISERA; VACGINES, TOX-
INS, CULTURES OF MICRO- .
ORGANISMS - (INCLUDING -
FERMENTS RBUT EXCLUD-

 ING YEASTS) AND SIMILAR :

PRODUCTS

" MEDICAMENTS (INGI;UDiNG i
 VETERINARY MEDICA¢

" MENTS)

«Patent or proprlema,ry medlcaments,
_other than those ~medicaments
which are exclusively Ayurvedic,

_ Unani, Sxddha Homoeopathic or
Blo-chx:mxc

3003 11 - - »Quinine and its salts, Totaquina and

Cinchona Febrifuge; Dapsone;
Isoniazid; . Para-amino-Salicylic

‘Acid and its salts; Insulin, all
types; lodochlorohydroxy-~quino=". -

line, - Disiodo-hydroxyquinoline

and salts of Emetine; Ethiona~ = -

mide; Cycloserine and Cyclose=
rine Tartrate; Pyrazmarmde,

Thiacetazone; Chlorohydroxy-
quinoline; Morpbazinamide
" Hydrochloride; Dehydroemeting
. Dihydrochloride; ~ Chloramphe-
" nicol and its esters: for oral and ,
. parenteral use; Penicillin  and
Streptomycin  including Dihy- -
drostreptomycin in their pure form
or as salts or as derivatives and
intended for oral or parenteral use;
" Ethambutol . Hydrochloride
- (Tibutol); Chioroquin phosphalte;
Amodiagquine “Hydrochloride§ -
Clofazimine; Tolbutamide (oral
anti~diabetic) ; Metronidazole;
Diethyl carbamaiine  citrate;

12%

Nii

Nil .

e

8% Law—70
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No."

Headlng Sub-"
- No. __headmg_

Descripfioo of 'goodé;

’ 'R.ate-_of:'dﬁu't‘;y '

(1 (2)

(3)

@

,_'3oo'3.r2
11 _ o 13003.13
L 300314
b -3003.19°

- B : 300?;-_26'

300.3 .‘3’0

' 30.04 30'04..;00

30.05.

3005.10

3005.20-

‘3'0'075.907

Piperazine and its salts; Rifam--

. picin; Tetracycline Hydrochloride;
Chloroquine Sulphate; Primaquin
: phosphate, Pyrlmetha.mlne, Me--

- pacrine - Hydrochloride; Chléro-

- -quine _d_lphosphate,\ Doxycycline,.-

its salts and esters; Erythramycin,
, VltS salts and esters; Mebendazolc ,

- -Anaesthetlcs
: --Medlcmal grade oxygen ' A
. -Medlcmal gra,de hydrogen pe10x1dc V

- -Other

N

V—»‘.'-'Nil"_'

-Medicaments (other than patent or -

proprietary) . other .than those .

" which are exclusively used in Ayur-

’ vedic, Unani, Siddha, Homoeo~
. ,pa,thlc or Blo-chermc systems

Medlca.ments,_ lnch.dmg those’ used

in Ayurvedic, Unani, Slddha,, .

3%

Nil. -

O Nit

-

Homoeopathic or Blo-chermc systems o

WADDING GAUZE BAND
AGES AND SIMILAR ARTI-

IQ 0[0 '

- CLES (FOR EXAMPLE, DRES- .~

-SINGS, ADHESIVE PLASTERS,

. POULTICES), . IMPREGNATED
"OR COATED WITH ‘PHAR- .

OR: PUT UP IN FORMS OR
‘PACKINGS FOR.. MEDICAL,

- MACEUTICAL SUBSTANCES

'SURGICAL, DENTAL OR

VETERINARY PURPOSES

 PHARMACEUTICAL. GOODS,

NOT ELSEWHERE SPECIFIED
‘,-Chemlcal contraceptlves

'-Dental cements a.nd other denta]
ﬁlhngs R -

' -Qt11er o .

NI
%

129,
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CHAPTER 51 - :

FERTILISERS
' Headmg Sub-, ' . Description of goods ST "Rat/_e of duty
A.No : ' e )
ORI @ @ 10N
sor gorco  ANIMAL OR VEGETABLE FER- ©  Nil
o , TILISERS, WHETHER OR - B
' NOT MIXED TOGETHER OR .
CHEMICALLY  TREATED;
" FERTILISERS PRODUCED BY
. "THE MIXING OR CHEMI-
. CAL TREATMENT' OF ANI-
- MAL OR VEGETABLE. PRO-
| DUCTS _ o
31.08 3102.00 MINERAL OR - CHEMICALZ" Nil
7. 7 FERTILISERS, NITROGENOUS o
. 3103 310300 MINERAL OR CHEMICAL @  'Nil
.77 707 FERTILISERS, PHOSPHATIC - . .
gr04 . sio4c0 MINERAL OR CHEMICAL FER-';. SNl
7. " TILISERS, POTASSIC S L _
31.05. - “gro500 ~MINERAL OR CHEMIGAL FER- o 1 B

- TILISERS ‘CONTAINING TWO
... ‘OR THREE OF THE FERTI- :
- LISING ELEMENTS, NITRO-
" - GEN, PHOSPHOROQUS AND

: POTASSIUM OTHER FERTI-
LISERS ,

CHAPTER 32

TANNING AND DYEING EXTRACTS; TANNINS AND THEIR DE— B
RIVATIVES DYES, COLOURS, PAINTS AND“ VARNISHES; PUTTY .
R FILLERS AND OTHER - MASTIC‘S IN'KS

NortEs ..
L Thls Chapter does. not cover: '

(a) Separate chemically deﬁned elements and compounds [ex- '
cept those falling within heading. No, 82.03 or 32.04, inorganic pro~

-,.'.ducts of a kind used as Iuminophores - (heading No 32.06) glass -
obtained from fused quartz or other fused silica in the forms pro~-.
vided. in ‘heading No. 32.07 and also dyes or other colourmg matter
(headmg No. 32.12)]; C

(b) Tannates and other tanmn der1vat1ves of products falhng
: withln Chapter 29 or Chapter 35; or |

(c) Mast1cs of asphalt and b:tumlnous mastics (Chapter 27) o
2, Headlng Nos. 32 03,-32. 04 32.05 and 3206 apply also _ to . prepara-

tlons based on colourmg matters (1nc1ud1ng, m the case of heading o

- No. 32.06, colourmg plgments of: headmg No.. 25 05 or. Chapter 28 metal '
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ﬂakes and metal powders) ofr a kind used for colourmg sny material or

‘used ‘as ingredients in the manufacture of colouring preparations. The

headings do not apply, howe_ver, to pigments dispersed in non-aqueous
manufacture of paints, including enamels (heading No. 32.12), or to

“other preparations of headmg No 32 07, 32,08, 3209 32,10, 32, 12, 32 13 or
T 3215

3. Heading No. 32.08 includes solutlons (other fhan collodions) con-
sisting of any of the products specified in heading Nos. 39.01 to 39.13 in

- volatile organic’ solvents when the weight of the solvent exceeds 5(} per

cent. of the Welght of the solut:on T

4. The stampmg foils’ in headxng No. 32.12 applies only to thin

sheets of a kind used for printing, for example, book covers or ha’o
bands, and consisting- of . o : - :

(a) Metauic powder (includmg powder of preclous metal)

or
p1gment agglomerated with glue, gelatin or -other binder, or

(b) Metal . ‘({inecluding precious metal) or pigment deposited on.
a suppor‘hng sheet of any material.

B. The colourmg matter’ in thls Chapter does not include products
of a kind used as extenders in oil paints, whether or not they are also :

C- smtable for colounng d1stempers

-

) Headmg Sub- : . : Descﬁpﬂon of gOOdS . o :.:1.. Rate of"duty.;. L
No _heading . - : , '
. No IR : , .
,>(l)--i— .'(2}‘ : s : _':tg) | e .::r; | A-'. .;: _ (4) “ .. C
gaor  gaone0  TANNING EXTRACTS OF VE- - 12%
R © . YGETABLE _ORIGIN; TAN- =

. . ENFNS AND THEIR SALTS,
© FETHERS, FSTERSAND OTHER
FDERIVATIVES '

g202 . 820500 SYNTHETIC ORGANIQ TAN-

129,
NING SUBSTANCES; - INOR- ' 7
. GANIC TANNING SUBSTAN- '
CES;" TANNING. PREPARA- =
TIONS WHETHER OR NOT
'CONTAJNING NATURAL TAN-.
NING SUBSTANCES; ' ENZY-
. MATIC PREPARATIONS. FOR
'PR.E-TANNING -

 ga08  agoso0  COLOURING MATTER OF VE-

© 19 66
GETABLE OR ANIMAL ORI- - = 7
GIN (INCLUDING DYEING
EXTRACTS: BUT EXCGLUD--
ING ANIMAL BLACK), WHE-
THER OR NOT CHEMICALLY
DEFINED;  PREPARATIONS
“ BASED ON COLOURING MAT-
TER OF VEGETABLE OR ANI-
MAL ORIGIN AS SPECIFIED.

'INNOTE: TO THIS CHAP*
- TER.- :

[Ac'rs'__
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Headmg Sub-
No.

heading
No. -

"+ - Description of goods : - Rate of duty :

LU O N ) | A A @

- 32.04 : "+ SYNTHETIC ORGANIC COL-
: . _OURING MATTER, WHETHER -
OR NOT CHEMICALLY DE-

FINED; PREPARATIONS BA-
' SED ON " SYNTHETIC ORGA- -

“NIC COLOURING MATTER

AS SPECIFIED IN NOTE =2 TO

THIS CHAPTER; SYNTHETIC

ORGANIC PRODUCTS OF A
KIND USED AS FLUORESCENT -

BRIGHTENING AGENTS = OR

'AS LUMINOPHORES, ' WHE-

 TIIER OR NOT CHEMIGALLY

DEFINED

3204.10 ..-Pigmem'dyc‘stuﬁ's, o ‘ 5%

3204.20 —anthctxc orgaiuc dyéstuﬁ's, other - ,T 30%' -
S than plgment dycstuﬁ's S

: ‘3264.30_ E -Syntheuc organic products of a kind g0%
" . used as fluorescent brightening '
- agents or as lummophorcs

IR 3zp4.96j{ Qother L 0%

_ 83.05 = 5205.00 GOLOUR LAKFS - PREPARA- - '15%
v e S TIONS BASED ON COLOUR
o _ o LAKES AS - SPECIFIED IN
' S NOTE 2 TO THIS CHAPTER

82.06 - OTHER. COLOURING MA’I’TER-
. : ' - . PREPARATIONS AS SPECIFIED
" INNOTE 2 TO THIS CHAP-
TER, OTHER THAN THOSE OF -
BEEADING NO. 32.03, 32.04 OR
- g2.05; INORGANIC PRODUCTS
Og A KIND USED AS -
© LUMINOPHORES, WHETHER

OR NOT  CHEMICALLY
DEFINED

k . nPigments§'
3206.11  ~-Aluminium paste . o 0%
| 3206.19 " = =Other “

- ’3’256.'20 . «Inorganic products of a kind usad v g%
S as luminophores .

' 320690 ~Other
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Heading

No..

Sub- o Description .of gc;ods B o Rate of d'uty,
“heading ST o T
No. -

0@ .(3) e

| 32.07.

35'.68 ;

3a .09

PREPARED PIGMENTS PRE-

PARED OPACIFIERS - AND -
PREPARED COLOURS, VI. ' -

TRIFIABLE ENAMELS AND
GLAZES, ENGOBES (SLIPS),
LIQ_UID LUSTRES AND SI-

- MILAR PREPARATIONS, OF = -
A KIND USED IN THE CER-~ :

© AMIC, ENAMELLING = OR
-GLASS INDUSTRY; GL_AS%'-
FRIT AND OTHER GLASS,
IN THE FORM OF POWDER,
"GRANULES OR FLAKES

. '3207.io -Glass frit and other glass, in the_ ) 7_ ‘ .35%

form’ of powder, granu)es or
flakcs )

- 20790 -Other ° 5%

_PAINTS AND VARNISHES® (IN-
CLUDING ENAMELS AND
LACQUERS) BASED ON SYN-
THETIG ~ POLYMERS . OR .

_ CHEMIGALLY ~_ MODIFIED
" NATURAL POLYMERS, OR
- NATURALRESINS, WHETHER © . |
OR NOT - MODIFIED, DIS-- . .
"PERSED OR DISSOLVED IN.
A NON-AQUEOUS MEDIUM;
SOLUTIONS AS DEFINED IN °
NOTE 3 TO THIS CHAPTER -

"'3508.10_ _ '~Based on’ polyesters e S 15%
;32(‘58.2’0 . -Ba.sed on acryhc. or vinyl polymers 15% -

3208.36.» "-Based on cellulose nltrate or othcr ] 20% - :

ocllulose derwatwes

3208.4.0 N ‘-Insulatlng varmsh B ' 159 -
gaedgo -Other - 159

~.. PAINTS AND VARNISHES (IN--
" CLUDING ENAMELS AND
" LACQUERS) BASED ON
. . SYNTHETIC POLYMERS OR.
CHEMICALLY = MODIFIED
NATURAL POLYMERS, OR
NATURAL RESINS, WHE- "
“THER OR NOT MODIFIED,"
DISPERSED OR DISSOLVED -
IN AN AQUEOUS, MEDIUM

i'_;\_3209i'1c.> ; ~Based. on acrylic or v1ny1 polymers ' 20% '
3209.20 .0il bound dlstemper S . 20%
3209.90 -Other , S L 15%
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.,'Hjeadlng Sub- . Descriptioh of goods . Rato of duty 7
- No, _. headmg , o ' S - e -
- No.. :

'-<¥‘> f.@' - @ @

32.10 . ©  OTHER PAINTS AND VARNI-
: S SHES (INCLUDING ENAMELS,
LACQUERS "AND DISTEM-
Lo ' S PERS), PREPARED WATER .
Lo : : PIGMENTS OF A KIND USED .
i‘ ' o S .. FOR FINISHING LEATHER . -

% o '32’:0.10‘ --Dry distemper, mcludmg cement 10%
| ' ' S based water pa.mts . o

§210.20 -Water pigments of a- klnd used for - 10%
R - finishing leather .

32:090 \-Other ) o ‘ ‘. ;h _15-'%. o
'_32’.11_ . 'garr oo_( -PREPARED DRIERS =~ - - - 12%

gaaz T PIGMENTS (INCLUDING MET-
o ALLIG POWDERS AND FLA- -

.. -KES) DISPERSED IN NON- .-

- % AQUEOUS MEDIA, IN LIQ: -
.. UID OR PASTE FORM, OF
A KIND USED IN THE MA-

* _ NUFAGTURE 'OF . PAINTS
(INGLUDING . ENAMELS);
STAMPING FOILS; DYES
AND OTHER' GOLOURING

. MATTER' ~

_:3#‘12.‘10 -Stampmg foils e e S 12% R
. , 3212;90 -Other - R 5%
32.13 - . 3213.00. _ARTISTS’ S’I‘UDENTS’ ‘OR. 5%

SIGNBOARD - PAINTERS’
- COLOURS,  MODIFYING - -~ .
" TINTS; AMUSEMENT GO- =~ .=
LOURS AND THE LIKE, - L.
IN TABLETS, TUBES, JARS, . - ..
- BOTTLES, PANS OR IN SI-.
'MILAR FORMS OR PACK- -
INGS

52.14 . 3214.00 ~ GLAZIERS PUTTY;“G’RAFTING R L
o PUTTY, RESIN' CEMENTS, - ,
‘GAULKING - - GOMPOUNDS |
AND OTHER MASTIGS; -
PAINTERS’ FILLINGS; NON- -
REFRAGTORY SURFACING‘ .
"PREPARATIONS = FOR FA. ~
_GADES, .  INDOOR WALLS, |
FLOORS GEILINGS OR- THE B
LIKE, BUT EXGLUDING .
'PRIMERS (HEADING NO.
- 32.08); VARNISHES (HEAD-
- ING NO: 32 09,

32.15  3315.00 PRINTING INK, WRI‘I‘ING OR 129
A © . . DRAWING INK AND OTHER
L ... INKS, WHETHER OR NOT
B o CONGENTRATED OR-SOLID. .
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CHAPTER 33

ESSENTIAL OILS AND RESINOIDS; PE.RFUMERY, COSMZETIC ‘OR .

L. This Chapter does pot cover:
(a) Soap or other products of headmg No, 34.01;

JTOILET PREPARATIONS

»

- (b) Gum, wood or sulphate ‘ t"arpentme or other products oi'
Chapter 38; or .- "

(c) Perfumery, cosmetics and toxlet preparatxons containing al- - |

cohol or opium, lnchan hemp or other.narcotics and for this pur-
pose, . these expresswns have the meanings' respectively assigned to
_ them in section 2 of the Medicina)l and Toilet. Preparatlons U:.xcme
Dutaes) Acty 1950 {16 of 1955). .

2 Headmg Nos. 33.03 to 33.08 apply, inter alia, to products whe— '
ther .or not mixed (other than aqueous distillates and aqueous solutiolis .
oi essential oils), suitable for use as goods of these headings and put up.
in packings with labels, hteracure or other mdlcatlons that they - are
for use as cosmetics or. ‘toilet preparanons or put up in a form clearly
specialised to such use and includes products whether or net they con-
‘tain subsidiary pharmaceutical or antiseptic const1tuents, or are held

-out as havmg subs1d1ary,

curative or prophylactic value,

N The perfumery, cosmetic or toilet preparatmns’ in headmg No '

33, 07 apphes, inter alza,

to the following products:
. odoriferous preparatwns which operate by burninig; pelfumed papers

scented sachets; .

and’ papers impregnated or coated with cosmetics; contact lens or arti- .-

~ ficial eye solutions; wadding, felt and nonwovens,
or covered w1th periume or c¢osmetics; ammal toilet prepamtlons

impregnated, coated 1.'7' .

"4, In relauon to. produc’cs of headmg Nos. 33.03, 33.04 and 33.05, con-
version of powder-into tablets, labelling or relabellmg of containers in-
‘tended for consumers or repacking from bulk packs ' to retail packs or
the adoption of any other treatment to render the products marketable
to-the consumer, shall be construed as ‘manufacture :

LESS OR NOT), INGLUDING

GONGRETES AND ABSOLUTES;:

RESINOIDS; GONQENT. RATES
QF ESSENT 1AL O1LS; IN FATS,

Headin'g Sub- . | Descripiion of goo_di! ~Rate of duty -

No. i _ .- , _ )
ENOR @ @

33.01 . 3301.00 ESSENTIAL OILS (TERPENE- 12%

IN FIXED OILS, IN WAXES OR. ¢

THE LIKE; TERPENIG BY-"
' PRODUQ’IS QF THR DETER~
PENATION - OF ; ESSENTIAL
OILS; AQUEQUS DIS’IILLATES
- AND. AQUEOUS SOLUTIUNS :
OF ESSENTIA.L OILS :
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Hea&iﬁg
No.

* heading No, -

Description of goods

Rateof duty

LW

(s)

@

33.0% k

© 33.083

33.04

33.05

" MIXTURE OF ODORIFEROUS
SUBSTANGES AND MIXTURES -

WITH A BASIS OF ONE OR

MQORE OF THESE SUBSTAN-

CES, OF A KIND USED ASRAW
MA'I'F RIALS IN INDUSTRY

. 3302.10 -Of a kmd uscd in the food or beve-

rage mdustry

3302.90 -Other

PERFUMES AND TOILET WA-
TERS, NOT CONTAINING THE
- SUBSTANGES SPECIFIED -IN

TER. .

. 3304.00 . BEAUTY OR MAKE-UP PREPA-

RATIONS AND  PREPARA-
TIONS FOR THE CARE OF
“THE SKIN (OTHER THAN ME-

'DICAMENTS), INCLUDING

SUNSCREEN AND SUNTAN
PREPARATIONS; 'MANICURE
OR PEDICURE - PREPARA:-

- TIONS, SUCH AS, BEAUTY
GREAMS, VANISHING GREAMS,

‘COLD CREAMS, MAKE-UP

CREAMS, CLEANSING GREAMS,

SKINFOODS, ' SKIN: TONICS,
FAGE POWDERS, BABY POW-
DERS, TOILET POWDERS,

: TALGUM POWDERS AND' ;

GREASE PAINTS, LIPSTICKS,
EYE SHADOW/AND EYEBROW
PENGILS, NAIL POLISHES AND
VARNISHES, CUTICLE RE-

MOVERS AND OTHER PRE-

PARATIONS FOR USE IN MA-

" NICURE OR CHIROPODY

AND BARRIER CREAMS TO

' GIVE PROTECTION AGAINST
< SKIN IRRITANTS .

" PREPARATIONS FOR. USE ON

12%

2%

12%

~ NOTE (Gy TO THIS OHAP-' -

105% E

THE HAIR, INCLUDING BRIL-

. LIANTINES PERFUMED HAIR

OILS, HATR LOTIONS, PO-
MADES AND GREAMS, HAIR
DYES (IN WHATEVER: FORI\/I)
SHAMPOOS, WHETHER OR

- -NOT GQONTAINING SOAP OR -
ORGANIC SURFACE AQTIVE

AGENTS
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Headmg Sub-hea.d- y Description of goods =~ Rate bfm_cl};"gy'i.
No. 1ngNo » : . Crel el
(D I ¢ ) , o @
3305.10 '-Parﬁﬁncd' hair oils ' - 20%
A ' 3305.90 -Otht:r : L - ~105% -
33.06 .. 3306.00 PREPARATIONS FOR ORAL OR c10%

DENTAL HYGEINE, INCLU-

. DING DENTIFRIGES (FOR
- EXAMPLE, TOOTHPASTE
AND TOOTH-POWDER) AND
DENTURE FIXATIVE PASTES
AND-POWDERS

33.07 3307.00 - PRE-SHAVE, -~ SHAVING OR™ * 105% -
' ) AFTER-SHAVE PREPARA- .
TIONS [NOT CQONTAINING
SUBSTANCES SPEGII’IDD IN
NOTE 1(C) TO THIS GHAP-
TER],7 PERSONAL DEODO-
= ‘ ° RANTS, PERFUMED, BATH
: - SALTS AND = OTHER - BATH -
o T . PREPARATIONS, . DEPILA-
.TORIES AND OTHER  PER-
. FUMERY, QOSMETIG - OR
TOILET - PREPARATIONS,
NOT  ELSEWHERE SPECI-
FIED OR INGLUDED -

33.08 - - - PREPARED ROOM DEODORI-
" . "SERS, WHETHER OR NOT
PERFUMED OR HAVING
DISINFECTANT PROPERTIES,
* INCLUDING . ODORIFEROUS
* . PREPARATIONS USED DUR-

ING RELIGIOUS RITES

3308,10 —‘Agarbatti’, . ‘Dﬁoop and. similar , Nit .
: preparatxons, in whatever form

33Q8.90 —.Othcr : . ' R ‘ _’12%_ a *

CHAPTER 34

| 'SOAP ORGANIC SURFACE—ACTIVE AGENTS, WASHIN G PREPARA '

TIONS, LUBRICATING PREPARATIONS,_ ARTIFICIAL  WAXES,

. PREPARED WAXES,. POLISHING OR SCOURING PREPARATIONS,

CANDLES AND SIMILAR ARTICLES, MODELLING PASTES, DEN—I

T TAIL WAXES AND DENTAL PREPARATIONS WITH A BASIS OF
'PLASTER

L Th’S Chapter does not cover: A T

(a) Edible mixtures or preparatlons of animal or vegetable fats .'

or Oﬂb of a klnd used as mould releage preparatlons (Chapter 15);
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(b) Separate chemlcally defined compounds, or

(c) Sha;mpoos dentifrices, shaving creams and foams or bath
preparations, containing soap or other organic surfaoe—actlve agents ‘
(Chapter 33)

2, For the purposes of headmg No. 34.01, soap’ applies only " to
soap soluble in water! Soap and the other products of heading
No. 34,01 may .contain - added substances (for example,  disinfee-
tants, abrasive poWders, fillers. or medicamerts). - Products containing
abrasive powders remain classified in heading No. 34.01 only if in the
form of bars, cakes or moulded pieces or shapes. In other forms, they

~are to be’ clas31ﬁed in headlng No. 34 05 as “scourlng powders-and simi-

- lar preparations”..© . ‘ , A R

.. 3. For the purposest_ of head-ing No. 34.02, ‘organic surface-active

agents’ are products which when mixed with water at a concentration.

of 0.5 per cent. at 20° C and left to stand for one hour at the same tem- -
perature S g :

(a) give a transparent or translucent 11qu1d or stable emulaion
_ w1thout separatlon of 1nsolub1e m,atter and :

(b) reduce the surface tens1on ‘of -water to 45)(10 s N/r_n (45 -
dyne/cm) or less. ’

4. In headmg No. 34 03, petroleum oils and oils ‘obtained:- from bitu.
minous minerals’ applies to the products defined in Note 2 to Chapter 27.

6, In headmg ’\To 3404 sub]ect to the exclusmns provided below,

' ‘aI'tJ.ﬁcia]. waxes and prepared wazxes’ apply only to

(a) Chemmally produced organic products of a waxy character,
whether or not water-soluble, o - e

(b) Products' obtained by ndxing different waxes-

(c) Products of a waxy character with - a basis of- one or more .

© wazes and contalmng fats, resms, mineral substa;n\ces or other.
materials, » - i

Tms heading does not apply to ) R D :

i) Products of Chapters 15 and 34 even if havmg a waxy cha-
racter; .

5
4

(i) Unmizxed 'anim.halg' waxes' and unmixed wvegetable waxes,
whether or not colour’éd of Chapter 15; '
ai& . .
» (it1) Mmeral ‘waxes and similar products of Chapter 27 whether
- or not 1nterm1xed or merely coloured; or P
(w) Waxes. mmed w1th dlspersed or dJssolved in a liquid""
medium. : :
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- Heading Sub-head-
ing No...

No..

Descriptidn of goods .

“Rate of duty - -

(l) T

@

(3)

@

34,’_0;...'

T

3403

. SOAP;  ORGANIG SURFACE-
“ACTIVE PRODUCTS AND -

PREPARATIONS FOR TUSE
AS SOAP IN THE FORM GF
BARS, GAKLS MOULDED

PIEGES OR SHAPES, WHE- . -

THER ‘'OR NOT CONTAIN-

ING SOAP; PAPER, WADDING,

FELT AND NON-WOVENS
IMPREGNATED, GOATED OR
COVERED WITH SOAP OR

e DETERGENT! -

~""<Soap in any form :

.:""{34'_01.1'1
3401.20

5 ,34:,'9._‘_:«-.30.?

o %5462‘;";9'-'
| $402.90
3403.00 LUBRICATING PREPARATIONS

2.0f value below Rs. 10,000 per | o

tonne .

'3401 12~ -Of value of Rs. 10 000 per tenne

‘or above

- ~Organic surface-acuvc products and

-preparations for use as soap in the

" form of bars, cakes, moulded plece;s o

or shapes

-=Paper, wadding, felt and non-wovens,'
- impregnated, coated or covered w1th

soap or detergent

. ORGANIC - SURFACE-ACTIVE

AGENTS  (OTHER THAN -

" SOAP) ; SURFACE-ACTIVE

PREPARATIONS, WASHING

ING AUXILIARY WASHING
PREPARATIONS) AND CLEAN-

_ ING PREPARATIONS, WHE-
"THER OR NOT CONTAIN-- :

ING SOAP

-Sulphonated castor 011 ﬁsh 011 er

sperm oil

«Other

(INCLUDING CUTTING-OIL
PREPARATIONS, BOLT OR
NUT RELEASE = PREPARA-
TIONS, ANTI-RUST OR ANTI-
CORROSION PREPARATIONS

AND MOULD RELEASE

FPREPARATIONS, BASED ON

"LUBRICANTS) A.ND PREPAR -

ATIONS OF A KIND USED

."FOR THE OIL OR GRFEASE"

TREATMENT OF TEXTILE

. PREPARATIONS  (INCLUD-

CNil

15%

" Ras. 8,500 per toRRe

MATERIALS, LEATHER, FUR-

- SKINS OR OTHER MA'I'ERIALS :
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Headmg
No. -

. Sub-
" heading -
No. -,

0.

_ Déscription of goods
v -

 Rate of daty

(1)

(2)

- {3)

(4)*”

$34-04 .

3408

BUT EXCLUDING PREPARA-
"TIONS CONTAINING, AS
BASIC CONSTITUENTS, 70%, -
OR MORE ' BY VVEI(:HT OF
PETROLEUM OILS OR~ OF
OILS OBTAINED FROM BITU-
MINOUS MINERALS

- 3404.00 ARTIFICIAL WAXES AND PRE-

PARED WAXES

- POLISHES AND CREAMS, TFOR

3405.10 E

'3405.20

3405.30

© 8405.40

. g4:06

o 34.)

346,00

'3405.90

3407 366

FOOTWEAR,
FLOORS, COACHWORK,

FURNITURE,

CLASS OR METAL; SCOUR-
ING PASTES AND POWDERS .
AND SIMILAR  PREPARA-
TIONS (WHETHER OR NOT .
IN THE FORM OF - PAPER,

WADDING, FELT, NON-~
WOVENS, CELLULAR PLAS-

TICS OR CELLULAR RUB- -

BER, IMPREGNATED, COATED
OR COVERED WITH SUCH

PREPARATIONS);,  EXGLUD-

INGg WAXES OF HEADING
‘NO. 34 04,

«Polishes, creams and - smmlar prepa-

“rations for footwear or leather B

~Polishes, creams and similar prepa-
- rations for- the maintenahce: of

wooden furniture, ﬂoors or other o

woodwork

~Polishes and similar prcparauons for
coachwork, other than metal

polishes

-Scouring pastes and powders and
othier scouring preparations

=Other

“CGANDLES, TA.PERS AND THE

LIKE
MODELLING PASTES INCLUD-

ING THOSE PUT UP FOR

CHILDREN’S AMUSEMENT;
PREPARATIONS KNOWN AS

‘DEN TAL WAX’ OR AS ‘DEN-

TAL IMPRESSION COM-

POUNDS’, IN PLATES, HORSE--

SHOE. ; SHAPES, STICKS OR

. SIMILAR FORMS; OTHER
. PREPARATIONS FOR USE
IN DENTISTRY, WITHERA
_ _BASIS OF  PLASTER ,(OF .
HCALCINED GYPSUM j OR

CALCIUM;SULPHATE)

12%

5%

15%

12%

15%
) 12%

.12%.
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o | CHAPTER35 o
; ALBUMINOIDA.L SUBSTANCES MOD]FIED STARCH:ES GLWS
: v - ENZYIVIES '

Note

- 1. 'I'his Chapter does not cover::

(@) Yeasts (Chepter 2); . b0

(b) Blood fractlons (other’ than. blood albumin not prepax'ed for
therapeutic or prophylactic uses), medicaments and other products
: of Chapter 30; :

(¢) Enzymadtic preparatlons for pre-tanning (Chapter 32), :

, (d) ‘Enzymatic soaklng or Washmg preparatlons and other pro-
ducts of Chapter:834; - , el : o

(e) Hardened protems (Chapter 39) ;or
(_.f) )_G__el_atm -_productsf of the _prmtmg 1n_d.ustry (Chapter 49).

%

. Heédiﬁg ‘S‘ub-' ' - Description of éoods‘~ . Ratebf duty .
No. - ‘heading - T ST :
...~ No. '

IR SN O ) . @

 85.01 - ALBUMINOIDAL SUBSTANCES;
i T ' VIODIFIED STARCHES GLUES
B ~ ENZYMES . B _
L 3_501-.1'6" -Estenﬁed starché"s' e g%
" 350: .20 --Dextnns and other modlﬁed o 1 5%
starches : ’
. s301°90 -Other T

PYRGTECHNIC RRODUCTS MATCHES ’PYROPH@BIC
ALLOYS CERTAIN COMBUSTIBLE PREPARATIONS o
! NOTEs ' ; )
1 This O.hapter does tiof Cover separaté chennCally deﬁ:ned oampa’an&i em E
than those descrlbed in Note 2(a) or 2(b) below '

2. ‘A E'tlcles of combustlble malterlals’ in headmg No. 36. 04 apphes only
ﬁb:’:a»— 4 .
(a) Metaldéhyde hexamethylenetetrarmne and similar substan- :
- ces, put up in forms- (for example, tablets; stlcks or similar forms) for -
use as fuels; fuels with a basis of alcohol and 51m11ar prepared fuels,
in. 8011(1 or serm—qohd form, :



T
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- (b)- Liquxd or liquefied-gas fuels in containers of a kmd used for
ﬁllmg ororefilling cigarette or similar: lighters and of. 3 capacity not
exceeding 300 cm?®; and

~(¢) Resin- torches firelighters and the hke o -

N 3 For the purposes of heading No. 36.03, ‘match’. mcludes a ﬁrework
in the form of a match; and, where a. match stick has more heads.than

“ene capable of being 1gmted by striking, each such head should be deem»_
edtobeamatch o - ' l

: Headmg Sub- . Description of ‘goods o Rate of duty’ /
No - heading : T s , ‘
. No
O "_<2)f L@ N CE
- g6.01  3601.00 PROPELLANT POWDERS; PRE- . 12% .

_PARED EXPLOSIVES; SAFETY

- “FUSES; 'DETONATING FUSES,
_'PERGUSSION OR = DETONA-
TING GAPS;  IGNITERS; ~
'ELEGTRIG DETONATORS

- 86:02 . FIREWORKS, SIGNALLING

o " FLARES, RAIN ROCKETS,

' FOG SIGNALS AND OTHER
PYROTECHN’IC ARTIGLES .

' 3602, 10 ‘-Flreworks E B _ 1-2.%'
* 3602.90 <Other . P ‘ 129%,

36,03 -3603.00,: MAS[‘GHES OTHER THAN PY-- Rs, 1,30 for every :
_ T TROTEGHNIC ARTICLES | OF, " 1000 © thiatches *or
' HEADING NO. gb.02 = - - - fraction thereof

. 86.04 3604.06 FERRO- .GERIUM: AND- OTHER 12%,
‘ - {PYROPHORIG “ALLOYS IN
L " ALL FORMS; JARTICLES ‘OF
GOM:BUS’I‘IBLE MATERIALS
~ AS'SPEGIFIED BY;NOTE 2 TO
THIS GHAPTER _

 CHAPTER 37
PHOTOGRAPHIC OR CINEMATOGRAPHIC GOODS
v+ Nores - ‘
1, Thls Chapter does not cover waste or scrap matcrlals

2. In this Chapter photog'raphlc relates to a process which permlts
the formation of vls1b1e images directly or mchrcctly by the actlon of hght or. other

" forms of radlanor' IS smve surfaces, . SR A A
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, Nq.

Headmg

Sub.‘-. ' Deécr.iption.of goods: . Ra.te of duty .
heading _ . _
No.

(1)

o RO N

37.61. .

37.o§

"g7.03

.3;7-_..04

3705

PHOTOGRAPITIC PLATES . AND
. FILM IN THE FLAT OR' IN .
ROLLS, SENSITISED, UNEXPOSED,
 OF ANY = MATERIAL OTHER
. THAN. PAPER,  PAPERBOARD
"OR TEXTILES; INSTANT PRINT
FILM IN THE  FLAT OR IN
ROLLS,  SENSITISED, - UNEX-~ 1
POSED, WHETHER OR NOT ,
IN PACKS _ S s

_3761.10 .-FbrX-ray:_ o - 12%

}1'37.0.1,.90 ~Other - _' L 12%

PHOTOGRAPHIC PAPER,

PAPERBOARD AND TEXTILES,

‘SENSITISED, - WHETHER TX.
POSED OR- . NOT, BUT NOT

DEVELOPED

3702 10 -Photographsc paper or paperboard ' Io% plus the duty

-for the time bemg -
" “leviable on the base
paper or paperboard

' g702.20 -Sensitised textiles . 129

3703 00 PHOTOGRAPHICG PLATES AND Nl

FILM, EXPOSED ~AND DE-
 VELOPED, OTHER THAN
GINEMATOGRAPH FILM

3704.00 GINEMATOGRAPH _FI,LMS,- " 2 paise per mgtégz. -

UNEXPOSED

GINEMATOGRAPH FILMS, EX--
POSED AND DEVELGPED
- WHETHER OR NOT INGOR-
- PORATING SOUND TRAGCK
-OR CGONSISTING ONLY QF
SOUND TRACK .

<Prints of films intended ior spe(:]-
fied purposes

3705.11 = =Forentry in State Awards, cleared - . . Nii
- directly from the laboratory, and :
retained by the Gentral Govern- .
-ment under the rules relating to
the State Awards for Films

3705.12 = -For non-commercial exhibition to - Nib

and for the entertainment of troops ., +
- stationed in forward areas within- .
- India or maval personnel serving
in ships afloat or at the Naval
~ Garrison at Port Blair or under
.~ training abroad, acquired by the’
" Ministry “of Defence -and cleared °
direct from the laboratory .

ey u



or-1986] o . Central ExCiée_xwaiﬁ R _ 153 )

: Headmg  Sub- Desdriptibn of "gooas . . Rate of duty:.
No. hea.dmg ; ) : .
_ ' ‘ . No.
W@ @ @ -7
‘ 3705 13 =~ For acqu:smon by the Nauona.l Ar- Nil ; -
‘ . chives of India and cleared direct o -
from the laboratory for preserva~ - e

tion, study and reference purposes

705 14 ~ « Prints of films, which receive a Na- Nil |
tional Award or which are pur- : :
chased for the Government of .
India for exhibition in Interna-
tional Film Festwals held.in Indxa .
~or abroad

'3705.20 - <Prints of films, ce1t1ﬁed as newsreels . Nil
’ by the Central - Board of Film - P :
Certification or the Chief Pr oducer, : B ' L
Films Division : - o .

‘-~ Prints, of short films, <other than :
advertisement shorts

3705-31 - “Certified as predominantly educa- 5 paise per metre
‘ tional by the Central Board of Film .
. Certification of width below go mm

3705°32 * ~Certified  as predominantly “educa- 8 paise per metrc' , '
) tional by the Central Board of . T
Film Certification of width gomm

and above |
.? - - 3705-93 = -_Qel tified as a documentary ﬁlm by il
% o . o the Central Board of F11m Qextlﬁca. .
' o - tion | .
: 3705-34- - ~Clertified- asbemg'mtendedexclusue- <N | : | o

" ly for the entertainment of child-
ren or for-educational purposes of
w1dth net exocedmg 9.5 mm

-

3705 39 .- Other * e 50 paise per metre

- Prints of : feature‘ films:

'3705 41 - - Made wholly in black and white and- Rs. 12,000 per pnpt '
of a length not exccedmg 4,000
metres
3705 42 - - Made whoily in black and white and Rs. 1 5,006 per pfint
. of a 1ength exoeedmg g.00nmetres - o

; - . '3705 43 -~ Made wholly or partly in colour and - Rs. 18 ,000 per pxmt
I - L of a length not exceedlng 4,000
' ‘ metres :

3705-44 ~ - Made wholly or partly in coloir axd Rs. 22,500 pex p]lht
e ~of a length exocéeding 4,000 metres : _

-
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- Heading  Sub- . | . Description of goods. - Rate of duty-
- No. heacuug o '
o No.
o @ . T €]
3705+50 ~Patch prints, including logos, inteud- Nil
. -+ ed exclusively for the enteriain- . :
ment of children.or for educational
purposes :
370560 =IMaster pusitives, exposed negatives, ' Nl
dupes and rush prints, as are not
cléared for public exhibition
-Prints of advertiserment shorts, and - ‘
films not otherwise specified : -
3705-91 - -Made whoily inblack a’nd white Rs. 4 per metré
3705:92 ~~Made wholly cr paltly i col aur - Rs. 6 per metre
3706 g706-00  CHEMICAL FREPARATIONS 129,

FOR PHOTOGRAPHIC USES
(OTHER THAN VARNISHES,
GLUES, ADHESIVES, AND"
SIMILAR  PREPARATIONS) ;
UNMIXED PRODUCTS FOR
PHOTOGRAPHi{u USES, PUT
UP Iy 4 FOR FOR RLADY
USFE

. | Lﬁﬁf‘@rﬁy,ﬂ 3 .
MISL,ELLAN}:,OUb CHJ:MICAL PRODUUI‘&
- : ',No_m u
' 'Thisk.Chapter includes, inter alig, the fo]lowihg goods;.
| (@) Artﬂ]csai g uphuc colluidal or aeml—collmdal glap}:ute, preparahons

based on graphzte or other carbon in the ,form of pastcs, blogks, ,plates or
other semx«manufas.tures, ‘ ‘ 5

_ (b) Activated carbon; acidvated natural mineral products; ammal black -
mcludmg spent animal black;

(¢} Tall 011 whather or Lot rcﬁ,led

(d). Residual lyes from the manu{actme of wood p’ulp whether or not
cancentrated “desugared or chovmf*a]ly treated, including hgmn sulphonatcs,

(e) Gum wood or oulpkaw furpentine and Quher turpentine oils
produced by the distillation or other treatment of coniferous woods;
crude dispentene; sulnhlte tarpentine and other crude para-cymene;
pine oil oontammp alphaunrpmeol as the maln constitution;

() ROsm and resin acids, and. f’envatwcs thereot rO%m spmt and
rosh OilS run gum‘; : ,



pitch; brewers pigch and smnhr oI .eparatxonx based on losm Tesin au,ds of
on vegetable pitch;

- products and plant-growth regulators, disinfectants and similar products;

.- o . " (i) Finishing agents, dye cartiers ty accelerate the dyeing or fixing of.
g . . dye-stuffs and other products and preparations (for example, dressings and

moidants), of a kmd used in the fextile, ’oar)r;r 1eatber or Lke mdustnes not'

chcwhere specified or. included;

0 Pickiing Hrepﬂraﬁom for m/cfa! surfaces; fluxes and nther auxﬂtary
preparations for soldering, brazing or welding; qo]deung, hrazing or welding
. - powders and pastes consisting of metal and other materials; prepara-
' tions of a.kind used as cores or coatmgs for welding Plectroc}es or
rods. . . -

(k). Anti- knock preparations, Oxidation ithibitors, gum inhibitors, .

e Y viscosity improvers, anti-corrosive preparations and other prepared additives,
‘ for mineral oils (inchiding gasoline) or other Hiquids used for the same pur~
poses as mineral oils; ' : : - o

" (I) Prepared rubbex arrcwrato: 3 commur-d plastusers for rubber or
plasnus not elsewhers, swc;ﬁed .OF mcluded antt—oxxdmmg preparatlons ‘and
other nompound stabilisers for rubber or plastics;

o (m} Preparations and. charges for ﬁre-gxtinguishers; charged: fire- -

extinguishing grenades;

.-

() Orgamc compos1*e solvents -and thlﬂIluY ot _els_.ewhéfc specified .

or. mcluded prepared p'unt or vartish rem(vers

(0) Reaction initiators reaction acceinratoln and catalytlc preparauons
not elsewbere specified or m:;luded _ .

"'1011&‘

(@) Mized alkylben/eneq md mixed al,kylnamhthalenes,, other than _

those of Chalpter 2/ or Chapffer 29;

(1) -Chemical @l.em-ﬁ:n_ts s}oped for wuse in electronics,, in  the

form of discs, wafers or similar forms; chemical compeﬂnds foped ~ for

use in electronics:

() -Hydraulic brake fluids -and other ;nepared liguids for hydu

raulic transmission, not containing or containing less than 70 per -

cent. by weight. -of petroleam: oils or oils obtained from bitumincus
- minerals; '

() Anti- freezmg pren?mhonv and oerar\.J d&lcmg fluids;
(u) Prepared cultu‘ré, media. for development of micro-organisms;

v) Composlte dlaﬂm)qhg or faborat ﬂrv xmoente ot‘ler than those of
g Chapter 30;

_(w) Prepared. binders. for foundry mould c\r cores or

.~ - (x) Fusel oil; Dippel’s oil; in.k_remov_ers stencii mrrectors

" or 19867 - - Central Extise Tarif S 155

(g) Wood -tar; wood tar oils; wood cf eosofe; ) wood naphtha' vegctable.

- (k) Insecticides, rodenticides, fungicides,  herbicides, anti-sprouting '

(p) Refractory cpments, mor tars, concretes ar d sirnilar composi- .’
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| Heading Sub-. Description of gmdé

: , n of g . :." . Rate of c'l'uty
' - _ 5+ MNo. | heading - - o o o T
L - No
i V : e e . ~ — . - JERORRN o
| o @ e @
| CgBer MISCELLANEQUS _PRODUCTS

"OF THE CHEMICAL .= OR
ALLIED INDUSTRIES (IN-
CLUDING THOSE CONSIST-

"~ ING ' OF MIXTURES OF -
. NATURAL PRODUCTS), NOT
' BELSEWHERE SPEGI}IED OR
.. - INCLUDED

-Rosm and resin acldb, md
derlvatlves thereof; rogin spirit and
rosin oils; run. gums

380“. .I.I ..'.' EStf_:r gun'ls . : L. . .' ] . . .. . Ioo/-u. -- ’
ox-1z -=Run guus %
‘ 380119- -Other BT LT 1%

'3801+20 - Insecticides, fungicides, herb1c1des,-' o TNl
: weedlcldes and pesticides :

- 38_01-.30 Prepared rubber acceleratorb com- o 15%
o pound plasticisers for rubber - or ' ‘
- plastics, not elsewhere specified or
included; anti-oxidising prepard-
tions and other compound stabi-
lisers for rubber or plasucs

3801 :40 - Chemical elements doped for wse in -~ . Nil
L electronics, in the form of discs, - - - SR
wafers - or similar forms; “chemical
g cumpounds doped for use'in electro~ . -

380190 # Other

SECTION VII

: PLASTIC% AND ARTICLES THEREOF RUBBER ANDr
i ARTICLES THFREOF -

NoTtEs

" 1. Qoods put up-in sets consisting of two - or more separate oonstb'
tuents, some or all of which fall in this Section and are intended. to be
~ -mixed together to obtain a product of Section " VI or Section VII; are

. to be ¢lassified in the heading appropmate to that product
that tlxe constituents are,—~ - .

provxded
(fl) havmg regard to tle manner in Wh1c11 they ‘are " put up,

clearly identifiable as belng 1ntended to be used. together without firet
being xepacked : _
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®) presented together and A k

(c) identifiable, Whether by their mature or by the relative pro- - '
portlons in which they are present as bemg complementary one to -
another. ~ - ,
2. Except for the goods of headmg No 39.18 or 39. 19 plast1cs rubber,. _

-and articles thereof, printed with motifs, characters of pictorial repre-
sentations, which are not merely fncidental to the pr1mary use’ of the
gocds fall in Chanter 49"

CHAPTER 39
PLASTICS AN'D ARTICLJS THF‘REOF '

N O'I‘ES

1, Throughout this Schedule, the expression plastics means
those materials of heading Nos. 39.01 to 3%9.14 which are or have been
" capable, either at the moment of polvmeusatvon or- at some subsequent
stage, of being formed under external inflience . (usually heat and pres-
sure, if necgssary with a.solvent or plasticiser) by moulding, -casting,
- extruding, rolling or other process 1nto shapes Whlch are retamed on t'he"

- ‘removal of the exter’na1 mﬂuence :

L Throughout- this Schedule, -any_f-'reference to . ‘_plas;tics’ also’ in- -
cludes vulcanised fibre. The expression, 'howev.er, does . not - apply te -
-'materials re‘garded as texti_le mat’eria.ls of Section XI, - - N

2 ThlS Chapter does not cover:

(@) Linoxyn (heading _No. 15.’08);'_ Waxes ‘(Chaptér o7 :0';'
Chapter 38);

)y Separate chemlcally defined’ orgamc compounds (Chapter 29) ;o
_(c) Heparin or its salts (Chapter 30), ,

() Stampmg foils (Chapter 32); . - | RPN B
(e) Organic surface active agents or preparatlons (Chapter 34),
(f) Run - gums or" ester gurns (Chapter 38),

(9) Synthetic rubber as deﬁned for the purposes of Chapter 40,
or articles ’rhereof : .

' (h) Saddlery or harness or trunks, su1tcases handbags or other
~ contamers (Chapter 42);

(i) Plaits, ‘wickerwork or other art1r‘1es of Chapter 46;
() Wall- covermgs of Chapter 46 )
(k) Art1c1es of Sectlon XI (textlles and text11e artlcles) y

(1) Articles of Section XIT (for exampln foot wear, headgear,
umbrellas, sun umbrellas, Walkmp‘—stmks and- p’arts thereof)

A

(m) Im1tat10n ]ewellery (Chapter 71)

_ {n) Art:cles Sechon XVT - (machines = and. mechanic'al;-‘ . 'er
“electrical appliances), Lo e el
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(o) Parts of an'ctaﬂ. or vehlcle» (Sectmn XVII),

{p) Articles of Chapter 90 (for e‘mmple optical elements s‘pec-'
tacle frames, drawing 1natruments), )

£5)) Articles of Chapter 91 (for examp; clock or watch cases);

(7). Articles of C‘hapter 92 (for Mample _musical iﬁstrumenis
or \parts thereof) ; N SRS

. (s) Articles of Chap’cel 94 (for example, furm%ure lamps dnd
lighting h‘ctmgs, Mumiriated signs);

(t) Articles cf Chapter 25 (for examplc. toys, games, sports
requisites); or '

(u) Articles of Chapter 96 (for e):ample brushes, bu‘rtons slide
fasteners, combs, mouthpieces or stems for smoking pipes, ciga-
rette holders or the: like, parts of vacuum flasks or the like, pens, :
p:ropelhng pencﬂe) : '

o8 Headmg Nos. 39.01 to 39.11 apply only to- doods of a kmd prloduced_ '
by chemical synthesis, fallmg in the Io‘lowmg CdtBO‘OI'IEJ s

(a) med synthetic polyoleﬁns of which less thdn 80 per cent.
by volume distils at 300°C, after conversion ~to -1,013 milibars
- when g rnduced——-pressure distllla"lon m‘ethod is used  (heading’

Nos. 39.01 and 39.02);. - ' IR

 (b) Resins, not highly polymemsed of the coumarone-ix‘idene
- type (headmg No. 39.11); ) N :
_ (¢) Cther synthetie polymers - with an average of at least 5
' monomer units; : : : ’

(d) Silicones (headmg No. 39. 10),

(e) Resolg (headma No '39.09) and other nreoolymers

4. For the purposes of this Chapter, except Where the LOﬂtPXt othen

~ vise vequires, copolymers (including cs-polyconderisates, co‘pmvaddi-'

tion products, block copolymers and graft copolymers) and polymer -

~ blends are io be classified in the heading covering polymers of - that
' comonomer which tredominates by weight over every other single

comaonorner, comonomﬂrf« whose polymers fall in the sane hmomg being

regarded as constituting a smgle comonomer.

¥ no gingle COmonome’r predom.inaﬁes, copolymers  or polymer
blends, as the case may be, are to be classified inh the heading which

occurs last in the: nnmerlca'{ order among thase which equally merit
consideration.

‘The expression “copclymers”- covers all polymers in which no’
single monomer contributes 85 per cent, or mcre bv  weight - t0 the

‘total polymer content

5. Chemically modified polymers, that is those in which only
appendages to the main polymer chain have been changed by chemical’’
reaction, are to be classified in the heading appropriate to the unmodi-
fied polymer. This provision does not apply to graft copolymers.
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6. In headmg Nos. 39.01 to 3. 14, the expression - ‘pﬁméry' - forms’
‘:dppheb only to the following foxms:— °

{a); Ligquids and .pastes, mcl.udmg <hsper=10ns (emulsmns and .
suspensicnsy and solutaons, .

(5) -Blocks of irregular shape, lumps powders (mclumng mould—
ing pOWdQlS) granules, ﬂakeb and similar bulk forms,

and the conyversion of any one pr‘mal y form- into another shall amoum

. to “manufacture’,

7. Heading No. 39.15" does not apply to waste, parings and scrap of-
a single thmlmuplaatx‘. material, transformed into primary forms (head-
ing Nos. 33.01 to 38.14). :

8. For the purposes. of headmg No, 29.17, tbe expression ‘tubes,
-~mpee and hoses’ means hollow products, | whether semi-mannfactures
r finished preducts, of a kind generally used for conveying, conduct-

,m_g or distributing gases or liquids (for example, ribed  garden hose,
-perforated tubes). This expression also ‘includes sausage casin__gsfand
“other lay-flat tubing. However, except for the  last-mentioned, - those
having an internal cross-section, other than round, oval, rectangular

{in which the length does not exceed 1.5 times the width) or in the

shape of a regular polygon ave not to be regarded as tubes, pipes and

- hoses but as profile shapes,

9. For the purposes of headmg No. 39. 18 the expression ‘wall or
ceiling coverings of plastics’ applies to products in rolls, of a width not
‘ltess than 45 Cms suitable for wall or ceiling deceration, consisting of.
plastics fixed permanently on a backing of any material other -than

:paper, the plastic layer (on the = face side) being gramed , Pmbos_sed,.' "
~ coloured, design-printed or otherwise decora’fed '

10, Tn heading Nos. 39.20 and 3921, -the expieSSion “plates, sheets,
film, foil and strip” applies only to plateg,' sheels film, foil and strip
{other than those of Chapter 54) and to blocks of regular- -geometric
shape, whether or not printed or otherwise surface-wnrked uneut or cut

into rectangleq (ineluding squares) but not further worked {even if
when S0 ﬂut they become ar’r,lcleb ready for use), o

1L Heading .No. 3923 applles “only to the' fouowing article's,
: namely - ' ‘ :

(a) Resewvmr@ tanks (including septm tank), vats and sxmﬂar
cumamer.:. of a capacity “exceeding 300 litres;

(b)  Structural elements Gsed, for example in ﬂoors walls or
partitions, ceilings or roofs;

(¢) Gutters and fittings therefor;
{d) Toors, Wmdows and their frarnes and thresholds for doors;
(e) B?lcomes o'xlustrades fencing, gates and similar barriers; -

(f) Shutters, blinds (mcludmg veneban bhnds) and similar
artiéles and parts and ﬁttmgs thereof;

E:

() Laige -scale shelving for assembly and - permanent ingtal-
lation, for ex _ample in shops, ‘workshops, warehouses;

() PRaths, washba%im and sirnilar sanitaryware; articles fox' the
conveyance and packing of goqu, tableware and kitchenware; . -
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(@) Ornamental arch1tectural features, for exainple,;'ﬁutings,;.
eupOIas dovecotes, and . , o

(j) Fittings and mountings intended for permanent 1nstallat10n
in or on doors, windows, staircases, walls -or other parts- of build-
1ngs for example knobs, handles, hooks brackets, towel ra1ls, -
sw1tch-plates and other protective plates _;-' P ' '

12. In headmg Nos 39.20' and 39. 21 the expression ‘flexible’ rneans an

" article which ‘has a’'modulus of elasticity either in flexture or in tension

of not over 700 kilograms per- square ecentimeire at 23°C and 50 per cent.

relative humidity when tested in. accordance with the ‘method- of test '

for stiffness of plastics. (ASTM Designation D-747-63), for flexural pro- -
perties of  plastics - (ASTM - De51gnat1on D-790- 63), for tensile

properties . of plastics (ASTM Designation D-638-64T), or .for tensile = .
.Apropert1es of thin plastic sheeting (ASTM Desugnatlon D- 882—64T) ‘and

mgld’ means all - artlcles other than ‘flexible’  as deﬁned above

. .18, In headmg No. 39. 21 r1g1d polyuretrane foam ‘means cellular.
_ polyurethane with compressive strength of 0.418 to 28.14 Kg. |Cm? . ‘and .
flexural strength of 1.05 to 28.14 Kg./Cm? when tested in accordance-‘.,:f

_w1th American Standard (Designation ASTM-D- 2341). - C

14, WIthm any one headmg of this Chapter copolymers (mcludlng:’
co-polycoridensates, co-polyaddition products ‘block copolymers and -
- graft copolymers) are to We class1ﬁed in. the same subheadmg as homo-

polymers of " the predomlnant comonomer, and che1n1cally modified
" polymers of the kmd specified in Note 5 above are to be. classified in -
- the; same~ subheadmg as.- the unmodified polymer prov1ded that such/

‘_c0polymers ar -chemically . -modified polymers are not more: spec1ﬁcally-’=“ "
covered by:any other subheadmg and that there is no res1dual subhead- -

" ing named “Other” 'in the series of subheadings concerned. - Polym_er

blends are to be ‘clagsified in' the same subheading as. copolymers (or. -

a homopolymers as the case may be) of the same mononiers in. the .
same proportmns : L T oo S

Head_ing ',Sub- " Description of goods .~ - Rate of dity
- No. - heading B o , o
. . " No' ) v‘. N . ~' o L ‘ /
@ @ e @
ggor o POLYMLRSOFEI‘HYLENE IN o
ST PRIMARYFORMS = .
'3901.10 _ ~-Polyethylene having aspcciﬁcr‘_"- o
© . gravity oflessthano0.94 L 4%
" 3901.20 V-Polyeth):'lc‘ne having a specific A N
 -gravity of 0.94 or-more o 35%-
B 3901.90 ~Other S 4%
39.02 POLYMERS OF PROPYLI;;NE OR | |

-OF OTHER OLEFINS, IN
| PRIMARY FORMS

3902, 10 -Polypropylene ‘ Lo "27_%-'

,3.9(-)2‘.‘29 V:P(_,lylsobutylono ' " ._’\ _ 1 ) " 40‘%.
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Heading
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 Description of goods : - Rate-of duty =1
No. - “heading : o AP
".No.
(1) (@) (3) (8
' 3902.90 - Other . 49%
39.03 - -POLYMERS OF STYR.EN'E IN
PRIMARY FORMS : )
3%903.10 . -Polystyrene _ 15% .
| 3903 P Styrene-ac1ylon1tr11e (SAN) Copo-. r 5% -
B lymers S
‘3903 ..30' - Acrylomtrlle-butadlene-styrcne 15 %
_ - (ABS) terpolymers , : T
e 3903.90 ~ «Other * . 49%
39.04 POLYMERS OF VINYL GHLO- e
: RIDE OR OF OTHER HALO- -
GENATED OLEFINS, IN PRI- .
-MARY FORMS - N
3904.10 *= Polyvinyl chloride, not mixed w1th o 35% o
oo any other substances : ' ’
. 390420 '.-- Other, polyvmyl chloride - : 35%
‘8904.30 -Polyte'traﬂ_uoroethylene 'V _1.5"?/0 -
-’3904.-.96 - Otber . ‘ ”4.6% .
3g.05 POLYMERS OF VINYL ACETA-"'" *
: TE OR OF OTHER VINYL ES-
» TERS IN PRIMARY FORMS ; -
OTHER, VINYL POLYMERS IN :
. PRIMARY FORMS ‘ : o
3905.10 = Polymers of vinyl acetate . - " 40%.
© 8905.20 - - Polyvmylalcohols whetheror not 40%
' ~ containing- unhydrolyscd acetate '
: groups -
: '3905.90 =Other = o 40% -
29.06 ACRYLIC ~ POLYMERS IN
A PRIMA:RY FORMS ‘
3906.10 - Polymethyl methacrylate - “15%
. 3906.20_ . - Clo-polymers of acrylonitrile ' :40% :
"g906.g90 .- Other _ - 0% -
. POLYAGETALS, 'OTHER POLY- '

39.07

ETHERS ANDEPOXIDE RE-
SINS, IN PRIMARY FORMS,

" POLYCARBONATES, ALKYD

RESINS, POLYALLYL ESTERS
AND OTHER - POLYESTERS,
INPRIMARY FORMS

82 Law-10
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Headmg “Subs. ‘ “:Description of goods ' ' Rate’ of _d‘ﬁty-
No. headmd I P : '
: No.
O I C N @
§907,10.- Polyacetals . _ . o 15% Qo
3907 .20 - Other polyethers ﬂ | 16 %
.3907 .80 ~ Epoxide resin\s. o - 1 5%
3G97 .40~ Folycarbonatcs - - o 5%

- Alkyd resins including: malexc
resins and fumerie rcsms

© 8G07.51.= -Mouldmg powder and compounds . 40%
) _ in any forin S
3§07 59--0ther T = _'15_':- “Nil
907 60 - Polyethyleno torcphthalato . ~ Nl
8907, 79 + Diallyl phmala.te rt_as;ns ST SRS 4o S
‘3907..80 - Pblybutyl terephthalate . e ; ;»-50/.0
- -Otherpolyesters | _ o,
- 3907. 91 - = Unsaturated o ' '__. - 15%
3907.99 - Other " o 15% .
39.08 3908 00 POLYAMIDES IN PRIMARY . 15%.
3909 AMINO-RESINS, PHENOLIG* ,
' ‘ RESINS AND POLYURETH-
ANES IN PRIMARY FORMS -
3909. 10 - Urea resins; thio-urea resins 18,
] 3«90‘9.20 ;.Mclamine resins - _ o 15%
'73909.30-P01y-pheny1cnre o:;cidc A o _ 15%
© 3900.40 - Other am‘éno-resir}s 46%
P Phenolic re'sihs:‘
_é,éog. 51.-_-.1 Phenol formaldehyde resins. ' | B 15%
| 3909-52-'- - Tcrpénc phenolic resins - 20% '
390959 .- Other | . : _\.20% ,l
" 8G0Q. 70 Polyurethanes 4 s

3910, | 39,10.‘00 SILICONES IN PRIMARY FORMS 409
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Ne. -

Heading -

- Sub- Deéscription of goods
" heading R
"~ Neo.

Rate ofduty

'.-(..2)' e (3)_.

o)

b
1
I

9912

3913

38.11

PETROLEUM RESINS, COUMA- -

' RONE-INDENE RFESINS, POLY-
TERPENES, POLYSULPHIDES,
POLYSULPHONES . =~ AND
OTHER PRODUCTS: - SPECI- -
FIED IN NOTE 3 TO THIS
CHAPTER, NOT ELSEWHERE

SPEGIFIED ‘OR INCLUDED

IN PRIMARY FORMS.

' 3911.10 - Polysulphones_

391(1.90 - Other

CELLULOSE AND ITS CHEMI-.
CAL: DERIVATIVES, AND
- CELLULOSE - ETHERS NOT .
" ELSEWHERE SPECIFIED OR
INCLUDED 1IN PRIMARY
.FORMS = - o

. §012.10 = Gcl.lulbse acetates.

- Gellulosc nitrates (mcludmg c01101-
dmns)

3 3912. 21 = = Non~plasticised o
3912.22 = = Plasticised
‘8912, 30 - Cellulose ethcrs and its salts '

V 3912.40 = Cellu_.losc xanthate

3012.90 » Other

NATURAL POLYMERS (FOR
" EXAMPLE, ALGINIC ACID)-
-AND MODIFIED NATURAL
POLYMERS . (FOR.
EXAMPLE, HARDENED . PRO-

TEINS, CHEMICAL DERIVA.

TIVES OF NATURAIL. RUBBER)
NOT ‘ELSEWHERE SPECIFIED
OR INCLUDED IN PRIMARY

FORMS

'3913 10 = Dcxtran .

. '3913.20 - Chlormatcd rubber |

3913 30 = Vuleanised ﬁbrc
3913.90 ~ Other

5%

40%

0%

re%
40%
40% :
49%

" 40%

10%

10%

. 12%__

' 40%
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‘Heading
No.

Sub-
heading
No. -

. Déscri-ip'tidﬁ -of goods

Rate of duty ‘

@

(2).

4)

39.14

3915

39.16

39.17

. 39. !'.8 '

'39.20

s9ig.00°

£ 3915.00

: 591-'6. 00

8917. 00

3918._09

| 3919.00

ION—EXC‘HANGERS BASED ‘ON
‘POLYMERS OF HEADING

- NOS, 39.01 TO. 39 13, IN PRI-
MARY "FORMS _

WASTE, PARINGS AND SGRAP OF .

PLASTICS

' MONOFILAMENT OF WHICH

ANY CROSS-SECTIONAL DI-
MENSION EXCEEDS 1 MM;
RODS, STICKS AND PRO- -

© FILE SHAPES WHETHER OR
-NOT - SURFACE-WORKED

“BUT NOT OTHERWISE WOR-

" 'KED, OF PLASTICS

TUBES, ‘PIPES AND HOSES, AND

FITTINGS THEREFOR (FOR
EXAMPLE, JOINTS, ELBOWS,

': FIANGES), OF, PLASTIGS.

FLOOR COVERINGS -OF PLAST-
I1CS, WHETHER OR . NOT.
SELF-ADHESIVE IN ROLLS-
"OR INTHE FORM OF TILES;

WALL OR CEILING COVER- ’,
INGS OF PLASTICS, ASDEFI-

NED IN NOTE g TO THIS
. CHAPTER

SELF-ADHESIVE PLATES SH-
EETS, FILM, FOIL, TAPE STRIP
AND OTHER FLAT. SHAPFS
OF PLASTICS, WHETHER OR
- NOT IN ROLLS

OTHER PLATES, SHEETS, FILM,
_ FOIL'AND STRIP, OF PLAS-
~ TICS, NON-CELLULAR, WHE-
THER  LAGQUERED  -OR
“METALLISED OR LAMINATED,
" SUPPORTED OR SIMILARLY
" _COMBINED WITH OTHER
MATERIALS OR NOT

-Of polymers of vmyl chloride

3020 - -quui plates, sheets, film, foil and

-“3920 12 - -Flex1ble plates, sheets ﬁlm, foil* and :

strlp

strip”

 49%

40%

3%

. Nil

30%

30%

30%

35%
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Headmg Sub- Dcscﬁption of goodé Rate of :d;uty.
No. heading ; :
No. ) . _ _ : .
EOREEC R . ® RO
~ =Of regenerated Cellulose:
-3920+ 21 = -Film, of thickness not exceeding . 10%
o025 millimetres ' '
3920°22 = -Sheet A : - 20%
3920+ 29 - -Other o _ 30%
o -Of other plastics : _
3920 81 - -Rigid plates, sheets, film, foil and : . 30%
- strip : s
302032 = -Flemble platcs, sheets, film, foil and \ . . Nil
. o i strlp : :
3921 OTHER - PLATES, - BLOCKS,
S SHEETS, FILM, FOIL AND
: STRI‘P-OF 'PLASTICS
| -C.ellular, mcludmg, polyurethane, :
foam .
-3g21rIr - -ngld plates, blocks, sheets, film, o 7s%
_ - f011 and strip .
-vréggxu'é - «Flexible platés,i blocks,. sheets,". 15%
. film, foil and strip - R .
"-39211-:9'0-' - -!-Ot_her SR _‘ . 30%
‘49+a2  ggae-oo ARTICLES OF HEADING NOS..  ~  Nil
. ~ © 89-16, 39° 17, g 18y 39 xg, 3M20 L
AN *2I, U \
WASTE, PARINGS AND
A SCRAP OF PLASTICS
39y OTHER ARTICLES OF PLASTIGS
‘ ' “AND ARTICLES OF MATE-
RIALS OF HEADING NOS
34'01'TO 39 14 . '
392310 - Articles of polyurethane foam 1%
3925:99  -Other S Nil
T CHAPTER 40
RUBBER AND ARTICLES THERE@F
Noies

1. Except where the context otherwise requires, throughout this °
::fSehedule the rexpression ‘rubber’ ‘means. the following products whether
.or  .not vulcanised .or. hardened: natural rubber, balata, guttapercha,f

guayule chiicle and similar natural gums, synthetic rubber factxgo de~
rived from ‘oils, and such substances reclaimed,
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2. This Chapter does not cover:— - | ‘
-~ (a) Goods of Sectlon XI (textlles and. textile artlcles) 5
(b) Footwear or parts thereof of Chapter 64; '
(¢) Headgear or parts thereof of Chapter 65

(d) Mechanical or electrical apphances - parts thereof of
_Section XVI (mcluding electr1ca1 goods of- a11 klnds) of hardened .

(e Artlcles of Chapter 90 92, 94 or 96; or
~(f) Articles of Chapter 9u (other thansport_s gloves).
3. In héading Nos. 40.02,_40.03,'and 4005, the expressien ‘primary

- forms’ applies only to liquids and pastes (excluding latex, whether er
not prevulcanised, and other dispersions and solutions), and blocks of
irregular shape, - 1umps, bales powders granules, crumbs and - similar
bulk forms. -

4. In Note 1 above and in headmg No 40 02 the expressmn synthetle

rubber’ applies to: -

{a)- Unsaturated synthetm substances which can be 1rrever51blj o
transformed by vulcanisation with sulphur into non—thermoplastlc
substances whith, at a temperature between 18°C-and 29°C, will not
break on being extended to three times their original length_ and will

" return, affer being extended to twice their original length, within a

period-of five minutes, to a length not greater than one and‘a half
times their original length. TFor the. purposes of this test, substances
‘necessary for the cross-linking, such -as vulcamsmg actlvators or.
accelerators, may be added; the presence of substances as provided
for by Note 5(b) (i) and (iii) is also permitted. However, the pre-

- . sence of any substances not necessary for the cross—hnklng, such as .

extenders, plasticisers and fillers, is not permitted;
| (b) Thlop]asts (’IWI), and

{c) Natural rubber modlﬁed by graftlng or m’xmg Wlth plas'acs,
-depolymerised natural rubber, mixture of unsaturated synthetie
substances with saturated synthetic high polymers provided that all
the - above-mentioned. preducts comply’ with. the requlrements con-
cerning Vulcamsatlon elongation and recovery in (&) above.

B, (a) Heading ‘Nos. 4G 01 and 40. 02 do not apply to any rubber or

Cmixture of rubbers wh1ch has been compounded before: or after coagu-.
latxon with: —~ : '

(1) vulcanising agents accelerators retarders or activators (other o
than those added for the preparatmn of prevulcamsed rubber latex);

(it) pigments or other colouring matter, other than those added

S ,:solely for the purpose of identification;

(m) p1ast1c1sers or extenders (except mineral cil in the éas'e”eg
oil-extended rubber), fillers, reinforcing agents, orgamc Solvents or

i ‘:any other substances, except those permltted under " (b), R
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(b) The presence of the following substances in any rubber or mixture
of rubbers shall not affect its classification in heading No. 4001 or .-40.02,
ag the case may be, provided that such rubber or mixture of rubbers re-
‘taing its essential character as a raw material:— ‘

(i) emulsifiers or anti-tack agents;
(i) small amounts of breakdown products of emulsifiers;

(itt)" very small amounts of the' following: heat-sensitive agents
(generally for obtaining thermosensitive. rubber latexes), .cationic
~surface-active agents (generally for obtaining ‘electro-positive rubber
latexes), antioxidants, coagularits, crumbling agents, freeze-resisting
agents, peptisers, preselvatlves, stabxhsers v1scos1ty-control agents or
similar spec1a1 purpose additives.

6. For the purposes of he‘ading- No. 40.04, ‘the expre_ssio_n ‘Wasté, par-

‘ings and scrap’ means rubber waste, parings and scrap. from the manu-

facture of working of rubber and rubber goods deﬁmte 'y not usable as
sucht because of cutting- up, wear or ot‘ler reasons

7. Thread wholly or vulcanised fubber, of which any . cross-sectional
dimension exceeds 5 mm:, is to be ¢lassified as strip, rods or profile shapes, -

. of heading No. 40.08.

8. Heading No. 40.10 includes conveyor or transmmsmn belts or belt-

-ing of textile fabric impregnated, coated, covered or -laminated with .Tub-

ber or made from texfile yarn- ‘or cord 1mpregnated coated, covered ‘or

sheathed with rubber.

9. In heading Nos. 40.01, 40.02, 40.02, 40.05 and 40.08, the ex-

. pressions. ‘plates’, ‘sheets’ and strlps apply only to plates, sheets and
‘strip and to blocks of regular geometric shape uncut or simply cut to

‘regtangular (including squate) shape, whether or not having the charac-
ter of articles and whether or not printed or-etherwise surface-worked,
but not otherwise cut to shape or further worked. -

* In heading No. 40.08, the expressions ‘rods’ and pfoﬁle shapes’ apply
-only to such products, whether or not cut to length or sufface~W01ked but
not otherwise Womed

18, For the purposes of heading Nos. 40.09 and 40. 10, while calenlating
the percentage of rubber compound. contents, the weight of canvas,. yarn,
metallic wires, washers, rivels and the like, which products, shall form -

- integral part or ingredient of such rubber products, shall be taken into

an account, but the weight of metallic fitments and surface finishing

‘nNecessary to make the belting and tubing sui abTe for parti¢ular end

uses, shall be ignored,
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Headmg Sub- - - Description of goods Rate O F duty
‘Ne. heading- . , R P : ,
- No.
N L © @
| 40.01  4001.00 'NATURAL RUBBER, BALATA, 129

; . : GUTTA-PERCHA, GUAYULE,

[ - ‘ CHICLE AND SIMILAR NA-

T TURAL GUMS, N PRIMARY
FORMS

40.02- 4o02.00 SYNTHETIC RUBBER: AND . 109,
: ‘ FACTIGE. DERIVED FROM .
OILS IN PRIMARY FORMS. .
OR IN PLATES, SHEETS OR
STRIP; MIXTURES OF ANY
- PRODUCT OF HEADING NO. .
40..01 WITH ANY PRODUCT -
OF THIS HEADING,  IN
PRIMARY FORMS OR IN
.. . PLATES, ‘SHEETS OR STRIP - o
" 40.03  40603.00° REGIAIMLD RUBBER-IN PRI- . = 12%
7. 577 " 'MARY TORMS OR IN . .
. . PLATES, SHEETS OR STRIP . '
140.04  -4004.00 -WAST}_-, PARINGS AND SCRAP. Co12%.
77" "OF RUBBER (OTHER THAN~ T
HARDENED RUBBER) FIURE
"POWDERS AND GRANULES '
° . OBTAINED THEREFROM =
40.05  4005.00 COMPOUNDED RUBBER, UN—» 129, -
: . VULGANISED IN PRIMARY S
FORMS 'OR 1IN PLATES
SHL.ETS OR STRIP o

. 40.06  OTHER FORMS (FOR EXAM~ .
: " PLE, RODS, TUBES AND PRO- |
FILE, SHAPES) AND ARTICGLES -
(FOR EXAMPLE DISGS AND
- RINGS), OF UNVULCANISED
" 'RUBBER ‘

4006.10 - ‘Camel- back utrlp tréad rubber, . - 35%
cushion compound, cushion ' gum, ‘
' tread gum, tread packing strips -
for resoling or repairing or retread-
ing rubber tyres

4006.90 Other B : o ‘12%“‘
40.07  4007.60 ‘VULCANISED RUBBER THREAD 129
T AND CORD , -
" 40.08 . PLATES, BLOCKS, SHEETS,

STRIP, RODS, AND PROFILE
SHAPES, OF VULCANISED .
RUBBER OTHER THAN HAR- -
DENLD RUBBER '
) '-Of cellular rubber :  ° .‘
o ‘4(;98,.11, - -Platés, blocks, sheets and strip . B ‘_,55%
4008.19 ~ -Other o . o 55%
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Heading - Sub- - Description of goods “ " Rate of duty -
- No. heading - o - o
' No

0 ® e

- —Of noxii-—cellu,l'a"r fubber:

4008.21" - - Plates, shcets and strip, for 1esohng o 95%
: or repairing or letreadmg rubber - '
C ) . tyres
4608.29 - - Omel .
40.09 - ~ TUBES, PIPES AND HOSES = _ :
L Lo VULCANISED RUBBER OTHER )
- THAN . HARDENED RUBBER, .
WITH OR WITHOUT :THEIR -
FITTINGS. (FOR  EXAMPLE,
JOINTS, ELBOWS I‘LANGES)

4'009’.10 ) V—thrp Lhe rubbex ompound c‘on-. Y o Nll
' tent i3 lcss thm 25% by wexght' :

- Othcr

| 4009.9T1 e Desxgned for .use in-laboratories - Nil
' - provided .each piece is manufac- S
tured in length not exceeding three
"metres and has a- base o_f a
diameter not exceeding 1.27 cms.

4099.93 =~ Dwgncd to ;perform: the function. -
: of covwcymo' air, gas or hqutd N 25%

' 4_(_;05").'9'_9 .. Other f S [ i

.10 . . - CONVEYOR OR TRANSMISSION
RChA "BELTS OR BELTING OF
- VULCANISED RUBBER

‘ "'401.0.10 - Where thc rubbex compound con-r T ONiL
tmt is less than 25% by weight

S o 4010490 - Othera e T 25%
4011 S PNEUI\IATIC' TYR_ES Oor RUBBI‘RV- -
4611 .o - - Ofa kind used ot animal drawn Nil
vehicles  or hand caris bearing
prominent markmtrs of the letters:
‘ADV thereon

o 4011420 * Of ‘a- kind used on bicycles and SN
cycle-rickshaws ' .

" fori.zo. - - Of a: “kind usad on two-wheeled”  Rs.'28 ver tyre
motor vehicles, namely, scooters, , ‘
motor  cyclés, mopeds and auto

. cvclcs
v P |

motor. vehldcs :
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Heading  Sub- Description of goo&s- - Rate of duty
No. . heading ST ' L :
' No. o
S G T R
'-4011 41 -~ Used on powered cycle-nckshaws - Nil ﬁ
_- 4.011 49 .- Other 'Rs‘.A165o per tyre,
4011.50 ~Of a kind used on saloon cars. Rs. 1650 per tyre

4011.60 -Of a kind used on other motor Re. 165(_) per tyre
vehicles (for example, buses, lornes L S
“and. station wagons)

.4011.%70 = Of a kind used on tractors, mclud- Rs. 550 per tyre:
mg agncultural tractors S

"4011,80 - Of a kind used: on trailers - Rs. 1650 per tyre

- Other tyres +

4011 91 - - Of a kind used on véhmles or equip- | 66‘%
' © ments des1gned ‘for use off the S
road. 7
‘4011.99-,- Oth'er ' R _ 289
4012 TYRE FLAPS OF RUBBER
{4012 10 - Of a kind used on two-wheeled and ~ Nil .
- thrcc-wheeled motor vchlcles ' _
_4012 90 - Othcr ' - R Rs. 20 .per flap
40.13 " INNER TUBES OF RUBBER, FOR .
o I'YRES : .
401'37. 10 - OI' a kmd used in tyres for cycles S Nil’

and cycle-n ckshaws

.4613.20_ - Of a kind used in tyres for two- Rs 20 per tube
wheeled motor vchlclcs

4013.30 ~ Of a kind used in tyres for tbrec- Rs. 250 per tube:
- wheeled motor vehxcles ‘

4013.49 ~ Ofa kind uscd in tyres for saloon Rs. 250 pcr tube

cars

4013.50 = Of a kind used in tyres for other. Rs, 250 per tube
: motor vchicles (for example, buses,:

' lorries and station wagons)

| 4.013;-69 - Of a kind used in tyres for tractors, Rs. 100 per tube
. including agricultural tractors :

- | 5013.70 - Ofa kind used in tyres for"trailers Rs 250 per tube’
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Hcadihg Sub- ‘ Description -of ébods Rate of dﬁiy‘

No. heading : R ; , g . -
No.

o @ (3 @

-Other tubes for tyreé :

ll o o - 4013.91 - -Of a kind used in tyres for vehicles Rs 1000 per iube
| ) or equipments designed for use
‘ " off the road .
: 4613.99 - -Other : o ‘ Rs. 100 pertube
40.4 - HYGIENIG OR PHARMAGEU-

TIGAL ARTIGLES (INCLUD-
ING TEATS), OF VULCANISED
RUBBER. OTHER = THAN
"HARDENED -RUBBER, WITH
OR. WITHOUT FITTINGS OF
HARDENED RUBBER -

: 4.014.10‘_ ;Sheath-r.cah'trac.cp;ives : N
p4or4'..90 i-Other‘. . ‘. | ) - i2%‘
4.5 ARTICLES OF MA'T‘ERIALS' OF
' . HEADING NO.40.08 A
: 4015.10  =Of cellular rubber I 55%
4016 4ox6.ob, ARTICLES OF APPAREL AND 129

CLOTHING AGGESSORIES (IN-
CLUDING GLOVES), FOR ALL:.
PURPOSES, OF VULCGANISED
"RUBBER OTHER THAN HAR
DENED RUBBER

. 40.17 4o017.00 OTHER ARTICLES OF VULGANI- - 129
T SED RUBBER (OTHER THAN .

HARDENED RUBBER)  IN-

CLUDING FLOOR ' COVER-

INGS AND MATS, ERASERS,

. GASKETS, WASHERS AND
OTHER SEALS I\IFLATABLE
ARTICLE

4018 HARDENED- RUBBER (FOR
. EXAMPLE, EBONITE) IN ALL
FORMS, INGLUDING WASTE
AND SGRAP, ARTICLES OF
- HARDENED RUBBER

4018.10 -Hardened rubber, in all forms, in-. . 12% .
C cluding waste and scrap’ - e

4018, 20 -Articles of hardened rubber S £1 %
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~ SECTION VII o |

'LEA[HER ARTICLES OF LEATHER MANUFACTURES
OF FURSKINS AND' ARTIFICIAL FUR, SADDLERY AND
HARNESS; TRAVEL GOODS, HANDBAGS AND SIMILAR
'CONTAINERS;i ARTICLES: OF ANIMAT GUT (OTHER -
'THAN SILK WORM GUT) S

| CHAPTER 41 '
R LEATHLR
Heading . Sub- Description of goods . Rate of duty
No. heading * - o
No. -
(1) (2) B O I ; (4)
41.61  gro1.00 LEATHER, INGLUDING GOMPO- Nl

SITION LEATHER, WITH A
"BASIS OF LEATHER OR LEA.
"THER  FIBRE, Cx—IAMOIS

LEATHER, PATENT LEATHER,

PATENT LAMINATED LEA- -

THER AND METALLISED =
-~ LEATHER

CHA?TER 42

ARTICLES: OF LEATHER SADDLERY AND HARNESS TRAVEL
GOODS, HANDBAGS AND SIMILAR CONTAINERS; ARTCIES '
OF ANIMAL GUT (OTH:ER THAN SEK-WORMI GUT) ’7, :
R Norm
This’ Chapter does. not cover:

. (a) Sterile surgical catﬂat or  similar sterile suture materials
-(Chanter 30); : ' " '

(b) Artlcles of apparel or clothing accessones (except gloves),
lined with furskin or artificial fur or to which furskin or artificial . .
fur is attached on the‘outside except ds mere trnm'mng (Chapter 43); -

{¢) Made up. artlcles of netting (Chapter 56)

(d) Articles of Ch‘lbier 64; ;
(e) Headgear or parts thereof of Chapter 65;
RG)) Whlpe rldmg-crops or other articles (Chapter 66);

(9) Cuﬁ hnks bracelets or other imdtation Jewellery (Chaptel'
71), : S ‘ :
‘ (h) Fittmgs ‘or trimmings for her'ness such as stirrups bits,
. ‘horf #brasses and: buck]es qeparately presented (generally Sectlon‘

{5) Strings skins 'for drums or the like; or o’cher parts of mus1— :
cal struments . (Chapter 92), . ‘
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- ¢ “Axticles - of Chapter 94 '(eXample, ' furniture, 'Iamps- and
hghtmg ﬁttmgs), : :

(k) Ar’tl;cles of. Chapter 95 (for example toys games sports re- ‘
quisites); or .

, ‘(1) Buttons, press-fasteners snap-fasteners press-studs button
" moulds or other parts of these goods button blanks of Chapter 96.

Headmg Sub- Descrxptxon of goods 7 Rate of duty
No. heading . .. - “ . . .
No. . o _ .
(. (2) SR (3) R N Y
 42-01 ARTICLES OF LEATHER; ‘SAD-

DLERY ~AND  HARNESS;
TRAVEL GOODS, HANDBAGS
AND SIMILAR CONTAINE RS
ARTICLES OF ANIMAL GUT
(OTHER THA\I SILK WORM <

. GUT)
©.4201°10 ~Su1t cases, vrmty cases, Cexceutive ‘25%
B . cases, brief cases and v*nnty bags
all sorts - *# .
' 4?61-90:-Ot1';'cr . " - o 1Y%
- .CHAPTER - 43

MANUFACTURES OF FURSKINS AND ARTIFICIAL FUR

Headmg Sub- ' ' Déscriptioi-xlof-goods ' - R.'a.i;fc.:.of du_ty

No ' heading - ' o i ' . ,
. - No. :

® @ @ @

*. 43701  4301-00 MANUFACTURES OF FUR- 129,

* SKINS AND ARTIFICIAL FUR -

SECTION IX

WOOD AND ARTICLES OF WOOD;CORK AND ART ICLEg
OF CORK; MANUFACTURES OF STRAW OF ESPARTO
OR OF OTHFR PLAITING MATERIALS; BASKETWARE
AND WICKERWORK

CHAPTER 44
. WOOD AND ARTICLES OF WOOD
Nons
] This Chapter does not’ covcr

(@) Wood, in chips, in shavmgs crushed ground or powdered of
a kind used primarily-in perfumery, in pharmacy, or. for msectmidal
fung}cldal or similar- purposes; - j
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-(B) Bamboos or other nlmtmg matenals of Chapter 14

(c) Wood in chips, in shavings, ground or powdered. of a kind
used primarily in dyeing or in tanning (Chapter 14);

,(d) Activated charcoal (Chapter 38);
.. (e) Articles of Chapter 42 ‘
(f). Articles of Chapter 46;
(9 Footwear or parts thereof of Cnapter 64;

{h) Articles of Chapter 66 (for example umbrellas and walkmg-
stlcks and parts thereof); : t

(%) Articles of Chapter 68;
(j), Imitation jewellery' of Chapter 71;

" (k) Articles of Section XVI or Section XVII (for example,
" machine parts, cases, covers, cabinets. for machines and apparatus
- and wheel-wrights’ wares);-

(1) Articles of Section. XVIIL (for example, clock cases ahd A
musmal instruments and parts thereof), o

(m) Parts of ‘firearms (Chapter 93);

o A(m) Art1c1es of Chapter 94 (for example,’ furmture lamps and'
_ hghtmg ﬁttmgs prefabricated buildings); -

, (o). Artu:les of Chapter 95 (for example toys games, sports re-.
‘quisites); . :

(p) Articles of Chapter 96 (for example, smokmg pipes and parts
thereof, buttons pencils) excludmg bodies and handles, of wood.

2. In this Chapter, the expression ‘densified wood’ means wood which =

has been subjected to chemical or physical treatment (being, in the case
of layers bonded together, treatment in excess of that needed to ensure
a good bond), and which has thereby acquired increased density or hard-
ness together with improved mechanical strength or resistance to chemi-
cal or electrical agencies.

3. ‘Marine plywood’ means plywood conforming to.Indian Standard
specification No. IS: 710- 1976 A

. ‘Aircraft plywood’ means plywood conforrmng to IndJan " Stan-.
dard specifications Nos. IS: 709-1974: and. 1S: 4859—1968

5. Headmg No 4410 apphes also to articles of particle board or
similar -board, fireboard, laminated wood or densified wood. This
heading, however, does not apply to tools in which the blade, working
edge, working surface or other working part is formed by any of the
-matenals specified in Note 1 to Chapter 82.

6, For the purposes of this Chapter and subject to Note-1(f) abave,
. any reference to w00d’ applies also o bamboo and other matenals of a
woody nature, _ N

-
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Headmg Sub- : . Description of goods - Rate of duty
Ne. ' hcadmg ; N o : : >
. No. ' ' _ _ .
(2 . (3) @
4:01 440100 WOOD WOOL, WOOD FLOUR 12%
44°02  4402-00 RAILWAY OR TRAMWAY SLEE 12%,

PERS (CROSS-TIES), ’ WHE-,
A THEOTR IMPREGNATED. OR
N

4403 4403 o0 WOOD, SAWN]OR CHIPPED.LENG- 129%
: THWISE SLICED OR PEELED,
WHETHER OR NOT PLAI\ED
-SANDED OR’FINGER-]OINTED; :
OF A THICKNESS EXCEEDING
6 MM
- 44-04 4404 ‘00 VENEER SHEETS "AND;SHEETS . 129%
FOR PLYWOOD (WHETHER .
OR NOT SPLICED) AND OTHER
-~ WOOD SAWN LENGTHWISE,
- SLICED. OR PEELED, WHE- |
. THER OR NOTPLANED SAN-
DED OR FINGFR-]OINTED
OF A THICKNESS NOT EX-
‘CEEDING 6 MM

" 44-05 4405.00 WOOD (INCLUDING - STRIPS : 129 -
, AND FRIEZES FOR PARQUET o :
- FLOORING, NOT ASSEMELED)
- CONTINUOUSLY SHAPED
(TONGUED, GROOVED, REBA~
TED, CHAMFERED, VJOIN-
TED BEADED, MOULDED, :
.ROUNDED ~OR THE LIKE) .
_ - e - ALONG ANY OF ITS EDGES.
. ) : . . OR FACES, WHETHER OR
' e o o NOT PLANED, SANDED OR
- FINGER- ]OINTED

44.06 . PARTICLE BOARD AND SIMI-

R LAR BOARD OF WOOD OR
'OTHER LIGNEOUS MATERI-
ALS, *WHETHER OR NOT
AGGLOMERATED.WITH RE-
SINS OR OTHER ORGANIC
BINDING SUBSTANCES

440610 - Plain particle boards o . Nl
4406:20-~ Tnsulation Board and Hardboard 10%;
' 4406.30 - Veneered particle board, not having 209%,
. decorative veneers. on any face o
.44.06 ‘go - Other ' ’ - 30%
3407 - FIBREBOARD OF WOOD OR

OTHER LIGNEOUS MATERI-
ALS, WHETHER OR NOT BON-
DED WITH RESINS OR OTHER
"~ ORGANIC SUBSTANCES '

4.407 10 - Insulation Boardia.nd Hardboard ' | 10%,
so70 -Other 3%
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Heading Sub- Z - Déscription. of "g‘bods - R.a.te of dxi'ty: o
No. - heading : _ R K I
S No,. " o

® e ® W

' 4408 - PLYWOOD, VENEERED PANELS
- AND- SIMILAR LAMINATED
WOOD _ ‘
_ “408-10'-? ‘\*Ia"fine plywoéd and aifcréftplywbdci o Io%
4408 20 - Plywood for tea-chésts when ‘cut to | 10%,
: - s:zc in panels or shooks a.nd oackcd ) s
_ m sete :
 4408- 30~ Decora.twe plywood ‘ o 39%
4408-40 -"Guttm'gs fc\.nd t;‘lmm1-{rgs of pl};woo_d . Nl
440890 - Other o A . 50%
44700 4409700 DENSIFIBD woon IN BLocKs,f L 209
' " PLATES, STRIPS OR PROFILE '

SHAPES INCLUDING ARTI-
CLES OI‘ DENSIFIED WOOD -

VST ARTICLES "~ OF" WOOD
, . NOT ELSEWHERE SPECI-
FIED o _
4410 IO Flush DOOlS N ;». R | ‘30%

4410. 90 -Other : i " : ; 1'. 1. : ./ . '12% )

, CHAPTER. 45 )
CORK AND ARTICLES OF CORK

NQTE' _' ; - '_
This- Chapter does not cover -
(a) Footwear or parts of fothear of Chapter 64
(b) Headgear or parts of headgear of Chapter 65 or.

(c) Artlcles of Chapter 95 (for . example toys games, sports re-_ _
qu151teS\

Heading Sub-_ . g Descrip‘ti()n of_goo'ds.“ L " Rate ofduty
No. heading - - . : _
oo No.

OO B G (4)

'.45"?_1- isdzvoo_ CORK AND ARTICLES OF CORK ~ “'ia8,

o S . - . . ) . K "
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: 'CHAPTER 46 -

, MANUFACTURE‘S OF STRAW, OF ESPARTO OR OF OTHER
A PLAI”ING MATERIALS BASKETWARE AND WICKERWORK

¢ . .
Lob e

"1 In this Chapter, ‘plaiting materials’ meahs materials in
" a state or form sui‘table for plaiting, interlacing or similar pro'cesses“
it mcludes straw, osier or- w1110w bamboos, rushes, reeds, strips of WOOd,
strlps of other vegetable material (for example, raffia, narrow leaves or
9t1‘1ps cut from broad leaves) or bark unspun natural textile ﬁbres mono-
filament and strip’and the like of plastics and strips of paper, but not, stnps
-of. leather or composition leather or of felt or nonwovens, human hair,
horse-hair, textile rovmgs of yarns, or monoﬁlament and 'strip and the'
like of Chapter 54. L ‘

' 2_ 'Thisf- ‘Chap_tep does: not cover

. 4(a) ‘W'all coVering J(Chabter 48);

P (b) Twme cordage, ropes or cables p1a1ted or not (Chapter 56), o

(c) Footwear or headgear or: partq thereof of Chapter 64 or 65

(_d) Vehlcles or bodles for_‘veh1gles, of_ basketware (Chapter 87);'
or ’ R - A g

(e) Articles of Chaptér'. 94 'l(ffor.fezra’rx'iple, furniture, lamps and

- lighting fittings).

Headmg Sub- " Description of goods "~ “Rate Qf duty
No. heddmg S : . SR
' ‘ "No.
.= o - 3) " (4)
- . 46.01 - 4,601 oo MANUFACTURES OF STRAW OF 2%
' ' "ESPARTO OR - OF . OTHER . - .
‘ PLAITING 7 MATERIALS .

BASKETWARE AND WIGKER-,
WORK ‘ '
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‘ SECTION X o

PULP OF ‘WOOD OR OF OTHER FIBROUS CELLULOSIC
MATERIAL; WASTE AND SCRAP OF PAPER CR PAPER-
BOARD; PAPER AND PAPERBOARD- AND ARTICLES
"THEREOF '

CHAPTER &

PULP OF WOOD OR OF OTHER FIBROUS CELLULOSIC MATERIAL-
~ WASTE AND SCRAP OF PAPER OR PAPERBOARD

CHEMICAL WOOD PULP,
SEMI-CHEMICAL WOOD '
PULP AND PULPS OF OTHER

'Headi:lg Sub-. ; /Descriptioh.of goods- - ‘Rate of duty
No. heading - : o IR
No. : _ _ .
Mm@ S R @
~ 47.01  4jor.00 -~ MECHANICAL WOOD PULP, 1%

FIBROUS = . CELLULO_SIC

MATERIAL =~ . - R
47.02 4702.00 WASTE AND SCRAP OF PAPER 10% plus Rs 2500
: OR. PAPERBOARD 4 per tonne -
' CHAPTER 48

. PAPER AND PAPERBOARD; ARTICLES OF PAPER
- PULP, OF PAPER OR OF PAPERBOARD

NOTES
I This’ Chapter does not cover: _
(a) Pharmaceutlcal products (Chapter 30),
'¢b) Stamping foils’ (Chapter 32); )

(¢) Perfumed papers or papers impregnated or coated - vvitlvi‘ R
eosmetlcs (Chapter 33); .

(d) Paper or cellulose Waddmn impregnated, coated or covered' |
- with soap or detergent or Wlth pohshes creams or similar prepara--
tmns of Chapter 34

(e) Sensﬂ:lsed ‘paper or paperboard of Chapter 37

(j) Paper reinforced stratified plastic sheeting, or one layer of
 paper-or paperboard coated or covered with a layer of plastics, the
latter constituting more than half the total thlckness or articles of .
such materials, other than wall coverings of headmg No 48 14 (Chapter -
39);

(g) Artlcles of Chapter 42 (for example travel goods) e ;

~(h) Art1c1es of Chapter 46 (manufactureg of plaiting: matenal),.

- (i) Paper yarn or textile articles of paper;yam (Section XI);
. &) Aticles of Chapter 64 or Chapter 66;
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(k) Abrasive paper or paperboard or- paper or - paperboard- .
backed mica (paper and paperboard coated with mica powder are
however, to be classified in th1s Chapter), Co :

) Metal fo11 backed with paper or paperboard (Sectwn XV);

. (m) Parts and accessories of musical mstruments (for example,
cards) of Chapter 92;

(n) Acticles of Chaptor 95 (for eYample toys, games sports re-
‘quisites) or Chaptur 96 (for example, buttons).’

2, Headmg Nos. 48.01 to 48.05 include paper and paperboard ‘which - -
‘have. been subjected to calendering, super-calendermg, glazing -or similar

finishing, - false water-marking or surface sizing, and  also paper,

.paperboard, cellulose wadding and webs of cellulose fibres, coloured or
marbled throughout the mass by any method. Except Where headmg No.

48.03 otherwise requires, these headings do not apply to paper, paper-
board, cellulose wadding or webs of cellulose fibres which have been
otherwise processed, for example, by coating or impregnation.

3. In this Chapter ‘newsprint’ means uncoated ‘paper of a kind
used for the printing of newspapers, of ‘which. not less : than 50
per cent. by weight of the fotal fibre content consists of wood

~ fibres obtained by a mechanical process, unsized or very lightly sized,

having a smoothness or each side not exceeding 200 seconds Bekk, weigh-
ing not less’ than 40 grammes per square metre and not more than 65
grammes per square metre and having an ash content by Welght not ex-
ceeding 8 per cent.  ‘Odd size newsprint’ means newsprint which cannoet

" be used. on' a rotary. printing press on account of ‘its being non-standar_d'; (
- in size and ‘reject newsprint’ means newsprint which cannot be used on -

a rotary printing press on account of numerous joints ar crushed cen-
tral core in 1t or 1s othermse defective. : '

4, In this Chapter, ‘strawboard’ means a board made who]_ly or
predominantly from partially cooked unbleached straw or bagasse or
grasses or other agricultural residues or a mixture of these.

-5, In addition to hand-made paper and paperboard heading No. 48 02-
covers only paper and paperboard made mainly from. bleached pulp or

-ﬂrom pulp obtained by a mechanlcal process.

~ 6. In this Chapter, ‘kraft paper and paperboard’ .means paper and
paperboard of which not less than 80 per cent.. by weight of the total fibre

content consists of ﬁbres obtamed by the chemlcal sulphate or soda - -
_ processes,

7. Paper paperboard, cellulose: waddmg and webs of cellulose fibres
answering to a description in two or more of the ‘heading Nos, 48.01 1o
4811 are to be classified under that one of such headings which occurs"

‘last in the numerical order in the Schedule,

8. Except for the articles of heading No, 48.14 or paper lables of head- -

~ ing No. 48:18, paper, paperboard, cellulose wadding and articles. thereof,

printed with motifs, characters or pictorial representations, which  are

. not merely 1nc1dental to the primary use of the artr_cles fall In Chapter

4.
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He-a.(iini;‘ Sub- o Déscﬁption of 'gbo.d's; - ‘ VR.‘atc Ofduty'
No. heading - o L e
. No.-
M. - @ ® @
. 4801, NEWSPRINT, IN ROLLS. OR .
- . SHEETS R |
4801, 10 - .Odd sized and reject : %
_.480,1.20-.O_ther R L 10% plus Rs, 175
_ _ . o ' e per: tonne .
T N UNCOATED PAPER AND PAPER- =~

BOARD, OF A KIND" USED
“FOR. WRITING, PRINTING -
‘OR OTHER GRAPHIC PUR-
POSES, AND PUNCH CARD
STOGK AND PUNCH TAPE

, PAPER, IN -ROLLS OR .
"SHEETS, OTHER THAN PAPER.
.OF ‘HEADING NO. 48.0r OR
480 HAND-MADE . PAPER. -

AND PAPERBOARD

o 4.802 I0 = Wr1t1ng and prmtmg pa.per contam- - Nil
' ' ing not less than 75% Dy we1ght ’
‘of pulp made from bagasse '

74802 20 Unbleached and badami. varieties-of - xo% plus RsJ 575

"writing and printing paper- of a  per tonne
- substance not exceeding 65 gra- ,
mies per square metrc

-Other: DR . E o -

4802 91 - -Of a qubstance not exceedmg 25 gra< 10% ])lus Rs I 505
-mmes . pcr square metre pcr tonne

| 4,602-99.- -.Othe,r. o o 10% plus Rs 1208
S per tonne ’

48,03 - 4803 00 TOILET OR FACIAL “TISSUE Io% plus Rs ;430
_ _ STOCK, TOWEL OR NAPKIN per tonne:
' STOCK AND SIMILAR PAPER = .
OF A KIND USED FOR HOUSE-
. HOLD OR SANITARY PUR-
- POSES, CELLULOSE WADD-
ING AND WEBS OF CELLU-
. LOSE FIBRES, WHETHER
- OR NOT CREPED, CRINKL-
. - .ED, EMBOSSED, PERFORA-
“FED, SURFACE-COLOURED,
“"SURFACE-DECORATED OR -
. PRINTED, IN ROLLS OF A
" WIDTH EXCEEDING 36 CM
.~ OR IN RECTANGULAR (IN-
© . QLUDING SQUARE) SHEETS
WITH AT. LEAST ONE SIDE -
... EXCEEDING 36 CMIN UN-,
FOLDED STATE
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| Hcad.mg Sub-
No. - heading

t " No.

) . D&ciipﬁan of goods

Ratc of duty

R

(3)

%)

48.04

: 4.804.{1

o . 4Bogrg

4804.21
- 4804.29 -

4804.30

" 48.05

- 4805011 .

4805.19
4805420

4805430

" 4R05.90

- -Othcr ‘

. UNCOATED KRAFT PAPER

AND PAPERBOARD, INROLLS: :

OR. SHEETS, OTHER THAN
THAT OF HEADING NO. 48.02
- OR 48.03

per:s squarc metre or more :

- Contammg not less than 75% by

weight  of, pulp made from
bagaésc S S

= =Other

- Kraftliner of a substance 65’ grammes

Nl

10%,  plus Rs 1535

pq-tennc

- Othcr kraft paper :

- -Contammg not less than 75% by

wclght ol pulp made from bagasic.

= Kraft paperboard

OTHER. UNCOATED - PAPER

m.

4

'~'xo%plus Rs t585

pcrtmme'-

10% plus Ras, '5‘5.85, S
‘per tonne | ol

AND PAPERBOARD, IN ROLLS '

OR SHEETS

out. of -mixed waste' papers

with or  without screenings.
and mechanical pulp but without

- Unblcachcd homogenous  board '
- having a - thickness - exceeding .
~ 0.50 millimeters -+ and  made

any colouring matter being added -

thcrcto

- ~In the manufuctu_re of whic_h sun-
.. drying precess has been employed

~ ~Qther
- Base filter papér :
- Pulp board, duplex board and
tnplex board :
= Other paper and papcrboard

VEGETABLE PARCHMENT

GREASE - PROOF PAPERS

IO%' plus Rs, 555'
tonne o

. Nil
xo% Pplus Rs. 830
per tonne

10%, - plus Rz 14-50

. Pper tonne

-TRACING DPAPERS - AND -

GLASSINE AND OTHER GLA-
ZED ‘TRANSPARENT OR

. TRANSLUCENT PAPERS IN

"ROLLS OR SHEETS
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Heading Sub-

No.  heading

-/ Ne:

D‘éscription of goods’

Rate of duty.: ..

M) (@)

(3) .

(4)

4806. 0 .

4806.20
. 4806.90

48.07 .

- 4807.10

' 4867.9:2
4807.92

4807:99 -

48.08

_ 4808 .10 |

4808.90

-Grease-proof paper

109, plus Rs. 1930
per tonne.’ :

-Glassine and other glazed transpa- Io% plus “Rs, 1936 _

rent or tra.nslucent paper.

-Other a

‘COMPOSITE ~ PAPER  AND

PAPERBOARD . (MADE BY
STICKING FLAT LAYERS OF
PAPER ~OR~ PAPERBOARD
TOGETHER -~ WITH - AN
ADHESIVE), NOT SURFACE-

per tonne

m%' plus Rs, 1930
per tonne.

COATED - OR IMPREG-

NATED, WHETHER X OR
NOT INTERNALLY REIN-

FORCED, IN ROLLS OR-

SHEETS

~Paper and paperboard, laminated

internally with bltumen, tar or as-
- phalt

: -Other :

C- -Straw board in the manufacturc-

- of which. drymg process has been
employcd

* = <Straw. paper and other straw

board, whether or net covered with
_paper other than straw.paper

< =Other

PAPER AND -  PAPERBOARD,
'CORRUGATED (WITH OR
WITHOUT GLUED FLAT
SURFACE. SHEETS), CREPED,
CRINKLED, EMBOSSED OR
PERFORATED INROLLS OR

SHEETS, OTHER THAN THAT

OF HEADING NO 48.03 OR
48.18 - :

;'-Corrugated péper and paperboard,

-whether or not perforated

; ‘-'0théri .

10% p[mRs 14.30

per tonne

10%;

10%, plus RS. 525 '

_per tonne-

10%; plus Rs. 1436
per tonne - '

P

10%. plus Rs. 1430
per tonne | '

" 10%, plus [Rs. :’1430

per tonne - .




T RS 3 e e e+ e

or1986]

.Central Excise Tariff

' ifg3

No.

" Heading  Sub-

heading

“No.

Description of goods -

, 'Ratc' of duyy

(1)

(2) A

{3)

)

48.09

{8,10 '

S 48.11

“4809. 10

480g.20 .
: 4309.90

- 4810.10

. 4810.20 -

© 4810.90

CARBON PAPER, SELF-COPY

PAPER AND OTHER GOPY-
ING OR TRANSFER PAPERS
(INCLUDING GOATED OR

IMPREGNATED PAPER FOR -
DUPLICATOR STENCILS OR

OFFSET PLATES) WHETHER

"OR NOT PRINTED, IN ROLLS
"OF A WIDTH EXCER LDING -

36 CM. OR IN RECTANGULAR

(INGLUDING SQUARE)" SHE-

ETS WITH AT LEAST ONE
SIDE_EXCEEDING 36 €M IN
UNFOLDED STATE

‘-(_]aLrbon or simi_lar copying’ papers
.-Sc]f—;:opy paper -
~Other

'PAPER AND PAPERBOARD,
"COATED: ON ONE OR - BOTH

“SIDES WITH KAOLIN (CHINA

CLAY) OR OTHER INORGA-

NIC SUBSTANCES, WITH OR
WITHOUT 'A BINDER, AND
WITH NO OTHER COATING

' 325% -
' :32.'5%
32.5%

. WHETHER OR NOT SURFAGE. .~

COLOURED, SURFACE-DECO-

RATED OR PRINTED, IN
ROLLS OR SHEETS ~ ~ .

- Paper and paperboard of a kind

used for writing, printing or otl'mr
" graphic purposes

- Kraft paper and paperboard,, 'ot_har'

than that of a kind used for writ-

ing, printing .or other graphic

. purposes
- Oth(*;x; paper and papérboard

PAPER, PAPERBOARD, CELLU-
LOSE ‘WADDING AND WEBS -

OF CELLULOSE FIBRES,
COATED, IMPREGNATED,

COVERED ISURFACE- COLOU-

RED, SURF ACE-DECORATED -

OR PRINTED, IN ROLLS OR
" SHEETS OTT-IFRZ THAN

16% Plus Rs, '1505
per tonne .

0% plus Rs 1930
. per tonnc o

10% plus Rs. 1939
per tonne

GOODS OF HEADING NO.

48.03, 48.09, 48.10 OR 48.18
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1 oading  Sub- . Description of goods 'VR'a_tc of duty .
- No heading S R
: ) No _ 7 ‘ : ‘
) e ¢ e
o 4.8&1;10 =Tarrad, b1tum1n1sed or asphalted ' 10%, plu& Rs. 1430 3
’ _paper and. papcrboald per tonne
48“ se  -Gummed or adheswe paper and 10%, plus Rs. 1430
; ' papr‘rboa.rd . per tonne
- -Paper and paperboard coated,
-~ ‘impregnated  or covered with
| ' plastic (excludino' a.dhcsweb)
481: 3t - -Electr:cal grade msulatmg paper o Nil
: . or paperboard _ A __
: _ 4811.3¢ - *Other - . : ) '10% plu:.i,s. 1930
| Ca B _ per tonne
| 4811.40 =~ Paper and paperboard, coated, 10% plus Rs, 1930
t impregnated or covered with wax, -~ per tonne .
" paraffin wax,: stearm, oil or glycerol . o
4811:go - Other . . IO% plus Rs 1930
T o S ‘ i _ pex tonne
48.t2  4812.00 FILTER BLOCKS, SLABS AND. * ° 129,
o PLATLS OF PAPER PULP- : .
| 48.13 4813.00 CIGARE’ITE PAPER, WHETHER :o% plus Rs. 1930
. ‘ : OR NOT GUT'TO SIZh OR IN.. per tonne
- . 'THE FORM OF BOOKLETS OR :
- . 'TUBES-
"48.14  4814.00 WALLPAPER AND SIMILAR 10%, plus Rs. 2500
v -7 . . "WALL COVERINGS;WINDOW per tonne :
. _ TRANSPARENGIES OF PAPER .~ 7
48.15 4815.00 FLOOR COVERINGS ONABASE . 129 -
' . OF PAPER OR OF PAPER-. . .
* BOARD, WHETHER OR NOT - -
CUT TO SIZE. _ .
48.16 4816.00 'CARBON PAPER, SELF-COPY 32.59%
..o - . - PAPER' : AND -~ .OTHER . '
' ' COPYING. OR TRANS-
FER PAPERS (OTHER
THAN THOSE OF HEADING
NO. 48.09), DUPLICATOR
. STENGILS AND OFFSET
PLATES, OF PAPER,WHETHER
OR NOT PUT UP IN BOXES
48.17 OTHER PAPER, PAPERBOARD,

CELLULOSE WADDING AND .
- 'WEBS OF GELLULOSE FIBRES,
. CUT TO SI7E OR SHAPE

4B17.10 - ‘Gummed or adhesive paper in strips  10%, plus Rs. 1430
. or rolls per tonne

4817 20 - Gards, not punched for punchcard 10% plus Rs. 1430 |
machmes, whethei” or mot “in per tonne
- strips . : e
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He?.ding ] 'Sub- Dcscrip.tion of goods ' , Ra'tc‘mbf .duty -
No. = - heading ‘ Lo N ST
s No. o

W@ Cw W

4817.30 ~-Braille paper _ R N

4817.40 -Blotting paper L 109 p’lizz; R’é:lmoo': '
. per tonne e

| o .4817'.90 -Other : : S 10% plus. Rs, 1430
’ ‘ ' S U ' per tonne .- .

PULP, PAPER, PAPERBOARD,
CELLULOSE = WADDING . OR .
WEBS OF CELLULOSE FIBRES

r' 488 OTHER ARTICLES OF PAPER

- Gartons, boxes, containers and cases
" (including flattened or folded boxes
and flattened or folded cartons);-
whether in assembled or una.sscmb-
led condmon : :

4818 I - -Intcndcd for packmo of match SthkS Nil

4818 12 - -Prmted cartons, boxes, . con~ Nil

tainers and cases, made wholly' :

out of kraft liner or. kraft

"paper of ‘heading No. 48.04

.or corrugated paper and papér-

board and boards falling = within

- sub-heading Nos: 4805 .11, 4805. 19,

4807.91, 4807.92 and 4811 .10,

4818.13. - «Other printed cartons, boxesand ©~ - 32.5%
.- cases. ; S ‘
 4818.1g <~Other N

 4818.20 -Toilet tissues, handkerchiefs and 129
: cleansing tissues of paper :

4818.90° «Other 1%

arrme Aoty

CHAPTER 49

- PRINTED BOOKS NEWSPAPERS, PICTURES AND OTHER PRG.
- DUCTS OF THE PRINTING INDUSTRY MANUSCRIPTS, TYPE-
SCI\IPTS AND PLANS

_ . NoTES
1. This Chaptér doés- not cover:

(a) Photographic negatlves or p951t1veg on txamparent bages
(C‘hapter 37); 5 o

- _ _-(b) Maps, : pl-ans or globc;‘s,_’ in relief, whether or not pr-infe.d..'-
L - AChapter 90); : S R
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(c) Or1gma1 engravmgs prints or 11thographs, postage of Tevenue

stamps stamp postmarks, first-day covers, postal stationery or the

like, antiques: of an age exceeding one hundred years or other artlcles;
- (all of Chapter 97) : ' : o

2. For the purposes of Chapter 49, ‘printed’ also means reprodo.ced by
means of a duphcatlng machine, produced under the control of a com-

puter embossed photographed photo- copled therm000p1ed or typew
written. o '

1

Hoad'x’ng Sub-head- Descﬁption of goods . : " “Rate of duty -
No. ~  ing No. : : R
@ @ @
4901 o PRINTED BOOKS, =NEWSPA?ERS,

 PICTURES AND OTHER |
'PRODUGFS OF THE PAPER

PRINTING ® INDUSTRY
MANUSCRIPTS, TYPESCRIPTS
AND PLANS |
4961°10 -'l‘rénsfcrs '(dgcalcomanias)_, . ' ' 12%
. 4g901°20  -Maps and hydrographic or s - . . - - NR

- milarcharts ofall ‘kindsincluding - 7 _
atlases, wall maps, topographical . ‘
plans, and - globes, printed - '

" 4901°g0.  -Other ' o ' oL . _ VNAii
_ 7 SECTION XI :
TEXTILES AND TEXTILE ARTICLES

No'rms

1 Thls Sec’uon does not cover:

“(a) Articles of Chapter 30 (for example wadding, gauze, bandag—
"es and similar articles for medical, surgma]., dental or vetermary
purposes, sterile surgical suture materials); - '

() ‘VSensi"aseq‘ textiles of Chapter 37;

(c) Monefilament of which any crossLséetional dihiehsion' ex-

, ceedls 1 mm and strip and the like (for example, artificial straw) of

.
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.an’ apparent w1dth exceedmg 5 mm, of plastics (Chapter 39) ‘o'r
» plaits or fabrics and other basketware and vsnckerwork of such
monoﬂlament or: strip (Chapter 46); L

(d) Woven, kmtted or crocheted fabrics, felt or nonwovens, -
- impregnated, coated ‘covered or laminated with plastics, and artl-'
cles thereof of Chapter 3% '

(e) Woven knitted or crocheted fabrlcs felt or noriwovens, im-

pregnated, coated, covered or lammated w1th rubber, and artlcles L

thereof, of Chapter 40
(]‘) Art1cles of text11e materlals (Chapter 42);

(g) Products and art1cles o:E Chapter 48 (for example cellulose ‘ _.

o (h) FootWear or parts of footwear ga1ters or legg‘mgs of s1m11ar
- artlcles of Chapter 64 : o

(z) Halr nets and other headgear or parts thereof of Chapter 65;

L (g) Abraswe coateq textlle mater1a1 angd also. carbon fibreg and
artlcles of carbon ﬁbres (Chapter 68); : :

(k) Glass ﬁbres or art1cles of glass ﬁbres, other than embro1dery
with glass thread on a v1s1b1e ground of fabric. (Chapter 70),

(l) Art1cles of Chapter 94 (for example ;Eurmture,_ beddlng,
lamps and “lighting ﬁttmgs) or. . . :

(m) Artlcles of Chapter 95 (for example, toys games sports re-

-

2. (A) Art1cles classifiable in Chapters 50 to 55 or in heading No, 58.06

. or 59,02 and of a mixture of two or more textile materials are to be -
' ’.class1ﬁed as if consisting wholly of that one textile material whlch pre--
* domitiates by weight’ over any other smgle textile material. .

(B) F01 the purposes .of the above rule -

~ (¢) Gimped horsehair yarn (Chapter 51) and metalhsed yarn :
(Chapter 56)- are t be treated as a single textile material the
weight of which is to be taken as the aggregate of the weights of
its ‘components; for the classification of woven_ fabncs metal thread
T s to be rega1ded as a textile mater1a1 : :

pproprlate heading shall be effected by de-
ter and then the appllcable headmg with-
terials not class1ﬁed in that

o) The cho1ce of a
termining first the Chap
in that Chapter, dlsregardmg any ma

Ch apter

(m) ‘When both. Chapters 54
Chapter Chapters 54 and 55 are.

and 55» are 1nvolved with any other
to be treatod as a smgle Chapter
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(C) It the cla551ﬁcat10n of a yarn or fabnc cannot be determined under '
the" foregoing clauses for the reason that-two or more of the followmg
fibres or yarns that is to say,— o '

a) Silk (including silk notl); .
(b) Wool;
{e) Cotton; _ A
(@) Flax, jute- and ramie; "
- (e) Synthetic staple ﬁbi‘e or yarn thereof; and
(f) - Artificial staple ﬁbre or yarn thereof :
are equal in weight, in any yarn or fabrie, as the case may be, then such
one of those zbres or yarns, as the case may be, the predominance of

.. Which would render such yarn or fabric.fall under that. Chapter or head-
"’ng of ‘this Schedule which - read with the relevant notification, if any, for.
‘the time being in force issued Umder the Central Excise Rules, 1944, at- -

_;tracts the highest amount of duty payable, shall be deemed to.be predo-,

rainant in such yarn or fabric and accordingly, such yarn or fabric shall
be deemed to fall under the apphcable Chapter or heading, as the cabe
may be.. . ,

(D) Throughout th1s Schedule man-made fibres’ means staple ﬁbres

~and filanients of organie polymers produced. by manufacturmg process,

either: —

(i) By polymerisation of organic monomers, such as polyam.ldes, '
polyesters, ‘polyurethanes or polyvinyl derlvatlves or-

(u) By chemical transformation of natural = organic 'polymers -
" (for example, cellulose, casein, proteins or algae), such as wscose '
rayon, cellulose acetate, gupro or algmates

The terms synthe’uc’ and artlﬁmal’ used in relation to fibres mean

'synthetm fibres as deﬁned at . (i); art1ﬁc1a1 fibres as deﬁned at - (u)

The terms ‘man made’ ‘synthet1c and art1ﬁc1a1’ shall have the same

‘_"_""meanmgs when used in relation to ‘textile: materxals

3. For the purpoges of heading Nos. 52.03, 52.04, 54,02, 5404 and 55.08 .
and 55.06' ‘sewing thread’ means multiple  (folded) or cabled yarn —_—

{a) Put up on supports (for example, reels, tubes) of a welgh‘t
including support not exceeding 1000 grams;

(b)) Dressed; and A
(¢) With a final “Z” or “$” twist. * o T

4. For the purposes of this Sectfon, ‘high tenacity yarn’ means yarm

having a tenac1ty, expressed in cN/tex (centinewtons per tex), greater

than the following: - o ~ i

- Single yarn of. nylon or other polyam1des or of - .

puo?yesters . e  60cN/tex
Multiple (foldod) or oabled yarn of mylen
or other polyamidgs, or of gblyestcrs ..~ 55¢Nfitex -

Smgle mul‘apde (folded) or cabled yarn of visecse , ‘
Ta; yon ot ) - 27cN/tox
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o 5. For the purposes of this Section, ‘made up’ means: —

i

(a) Cut otherwise thaw into squares or rectangles;

(b) Produced in the finished state, ready for use (or merely

© needing . separation by cutting dividing threads), without sewing or

other working (for example, certain ‘dusters, towels, table cloths,
scarf squares, blankets); ' B

(¢) Hemmed. or with rolled edges, or with a knotted fringe at any
of ‘the edges, but excluding fabrics, the cut edges of which have been prevent.
ed from: unravelling by whipping or by other simple means;

o : ’_ (@) Cut to size and having undergone a process of drawn t-hreaq.work;

(e) .Ass.embled.byseWin_g, gumming or otherwise (othér ‘than -

piece goods consisting of two or more lengths of identical m‘atgrial .
- joined end to end and piece goods composed of two or more .textiles~
-assembled in layers, whether or not padded) ; S

- (f) Knited or crocheted to shape, presented in the form of a -
~numbér of items in the length. ) o - ' '

: 6. Chapters 50 to 55 and, except vﬂxere the context_o‘thei'W'ise'r‘equjres
Chapters 56 to 60 do not apply to goods made up within the meaning of Note 5
above, C‘hapt_ers 50 to 55 do'not apply to goods of ‘-Chapters' 5\6_ to 59.

- 7 The Wov_én fabrics of _Chapfers 50.to 55 include fabrics consisting of
layers of parallel textile yarns super-imposed on each other at acute or

- right angles. These layers are bonded at the intersections of the yarns by
- an adhesive or by thermal bonding. . N ‘ -

8. Elastic products consisting of textile materials combined with rub-
ber threads are classified in this Section. : '

© 79, For the fpurposéﬁ of th,is'Sectic.)‘n,: the expr‘es‘s::ion ‘impregnated’ i,_m?

cludes. ‘dipped’. -

. single yarn. Where the count is in fraction; then,

fabrics, the following rules shall agply, namely:—

4
. : . ) L
- 10. For the purposes of this Section, 'the‘expre‘ssion' ‘polyamides’ in-
cludes “aramids”; . , - : :
- 1. in_ thig “Section, the expression ‘count’ wherever. it appears, means
the size of grey yarn (excluding any sizing material) expréssed in -

English count. For multiple fold yarn, ‘count’ means ' the count of the basic
18 if the fraction js one-~
half or more it sha

A all be treated as one, and if such fraction is less than
ene-half, it shall be ignored. C . ‘ ‘

12, For the purpose of determining the. average count of yarn in cotton -

(@) Yarn used in the bo_rder;s‘ or selbedges shall be ighored;

. (&) For multiple-fold- yarn, the count of the basic single yarn shall be
‘taken. and the number of ends per 25.4 mm, in the reed or the number of
picks per 25.4 mm., as the :

of plies in the yarn; where there are basic single yarns-_of different counts, the '

-80unt of the basic single yarn which has the highest count shall be taken to be
the eount of each basic single yarn; o

(c) In the case of fabrics manufactured from cotton and other yarn,
the pther yarn shall, for the aiore_/sa_id. purposes, be deemed to be cetton yarn;-

case may be, shall be multiplied by the number - )
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 (d) Where, there are.yarns of different counts in warp or weft‘or
" both, the count of the yarn which has the highest count shall be taken '
“to be the count of Warp or weft, as the case may be;

(e) The average count of such yarn (other than in the case of round

mesh mosquito nettmg) shall be obtained by applymg the followmg‘ o

formula, namely ——

L] Y-

[(Cou.nt of warpro of ends per 254 mm. in the reed)+
(Count of weftxNo. of picks’ per 25.4 mm. )]——~[(No o:E ends per
254 mm, in the reed-+No.”of picks per 254 min. )] o

‘the result being rounded off, wherever necessary, by treatmg
any fraction which is one half or more as one, and disregarding
-any fraction which is less than one half; and

6)) In the case of round mesh - mosqmto netting, the average count
of yarn shall be obtained by applylng the followmg formula,
namely — :

[(Count of Warpro of ends per. 254 mm)]+[(Count of ‘
" weftXNo. of picks per 25.4 mm.x1.4)] - [(No. of ends per 254 -
mm.) 14 [ (No, of picks 254 mm.xX1.4)], the result being rounded =
. off,  wherever necessary, by treating any fract1onrwhlch is one
. -half or more as one; and dlsregardmg any fractlon wh_lch is less ‘
-, than one half, ,

. 18, (A) “Waste yarn (ha1d Waste)” in “case . of yarn of headmg Nos -
.50.02, 52, 01, 53.01, 53.03 and sub-headmg No. 5503 39 shall mean—- Do

()~ Short lengths of such: yam in tangled masg- not capable of bemg dls-.‘
entangled kuthout con31derab1e labour; .or

{ii) Short lengths not exceeding three metres of such yarn eve eni the.y
are nort in the form of an. entangled mass, ' '

A (B) “Waste yarn (hard waste)” in the case of yarns of headmg No.
,51 04 of sub—headmg No. 5503 31 shall mean—- o

@) Irregular in shape
(i) Loosely spun

) Estrabhshed by visual examination and handlmg that the yarn 18
'~ incapable of bemg duectly used for Wea,vmg intor fabncs and - ~

(iv) Packed in gunny bags -

(C) “Waste” -of sub—headlng Nos 5302.10, 5607.11 shall mean— -

(i) a tangled mass of short lengths not capable of beang dlsentangled -
without considerable labour; or ,

(ii) Short lengths not exceedmg 1.8 metres, even it they are not in the ,
_ form’of a tangled mass and not capable of being used, in- the manufacture of
rope or cord. ; . . .

14, '(A‘) Products of Chaptels 56 to 63 containi'ng’ two or more textile
materlals are to be regarded as consisting wiolly of that textile material- which,
would be selected under Note 2 above for the classification of a product of -
~ Chapters 30 to 55 conslstmg of the same textile materials. '
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(B) For the app11cat10n of thls rule —

(i) in the case of textﬂe products con51st1ng of a base fabric and
a p11e or looped surface, no account shall be taken of the ‘base fabrlc, )

" (i) in the case of embrmdery, only the base fabric shall be taken :
mto account ) :

CHAPTER 5o

CSTLR.

Heading Sub- ~ . Description of goods Rate of 'Du’ty' o
No. heading’ ‘ , ' R ’ : ’
- : .No. .~

® @ B N~ N
go.01 “SILK YARN AND: YARN SPUN
AR : © FROM SILK WASTE, IN OR
IN fRELATION TO ~“THE
MANUFACTURE OF WHICH
"ANY PROCESS IS ORDINARI-
LY CARRIED ON WITH THE
AID (o)) POWER
‘500110 = Not contmnlng or containing not - Nil ‘

more - . than one-sixth, . - by -
“.weight of synthetic staple. fibre-
calculated on the total ﬁble con~
ent

5001.20 = Containing more than one-sixth ‘by Rs. 18 _per- kilogram
‘ weight -of synthetic staple fibre o '

calculated on the total fibre con- L
tent

" ge.02 5002 00 OTHER SILK YARN INGLUD-. Nil
U _ING WASTE YARN (HARD -
|  WASIE); SILK-WORM GUT,

50.03  5003.00 WOVEN FABRICS OF] (SILK OR N
| - OF SILK WASTE . -

| | ,CHAPTER 51
| WooL‘;" FINE OR COARSE ANIMAL HAIR
- " Notes
1 Throughout this Schedule: | N
{(a) ‘Wool 'means the natural ﬁbrp grown by sheep or lambs,

(b) ‘Fine ammal h‘alr; means the ‘hair of alpaca, Ilama, vicuna,

- camel, yak, Angota, Tibetan, Kashmir or similar goats (but not =

common goats), rabbit (1nc1ud1ng Angora rabbit), hare; beaver, nu--
tria or muskrat and

(c) ‘Coatse . ammal halr means the hair of animals {not mén-
~ ‘tioned above, excludmg brush-mak 1ngvh,alr and bristles axid horse-
- hair (Chaptgr 5)» - cor TR
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- 2. In th1s Chapter the expression mdependent processor -means -a
manufacturer who is engaged exclusively in the processing of fabrics

- and who has no-proprietery interest in any factory engaged in the spin-
nmg of yarn of wool or weaving of woolien fabrics.

3. In this Chapter, the expression ‘composite mill’ means a manufac-
turer who is engaged in the spinning of yarn of wool or weaving or
processing of woven fabrics of wool with the aid of power and has a pro-
. -prietary interest in at least two of such manufacturing actiVities'-

4. In relation to products of heaohng No. '51.07, mlllmg, raising, blow-
ing, tente)g_mg, dyeing or any other process of any one or more of these
- processes shall amount to ‘manufacture’,

)

Headmg ~Sub- - "Description of goods- Rate of Dutyy
No. heading ; ‘
C " No.
W ,(e) o ® . W
‘ " 51.01 5101 00 WOOL NOT CARDFD OR GOM- . 12%,
o BED, BUT SCOURED
- '51.02 WOOL AND FINE OR COARSE
ANIMAIL, HAIR, CARDED OR -
COMBED (INGLUDING

COMBED WOOL IN FRAG-
- MENTS AND WOOL. TOPS)

- Of wool :

5102.11 - Only'carded ' L Rs. 8.30 per- kilo-
' S gram - -
5102 12 » = Carded and combed (lncludmg Rs. 8.30 per  kilo-
» combed wool in fragments . and - gram .. .
~wool tops) . '
‘5102.90-» Other . = - - L ' o 129,
5603  YARN OF ‘WOOL, IN OR IN

" RELATION TO THE MANU-

- FAGTURE OF WHICH ANY
PROCESS 1S ORDINARILY
'CARRIED ON WITH THE AID
OF POWER

5103.10- " - Not cantaining or conta.mlng not . -Nil -
more than one-sixth by weight of :
synthetic staple fibre (other than’
acrylic staple fibre) calculated on
the total fibre content

- Containing more than one-sixth by
weight of synthetic staple fibre
(other than acrylic staple - fibre)
calculated on the total fibre content:

5103.21 ~ = Other than worsted yarn and con- - Nil
taining;synthetie staple fibre (other
than. acrylic staple fibre) in the
" form of wastes or in the form of fibre
" produced out of such wastes ;
: 5103 29 LRE Other Rs. 18 per kilogram

e
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" Heading- " Sub- ) Descfiption df goods . © Rate of duty .
. No. heading ) . AT o
. - No.

S @ (‘3) | @

54 5104.00 OTHER YARN OF WOOL; Nl

- .- YARN OF WASTE WOOL IN- )

A o CLUDING _SHODDY - AND

! ' - GARNETTED STOCK OF
S - -— - WOOL; WASTE YARN (HARD
. o , ' : WASTE) -

51.U5 510500 YARN OF FINE OR COARSE 129
_ _ ANIMALHAIR OR OF HORSE- .
' HAIR (INCLUDING GIMPED
HORSFHAIR YARN)

5106 5106 0o WOVEN FABRICS OF WOOL, - . Nil
|  NOT SUBJECTED TO ANY . -
| ~ PROCESS |
L . rstds . WOVEN FABRICS OF WOOL

¢ L SUBJECTED TO THE PROCESS

[ BT ’ 'OF MILLING, RAISING, BLOW-
ING, TENTERING DYEING
OR ANY OTHER. PROCESS OR
ANY TWO OR MORE OF -.
 THESE PROGESSES :

§107.10 Woven __Fabncs, the following, CNit
T namely :— : S
(a) Hair beltmg

\,/ ) o

" (5) Shoddy blankets and blankets
made from indigenous wool .

(¢c) Of width not _éxceeding 15 cms.
~Fabrics woven’ on handlooms : V

§107.21 =« -Fabrics certified as ‘khadi’ by the o N\l

Khadi and Village Indusmes
Conimission _
"B107.22 = . Processed w1thout the aid of power - Nil
- or steaim . B

‘'g107.283 - ~Processed  with the ‘aid of power  .Nil
' .. bya factory owned by a registered :
handloom co-operative society or-
.any organisation.set up -or approv-
ed by Government for the purpose .
of development of handlooms

5107.24 - = -Processed byan mdependcnt proces- 29,

S sor approved in this behalf by the. -

" Governiment of India on the recom-

-mendation .of the Development
Commissioner for Handlooms
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Hc‘ading.o Sub- Description of goo_ds

. - Rate of duty.- .
No. . heading . e o
Ne, No 7 .
®w @ @ @ .
' -Fabric§ 'wovcn-'by a factory, other T -
thana ¢omposite mill and processed
by an independent processor: )
_ 5107.31 -+ Melton cloth (made éf shoddy yarn) Nl
‘5107.32 -7-.. Made of shoddy. yérn, of value not N o - "Nil -
i exceeding rupees twenty-five per '
© square metre’ Lo
5107 39 == Othcr ’ 5%
’ -Fabrrcs ‘woven _by a factory, C
. other than a composite mill, and
processcd by a composrte m111 _ _
5107 4,1 - = Meltwn cloth (made of shoddy yarn) ooy
B 5107 42 - Made of shoddy yarn, of valuenot " 2.5%
o excoedmg Rs 25 per square mq—- -
: _ ‘tre _ _ ‘ .
) 5107 4.9 o Other 'E}i%." -
- Other fabncs e e ' »
. 5107 91 - Mclton cloth (madc of shoddy yarn) C4.5%
: 5107 92 - - Made of shoddy yarn, of ‘value not 4 5%
_ exceeding Rs. 25 per square R
T metre o : .
'__‘5107 g9 == Other 10% .

51.08. 5i08.00 'WOVEN FABRICS OF FINE OR 129,

COARSE ANIMAL HAIR OR OF ~
'HORSEHAIR . -~ o

: CHAMERA 52
~ _COTTON .
N OTES

1. In relatlon to products of headlng Nos 52 03 and 52 04, smng,

* . beaming, warping, wrapping, w1nd1ng or reeling, or any one or more of
- these processes, or the conversion of any form of the said products into -

manufacture . The .

“another form of such products shall amount ‘to
duty on sized ,yarn “shall be charged on the bas1s of 1ts welght

. before,
srzmg' L .

2. In relation to products of heachng Nos. 52.06 to 52 12 bleachmg,

‘mercerising, dyeing, printing, water-proofing; shrm.k-prooﬁng ‘organdis
processing or any other - process or any One or more of these prooesses' ‘

shall a\mount to manufacture

 [Act B
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) For the purposes of sub-heading Nos, 5206 10 5207 10, 5208; 11

“and 5208 21, the expressxon ‘controlled fabrlcs covers cotton fabrms——-

- (@) which answer to the description of ‘Controlled Dhoti’, "Con—
trolled- Saree’, ‘Controlled Long Cloth’, = ‘Controlled Shlrtmg or

‘Controlled Dr111’ as defined from time to time - by the Textlle Com-~ .

missioner under the Cotton Textiles (Control) Order, 1948

(b) for which maximum ex-factory prlces have- been spec1ﬁed. _

by the Textile ‘Commissioner under the sa1d Order, and

(c) which are not ‘supplied by the Iactory in whlch they are\ o

manufactured or processed to any industrial concern ‘and if such
_ fabrics are so supplied, the . purchasing industrial concern. certifies
"~ that the fabrics so purchased by it shall be used exc1u51vely for
wearable purposeés -and not for any other purposes -

4 For the purposev. of. sub heading: Nos. 5206.20 ‘and 5207 20, the ex- ‘

pression ‘Spec1ﬁed Drlll’ covers cotton fabrics,—.

(@) which answer to the descrlptlon -of ‘Contfolled Drill’ as de-

- fined from time to time by the Textile. Commissloner " under the .

'Cotton Textiles (Control)= Order 1948, and -

(b) for Whlqh maximum ex-factory prices have not been spem-,_._v f

: ﬁed by the Textlle Commlssmnel under the eaxd Order.

] 5. In this Chapter, the expressmn 1ndependent processor means a
k _manufacturer who is engaged excluswely in' the  processing of fabncs
~with the aid of. power and who has no proprietary interest in any fae-.

.tory: engaged in the_spmmng of.yarn or weaving of cotton fabrics. N

Heading - Sub- . Description of goods . "~ Rate of duty a
~No. = - -heading . o e e I
I No. ' ' '
om0 i(z)g o ® @

5201 5201 00 WASTE YARN (HARD WASTE) - .Nil
S . INCLUDING GARNETTED = .
_ - "'STOCK)

5202 5202.00 or'row CARDED OR‘SGOM- TN

B - "BED _ _ o
‘203 COTTON ~ YARNY INCLUDING

SEWING THREAD, NOT CON-
TAINING SYNTHETIG STAPLE_ _
FIBRES 2

5208 10 ~In orin relation to the manufactute of Nl
which no process is 6rdinarily car- - -
) ried on. with the aid of power

5203.26 «In or in relation to,the manufacture ' Ni}-
Ca of which any process isordinarily - o
" carried on thh the aid of power. .-
‘and which is supplied in plain’
. {straight) reel hanks, whether smg‘le
or multlple fold _

-
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' Head«ing_ ~
Noa.

<Sub-

: headmé

No

. ~—e YU

Description of goods

EAGQ 5

i

Rate of. duty

@

y ®

(3)

e

r—

' -In or'inrelation:to the manufacture of

5203°31

5203°32
520333
520334

5203°35

| 5203°41
5203442

5203’= 43

which- - any process is ordinarily
carried on with the aid of power
and which is supplied ‘in cross
reel hanks, whether single - or 1zul-
tiple fold, purchased by a registered

organisation. set- up or
approved. by the Government for.
the development of handlooms and
payment for which is made by

- - cheque drawn by such co-opefa-

Of counts exceeding 35 but -

tive society or organisation, as the
case may: be, on its own.
account §

Of' counts not exéceding 25 .

Of_counts exoecdlng 25 but
not exceeding 35

bank -

. handloom co-operative society or -
© any

’Nil:

. 4540 paisc plus
-2:64 paise per -

~count exceeding- 25

not exceeding 45

Of counts. exceeding 45 but

- not exceeding 55

-In or

-

Of comts exceeding 55 - »

t

.in relation to the manufac-
ture of which any process is ordina-

..25 40 ‘paise f,lus A

4- 40 paise per
" count exceedmg 35 -

70-40 paise plus
704 paise per -
count exceeding 45 o

140" 80 paise plus
3°52 paise per” :
count exceeding 55 - .

rily carrled on with the aid of -

power and supplied

in -a form.

 other than plam. (straught) reel '
' hanks '

~ Of ¢ounts not exceeding 25

Of counts exceeding 25 but
not exceeding 35

Of counts exceeding 35

220 paise per
count .

5280 paise plu.s.

- 5.28 paise per

count exceeding 25

114 40 paise plus -
7°92 paise per .
couut cxceedmg 35 5.
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Heading Sub- o Description of goods Rate of duty
» No. -heading : S

| No.

@ T® @

5208 COTTON YARN INCLUDING ‘

SEWING THREAD, CONTAIN- °
"ING SYNTHETIC STAPLE
_FIBRES

5204-10 -In.or in relation to the manufac- - Nil.
‘ture of which no process is ordina- -
rily carmed on with "the aid of

power

In or in relation to the manufac-
- ture of which any process is ordina-
rily carrlcd on with' the ~aid of
power: .

i

5204. 21 --=-Gonta1n1ng cotton and polycstcr Rs 1 76 pel knlogram
staple fibre (not- confaining any
_other textile material), in- which
the proportion of polyester staple
fibre is more than 40% by weight-
~ of the total fibre content

5204 29--Other ‘ S . "RsA.g-'gd*-vpe_r kilbgram |

52:05 520500 COTTON FABRICS,— CONil
‘(@) WOVEN; AND ) : ' e
~ (3 NOT SUBJECTED TO ANY.

o : .~ PROCESS
32+06 g COTTON FABRICS . (EXCLUD-
) © ING FABRICS COVERED UN-
DER HEADING NOS. 52 09,
© 52+ 10 and 52 11),~~

(4) WOVEN ON LOOMS OTHER -
" THAN HANDLOOMS, AND

() SUBJECTED - TO ~ THE
PROCESS OF BLEACHING, = =
- MERCERISING, DYEING, -
PRINTING, ~WATERPROOF-
“ING, SHRINK-PROOFING,
ORGANDIE PROCESSING OR

. ANY OTHER PROCESS OR
- ANY TWO OR MORE OF
THESE PROCESSES WITH
THE AID OF POWER OR

. .STEAM . _
5206* 10 -Gontrolled fabrics a O Nil _
5206+20° ~Specified Drill ' Fifty percent. ofthe duty

leviable under = sub-
" heading Nos. 5206-31
10520639 and 5206-90,
as the case may be,
depending .upon the
average count of vyarn.
irr . the fabric and the -
value per  square
~ metre of the fabrlc
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Headmg
No.

Sub- -
* heading
" No.

Descript i_oﬁ of goods

0N

(2)

(3)

@

' '5266;33

. 52.07

e - &

*35206‘31

5206 35 - -Of value exceeding rupees e1ght o
© but not exceeding rupees ‘nine

5206-56*

| 5206,90

-Fabrics, in which the average.

‘count of yarn is lcss than 51:

- -Of value not exceedmg rupees ﬁv& :

- per square. metre

A 5206 32 - -Of value excecdmg rupees ﬁve but -
not exceeding rupees sxx per -

square metre

~=Of value cxceedmg rupees six
but® not -, exceeding  rupees
. seven per square mette ;

- 5206 34 - -Of value exceeding rupees seven
T ~-but not -exceeding rupees exght

~per square metre

per square metre

- =Of value exceeding rupees nine
but not excceding rupees, ten per’

square metre

_ 5206 37 - -Of value exceeding rupees ‘ten but
- - not exceeding rupecs eleVen per
i bquare metre -

5206 38 - - - <Of value. exceeding rupees eleven -
© but not exceeding rupees twol ve

© per square metre -

5206 39 == Of value: exceedmg rupcees twelve
. © per square metre.

-Other fabrics

GOTTON I‘ABRIGS (EXCLUD- e
- ING' FABRIGS - COVERED

~ UNDER HEADING NOS.

" §2.09,52.10 AND 5. IT),5~

(9) WOVEN = ON  LOOMS
"7 OTHER THAN = HAND-.

LOOMS, AND

(b) SUB_]ECTED TO THE PRO-~

CESS OF BLEACHING,
- MERCERISING, DYEING,

PRINTING, WATERPROOF- :

ING, SHRINK -« PROOF- -

-~ ING, ORGANDIE PRO-~

GESSING OR’ ANY OTHER,
PROGCESS OR ANY TWO
OR MORE OF - THESE
PROCESSES, WITHOUT

- THE AID OF POWER OR

- STEAM

Nil .
' S1°50% .

2%

S 3%

5%

L 6.50%

ps0%

8%

B
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' ':Heading’ Sub-

No. = .. heading
' No.

195

" Description of goods -

" ‘Ra-.te of'?:lut‘y-' ;

(3

| 5207. 10
5207.20

5207.99

[5u.08

;Ot‘ho‘r

- COTTON FABRICS (EXCLUD-

e e s P, o

- (4‘)" ::

_=Controlled fabricsk :
<Specified Drill

. Nl
Fifty per cent.’of the

" duty leviable undet sub-

- _heading Nos. 5206.31

‘to 5206.39 and
5206.90, as the case .
- may be, dependmg .

“upon thé

count of yarn in the

fabric and the’ value’

_per square metre of
‘the fabric :

Twenty-ﬁve o per

‘cent.” of . the duty
) leviable undcr sub-. .
' headmgNos 5206.31 .

to - 5206.89 .- and

" 5206.90, as the case -

, may -be, depending
~ " uponr the

- average -

count'of yamin the

Y

ING FABRICS COVERED

. UNDER HEADING " NOS.
" . 52.09, 52.10, 52.11 AND 52312),__._“

5208; I
. %208.19

" (¢) WOVEN ON HANDLOOMS,

AND

fabric and the value

- per square-metre  of
- the fabric

«

(5y SUBJECTED . TO THE PRO.
GESS OF BLEACHING, MER-
CERISING, DYEING, PRINT-

"ING, - WATERPROOF-
ING, SHRINK-PROOFING,

" ORGANDIE PROCESSING ‘

'OR ANY OTHER PROCESS
OR ANY TWO OR MORE
OF THESE PROCESSES:
- -Processed w1thout the a1d of power
or steam:
-;-Controlled fabrics
' -,;-Other o '

.

Nil

- Twenty-five  per

cent. of the duty .
leviable under ' sub-
hcadmg Nos. 5206.31

52006, 39 and.
5206 9o, -as the case

. may be, - depending

‘upon the average -

. count of yarn in the .

fabric and the -value.

per square metre - of
the fabnc

average
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Headmg Sub- o Description- of goods - . Rate of duty
No. . heading S - AR

No. -

(1) (2) (3) ON
-Processed with the axd of power
or ‘steam: . _ -
- 5208.21 - -Controlled fabries o Nil

5208, 22 - -Processed by an xndependent pro-  Forty i)er cent,

; cessor approved in this behalf by of = the duty :
-the 'Government of India on the - leviable under sub- =,
recommendation of the Develop- heading Nos.5206.3;

““ment Comnnssmnerfor Handlooms to  5206.39 and
. , © 5206.90,asthe case
may be, depending- ,
~ upon the average .
-counit of ‘varn in the. -
fabric and the value -
- per-square metre of
o _ t_he-fabﬁC’ -
5208 ag- -Processed by a fa.ctory owncd by a Nil
. .. registered handloom co-operative .
- 'society or any organisation setup -
" or approved by the. Government. .
for the purpose of development of -
‘handlooms . _
5208 29 --Other Duty ii_:viablé _ﬁ’r;def' -
sub-heading Nos. -
] e . 5206.31. to 5206.39
O S . and 5206.90, as the
o . o - "7 case may be, de-
. pending upon the
- average  count of
yarn ‘in the fabric
and’ the value per
~ square metre of the
. ) ) fabric
) t- S
5209 COTTON FABR‘IGS —
" (a) WOVEN, :
(b) ‘SUBJECTED: TO THE PRO-

CESS OF BLEACHING, MER-
CERISING, DYEING, PRINTING,

WATERPROOFING, SHRINK-
. . PROOFING, - ORGANDIE
.- . 7 'PROCESSING OR- . ANY

OTHER  PROCESS OR ANY-
TWO OR 'MORE OF THESE
. PROCESSES,

() CONTAINING (i) COTTON,
AND (#i) POLYESTER STAPLE
FIBRE (WHETHER OR NOT
CONTAINING =~ POLYESTER
FILAMENT ' YARN BUT NOT .
ANY OTHER TEXTILE MA_
TERIAL), AND

-~
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' Headmg

No.

Sub- DeS(,;ription of goods ~ Rate of dﬁ_t'y

“heading
No.

()

© J © )

K2-10

(d) IN WHICH THE - PROPOR-
TION OF POLYESTER STAPLE - -
FIBRE OR FILAMENT YARN
OR BOTH IS = MORE
THAN 40% BY WEIGHT OF
THE TOTAL FIBRE CON-
“TENT

-Not contammg polyester filament
' yarn

5209 11 ~=Of value not exoeedlﬁp'  rupees - Nil

iwenty-five per square metre

5209 12 ~ ~Of va,lue exceeding rupees twenty- Rs 1 60 per qquare .

five per square metre -metre

- Qonta.m1ng polyester filament yarn:

5200+21 ~ -Of value not exceeding rupees twenty» ~ Nil '

five per square metre

5209 22 » -Of value °xccedmg rupees twenty- " 8% plus Rs. 1.60 per

. five per square meire SR square metre

COTTON FABRICS,—
(a) WOVEN,

- () SUBJECTED TO THE PRO-
CESS OF BLEACHING, MER-
- CERISING, DYEING, PRINT-
ING, WATERPRQOFING,
SHRINK-PROOFING, OR-
GANDIE = PROCESSING OR
ANY OTHER PROCESS OR -
ANY TWO OR MORE OF
THESE PROCESSES,

 {¢) CONTAINING (i) COTTON,
(#) POLYESTER STAPLE .
FIBRE, AND (ii:) RAMIE OR
ANY ONE OR MORE ARTIFI-
CIAL STAPLE FIBRE (NOT
CONTAINING ANY OTHER
TEXTILE I\IATERIAL), AND -

(d) IN WHIC H THE PROPOR-=
TION OF POLYESTER. STAPLE
FIBRE IS MORE THAN 40% -
BY WEIGHT OF THE 'lOTAL

~ FIBRE CONTENT

521010 -Of value not exceeding rupees twenty- Nii

five per square metre

5210° 20 ~Of value exceeding rupces twenty- 4% plus Rs. 1.60 per

ﬁvc per square metre = . squaré metre
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- [Ac. §

Headmg Sub- B D'escrip_tioﬁ of goods “Rate of duty

No. heading - , :

: - No. B .

- @M &) (3 _ Q)

_ - — :
52:11° - 5211.00 . COTTON FABRICS,— 8% plus Rs. 1.60 pex

(a) WOVEN,

&) SUBJECTED TO THE PRO-
) - .. CESS OF BLEACHING, MER-
: CERISING, DYEING, PRINT-
ING, WATER PROOFING
SHRINK- PROOFING, OR-
GANDIE PROCESSING OR
- ANY OTHER PROCESS OR
" ANY TWO OR MORE " OF
'THESE PROCESSES

‘ (c) CONTAINING (i) COTTON; -
AND (i) POLYESTER STAPLE

- FIBRE, AND-

. (d) OF VALUE EXCEEDING
RUPEES ‘TWENTY-FIVE . PER
SQUARE METRE '

52,12 5212 00 COTTON FABRICS, COVERED :
. . . IN- HEADING NOS 52 09,

52.10 AND 52.11,—

" (2) WOVEN, ON HANDLOOMS,
AND

(b) SUBJECTED TO THE PRO-

CESS OF BLEACHING,. MER-"

CERISING, DYEING, PRINT:
7 ING, - WATER PROOFING
. S .-.SHRINK-PROOFING, OR-

GANDIE PROCESSING OR V

ANY "OTHER. PROCESS. OR

"ANY TWO OR MORE OF.

"THESE PROCESSES, BY A
FACTORY OWNED BY A RE-
‘GISTERED HANDLOOM -CO-
OPERATIVE SOCIETY OR
ANY ORGANISATION SET

. Square metre .

il

UP. OR APPROVED BY. THE

" GOVERNMENT FOR THE

PURPOSE OF ‘DEVELOP- -

" MENT OF HANDLOOMS -

CHAPTER 53

OTHER VEGETABLE TEXTILE FIBRES; PAPER
: FABRICS OF SUCH YARNS

C e -

YARN, WOVEN

Heading Sub- . " Description of goods Rate of d'uty.
* No. _heading - ) . : '
. 0. S ‘
@ 0] ® RO
53.01° - 'FLAX FIBRE; FLAX YARN - o
©. 5301-10 -Elax Fibre 129
©5301,20 -Waste yarn (hard waste ) of flax .

Nl
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ok

203

Headlng Snb- .

Description of goods

Rate of duty

No. ‘headmng '
. ; No
@ ® @

5301:31
5301:32

530190

N 5302° 10
5302°20

~ 5302°90"
cs3wg

. 5303° 10

5303°20

530331

530332

-In or in relation to the manufactire
of which any process is ordinarily
carried on with the aid of power'

»'«Not contammg or contalnmg not
more than one-sixth -by weight of

55 paise per count '

per kilogram

~ synthetic staple fibre calculated -

on the total fibre content

= =Containing more than one-sixth by
weight of synthetic staple fibre -

calculated on the total fibre con-
tent
-Other ‘
YARN, TWIST AND THREAD OF
_]UTE (INCLUDING BIMLI-
PATAM JUTE OR.- MESTA
FIBRE) OR OTHER TEXTILE
A BAST FIBRES _

QWastc
“«In or in rela’uon to the manuf‘acture

of which any process is ordinarjly -

Rs. 18 per kdo-

graam

Nil

- Nil -

'Rs, 660 per tonné '"

“carried on thh the aid of power

—Other

RAMIE FIBRE;,RAMIE YARN

=Ramie Fibre- - .
-Waste yax:n“u_ (hard waste) of ramie

-In or in relation to the manufacture

of which any process is ordinarily =

~ carried on with the aid of power:

< =Not contalmng any synthetxc staple
fibre

- -Conta,lmng ramie and polyester staple
- fibre (not containing -any other
textile material) in which the pro-
portion of polyester staple fibre is
more than 40%, by weight of the
total fibre content

303 '39 =-Other

- 5304 5304. 00 OTHER VEGETABLE TEXTILE
. FIBRES AND YARN THEREOF,

PAPER YARN

5305 5305-00 WOVEN.FABRICS OF FLAX

. 5306

. WOVEN ~FAB_RIC!S OF JUTE "(IN-
- CLUDING BIMLIPATAM
JUTE: OR MESTA FIBRE) OR

Nil

129
Nil

Re:" 1°00" per ln]o o

gram

Rs. 4 per kilogram -

Rs Iopetkﬂogram .

A (OF OTHER' TEXTILE BAST

FIBRES -

129
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Headi'ug Sub- Description of goods " Rate of duty.
" Ne. heading : :
- Noe.
(0 () S ® o @
5306 10 ~In or in relation to the manufacture o Nl

of which no process is ordinarily -
camcd on w1th the aid of power

-Other , _
306 a1 = ~Fabrics damaged or sub-standa,rd, .' : Nil “
© not exceeding 92 cms in length _ ‘
5306 20 ,-Other ' " _Ras 66o per"tom'ac
53+67 WOVEN FABRICS OF RAMIE ' '

- «Clontaining (z) ramie, and (&) polyes- . .~
ter staple fibre, whether or not
conta,lmng cotfon or any one or
more of artificial ‘staple fibres
(not containing any other textile

~ material), in which the proportion -

.of polyester staple fibre is more
than 40%, by weight of the total

- fibre content: - :

‘ 5307+11 «~Of value not exceeding _rupees j - 5% .
' twenty-five per square metre '

5397.12 = =Of value exccedmg rupces twenty- .5% Plus Rs.' 2 per

. five per square metre ~  iquare metre- -
5307 ge ~-Other - - = - 109,

53°08 530800 WOVEN FABRICS OF PAPER - 129
o : YARN AND 'OTHER VEGE- S
| ' TABLE TEXTILE FIBRES -

. CHAPTER 54
“MAN-MADE FILAMENTS
- Nores ‘
.- 1. Heading Nos. 54.02 and 54.04 do not apply to synthetlc or artifi-
cial flament tow of Chapter 55 :
. 2. For the purposes of. headmg Nos. 54.03 and 54 05, the demer of
textured yarn shall be determmed in the manner specrﬁed below, name-
ly:— . o
($) 90 metres of yarn shall be measured off uslng a wrap reel
ensuring just sufficient tension during reeling to remove the erlmp .
but ot to stretch the ‘yarn. .
(i) The said 90 metres of yarn shall then be welguhed on a preei-
_sron balance and the weight in grams noted. .

‘ (#4) The demer of such yarn shall thereafter be calculated by
e muhlplymg the welght no’re under clause (i) by 100 S
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(iv) In the case of .p‘lie'd textured y_arn, the denier so cal-

- eulated under clause (iii) .shall be divided by the number of plies,

eontained in such yarn so as to arrive at the denier of single ply-
yara. ‘

2. In relation to products of heading Nos. 54.09, 54.10, 54.11 and 54.12,

. Wleéaching, dyeing, printing, shrink-proofing, tentering, heat-setting, crease-
resistant processing or any other process or any one or mere of these

processes shall amount to ‘manufacture’,

4. In this Chapter, ‘waste’ means wastes arising ‘in or in relation

te the manufacture of filament yarns.

Headmg Sub- Description of goods Rate of duty
No. heading ' _ o
' Na.
M (2) - ® S @
54.01 WASTE
A B401.10 -Of synthetic filaments . " Rs. g per kilogram or
S , S f '50% whichever is less
5401.20 --Ofattificial ilaments © Re. 1 porkilogram
54.02 .~ SYNTHETIC FILAMENT YARN
, T -AND SEWING THREAD IN-
CLUDING -~ SYNTHETIC
MONOFILAMENT OF LESS
THAN. BODENIERS NOT TEX-
TURED-
-Of polya_m'ide’s,:
5402.11 = =750 deniers énd Lelow] Rs. 61.60 per
, ' 1 _ . kilogram
5402.12 = -Above 750 deniers S ‘Rs.7.15 perkilogfam
5402.26 -Of pdlyester _ ' . Rs.  v3.70 per
: : , o kxlogram :
-Other: _ ’
5402.91 < -Below go deniers Rs. 61.60 per
' , ' kilogram- -

5402°092 = =30 deniers and above but below 75 - Rs. .53.90 per

' deniers - kilogram
5402.93 --75 deniersandabove but below 100 Rs. 38.50 per kilo--
deniers _ _ . gram

.5402.94 - -100 deniersand above but not above Rs. 30 8o per kilo-
' 750 deniers - T gram :

e 5402.95 -:-Above 750 dénicrs R Rs 5.50 per' kilo-

i s T 8 A g T AP M s e St A AN AR, AT e S s e S WS PG



206

Central Excise Tar_iﬂ o . _ [AcT B
Hoadmg ~ Sub- , Description of goods - Rate of duty
No. " heading : : . S
No.
(x) (2) () . O
54.08 SYNTHETIC FILAMENT YARN,
: INCLUDING - SYNTHETIC -
MONOFILAMENT OF LESS .
THAN 60 DENIERS TEXTUR-
ED .
-Of pq)yamides : _ 7
. 5408.11 = -756 deniers and below .~ Rs. 61.60 per kilo- -
g ) gram '
5403 .12 -= Above 750 denlers - S Rs 7.15 per k110-
S SR g gram -
' 5403.20 = Of ,polyestcif o , - . Rs. 73.70 per kilos
_ : o ) gram - '
_54.03.9‘0 -Other = o o ~ Rs. 99.00 per kllo.
- o -gram :
54,04 " ARTIFICIAL FILAMENT YARN
o ~ AND - BEWING TH-
~ READ, INCLUDING ARTI-
"FICTAL ~ MONOFILAMENT
OF LESS THAN 6o DENIERS
NOT TEXTURED .
-Of Cellulose ace_tate;: _
5404.11' ~« Below 75 deniers :  Rs: 13.473 per k;lo-
. : S gram
.5404,12 "-- 75 demersandabove but below 100 Rs 10.30 peér kl}O-. .
" deniers . gl‘am » -
5404.13 =<100 deniers and above but below 120 Rs. 7 66- per  kilo-
S deniers AR , - -gram .
5404. 14 == 120 denfersand above but. bolow 150 Rs. 5. 28" per kilo- 7
_ denlers = _ . gram
5404.,:5 --150 denlers and above but below Rs. 4. 93 per kilo- ‘.
- 350 deniers .. gram ’
5404, 16 f< - 350 deniers and above but not above Rs. 3.72 per kilo-
1100 deniers gram
' 5404.17 -«above 1100 d_eniers - _ ~ Rs.2.82 per kilo-
S _ gram '
. Other r
R 5404 .21 --Below 75 deniars S ' Rs.18. 83 per k]lo,

gram
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He‘ading Sub- - Description of goods Rate. of duty
No. - heading - s L . '
No.
(x) @ @ O
5404 g2 == 75 deniers and above but below IOO Rs. 12, 23 per kllo- .
deniers : © - gram
5404. 23 - - 100 deniers and above but below 120 Rs. ° 8.77  per
deniers - kilogram '
5404 24 == 120 deniers and above but below Rs. 7.26 per kxlo- -
150 deniers gram )
- 5404.25 =~ 150 denicrs and above but below  Rs. 6.20 per kilo-
_ 350 deniers ' gram
5404 26+ = 350 deniers and above but below Rs. 4.18 per kilo~ '
1100 deniers ! gram -
5404 .27 - - Above 1100 deniers Rs. 2.22 per kllo- '
' . gram : :
. 54:05  5405.00 ARTIFIGIAL FILAMENT YARN Rs. 18.83 per kﬂq@.
: INCLUDING  ARTIFICIAL . gram
MONOFILAMENT OF .
LESS THAN 6o DENIERS,
TEXTURED
54.06 SYNTHETIC MONOFILAMENT
: OF 6o DENIERS OR MORE
/AND OF WHICH NO GROSS-
SECTIONAL DIMENSION -
EXCEEDS 1 MM;  STRIP
AND ‘THE LIKE -~ (FOR .-
EXAMPLE, ARTIFICIAL
STRAW) OF SYNTHETIC
TEXTILE MATERIALS - OF
AN APPARENT WIDTH NOT
EXCEEDING 5 MM :
~Monofilament _
' 5406.11--Of high density polyethylens Wit
' 5406.12 -~ Of polypropylene Nil .
' 5406.19 -« Othex’ Rs. 99 per kilogram
: 5406.90 - - Other Rs. 99 per kilogram X
. $4.07 5407.00 ARTIFICIAL MONOFILAMENT  Rs. 18.83 per
' - OF 6o DENIERS OR MORE . kilogram ,

AND OF WHICH NO QROSS-
SECTIONAL  DIMENSION
EXCEEDS - 1 MM; STRIP
AND THE LI E (FOR EXAM-
PLE, ARTIFI( AL STRAW) OF

ARTIFICIAIL, TEXTILE MAT- .~

ERIALS OF AN. APPARENT
WIDTH NOT EXCEEDING
& MM NG
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Heading Sub- Description of goods ' Rate of duty
No. heading i ~
‘ No.
n @ _ GO @
54.08 3408 00 FABRIGS OF MAN-MADE FILA- Nil

MENT YARN (INCLUDING

FABRIGS OBTAINED FROM

MATERIALS OF HEADING
. NOS. 54.06 AND 54:07),—

() WOVEN, AND

(6) NOT SUBJECTED TogANY
' PROCESS

. B4.09 FABRICS OF MAN-MADE FILA-
. MENT YARN (INGLUDING
' FABRICS OBTAINED FROM
MATERIALS OF HEADING
NOS. 5406 AND 54.07 BUTEX- .
.~ GLUDING FABRICS COVERED
UNDER HEADING NO. 54. 12),~~

(¢) WOVEN ON LOOMS OTHER
' THAN HANDLOOMS, AND

(5) SUBJEGTED TO THEPRO-
CESS OF BLEACHING, DYE-
ING, PRINTING, SHRINK-
PROOFING, TENTERING,
HEAT-SETTING, GREASE
RESISTANT PROCESSING |
OR ANY OTHER PROGESS e
OR ANY TWO OR MORE OF |
THESE PROCESSES WITH

~ THE AID OF POWER OR

* STEAM

5409.10 «Of value not cxceediang rupees three. Nil
2 per square metre ‘ :

54.09 20 «Of value exceedmg rupees three but Wil
-not exceeding rupees nine’ per ' ‘
square metre

5409. 90 =Of value exceeéding rupees nine but - Nil
not exceeding rupees seventeen
‘per square metre

5409 40 aOf value exceeding rupees seventeen Nil
but not exceeding rupees twenty
per square metre

‘ 5409* 50 -Of value exceeding rupees twenty - oNil
but not exceeding rupees twenty-'
five per square mette -

5409 60 -Of value exoeedmg rupces twentye | Nl
' five per square metre .
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Headmg ‘Sub- . Description of goods- " Rate of duty
e : No. ~ heading : . S

L o 7 No..

‘ L (2 @) @

] g - - -

5410 FABRICS OF MAN-MADE FILA-

N © MENT YARN (INCLUDING .

- FABRICS OBTAINED FROM - . %

! : . ~ MATERIALS OF HEADING

: D NOS. 5406 AND 54.07 BUT
.EXCLUDING FABRICS COVE-
RED UNDER HEADING
NO. 54-12);-~- .

“(a) WOVEN ~ ON LOOMS
OTHER =~ THAN HAND-
LOOMS, AND

(4) SUBJECTED TO THE PRO-

CESS OF BLEACHING, DYE-
ING, PRINTING, SHRINK- .

; PROOFING, TENTERING,

‘ - HEAT-SETTING, CREASF-
- . - RESISTANT PRQCESSING
_ : © OR ANY OTHER PROCESS.
OR ANY TWO OR MORE QF"

THESE PROCESSES, WITH-

OUT THE AID OF POWER :

. ORSIEAM
‘ 5410-.10 - Processed w1thout the use of . Nl
‘ © machines
54;10-2_0 - Processed ~ with ‘the - use of . Nil-
~ ' machines :
s¢1r - FABRICS OF MAN:-MADE FI-

LAMENT YARN (INCLUDING
FABRICS OBTAINED = FROM -
N.[ATERIALS OF HEADING NOS. - =
54-06 AND 54.07 BUT EXCLUD- = *
TNG FABRICS COVERED UNDER
HEADING NO. 54-12),—

"~ (@) WOVEN ON HANDLOOMS
AND

() SUB ECTED TO THE PRO-
CESS OF BLEACHING, DYE-
ING, PRINTING, SHRINK-

 PROOFING, TENTERING,
HEAT-SETTING, = CREASE-
RESISTANT  PROCESSING
OR ANY OTHER PROCESS
. OR ANY TWO OR MORE

OF THESE PROCE%‘SFS
-Procéssed w1thout the aid of powcr
2 steam S
541 T8 § I -Processed without the use of ) Nil - -
- by ~machines .

SRR "‘58

5411-12 - -Processed with the use of machiries Nit
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" Heading
No.

- Sub» ' Descfiption -of goods
heading - : '
No.

. Rate of duty -

w B

- {(4)

Bd. 12

‘~Processed with the ald of power or
Steam :

_B4xI-21 --Processed by a factory ovmed by a
C - State Government Handloom
- Development- Corporation or an
Apex Handloom Co-operative So-
eiety approved;in either case, in
_ this behalf by Gevernment of India
-~ _en the recommendation of the De-
velopment C‘ommlssmner for Hand-

: looms

541 i-29 --Other

 FABRICS OF POLYESTER FILA-
MENT YARN,—

" {a) WOVEN,

Qb) SUBJEGTED TO THE PRO--
CES5 OF BLEACHING, '
DYEING, PRINTING, SHR-
INK-PROOF ING, . TEN-
TERING, HEAT-SETTING

CREASE.RESISTANT PRO- - .

- CESSING OR ANY OTHER
"PROCESS OR. ANY TWO

- OR MORE OF THESE PRO- .

_CESSES,

6 CONTAINING (f) COTTON,
" AND (i) POLYESTER
STAPLE FIBRE-

(NOT 'ANY OTHER TEXTILE
MATERIAL), AND

(d) IN WHICH THE PROPOR-
TION OF POLYESTER
STAPLE, FIBRE AND YARN
1S LESS THAN 70% BY
WEIGHT OF THE TOTAL
FIBRE CONTENT

3412°10 -Of value not ‘exceeding - rupees
B twcnty—ﬁve per square metre

5412 20 ~Of valus exceeding rupees twenty—
. five per square mctre

Nil

Nil. ‘

Nil

Nil
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CHAPTER 55

MAN-MADE STAPLE FIBRES
Notes o

1. For the purposes of heading Nos, 55.01 and 55.02, synthetic fila-
ment tow and artificial filament tow apply -only . to tow, consisting of
“parallel filaments. of a uniform length equal to the 1ength of the tow,
meeting the following specifications:

(a) Length of tow exceeding 2 metres,

" (b) Twist less than 5 turns per metre;

(¢} Measuring per filament less than 60 deniers; and

(dj Total measuba'ment,"of tow more than 18,000 deniers.

In acldltlon' in the case of synthetic filament tow: the tow must be

| drawm that is to say, be mcapable of heing stretched by more than 100%;
" of its length R . ¢

2. In relation to products of heading Nos, 55.08 to 55.12, bleaching, -
dyeing, printing, shrink-proofing, tentermg, heatsetting, crease-resis«
tant processing or any other process or any one or more of these pro-
cesses shall amount to manufacture :

3. Sub—heachng Nos. 5503.11, 5503.12, 5503 19’ and 5503.20 apply only
to waste arising. in, or. in' relation 1o, ‘the manufacture of man-made
staple ﬁbres )

Heading Sub- . - Deseription of goods : " Rate of duty -

“No. “heading o , B '

. No.. ' ’

@ @ S ON |
© gso1 SYNTHETIC STAPLE FIBRES -
T A AND TOW, INGLUDING TOPS

' THEREOF
5561.10 - Of polyamides R ~ _ Rs. 33 per ki_logram
5501.20 - Of polyesters Rs. 22 per kilo-
: a gram
5501,30 = Acrylic or medacrylic ' " Rs. 880 per
_ ‘ Lﬂogram
'5501.40 = Of polypropylene : . Nil _
5501.90 = Other o . Rs. 83 per kﬂo-'
, : L 7 : gram

55.02 . - 5502.00 ARTIFICIAL STAPLE FIBRES Rs. 4. 40 per kilo-

~ , : ANDTOW . gram

55.08- - . WASTE (INCLUDING NOITLS,

WASTE YARN AND GARNE'I'I‘ED
STOCK) OF MAN MADE FIBRE
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‘Heading Sab- Description of goods —_Ra't‘c: of duty -
No. - heading . - B . .
No.
o @ (8) )
: - Of synthetic staple fibre and tow
5503.11 = - Of high density polyethylene - . Nil
' 5503.12 -- Of polypropylene Nil

.5503.19 .- Cther

509% or Rs 9 per
- kilog ram  which-

ever is less

' 5563.20 Of artificial staple ﬁbres and tow Re 1 per kiles

- VVaste Cyarn’ (hard waste) :
. 5503+31 = = Of acrylic or mOdacryhc

. " 5503.39 =~ Other
. Bh.04 - YARN (INCLUDING SEWING
. o THREAD) OF SYNTHETIG
STAPLE FIBRES . :

5504.10 = Yarn containing 50 per cent. or
more by wewht ‘of polypropylenc

- gram

Nil
Nil °

- Nil

" -Yarn in which polyestcr staple ﬁbre '

predommates H

1‘!

5504 21 - - Containing cottor. (not contaxmng Re. 1-46 per kilo-"
: any other textile material) and in gram ‘

- which the proportion of polyester

" staple fibre is less'than 70 per cent.
. by weight of the total fibre con-
tent t

5504 22 == Contalmng cotton ramie or artifi-
cial staple fibre or any one or
more of these fibres; (not contain-
ing any other textile material).

and in which the proportwn of

polyéster staple fibre is less than 70
per cent. by weight of the total
fibre content- .

} 5504.29‘ == Other =

-Yarn in which acryIic or modacrylic |

Rs. 26-40 per krlo-
- gram

'staple  fibre .predominates by -

welght :

5504 31 == Yarn contammg other synthetic

staple fibre in the form of °

" waste or in the form of fibre
produ_ced out of such wastes

5504 32 “- Yarn, not  containing or cons
taining not more than one-sixth by

‘Nil

Nib

" weight of other synthetic staple

. fibres, calculated- on the = total
fibre content :

Rs. 3 52 per kilos
- gramy S .
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ngadmg Sub- T Description of goods. . = Rate of dﬁty _
heading = S
- No.
@ e (@

f . 5504.39 - - Other _‘ . "~ Rs. 18 per kilo- |
i _ . ) - gram o
I '5504.90 -Othe_l" S : Rs. 26-40 per
- _ i . ; . - kilogram

X 5505 . YARN (INGLUDING SEWING-

- THREAD) OF ARTIFICIAL STA-"
-PLE FIBRES, NOT CONTAINING-
SYNTHETIGC STAPLE FIBRES

5505.10 - =In or in ‘relation to the manu- " Nil
- facture of ~ which' no process is.
ordinarily carried on with the aid
: of power RS

5505.20 - -In or in relation to the” ma- - - Nil
. " nufacture of which any process is :
ordmarlly carried on with the aid -
of power and which is supplied in . -
plain (straight) reelhanks, whcthcr R
. single or multlple fold :

: . =In. -or ‘in relation to - the many-

\ o : o .+ “facture of which any process is
T . ' - - " ordinafily carried on with the aid
-of power and ‘which is supplied in

. cross reelhanks, whether single: or
multiple fold purchased by a regis-
tered . handloom - co-operative . -
-society or any organlsatlon gset up - - .

_-or approved by the Government . .

~ for the development of handlooms
“and payment for which-is made by
" cheque ' drawn by such. co-opera-
tive socxety or orgamsatlon, éis the
‘case may be, on its own bank
account : '

5505.31 - - Of counts -not exceedmg 25 . o Ni]’

e e T T

N . 5505 32 ~. Of counts exceeding 25 but not 440 paise pluxa 64
: exccedlng 35 .. paise ~ per count
" o exceeding 25

5505 33~- of counts exccedlng 35 b‘“ mot  25-40 palso ﬂu’
| . excecdmg 45 4°40 paise- pe,
. count cxceedlns 35

" §505. 34-- Of counts cxcccdlng 45 but ‘nmot 7040 paise _p[au

excecdmg 55 " 704 paise .per
‘ : count  exceeding

. : o - 45
£505.35 --.Of counts exceeding 35 140° 80 paise ples

3'52 paise. per
C count mcocdmg 55
“In of in relation to thé manufacture
" of which any process is ordinarily. .
. carried on with the aid of power
" and supplied in a form other. than
plam (straxght) reelhanks : '

[

ik
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Heading:- Sub- ' " Description of goods Rate of duaty
No heading ' " _
No. S
@ (@ | ®. @
5505 41 - - Of counts not exceeding a5 176 pé.is:: per count
:_5505 42 - - Of counts exceedmg 25 but.not 44 paise plus 4-40 -
e exce(’dmg 35" _ _ . pamse. per . count
_ : qu:edmg 25 o
5505, 4,3 - - Of couats cxceedmg 35 88 paise plus. 7-04

paise . per . count
exceeding 35
55.06 -~ YARN, INCLUDING SEWING - '
THREAD, OF ARTIFICIAL - -
- STAPLE FIBRE CONTAINING =
_ : SYNTHETIC STAPLE FIBRES -
5506.10 =In  or in relation ~to the - -Nd
: ‘manufacture of which no process '
is ordinarily carried on with the
aid of power} : '

~.-In or in relation to the manu-
facture of which any process is
ordinarily carried on w1th the aid
_of power?

5506.21 - -Contammg artificial staple “fibre, Rs. 3- 52 per kllo-
. and. polyester staple fibre (not gram
" containing any other textile mate-
rial), and in which the proportion
“of polyester staple fibre is more
than 40% by weight of the total -
fibre content -

- o ‘ ' ' 5506.29 - -Other - o v Rs g goper kllogra.m
Lo . 5507 9,00 I‘ABRIGSOFMAN-MADL STAPLE =~ Wil
| 5507557 .. FIBRES,— .-

* (@) WOVEN, AND -
() NOT SUBJECTED TO ANY
: _ . PROCESS '
5508 - - FABRICS OF MAN-MADE STA-
o S * PLE FIBRES, EXCLUDING FAB-
RICS COVERED UNDER HEAD-
IN(; NOS. 55.11} and 55.12.,—

{4) WOVEN ON LOOMS OTHER
THAN HANDLOOMS, AND

(b) SUBJECTED TO THE PRO-
CESS OF BLEAGHING, DYEING,

- PRINTING, SHRINK-PROOFING,
TENTERING, HEAT-SETTING,
'QREASE-RESISTANT PROCES-- -
SING OR ANY OTHER PRO-
CESS OF ANY TWO OR MORE
OF THESE PROCESSES WITH
THE AID OF POWER - OR..

o - STEAM .
- 5508.10°  -Of value nol exceeding rupees three ’ Nil
o per square metre : )
5508 20- -Of value exceeding rupees three but - Nil

not exceeding rupees nine -per
C Square metre
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No.

Heading Sub-
keading

No.

Description of goods

Rate of duty

(-

. (2)

(3)

@) |

Co 5508 30

5508

5516

5508.40

5508.50

5508.60

5509.10,

'5500.20

-Of vzlue exceeding rupees nine but
-not~ exceeding rupces seventeen.
_ per square metre

- =Of value exceeding rupees seventeen

“but not exceeding rupecs twenty
per square metre

-Of value excecding rupees twehty :
but not exceeding rupses twenty-.

five per square metre
-Of value exceeding rupees twenty-
five per square mectre

FABRICS OF MAN-MADE STAP-
LE FIBRES (EXCLUDING FAB-

RICS COVERED UNDER HEAD- - -

ING NOS. 55.11 AND 55.12),—

{a) WOVENON LOOMS OTHER
THAN HANDLOOMS, AND

(¥) SUBJECTED TO THE PRO-

. " CESS OF BLEACHING, DYE-
ING, PRINTING, SHRINEK-
PROOFING, TENTERING,
HEAT-SETTING, CREASE--
RESISTANT PROCESSING
OR ANY OTHER PROCESS
OR ANY TWO OR MORE OF
THESE PROCESSES, WITH-
OUT THE AID OF POWER
'OR STEAM

- PI‘OCCSSLd . without the wuse of

machmes

- Proces:cd with the i:.se of
machines

" FABRICS OF MAN-MADE STAPLE

~ FIBRES . (EXCLUDING FABRIGCS

5510.1T

5510.12

COVERED UNDER HEADING

"NOS. 55.11 AND 55.12),—

-{a) ' WOVEN ON HANDLOOMS,
AND

(5) SUBJECTED TO-THE PRO-
CESS OF BLEACHING, DYE-
ING, PRINTING, SHRINK-
PROOFING, TENTERING,
HEAT-SETTING, CREASE-
RESISTANT PROGCESSING

~ OR ANY OTHER PROCESS
- OR ANY TWO OR MORE OF

THESE PROCESSES

~Processed without the aid of power ot
steam:

< -Processed without the uss Cof .

‘machipes
- ~Processed with the use of machmes

~Processed with the aid of power or
steam :

- Nil

Nil

Nl

‘Nil

Nil

Nil

CNil

Nil -
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: Heading Subs Description: of 'g‘éods A ‘Rate of duty -
: C . No. heading S - - o "
- No.
(O N C I @) | ()
~ 3510.281 - «Processed by a factory owned by a Nit

State Government Hand m
Development . Corporation or an
Apex Handloom - Co-operative
Ssciety approved, in either case,
in this bebalf by Government of
India on the recommendation of

the Development Clommissioner
for Hand =~ ns ..

5510.29'- -Other L : Nil .

ssi1.  FABRICS OF POLYESTER
~© . STAPLE FIBRE ,— .

(a) WOVEN,

6 SUBJECTED TO THE PRO-
CESS OF BLEACHING, DYE-
. ING, PRINTING, SHRINK-
'PROOFING, . TENTERING,
'HEAT-SETTING, CREASE- -
o ‘ : - . RESISTANT PROGESSING
.. . .. OR.ANY OTHER PROCESS
‘ . : © _OR ANY TWO OR MORE .
OF THESE PROCESSES,

() CONTAINING COTTON (NOT
CONTAINING ANY OTHER '
TEXTILE MATERIAL),
AND

(d) IN WHICH THE PROPORTION |
OF POLVESTER STAPLE -
FIBRE IS LESS THAN .
70% BY WEIGHT OF THE
TOTAL FIBRE CONTENT

-Woven on - looms other than
handl‘ooms s i

5511 II -=Of value not exceeding rupees . Nil
twenty-ﬁve per square metre - ' '

55I1.12 « -Of value cheedmg rupees- twanty- Nil .
five per square metre oo

~Woven on handlooms:

§511.21 - ~Processed . by a factory owned by a -, - Nil
State Government Handloom
* Development Corporatlon or ,an
Apex’ - Haridldom - Co-operath
- Society approwed, in elther casa,
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H&admg Sub- . Description of goods . Rate ‘tﬁfdﬁty
No. . heading ' : T S
. . No.

@ ® @

“ in this  behalf by Covernment

of India on the recommendation
- of the Development Gommlssmner
" fof Handlooms

55IL. 28 - -Other fabrics of value not exceeding o Nil
- TUpees twenty—ﬁve per square metre c P

5511.2¢ --Other fabncs of value exceeding ru- - N
_ pees twenty-five per square metre -

* Bsaa. ' -FABRICS OF MAN-MADE
s STAPLE FIBRES:—

(@) 'WOVEN, -

(b) SUBJE GTED TO THE PRO» '
CESS OF BLEACHING, DYE:
ING, PRINTING, SHRINK-
- PROOFING, TENTERINU,,
HEAT-SETTING, CREASE:
~RESISTANT PROCESSING .
- OR ANY OTHER PROCESS .
QR ANY TWO .OR MORE -
'OF THESE PROGh‘xSES

). GONTAININL: 1) coTToN,
g (I) POLYESTER = STAPLE
FIBRE, (I} RAMIE OR.
. ANY ONE OR MORE OF .
 ARTIFICIAL = STAPLE FIB-
¢ RES:(NOT CONTAINING .
. "ANY OTHER TEXTILE MA-~
-7 .. " TERIAL), AND

(d) IN WHICH THE PROPOR-"
TION OF POLYESTER STA--
PLE FIBRE IS MORE THAN
40% BUT LESS THAN 70%
BY WEIGHT OF THE TOTAL -
FIBRE CONTENT

-Woven on looms other than -
handlooms: -

‘512,11 ~Of - value not exoeeding rupees . °  Nil
' twenty=five per square mietre .

-5512.12 «Of value exceeding rupees twenty~ - . Nil
; : five per square metre :

- ~Fabrics woven on handlooms;

5512.21 =-Processed with the aid of power or , - Nil

' steam by a faetory owned by a- IR
State  Government Handloom
Development Corporation of an Apex
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. Heasimg Sub- . Description of goods -  Rate of duty -
. No. headmg o - e ST S
_ " Noi - - :
(v @ @ @
‘ Handloom ~Co- operé.m.lek Society ,'
, , : r : - approved, in ecither case, in this
C R bshalf by  Government = of
India on the recommendation of
- the Development Commissioner
. for. Handlooms
N .
5512.38 -- Other iabucs, of value not cxcccd- : oo N
. ing rupees twenty-vﬁw per square
metre .
5512.29 -- Other fabr}cs, - of value exceedmg B Nil
. rupees. twenty-five per square
metre - . .
CHAPT,ER 56

o WADDI‘NG FELT. AND NONWOVENS SPECIAL YARNS
R . ' TWINE, CORDAGE, ROPES AND CABLES .
AND ARTIC‘LES THEREOF
) NO‘I"E§

A' Thls Chaptev does not cuver

(@) Waddmg, felt or nonwovens, lnmregnated coated or cover-

ed with substidnces or preparations (for example, perfumes or cos-

metics of Chapter 33, soaps or detergents, polishes, creams or similar

- preparations of Chapter 34, fabric softeners of Chapter 38) where the .

textile material is present merely as a carrying mechum,
(b) Texme products of Chapter 58; =~~~ *

(@) Natural or artificial abraswe powder or gram on a back-
 iug of felt or nonwovens ((,harpter 68) ; ‘

(d) Agglomerated or rec0nst1tuted mlca, on a backmg of felt or
nonwovens (Chapuex 68);

(e) Me*tal foil on a baclxmg of felt or nonwovens (Sectlon XV).

2. The term ‘fplt’ includes needleloom felt and fabrics cons1s1:1ng :
of a kweb of textile fibres the cokesion of which has been enhanced by -
a stitch-bonding process using fibres from the web itself.

- Héadng Nos. -586.02 and’ 56.08 cover ren.pecuvely* felt” and non- -
wovens, impregnated, coated, covered or 1_am1nated w1_th ‘plastics - or
- rubber whatever the nature ofthese matetials (compact or cellular),

- Heading No. 5608 also includes nonwovens in

_ which plastics or.
rubber forms the bonding subséance. s ‘
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_ Heacung Nos 56. 02 and 56.03 do not however, cover:

_ (a) Felt, 1mpregnated coated, covered or lammated with. plastxct
or rabper containing 50% or less by weight of textlIe ‘material or
felt completely em’bedded in plastics.or -rubber = (Chapter 39 or
Chapter 40y; : N

_ (b) Nonwovens, either completely embedded in plastics or -
rubber, or entirely coated or covered on both sides with such'mate-:* =~
" rials, provided -that such coating or covering can be seen with the .
, naked eye with no account being taken of any resultmg cbange of
i : colour ((“hapter 39 or Chapter 40) or

T T

(c) Plates sheets or strlps of cellular plastms or cellular rubber
combmed Wlth felt or nonWOVtI‘S where the fextile  is opresent
merely for remforcmg purposes (Chapter 39 or Chapter 40)..

4, Headmg No 06 04 cloes not cover textlle yam or - strip or the
like of heading No. 54.06 or 54.07, in: which the impregnation, coatmg or, .
. covering. canwot be seen with the naked eye (usually Chapters 56 to 55y;
‘ for the purpose of this provision, ‘no account ~should be +aken of any -
. : resulimg ohange of colour.’

TR TR

' -Héﬁ:ading_ Sub- - Description of. goods : "R.atc' of duty
I’ ‘No. heading . o T
- - No. =
R O R O I W @
~ 5601 - 560190 WADDING OF TEXTILE MATE- 129
. R RIALS AND ARTICLES THEREOF - L
(FOR EXAMPLYE, SANITARYTO~ . - .,
WELS AND TAMPONS); TEX- -
" “TILE FIBRES, NOT EXCEEDING S .

5 MM IN LENGTH (FLOCK), TEX-.
TILE DUST AND MILL NEPS

4602 . \FELT, WHETHER OR NOT
CoT TMPREGNATED. COATED, CO-
~ VERED OR LAWNATLD ‘

.5602;10« =Of wool S B S 12%
.'"_560'2..90 -Other o o ' S 12% .
56.03° . 5603.00 ~NON-WOVENS, WHETHER OR 2%

NOT IMPREGNATED, CCATED,
QOVFRFD OR LAMINATED

56,04 . wée4.00 RU'BBER THREAD 'AND GORD ' 12%
o TEXTILE COVERED; TEXTILE . S

" YARN, AND STRIF AND THE

: LIKE OF HEADING NO. 54.06

o 4.07, IMPREGNATED,

. o GOATED COVERED OR. SHEA-

. THED . WITH RUBBER OR

PLASTIGS

e e e ; BT RS- ST R
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Heading Sub- o Description of goods Rate of dufy
.Negi' .  heading. =~ - ' \ o o

- .NO.‘ z

(1) @ . - ® IR )

56.05 5605.00 METALLISED YARN, WHETHER
U T OR NOT GIMPED, BEING TEX-
TILE YARN, OR STRIP OR THE
'LIKE OF HEADING NO. 54.06
OR_  54.07,- COMBINED WITH
METAL "IN THE FORM OF
- THREAD, STRIP OR POWDER
~OR COVERED WITH METAL

CLUDING GIMPED YARN, AND
STRIP: CHENILLE YARN (IN-
- CLUDING FLOCK GHENILLE

YARN) -

- 56e7 - : I’WINE, CORDAGE, ROPE AND
. . CABLES, WH]..TH'ER. OR NOT-
PLAITED OR BRAIDED AND
- WHETHER OR NOT IMPREGNA-
TED, COATED, COVERED "OR -
SHEATHED' WITH RUBBER OR
P LASTIGS

=Of Jutc, of head.mg No 53 02 :

5805.10 -Of man-ma_de ﬁ]a_mengs R ; Rs. 9350 p@r kxle~
; '55!35.20 . =Other - o S ’ 12%
"~ 36.06=  56e6.00 YOTHER SPECIAL YARNS IN- . . . 12%

_3607 I - -Waste _- : : SR N o
5607.1g - -Other : SRR Rs. Sﬁo-per_«tonnet_ o
S '5&:790_, “Other ' 129
5608 . s6o8.00 ARTICLES OF YARN, STRIPOR 129,

THE LIKE, TWINE, CORDAGE,
- ROPE OR CABLES NOT ELSE~
WHERE SPEGIFIED OR IN— .
LUDED

CHAPTER 51 -
CARPETS AND OTHER TEXTILE FLOOR COVERINGS

NOTEs

‘1. For the purposes of bhzs Lhapter the - term ‘carpets and - other
textile floor coverings’” means floor coverings in which. textile materials
serve as the exposed surface of the article when in use and includes

article having the characteristics of textxle ﬂoor coverings but mtended
for use for other purposes. : '

2. This Chap-te-r'does not cover floor cov‘ering 'underlays |

3. For the purpose of headmg No. 57.01, the term, ‘machines’ shall not
1n<,1¥1de manually operated looms and manually . operated implements,



T Ry P R T P < S o B A o R e R

oznmael C Central Excise Tanf .~ = 22k

nsed. mdependently by hand such as. heokmg guns, tuf_t,ing guns and
kmttmg gu.ns , I

Hcadihg . Sl_ib- o Da_scriiition‘ of goods Rate. of duty - -
- No. . heading o o
' No. _
- @ : ® @
70t CARPETS AND OTHER TEXTILE v
FLOOR. GOVERINGS KNO-
TTED, -TUFTED, OR. .

FLOGKED, = WHETHER OR
NOT ' MADE UP (EXCLUDING
'DARI, SATARANJI NAMDAHS,

JUTE CARPETS AND COIR
CARPETS) -

-In or.in any relation to the mani-
facture of which any process is
ordinarily carried on with the aid

"~ of machines :

5701 JI - -Not ‘embossed -

‘5701‘.'12_ = -Embossed - A e S '3047;, '
570190 ~Other . . UNil
5302 - . CARPETS "AND. OTHER TEX- .
T .- TILE FLOOR  COVERINGS
(OTHER THAN THOSE OF HEAD-
ING NO.. 57°01) INCLUDING = -
 FLOOR. COVERINGS OF FELT,
" WHETHER OR NOT MADE UP
37(52.10' --FloorAcoverlngS‘odeir“ N
5702.20 1 <Floor coverings ~of-§ute_ e R;S'- <660 per tonne B
- _5702._90 ~ «Other : 30% : _
e CHAPTER 58 A
' "SPE\LIAL WOVEN 'FABRICS; TUFTED TEN"I!LE FABRICS LACE
: EMBROIDERY
Noms

1 Thls Chapter does not apply to textllg fabrxcs referred to in Nof.‘e .

1 to- Chapmr 59, impregnated, coated covered: or’ lammated and otheri
goods of Chapter 59. ‘

4, Heading No. 58.01 also includes woven weft plle fabrics which L

have not yet had the floats cut, at which stage they have no- p1le stand-
ing up.

3. For the purpose of heading No. 58.03, gauze means a fabmc w1th~:‘k ’

. a warp. composed wholly or in part of standing or ground threads and

erossing or doup threads which cross the standing or ground threads

- making a half turn, a complete turn or .more: to form loope throug.h ‘
. 'wh1ch weft threads pas:s C -
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4, Headmg No. 58 04 doe«s no‘t apply ta kmtted net fabrlcs of twme,

- cordage or rope, of headlng ‘No, 56.08.

. 5. In"heaiding No. 58.05, the ‘expression embrmde'ry"' meals - inter
aho, embrozdery with metal or glass thread: on a visible ground of tex- |
tile fabric, and sewn applique work of sequins,  beads or. ‘ornamental
motify of text;le or other materials. The headmg does not apply to.
_needléwork tapestry. ' o '

6. In addxtxon to the products nf headmg No 58.08, thzs Chapter also
‘includes articles made of metal thread and of a kind used in apparel, as

fmmshmg fabucs or for s1m11ar purposes.

1. The pmcesseb spec1ﬁed in sub-headmg No~ 58(}? 12 and 5802 14 shall
amount to manufacturn’ -

‘ H&dmg Sub--‘ S D@senptmn of good:s L Ra-;;:jof dut}f o
No. heéading : S .
| No. _
O @ B € R £
" 5801 ' WOVEN PILE FABRICS AND

CHENILLE FABRICS; TUFI'ED
TEXTILE FABRICS. -

kr'580,i.llo -Of wool or fine animal halr . ' .10% -

.. 5801.20  -Of cotton o 8l
'. T_53.‘7"’3-30 ' 'Of mansmace textxde materzals - L Nﬂ‘ s
SBoz f TERRY TOWELLING AND ST. _ SR

MILAR WOVEN TERRY F_ABRIGS

- -Inorinrelation to the manufacture:
of which any process is ordinarily - .
carried on with the aid - of power-.

TR or steam: . L
" . 580211 ‘-Of cotton fabrics, not subjccted to S N
_ any proce’fss _ _ : B

" '5802 12« =Of cotton fabncs, subjectcd to thc o _' o L 3%' _

process of bleaching, dyeing, prin- ~ -
ting or any other procéss or any '~ &
two or more. of' these pruresses h

: 5332}13 . Of ma.n—made tﬁXCﬂP materials, not SN
_ subjected. to any process :

-_5802 14 --Of man—ma.de textile matemals sub- S o Nl
“+ L jected to, the process of bleachmg, - _ '
dyeing,  printing .or .any other.
process. or any two or more of .
these processes -

5802_.197 +~Other S R 8%

7+ stoagd Other o ‘_ N
shealsBe5.00 GAUZE o ey
s8.04 JTULLES  AND  OTHER = NET 3 '

FABRICS, . NOT INCLUDING '
"WOVEN, KNI’I’ TED OR CROCHE-
- TED FA.BRICS ‘LACE IN THE.
- PIECE, IN - STRIPS OR IN MO— -
' TIFS '
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Su‘;; :

'FABRICS; NARROW WOVEN
. FABRIGS; NOT ELSEWHERE

Heading - _Dzscripﬁbn of goods Rate of dﬁty.
‘io . hcadmg PR T ' :
;. . No.
W @ @ (#)
. l o e -Lace, in ar in relation to fh.c manu-
A e ‘ : facture of ‘which any ' process is.- ..
. ordinarily carried on withi the aid
S . . of power or. stéam: . .
_5_8_64.1.t . OF cotton _ 8%
o . -5804.12 - Of manomade textlle matenals - Nl _
N ' _5804 tg ~ Other : X%
. 580490 Other S _ o129
_ 58.65__ L ' ‘EMBROIDERY ™ TrIE PIE(‘E .
IN STRIPS OR IN MOTIFS S
-Manufactured with the aid of vertic .
cal * type = automatic.  shutile’ . ¢
emtbiroidery machmes operated W1th o :
~power: : o
58051 1'_ - Embroidery. on’ bage fabrxcs of sﬂk 20% plus thc duty
o of Chapter 50 > for the time bemg
T ' " leviable o base
fabrics under Chap-
.. ter 50, if 1ot already
S : paid -
. 5805.12 vEmbncndmy on base fabncs of wool, 25% plus the duty
: R c;f C‘hapter 51 - or the time beinyg
. L lewable on base fab- -
- gics under Chapter -
5L, -if not: already-
o S o i paid -
5805.13 = Embroidery on . ba.SC fabrlcs of cot~  20% jalu.r the duty
o ton, of Chapter 52 for the {ime being
_ - {eviable on base fab- .
rics under Chapter
52, if not already
o . : o . Lol T pﬂld -
- 5805.14 - - Embroidery on base fabrics of  20% plus the dutv
man-made  filament yarn' of for .the time being -
Chapter 54 or fabrics. of - man-~- -leviable on base
-made - staple ﬁbres of L,.naptcr fabrics  under Chap-
5g - _ . Jter 54 or 55, as the |
case may be, if not’
S - already paid;
© 580g.19  Other embroidery o% plus the duty.
o ST for the. time being
leviable on base fab-
rics, if not" almady :
. —— _ paid
‘580590 - Other embroidery Duty for “the mnc
I T ‘being leviable -on
_ , . the base fabries if
o . IV 7 not  already pald
58.06 ‘5866.00 OTHER SPECIAL ~WOVEN 129

- SPECIFIED OR INGLUDED .
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'CHAPTER 59 |

IMPREGNATED COATED COVERED OR LAMINATI!:D TE)&TILE
FABRICS TEXTILE ARTICLES OF A KIND SUITABLE FOR
- INDUSTRIAL USE

Nores

&

L. Except where the context otherwise requires, for the purposes of
this Chapter the expressmn ‘textile fabrics’ applies only to the woven
faprics of Chapiers 50 io 55 and gauze. (heading No, 58.03), narrow
woven fabrics (heading No. 58. 06) braids and ornamental trimmings in
the piece, and the kmtted ox crocheted fabrics of Chapter 60

2 Headmg No. 59.03 apphes to:.

- (@) Textile fabncs 1mpregnated coated covered or 1am1nated_
with plastics, whatever the weight per square miefre and whatever
the nature of the plastlc matenal ‘(compact or cellular), other than:.

[¢5) Fabncs in Whlch the impregnation, coating or covering . ..

cannot he seen with the naked eye: (usually Chapters 50 to 55,

. , - 58 or 60) ; for the purposes of this provision, no account should be L

- taken of any. resultmg change of colour;

(2.) Products which cannot, without fracturing, be :bent S

manuarly around a cylinder of a diameter of 7mm. at a tempera—,
ture between 15° C and 30° C. (usually Chapter 39); .

3} Producﬁs in Whlch the textile fabnc is either completely
‘embedded in plastics or entlrely coated or covered on boih, sides
with such matetial, provided that such coating or covering can .

_ _be seen with the naked eye with no account being taken of. any
S resultmg change of colour (Chapter 39); :

(4), Fabrics partially coated ‘or partially’ covered with plashcs_
- “and bearing designs resulting from these treatments (usually
7 Chapters 50 to 55, 58 or 60); .

(5): Piates sheets or str1ps of cellulay- plast1cs, combmed Wlth
 lextile fabrlc Where the textile fabrlc is present merely for re-. .
inforcing purposes (Cnapter 39); - .

{b) Fabrics made from yarn strip or the like, im pregnated coa-
ted, oOVEIGd or sheathed with plast1cs, of hﬂadmg No. 56.04. L

3. For the purposes of headmg No. 59.05, the expressxon ‘rubherised .A
textlle fabrics’ means:

(a) Textile fabmcs 1mpregnated coated, covered" or lami_n_ated,
W1th rubber, .

(@) We1gh1ng not more than 1,500 g/ma or

(i) Wexglung more than 1,500 g/m?* and contaznmg more, -
‘than 50 per cent. by weight of textﬂe material; '

- (b) Fabrics made from yarn strip- or the like, lmpregnatedf
~ coated, covered or sheathed Wlth rubber of headmg No. 56.04;

(c) Fabrms eomposed of parallel textlle yarns agglomerated
with rubber, irreepectlve of their we1ght per square metre, and
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(d)” Plates, sheets or str1p, of cellular rubber, combined ‘with tex-
tile fabrlc where the textile fabric is more than mere re1nforcement
other than quﬂted textlle products '

4 Headmg No: 59.06 does not apply to:

_ (a) Tabrics in-which the 1mpregnatxon, coat1ng or: covering can-
ot e seen with the naked i eye (usually Chapters 50 to 55, 58 or 60)3
l_for the purpose of this provision, no account should be taken of any

1esult1ng change of colour, S -

) (b) Fabncs painted’ with designs . (other than painted. canvas be-. '
- ing theatr1cal ‘scenery, stud1o backcloths or the l1ke) ;

HoweVer 1nutat1on p1le fabrics remain class1ﬁed in thig. heading

(c) Fabr1cs finished with normal dressings having a basls of,
amylaceous or similar substances; . : o

(d) Wood veneered on a backmg of textile fabrxcs (Chapter M:) ,'-.

~ (e) Natural or- art1ﬁc1a1 abrasive powder or grain, on a back-
ing of textile fabrics (Chapter 68), .

(f) Agglomerated or: reconstituted m1ca on a backing of tex-
tile fabncs (Chapter 68), or. . :

(g Metal fo11 on’ backing of text1le fabrics (Seet1on XV)

L o . 5 Headi"éf"No 59.08 does not apply to: e AR UEIEE

(a)! Transm1ss1on or conveyor belts or beltmg of a thickness of
less than' 3 mm; or : S

e o (b) Transm1ss1on or conveyor b'elts' ‘of belt1ng of textnle .

o *  fabric impregnated, coated covered or ‘laminatéd - with rubber. or o

" - made from textile = yarn or cord impregnated, ¢oated, covered or .
sheathed swith rubber - (Chapter 40). . -

B s "WW‘W

.6 Heading No 59 09 apphes to the followmg goods whlch do not
fall in any ‘other heading ,of Section XTI

(a) Textile produets “in" the p1ece, cut to - length or s1mply cut .-
" to rectangular (1nc1ud1ng square) shape (other than those having
the character of the products of headlng Nos. 59.07 -and 59.08), the :
following only: t— .

(i) Textile fabrics felt and felt-lined woven fabrics coated
- covered or laminated with rubber, leather or other material, of
a kind used for eard clothing, and similar fabriecs of a kind used

- -for other technical purposes

(n) Bolting cloth

(m) Strammg cloth of a k1nd used in oil presses or the
*‘~i.lxke, of “ textile materlal or of human hair;

(iv) Flat woven textlle fabnc with multiple warp or weft,

whether or not felted, 1mpregnated or coated, of a kmd used in '

- machinery. or for other technical purposes
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(v) Textﬂe fabrlcs remforced wzth metal of a kind used
for technlcal purposes, ' .

: (m) Cords braids and the hke whether ‘or not coated im-
pregnated or remfomed with metal, of a’ kmd used in: industry
as packmg or lubrlcatmg materials;

(b). Textile articles. (othe1 ‘than those of headmg Nos 59. 07 and
59, 08) ‘of ‘a kind dsed for -tectinical ‘purposes [for example, textile .
;fabrics and felts, endless or . fitted with - linking dev1ces, of a kmd
used. in paper-makmg or similar machines (for example, for pulp or
) _ asbestos—cement), gaskets, washers, pohshmg dises  and other -
~ = - ‘machinery parts]. I KPR

LA

 Heading = Sub- | Dé:;cripiion of goods : Ra{tc of duty
No. heading . - . oo T
oo o Neo o

@@ e e

 TEXTILE FABRICS COATED
WITH GUM OR -AMYLACEQUS
* SUBSTANCES, OF A KIND USED
- FOR THE QUTER COVERS OF
- xBOOKS OR THE LIKE; TRACING. .
CLOTH; PREPARED PAINTING.
. CANVAS; BUCKRAM ~AND .
- ..., SIMILAR STIFFENED, TEXTILE |
FABRICS = Cmes

. 5901, xo'§ -Of cotton - r | e T nE 8%
: ‘ “BgorHel ° -Gfman-made textﬂe ma.tenals ':-'-@Nilf'f':s: o
' TYRE CORD FABRICOFHIGH-~ =

TENACITY: YARN:OF POLYA- - .
O‘ ES,. POLYES’I’ERS OR VIS-

5'.902 10 _' -Ofmlyamxdes S ik CONRE

5902 20_"7 -Ofpolyesters N ’ _ - o Nil R
.5902 30 --Ofwscose rayon o S P Y Nl ) R

‘NATED, . COATED, COVERED . .

2 OR.. LAMINATED WITH PLAS- '
" TICS, OTHER THAN THOSE

T OF HEADING NO. 59.02,

50.037 | - TEXTILE . FABRICS, IMPREG- -

Pl "‘,-Of base fabries of cottor (Ghapter -)2)

S :,903.31 - -Coatcdgor lamlnated with prepara= .- Nib .. 7 0
: : tions - of low-density polyethy- : S

: ldne . _ ' : o

" 5003,19 - <Other E Dol 30% plus the duty.

- < A o - for'the time - being -

: o leviable on base fab-

‘rics: under - Chapter

59. if not already paxd

-Of base fabr1cs of man-made :
textile: materials (Chapter
54 or Chaptev 55)
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Meudicg Sb.  Description of goods | . Rato of duy.
.- - _No, , o o - S
..,('> e e w

5903 21 - -Coated or'laminated w1th prepara- Nil
o tlons of low= dens1ty polyethy]ene :

- "5908.29 = -Other S o 30% plus the - duty
T ) : -~ “for the time being
" leviable on base fab-
- ‘ries’ . under Chapter -
‘54 or Chapter 55, as
. the case may be, if
" not already pald

_ =Other : 7
.«.-5903 91 = -Coated or lamlnated with Plepara- o 'Nil' }
. tlons of low-den51ty polyethylene SEas
SR 59°3 99 --Other PR IR 30%
sg.o4f LINOLEUM WHETHER OR :

'NOT CUT.TO SHAPE; FLOOR .
COVERINGS CONSISTING OF "' "

~ A" COATING OR  COVERING

" APPLIED ON A TEXTILE BACK-

ING, WHETHER OR NOT CUT T
-TOSHAPE e
."’;5904 xo] -Lmo]eum : > ) S 30%"
. 5904.90 +Other L ey
 ssosl . RUBBERISED TEXTILE! FAB- |

RICS, ‘OTHER THAN THOSE
. OF HEADING NO 59 o2

‘ ‘5905 1o -Of Cotton L R 8%

' 7 5g0g§.20 ~Of man-made !;extxie matenals o - 8%
5903.90 Other ~ - w%
5906~ TEXTILE FABRIGS 'OTHER*

WISE IMPREGNATED, COAT-
ED OR COVERED (INGLUD- .
ING FABRICS: COVERED PAR-
TIALLY OR FULLY WITH TEX -
TILE FLOCKS OR WITH PRE-
PARATIONS CONTAINING TEX~

: TILE FLOGKS) §

- Fabncs covered partlally or- fully
- with textile flocks or with prepa-
ration coutalmng textile flocks :

5905 Ir --On base fabmcs of cotton o T 5% plus the duty-

- for the time . being -
leviable on- base

“fabrics - under

p L . Chapter 52, if not
o ' already pa}d ‘
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Hcadmg' © . Sub~ R Deseription of goods
No. “heading e o
(1) - (2) - Q). o R -
- " .5gobs12 '--On base fabrics of man-made 15% plus - t.he duty
S - testile matenals , _ for -the time being
. T ~* leviable on base
fabrics under Chap-

ter 54 or 55, as
-thé’’case may be,
_ : * if not already paid
5906+19 --On base fabncs of other textile 159 plus the duty
.. .. . materials . , for the time being"
, S leviable on_  base
fabrics, if not alrea-
| dy paid
o 5906 go -Other , ' o L 30%
59307 5907 oo TEXTILE. 'HOSEPIPING AND 12% .
o .- SIMILAR TEXTILE . TUBING, -~
‘WITH OR WITHOUT LINING FR , .
ARMOUR ACCESSORIES OF, o :
o ‘ ‘OTHER MATERJALS = - '~ S
59+08 5908 0o TRANSMISSION-OR CONVEYOR 259,
' . BELTS OR BELTING, OF TEX- -
" TILE . MATERIAL, WHETHER
“OR NOT REINFORCED WITH -
METAL OR OTHER MATERIAL

.59*0g . 590gr00  ALL: OTHER TEXTILE PRO- Loo12%
' -~ . DUCTS AND ARTICLES OF A': s
: A .- . KIND SUITABLE FOR INDUS-.
. R TRIAL USE (FOR EXAMPLE, ~ .. =~ S
L C " .. - TEXTILE FABRICS, COMBINED S
. ~WITH ONE OR MORE LAYERS,_ S Erap
'OF RUBBER, LEATHER ~OR . . '

: R . - OTHER MATERIAL, BOLTING °
s o -~ CLOTH, ENDLESS FELTS OF '~ -
S .. - . . TEXTILE FABRICS, STRAIN-,;a
' ING,CLOTH) -

CHAPTER. 60

KNITTED OR CROCHETED FABRICS

Noms
1. Thls Chapter does not cover: .

(@) Crochet lace (Chapter 58),

(b) Labels, badges or slmllar articles '.Lkni_tted‘ -or 'crochetEOl
(Chapter 58); - ’

Ey

(c) Knitted or crocheted fabmcs 1mpregnated coated covered or .
laminated, of Chapter 59. However, knitted or crocheted p11e fabncs, g

impregnated, coated, covered . or lammated remain: c1a351ﬁed in thls
Chapter.

2. This Chapter also includes fabrlcs made of metal thread and of a
kind used m apparel as furmshmg fabrlcs or for similar purposes

3. Throughout thig Schedule, any reference to ‘knitted goods’ 1ncludes '

- a reference to stich-bonded. goods in whlch the chaln stltches are formed-
- of textlle yarn :
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" Heading Sub-  Description of goods' - 'Ii;e'_te ofclh_ty
- No. - heading o o BT A
@ @ -_(3)"'_ - @
6001 _KNITTED OR CROCHETED |
L ’ -+ FABRICS, ALL SORTS '
<Inorin relatlon to. the manufacture
- - of which any process is ordinarily
~ carried on with the aid of power or
- steam i _
60o1.11 -~ Ofcotion 8y
60o1.12 -..--,Of,man-rn,ade textile materials - Nﬂ
' 6061.19 . ~«Otherj 4 S _ B 12%
600190 .-.'-'chcr. o . o
W . CHAPTER 61
ARTICLES OF APPAREL AND CLOTHING ACCE%SORIES KNITTED L

e OR CROCHETED
: S -~ NeTss = - : :
- 1. This Chapter apphes cnly to made up kmtted or crocheted goods ,

2. This Chapter does not cover: -
" "(a) Bragsieries girdles, corsets, braces and the 11ke,
(b) Worn clothing or other worn articles; - e
(¢) Orthopaedic appliances, surgrcal belts, trusses o_r the like

(Chapter 90) : o

P

. Headmg Sub-. »IDe's_criptibn_ of"goods'v L .i R?t(? ofduty - -

“No. headmg
. . Nov~ . ; ' : : S T
. A1) () ‘ BN ) VR W _
. 6r.0o1. - 6101.00 ARTICLES OF APPAREL KNIT- - Nil
o TED OR CROCHETED CALL o
o _SORTS T TR
- br.oz 6102 00 GLOTHING AC.GESSORIES IN- N T

CLUDING SOCKS,* STOCK-
ING, *~ GLOVES, - SHAWLS,

SCARVES,” - MUFFLERS,
MANTILLAS, VEILS, TIES,
BOWTIES, CRAVATS,

KNITTED OR CROGHETED,

CHAPTER 62

_ARTICLES OF . APPAREL AND ~ CLOTHING ACCESSORIES NOT '
' KNITTED OR’ CROCHETED '

"NOTES

. 'This Chapter applies only to made up artlcles of any textlle fabncs' . o

' other than wadding, excluding knitted or crocheted art1c1es other than
: brassmrles girdles, 'orsets braces and the like. » R

»
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2. Thls Chapter does not cover: . S : )
(a) Worn clothing or .other worn artlcles,
(b) Onthopaedxc aprphances Sutl'glcal belts, trusaes or the hke (Chapm
- 90). L
Heading ’ Sub-' Description of | goodé . Rate of duty® - /
- No. ~  heading PR S e o
(x) @ @ W

62.01 620100 ARTICLES OF APPAREL, NOT .  Nil
© 7" TKNITIED OR GROGHETED, .~
ALL SORTS

62.00 ~62'02_.00~ GLOTHINGIACGESSORIES NOT 2%
o 2 KNITTED OR CROCHETED, - o
INCLUDING  HANDKER-’
o . CHIEFS, SHAWLS, SCARVES, -
- . MUFFLERS, MANTILLAS,
S .. VEILS, -TIES, BOW TIES S
Sl T GRAVATS GLOVES B e

; ) CHAPTER sa .
OTI-IER MADE UP TEXTILE ARTICLES )

| Headmg o ‘Sub- o Descriptioh of ‘_'g()odS s Rate;Ad;{%..d;,tyjl
No. : headmg : o : o R
No 3 . .

\63.@,: 630: 00 MADE UP TEXTILE ARTIGLI‘ S 1‘2%
Lo o NOT - ELSEWHERE SPECI- .
' FIED INCLUDING BLANKETS
(OTHER. THAN OF WOOI),
ARPAULINS, TENTS, SAILS .
FOR BOA‘TS .

SECTION XII

FOOTWEAR H}.*,ADGEAR UMBRELLAS SUN UMEBRE-

. LLAS, ARTIFICIAL FLOWERS ARTICLES OF HUMANHAIR
: " . CHAPTER 64 -

FOOTWEAR GAITERS AND THE LIKE; PARTS OF SuUcH ARTICLES‘

"_1

NotEs

1 ‘Thig Ohaptcr does not cover: A
k (a) Footwear w1thout apphed soles of texule mafcena.l (Chapter 61: ot
82);. .
(&) Articlos of asbestos (Chapter 63);
_ (). 'Orthopaedac footwesar or other orthopaedlc apphances or 'paxts
A;""mereof (Chapter 90); or . 7
A D). Toy footwear and s}oaﬁng boots with: ice or roller -slkates attac_ ed;
' qhin-guards and smular protectxve sportswear (Chapter 95) . 0
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2 FO" the purposes of headmg No 64.01: | B '
(a) ‘the. term ‘footwear’ 1nc1udes all varieties . of fc’)otivea.r,'
Whether known as boots, shoes, sandals, chappals or by any . othér_ '
name; and. - : o S
: (b) the expressjon ‘parts’ does not mclude pegs, boot Iprotectors eye-
lets, boot hooks, buckles, ornaments, braid, laces, pompons or “other

' trimmings (which are to be classified in their approprlate headings) -
“or buttons or other geods.of heading No 96.06. o

: Headmg ' Suo- : * Description of goods '  Rate of duty
: No heading : T '
.g, : NO -

R B N
6go01 . ~FOOTWEAR AND PARTS - e

THEREOF

. Foothar _ _ o
6401 11 == - In or in relation to the manufac- L 16%
ture of which any process is ordi- PR
narily carried -on w1th the, aid of )
e ._ . power . - .

.64.01 19 - - Other BEET o 19% ‘

S - Parts' A o
6491.91 --In or in ‘felation ‘to the manufac- D1 {7
o © . ture of which any ‘Process is-ordi- . ' _

" narily carried’ on w1th thc a1d of =
power - I U

'5 ':64.01 .99 - Other _ . | .’:12__%_’-
L 6400 6402 00 GAITERS LEGGINGS AND 2% -
L sEA G SIMILAR ARTICLES - AND: .. i iv0i
- PARTS THEREOF e :

, CHA.P’I‘ER 65
HEADGEAR AND PARTS TF
No'm -
ThlS Ghapter does not cover:.
() Asbestos headgear (heading No 6807), 3
) Dolls’ hats or other toy hats or carmval articles of Cihapter
‘ Headmg Sub-.: Description of goods * & _;Rate -.of“c‘l‘utyv'
No. headmg ' ' - B : Co

e @

- HEADGEAR' AND PARTS - R
 'THEREOF - o o

" -Safety headgoar . - o UNi e
-Other Mg
Parts 1%
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CHAPTER 66

UMBRELLAS; SUN UMBRELLAS, WALKING-STICKS, SEAT-
STICKS, WHIPS, RIDING-CROPS AND
PARTS THEREOF

N'OTE ‘
R ThlS Chapter does not cover:’ )
= (a) Measume wallang-stlcks or the hke (headmg No 90.17);

b) Flrearm)-stlcks, sword-sticks, loaded walkmg—sucks or the like
(Oharpter 93); or

. (¢) Goods of Ch:aprter 95 (for example, ‘toy umbrellas, toy s

umbrelLaS)
Heading = Sub- - . Description of goods ~~ Rate of duty
No. .  heading R
0 e e @
66.01 660100 UMZBRELLAS SUN UMBREL. 5%
| " LAS AND PARTS THERE- | 28
i OF -
 66.02  6602.00 ,-WA.LK.I_NG-STIGKS,_ SEAT- . xa%

STICKS, WHIPS, RIDING-
 CROPS AND THE LIKE;
. PARTS THEREOF

CHAPTER 67

ARTIFICIAL FLOWERS ARTICLES ®F77_‘HUMAN HAIR

NOTES [

1 ‘This Chapter does not cover: . - Lo e Ty

(a) Floral mot1fs of lace, of embrmdery or other textlle fabrlc
(Sectaon XI), .

| (b) Footwear (Chapter.64); -~ - o . o=
(@) Headgeam (Chaptor 65 ), ' . /
(d) Toys, sports requisites or carnival arhcles (Chapter 95); of
* (&) Feather dusters, powder-puffs or hair. sieves (Chapte; 96).
2. Heading No, 67.01 does ot cover: |
(a) An'tlcles of glass ( (‘hapter 70), or:

® Artificial flowers, fohage or fruit of pottery, stone metal, \' )

wood or other mater1alq obtamed in one piece by moulding, forglng,
carving, stamping or other process, or:consisting of parts assembled

- otherwise than by bmdmp, glieing, ﬁttmg into one another or slmllar
methodsl . S ‘ |
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Rate of duty ..

Hcadmg - Sub- - * Descri i)tion of goods :
No. " heading s

No. o o , ‘ _ :
() @ - (3 RO
67.01- 670100 ARTIFICIAL FLOWERS, FOLI- 129% -

~ -67.02

'AGE AND FRUIT AND PARTS

THEREOF; ARTICLES MADE - _

OF ARTIFICIAL FLOWERS, = , -
. FOLIAGE OR FRUIT. -~ o

6702.00 VVIGS FALSE BEARDS EYE-~ - 129,
S BROWS AND EYELASHE‘S :
© SWITCHES * AND THE LIKE, '
- OF HUMAN OR ANIMAL
. HAIR OR OF TEXTILE MA-- : :
TERIALS;. OTHER ARTICLES S :
"OF HUMAN . HAIR S o *

i ThIS Chapter does not cover:

~or asphalted paper);

SECTION XEH

'ARI‘ICLES OF STONE, PLA’%TER GE\/ILNT ASBES I'OS

MICA OR SIMILAR MAT ERIALS
GERAMIC PRODUGTS ‘GLASS AND GLASSWARE

LHAPTER 63

ARTILLES OI‘ STONE PLASTER CEMENT
ASBESTOS MICA OR SIMILAR-MATERIAL

NOTE :

(a) Goods of (,hapter 25

_ (b) Coabed 1mpregnated or covered paper of Chapter 48 y(for'.
example, paper coated with mica’ powder or grapmtu, blturmmsed e

(c) Coated, impregnated or covered textﬂe fabric” of Chapter »

V‘ 5.6 or 59 (for example, fabric coated or covered w1th ‘mica powder _

bituminised or :x,,phdlted iabuc)
) “Articles of Chapter 71;
(e} Tools or parts of tools, of Chapuer 82
(f) Lithographic stones of - heading No.’ 84.42';
(g) - Electrical msulauors or fittings of insuletin'g
Chapter 85; , E
(hy Dental burrs (heddmg No '90. 13)
(i) -Articles of Chapter 91 (for example clocks and clock cases)
- (3) Articles of Chapter 94 (for example furmture lamps and .
lighting fittings, plef'abrlcated buildings); '
(J) .Artmles of C‘haptex 95" (for examp1e toys games and uporte
requlsltes), or _ : .
. Artldes of headmff Ne. 96.02, if made of materlals'speciﬁed '
in’ Notc 2(b) to Chapter 96 or of headmg No, 96.06 (for example,

marterial of

buttons) heading No. 96.09 (for example, slate penc11s) oy headmg

No 96.10 - (for example dxawmg slates)
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No.

" Heading Sub-

heading
No. - -

Description of goods

Rate” bf A‘dufy

(1) .

(#)

: '(3)

@

. 68.01

68.02

- 68.03

6804

~ 68.05

o '\‘HLLSTO\I 2.5, GRINDSTONES,

.680130

. 6801.g0

6802.00

68@3.60

6804. 1,6 -

6804.20

6804.56

6804‘96

6875.10
"~ 68o5.90

r

- GRINDING WHEELS AND TPTE
LIKE, WITHOUT FRAM
WORKS, FOR GRINDING, -
SHARPENING, - POLISHING,
TRUEING, OR. CUTTING, HAND

SHARPENING OR POLISHING

STONES, AND PARTS THEREQCT,
Oor NATURAL STONE,
OF CAGGLOMERATED:  NA-
TURAIL OR ARTIFICIAL ABRA-~
¢ BIVES, OR OF CERAMICS, WITH
. OR WITHOUT PARTS OF O’“HER
~MATERIALS
-Grinding wheels and’ the hke, and
parts thereof
-Other =

NATURAL OR ARTIFICIAL  AB-
~ RASIVE POWDER OR GRAIN,
ON A BASE OF TEXTILE MA--
TERIAL, OF PAPER, OF PAPER-

15%
xz’%‘, .

-‘15%

BOARD OR OF OTHER MA-

“TERIALS, WHETHER OR NOT

CUT TO SHAPE OR. SEWN OR .

‘ OTIIERVVISE MADE UP

- 8L JACWOOL ROCKWOOL A\JD

S;T‘VTILA R JhNERAL V'OOLS

VARTIGLES OF ASBESTOS GE-

' MENT,  OF. CELLULOSE, FIBRE-~ '

CEME NT OR THE LIJ&E
—Ck}rruﬂ‘atf’d sheets

<Other shcets, namm, “tiles and -
similar amclcc - ‘

"lUwa, pipes and tube or pipe
fittings -

~Other

FABRICATED A‘%BESTOQ FIBR_ES '

- MIXTURES WITH A BASIS: OF
ASBESTOS OR- WITH A BASIS-
.- OF ASBESTOS AND MAGNESIUM
CARBONATE; ARTICLES OF
SUCH MIXTURES OR OF AS-
BESTOS & (FOR  EXAMPLE,

THREAD, WOVEN  FABRIC, .-

CLOT‘H\TG HEADGEAR, FOOT-

WEAR, GASKETS), WHhThER

OR NOT REINFORCED, OTHER.

THAN GOODS OF HFADING \O
68.04 OR 68 ob ‘

-Gaskets

~Other

5%

15%

' 15%‘
- ts@ o
s

N 20% o
15%> S
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o .Head.ing " Sub- De%crxphon of goods " Rate of duty
= No. heading = o . ’ '
' ' No. o . N _ .
@ (@ . (3) | @
0806 . - FRICTION - MATERIAL AND-

ARTIC LLS THEREOF (FOR EX-
AMPLE, SHEETS, ROLLS, STRIPS,
' _oL\rMh\ITS DIS(”S WAbHFRS
PADS), NOT MOUNTFD FOR
- BRAKES .= (BRAKE. LININGS
S AND PADQ) FOR ~CLUTCHES .
OR THE LIKE, WITH A BASIS
OF ASBESTOS, OF OTHER MI-~
NERAL SUBSTANGES OR .OF
CELLULOSE, WHETHER OR
NOT GOMBlNLD ‘WITH TEX-
TILE OR OTHER MATERIALS .

6806.10~ Blal\e lmmors and pads and clutch.

facmors ' S R 2.0.%
6806.90 ~Other ' ST 15%

68.07 . 680 7,00 ALL OT:ILR AR T’ICLFS OF STONE, = 15% .-
o A - PLASTER, CEMENT, ASBESTOS, ' S
. MICA OR OF SIMILAR MA-
TERIALS,” NOT ELSEWHERE
SPEGIFIED OR "INCLUDED

. _CHA}?TEE ég
CERAMIC PRODUCTS
o '  Nemss
1, Thi's Chaptér doeé not cover: _ :
(a) Altlcles of (‘hapter 71 (for example imitatien ]ewdlery),
~ (b) Cermets of Chapter 3L
(c) Articles.of ChapLer 52; _ }
(d) Electrical insulators or ﬁttmgq of insulating material of
Chapter 85; a : ' ’ R
(e) Artlﬁma] teeth (Chapter 90);

(f) Articles of Chapter 91 (for example, clocks and clock 'case's)',
{g) Articles- of -Chapter 94 (for example furniture, lamps and
lighting fittings, prejabrlcated buildings) ; L
_ (h) Articles of (,hapter 95 (for example, toys, ' games ,and
sports 1equls1tes), or o S

. . (i) Articles of heddmg No 96.06 (fo example buttons) or
~of headmg No. 96 14 (for exernple, smoking plpe;,) ' '

2, 'lhls Chapter applies only - to cerjmlc productq which have been
_:ﬁred after shaping. _ _ . -
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st

. Heading Bun- Description of goods Ra te of duty .
No. . “heading .- o :

.-»: .- : ~N_0_."; }‘

BRIG&S BLOCKS, TILES AND
; ; RS “OTHER CERAMIC GOODS OF
ST —— . SILLICEOUS EARTHS; REFRAC-
‘ ; - : _ TORY CERAMIC -  GOODS
: ‘ ‘ SUCH AS BRICKS, - BLOCKS,
TILES AND SIMILAR REFRAC-.
.- TORY CERAMIC CONSTRUC-
. TIONAL GOODS, RETORTS,
GRUGIBLES, MUFFLES, NOZ--
' ZLES, PLUGS, SUPPORTS, GUP-
ELS, TUBES, PIPES SHEETS
AND RODS - o

6901, 00

- GERA_MIG - BUILDING BRIGKS,
FLOORING BLOCKS, SUP-

~ PORT OR FILLER TILES AND
THE LIKE

A 69.02 7

_6goz2.10 .- Building bricks

', = Other .‘2%\ I

6g02.go

69.03 . ROOI‘ING TILES, CHIMNEY-
- POTS, GOWLS, GHIMNEY  LI-
NERS, ARCHITECTURAL OR-
, 5 ~ NAMENTS AND OTHER CERA-
A . MIC  ° CONSTRUCTIONAL - -
s . GOODS SR
-6903.10 . - Roofing tiles 12%

~-Oth.er : . C 12%,

690'3.90
69104 GI]RAMIG 'OR STONEWARE
~PIPES, CONDUITS, GUTTERING .
| 'AND PIPE I‘ITTINGS ,
Co 6904,.10 Of ceramic LA o
' ‘6904.90 - OF stoneware - B ' | . Nil
UNCLAZED  GERAMIC FLAGS
AND PAVING, HEARTH OR
“  WALL TILES;  UNGLAZED.
CERAMIC MOSAIC-CUBES AND
THE LIKE, WHETHER OR NOT
- ON A BACKING - -

6.93'5 6905.00 - 12%

GLAZED GERAMIC I‘LAGS AND
» PAVING, HEARTH - OR
WALL TILES GLAZED CERA-
MIC MOSAIC CUBES AND THE -
LIKE, WHETHER. OR NOT ON
A BAGKING

69.06

.';6906.1]0 .

6906.90

p-:Glazed tiles c_)f porcelain— or china

- _Oﬂthe‘r

4%

12%
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Heading’ Sub-
No. - headlng
; No.

o @

- Description of goods

“Rate of duty -

(3)

—A(4) -

~ 6907.00

RATORY,

C.ERAMl(‘ WARIIS FOR LABO- '
‘ CHEMICAL OR

OTHER - TECHNICAL

CERAMIC

TROUGHS,"

USES; .

TUBS

30%"

-69:(.)8 :

E -69.09-

69.10

: : . AND SIMILAR REGEBTACLES

: OF A KIND USED IN AGRIGUL-
“TURE; CERAMIC POTS, JARS
AND SIMILAR ARTICLES OF A .-
" KIND USED TOR THE CON-
VEYANCE OR PACKING  OF
_GOODS

C]LRAMIL SINKS, WASH BA—~ e
SINS, WASH BASlN PEDESTALS
BAI‘HS BIDETS, WATER QL()—

. SET PAL\S PLUSHII\G C15-
- TERNS, Ultl‘\'ALS AND - SlMl- -
LAR SAI\'I’IARY FIXT URLS

-Of pozcelam or ch»na T
:-OthPr ) :

TABLEWARE, KITQPIFNWARI'
OTHER HOUSEHOLD ARTIC LES
. AND TOILET ARTI(‘LE‘S OF POR- :
~CELAIN OR. (,HINA :

-rlabchaIL S - B ' ‘157,%‘

35%

712%_

" .6ge8.10
~ 6ged.go

Ggogﬂy.x'o( i

690g.20° -Toilet- artxc]es

: o 35%
6909.50

~Water-filters of a capa.cuy not o - Nib
- exceeding 40 litres | _ : ‘ s
-Other ‘ : N -3.9_%\

GERAMIG TABLEWARE, KITCHEN- 309,
WARE, OTHER ' HOUSEHOLD ;

"-‘6'909.‘90
' .6g10.00
ARTICLES AND TOILET ARTI-

'CLES, OTHER THAN OF POR- =~ .
CELAIN OR CHINA. .

OTHER CERAMIC ARTICLES T ey

6g.01. 6911.00

‘ 1._Tllis Chapter does not cover:|

CHAPTER 70
GLASS AND GLASSWARE

NoTES

(a) Goods of headmg No. 32.07 (fer example, vitrifiable enamels
and- glazes glass {rit, other glass in the form of powder granules

- oor ﬁakes),

(b) Articles of Chapter 71 (for example imitation Jewellery),

(c) Optical fibre cables, el_ect.noal insulators or- ﬁt_tmgs or m;u1-

valing material (Chapter 85),‘

(d) Opt1cal fibres, optmally worked optlcaf elements hypoder-
mic syringes, artificial eyes, thermometres barometres, hydrometres
or other artlcles of Chapter 90;. (
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(e) Lampq and hghtmd ﬁttmgs (other than g]ass shells, glass

. globes and. glass Lhnnneys for iamps. and lanterns), illuminated

signs, illuminated name-plates and the uke bhaving a ptxrr*anently
ﬁxmd hght source, aqa parts thereof of L,haptet 3!'

) Toys, games and. chltS eqmm teg, ‘“hrmtmas tree ornaments
or other articles, atc., .of Chapter 85 (excluding glass eyes without

‘ mechanism'_for_ dolls o-r for other articles'_ of Chapter 95); or -

(9). Buttons, fitted vacuum .flasks, ~scent or similar sprays - or
other articles of Chapter 96. : ' ‘ :

2. For the purposes of heading No. 0. 02"’

(a) Glass is' not: regarded as ‘Worked’ by reason of~3aﬁy proc_éss o
it has undergone before avmuhng,

(b), Cuttlng to ehapb does not a‘?ect the clasuﬁcath,n -of glass
in sheets : :

(c) ‘The expression ‘abscrbent. or reﬁecting jayer’ means 'mi~-
crogeopically thin' coating ofsmetal or of a-chemical compound -(eig. .

- metal oxide) which absorbs, for example, infra-red light or improv- -

es the reflecting qualities ol the gldss ‘while still allowmg it to'

- retain a degree of transpalemy or s,ran.ﬂucency

3. The products-referred to in headmg No. 70.03 remam classﬁ‘ied

~in that ‘heading whether or not they have the character. of articles,

4, For the. pulposes of headmg No (0.14, the _e'x_pressmn, ‘glass wool’ '

means:

(a) Mmeral wools WTth a silica (S1o ) content ‘not- less than 7." '

- 60 per cent by Welght

(b) Mineral 'woo;s 'VJlth_ a- silica (Sio, ) content less than 60 pef

* cemt. but with an ‘alkaline oxide (K, O or Na O) content exceeding -
* 5 per cent. by weight or boric oxide (B,O 3) content exqeeding 2 pe‘r. :
. cent. by weight. :

Mmeral wools which do not comply with the above speclﬁcatlons fall

in heading No. 68.03.

5. Throughout this Schedulé, the exp;jessioh ‘glass’ _'jnclu’des- Tused

‘Juarts and other fused silicas

Headirg . Sub- o 'Déscripti‘on of goods - Rate of duty
No. ~ heading ' - o : S
- No. - : , . \
(x) @ @
Cwoor - CULLET AND OTHER WASTE
. : AND SCRAP OF GLASS; GLASS-

o _ - IN THE MASS; GLASS IN BALLS.

. (OTHER THAN MICROSPHE-
RES OF HEADING NO. 70.i3); -
RODS‘OR "TUBES, UNWORL(TD' :

&
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[ - Heading “Sub- - Description of goods = Rate of duty
: No. : heading o ' ' '
! No.
@ e . OR
joor.10-. ~ Cullet and other waste and scrap of - Nil
‘ - glass ' ' : - ’
7001.90 ~ Glass in the muass; glass in balls 35%
‘ o {other than microspheres of '
- heading No. 70.13); rods or tubes,
unworked ) -
" 7002 - CAST LASS AND ROLLED

GLASS, IN.SHEETS OR  PROFI-
LES, DRAWN GLASS, BLOWN
GLASS, FLOAT GLASS AND SUR-
FACE GROUND OR POLISHED
GLASS, IN SHEETS, WHETHER
OR NOT HAVING AN ABSOR-
BENT OR REFLECTING LAYER,
BUT NOT OTHERWISE WORKED

-+ yooz.10-Tinted . . -Rs. 3.35 per

millimetre - thick- -~ -

--ness or part thereof
per square metre

70 o2.go-Not tinted : . - Rs: 3.05 per
o © millimetre  thick-

ness or part theveof -

© ‘per square' metre

7003 - 7003:00 GLASS OF HEADING NO.. 70.02 ° Rs. 3.35 per milli-
- BENT,EDGE-WORKED, ENGRA- metre thickness or -
VED, DRILLED, ENAMELLED part thereof per
. OR OTHERWISE WORKED, BUT square metre
NOT FRAMED OR FITTED WITH :
OTHER MATERIALS :

so04 - ° . SAFETY GLASS, CONSISTING
S OF TOUGHENED (TEMPERED)
OR LAMINATED GLASS'

'70.04;.10 - Toughened (’cemp’éréd) safety glass 95%
7004.90 -. Laminated safety glass " B 3 35%.

4005 700500 . MULTIPLE-WALLED INSULAT- - 35%
S ING UNITS OF GLASS' '

20.06 | 'GLASS MIRRORS, WHETHER
- T OR NOT FRAMED, INCLUDING
REAR-VIEW MIRRORS:

7006.16 - Regp-view n’lir_rors for vchicles ~ k 35%'

c7006.go - Other o . 35%
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" Heading Sub- | B Descriptionfof goods
No.. . heading - o '
. No.

- — —

* - Rate of duty _

(W “'<j2'> W

(4) '.

- To.0v ' GARBOYS BOTTLES, FLASKS,
e ) JARS, POTS, PHIALS AMPOU -
‘LESAND OT HFR GONTAINERS;
‘OF GLASS, OF A KIND: USED
FOR THE CONVEYANCE - OR
" PACKING OF GOODS; PRE-
- SERVING JARS OF GLA:)S STO-
PPERS; LIDS AND OTHER CLO-
SURES OF GLASS

7067.16 = Ampotiles and vials fpr _injectibles
- 700%7.00 ~ Othcr ) ; . _
' 70.08 GLASS ENVELOPES (INGLUD-
" o N ING BULBS, SHELLS AND TU- -
BES), OPEN, AND GLASS PARTS
THEREOF, WITHOUT FITTI-
NGS, I'OR ELECTRIC LAMPS,

CATHODE-RAY TUBES OR
THE LIKE o B

- 'ﬁ. 70’08.-16 - For electric hghtmg bulbb and ﬂuo-
o 7 rescent lighting tubes :

i 7068.20 - I‘or television. picture tubes
-  7008.90 = Other- - DR
7009 i 7009.00 - GLASS INNERS FOR VAGUUM -

FLASKS OR FOR’ 'OTHER VACU-

- UM V.ES‘STLS

-~ Toao  GLASS SHELLS,. GLASS GLOBFS-/_”'

. AND CHIMNEYS FOR LA‘VIPS
 AND LANTER’\IS '

7051_0;1.0 - Glass shp]ls and glass g;lobes a

7010.90 = Glass’ chlmaeys

90,11 C GLOOK OR WATCH GLASSES ‘

: -~ . AND SIMILAR GLASSES, OPTI- :

o CAL ELEMENTS. OF GLASS,
NOT OPTICALLY WORKED;
HOLLOW GLASS SPHERES AND,
THEIR SEGMENTS, FOR THE

MANUFACTURE OF SUCH

~© GLASSES

701.1;'10 - Rough opthahmc glass b]anks
N mcludmg flint buttons

4011.90 . -"VIOther'v _
Cgo12 LABORATORY, HYGIENIC = OR
t o PHARMACEUTICAL GLASSWARE,

WHETHER OR NOT GRADUA~
TED OR CALIBRATED '

#012.10 ~ Laboratory. glassware

. 701-52.90 » Other glassware -

P D e

35%

-35%

Nil:

Nil

35%

CUONE

109

5%

Nil

o a5%

SN
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Heading :_ Sub- Description of goods - Rate of duty -

No.' " ‘heading

: . No.

W@ e @
" goag .. | GLASS  BEADS, GLASS  BAN-

'CGLES, IMITATION PEARLS,
IMITATION PRECIOUS OR.
SEMI-PRECIOUS STONES AND -
SIMILAR GLASS SMALI.-WARES
AND GOODS THEREOF OTHER
- THAN IMITATION JEWELLERY;
GLASS MICROSPHERES NOT
EXCEEDING 1 MILLIMETRE
IN DIAMETER T

7013_.&0 -. Glass beads and glass bangles B Nii
7018.90° - Other - ' ' ' 35%

7014 7or4.00 ~ GLASS FIBRES (INCLUDING ~ 15%
oo 0 GLASY WOOL) AND ARTICLES
JTHEREOF (FOR EXAMPLE,
"YARN, 'WOVEN FABRICS), .
VVHETFE_R OR NOT IMPREG~
NATED, COATED, COVERED
OR- LAMINATED WITH PLAS-

: TICS OR VARNISH' : o
7o.15 . 7015:00 OTHER ARTICLES OF GLASS. . '35%
‘ . INCLUDING THOSE OF A .

KIND USED FOR TABLE .
~ - KITCHEN, OFFICE, IN’DOOR” '
s DELAORATION OR SIMILAR -

PURPOSES (OTHER THAN

- THAT OF HEADING NO. 70.07

OR 7o0. 13)

e e S : - o o £t

SFCTION XTV

NATURAL OR CULTURED PEARLS, PRECIOUS OR SEMI-PRECIOUS
STONES, . PRECIOUS METALS, METALS - CL.AD WITH PRECIOUS .
‘METAL, AND ARTICLFS THEREOF IMITATION JEWELLFRY C()IN _

CHAPTER ri

NATURAL OR CULTURED PEARLS, PRECIOUS OR SEMI-PRECIOUS
STONES, PRECIOUS METALS, METALS CLAD WITH PRECIOUS

METAL, AND ARTICLES THEREOF; IMITATION JEWELLERY; COIN

-Nores o '

1. Th1s Chapter does ‘not covet: '

“(a) Amalgams of precmus metal and collo1da1 preclous metal -
of Chapter 28;

- (b) - Sterile surgical suture materlals dental Afillings and @ther
.goods of Chapter 36, '

(e) Artlcles of Chapter 32 (for example, lustres),
(d) Handbags and. other articles of Chapter 42;
" (e) Articles of Chapter 43 ' '
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_ (f')_Goo-ds of Section X1 (textiles aﬁd texfile-erticles);
9 Footwear, headgear and other articles of Chapter 64 or 65;
~(h-)r Uinbrellas’, walking-sticks and other articles of Chapter 66;

(i) Abrasive goods of Chapter 68 or Chapter 82, containing dust
or powder of precious or semi-precious stones (natural or synthetic);
articles of Chapter 82 with a working part of precious or semi-precious -
stones (natural, synthetic or reconstructed); machinery, mechanical
appliances and electrical gooos and parts- thereof, of Section XVI.
However, articles and parts thereof, wholly of precious - or semj-
precicus stones (natural synthetic or reconstructed) remain classi-
fied in this Chapter, except unmounted worked sapphlres and d1a-
monds for styli (heading No. 85.22); : '

(j) Articles of Chapter 90, 91 or 92 (smentlﬁc instr U.ments, clocks
and watches, musical 1ngtruments),

(k) Arms or parts thereof (Chapter 93),

03] Goods covered by Note 2 to Chapter 95; or - :

(m) Goeds of Chapter 96 other than those of headmg Nos 96.01
‘to 96.06.or 96.15. .
2 All artlcles consisting Wholly or partly

(a) Of natural or cultured pearls or of prec1ous or sem1-prec1ous
stones (natural, synthetlc or reconstructed), or - . o
~ (b) Of precious: metal or of metal clad with prec10us metal are to .

be classified in this Chapter. EE > .

3. (@) The' expression ‘precious metal’ means silver, gold ahd platinum.

(b) The expressmn ‘platinum’ - means platlnum 1r1d1um osniium,"
pal]adlum rhodlum and ruthenium. - ‘

(¢) The expreqswn prec1ous or- sem1—pre01ous stones’ does not 1nclude- A
any of the substances specified in Note 2(b) to Chapter 96.

4. For the purposes of this Chapter, any alloy (1nc1ud1ng ‘a s1ntered )

. mixtiite and an inter-metallic compound) containing precious metal is te

. be treated as an alloy of precious metal if any one precious- metal cons-
txtutes as much as 2 per cent. by weight, of the alloy.

5. Except where the context otherwise requires, any reference in the
"Schedule to precious metals or to any particular . precious metal in-

* eludes a reference to alloys treated as alloys of precious metal, ‘but
- not to ietal clad with precious metal or-to base metal or non—metals'

plated with precious metal.

8. Throughout this Schedule, the expression ‘metal clad with pre-
cious metal’ means material made with a base of metal upon one or
-more surfaces of which thére is affixed by solderlng, brazing, welding,
hotrolling or -stmilar mechanical means a covering of precious metal.
Except where the context otherwise. requires, the express1on a].SO covers

brass metal inlaid W1th precious metal{ - oo

- 7. For the purposes of heading No. 71.01, the expressmn ‘articles of o
jewellery (other than imitation jewellery)’: means: -

(a) Any small objects of personal adornment (gem-set or not)
(for example, rings, bracelets, necklace, brooches, ear-rings, watch-
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'chams fobs pendants, tie- pms cuft- hnks dress-studs, religlous  or
other meda “and 1n51gn1a), and. - , b

: (b) Artlc;es of personal use of a kind normaily carried in the -
pocket, in the handbag or on the person (ugare‘tte cases, powder
boxes, chain- purses, cachou boxes). . '

8. For the purposes of headmg No. 171.01, the expression “imitation. R
jewellery’ means articles of jewellery w1’rhm the meaning of Note
7(a) above (but not including buttons or othe1 articles of heading No.
96.06, or dre s-combs, hair-slides or. the like, and halrpms of heading. No.
96.15), not incorporating natural or cultured pearls, precious or semi-

© precious stones (natural synthetic ‘or reconstructed) nor (except ag - -

plating or as minor constltuen‘ts) precmus metal or metal clad with pre-
cious metal. : :

Headin'g . Sub- B Description of goods- R Rate’ of,_d.vu;y.
‘No. headmg e R
' No :
o @ '(3)' @
71.01 NATURAL OR  CULTURED

PEARLS; - PRECIOUS OR -
SEMI-PREGIOUS STONES; SYN-
THETIC OR RECONSTRUCT-

ED PRECIOUS OR SEMI-
 PRECIOUS STONES; DUST

. AND POWDER OF NATURAL

. OR SYNTHETIC PRE.GIOUS
OR SEMI-PRECIOUS STONES; =
ARTICLES OF NATURAL OR -
CULTURED = PEARLS, PRE- -

-CIOUS OR SEMI-PRECIOUS
. STONES (NATURAL, SYN-

" THETIC OR RECONSTRUCT-

© ED); PRECIOUS METALS AND -
METALS CLAD WITH PRE- =
CIOUS METAL; ARTICLES OF
JEWELLFRY (OTHER THAN
IMITATION _JEWELLERY)-
AND  PARTS THEREOF;
JIMITATION  JEWELLERY;
OTHER ARTICLES OF PRE-
CIOUS METAL OR OF METALS -
CLAD WITH PRECIOUS
METAL; WASTE AND SCRAP
OF PRECIOUS METAL OR
OF METALS CLAD =~ WITH
PRECIOUS METAL; COIN

7101, 'xé ~Diamonds, cut or_'polish’e_ﬂiog both"r - - Nil
- 7101.20 -Piezo electric quartz' oo o o Nil
~ ~Precious métals', namcly,' silvér,' gold =
and platinum- and other metals of )
the platinum. group (unwr ought),
metals clad with precious metal :
7101‘.5:i f-_~{>1lvcr_' o - R Nil

-

Nreems_om
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Headmg Sub-- Description of goods S R;;te of duty ;
N, - heading , . A
L - No.
@ O Ok
7101.39 - = Other _ R ;0 '1'2.%
7101 .40 - Articles of Jéwellnry'(bther than imita~ 12%
tion jewellery) and paxts thcreof S
7101 50 - Imitation jewellery ' l5% a
7101.60 = Strips, wires, th(,ts, plates and foils ~ 12%
: of s1lver -
7101 70 ~ Articles of silver , ' ' 12%
- 7101.80 - Dust and powdcr of natural or syn- 12%

thetic precious or semi uprec1ous
stones; waste and scrap of precious
‘metal or metal clad with precious

P e . metal _
| | | 7101.90 = Other - . , . '12%;,
SECTION v
BASE METALS AND ARTICLES OF BASE METAL

: NOTES
1L Thls Sectlon does not cover ~

(a) Prepared paints, inks or other products Wlth a bas1s of. 1neta1~
llc flakes or powder of Chapter 32; :

- (b) Ferro-cerium or o’cher pyrophorlc alloys of Chapter 36
(c) Headgear or parts thereof of C‘hapter 65;
(d) Umbrella frames or o{her goods of Chapter 66;

(e) Goodb of Chapter 71 (for. example prs_cxous metal alloys,
base metal clad with precious metal, imitation jewellery); :

) Articles of Secbmn XVI (machmely, mechanical apphances'
und electrical ‘goods); ' : : '

(g) Assembled railway. or tramway track of Chapter 86 or other ‘
a.1t1cles of Section ‘{VII (vehicles, ships and boats, aircraft) ;

(h) Instruments or apparatus of Section XVIII, inc uding clOclc "
or watch springs; _ : : ;

(i) Lead shot prepared. for amm nition of Chapter 93 or other' ,'
articles of Section XIX (arms and ammunition); .

- (j) Articles of Chapter 94 (for example, furniture, mattrec;s sup-
ports, lamps and lighting fittings, prefabricated bmldmgs), A

(k) Artlcles of Chaptﬂr 95 (for example, toys, games, sports
requisites) ; or

o M) Hand sieves, buttons pens penml-holdcrs, pen- holders, pen~
i nibs - or other artlcleﬁ of Chaptex 086.
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o2, 'Ihroughout this’ Sr‘hedule the. expvesslon “parts ‘of ‘general use
means:-— . ,

(o) Articles of iron  and steel of Chapter 73, Pamely, tube or _
pipe fittings; stranded wire, rope, plaited bands, slings and the like,
cables, not electrically insulated; chains and parts thereof; mnail,
tacks, drawing pins, corrugated nails, staples {(other than those of
headmg No. 83.05) and similar articles; rivets, cotters, cotterpins,

+-washers (including spring wag: lers). an d similay artlcles

(b) Similar articles as enumerateu in (a) qbove of other base
melal; o : . 5

o (¢) Springs and leaves for springs, of base metal, other than clock
or Yvatch springs (Chapter 91); and

{d) Articles of heading Nos 83. 01, 830 83.07, 83.08, _83.13 and .
frames and mirrors of heading No. 83. 15, In Chapters 73 to 76
and Chapters 78 to 89, references to parts of goods do not m"lude re-
ferences to parts of general use as deﬁned above,

Subject 1o the precedmg paragraph and. to Note 1 1o Chapter 83, xhe
© goods of Chapter 82 or Chapter 83 are excludoa from Chapters 72 to 76
anfl Chapters 78 to 81. :

R Claselﬁca‘uorn of '\lloys (other than ferro- alloys as deﬁned in Chamer .
72):“.

(a) An alloy’ of base metals is to be classiﬁed as an alloy of the
‘metal which predominates by weight over each of the other metals.

(b) An alloy composed of base metals of this Section and of. ele-
ments not fallmg within this Section is-to be treated as an alloy of
“base metals of this Section if the total weight of such metals equals

- or exceeds the total weight of the other elements present.

o (e) ™n this Section, -the term alloys ‘includes sintered mixtures -
of metal powders, heterogenous intimate mixtures obt ained © by

melting (other than cermets) and intermetallic compounds,

o4, Unless the context chexwise requires, any - reference in this
"Bchedule to a base metal includes a reference to alloys which, . by
1rtue of Note 3 above, arte to be clausmf*d as alloy'z of that metal.

5. Classification of comp051’ce articles: FExtcept Where the headings
otherwise require, -articles of hase matal (including - articles of mixed
materials treated as. articles of base metal under the Interpretative '
Rules)  containing two or more base metals are to be treated as arficles

~of the bdse metal predomina tmg by welght over each of the other metals
~ For this purpose

{(¢) Iron and qteel or different kindg of iron or steel, are regdrd—
ed as one and the same-metal,;

(b) An alloy is regarded as being enﬁrely Lomposed of that metal
as an alloy of which, by virtue of Note 3, it is classified; and

(c) A cermet of headmg No. 81, 01 is regarded as a smgle base
metal S
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' CHAPTER 72
IRON AND STEEL

Noms

S L In thig Chapter, the follovvl‘ng exm essiong have the. meamngs hereby

: a351gned to them:

) IRON:
- Pig- 1ron ‘cast iron and sp1ege1e1sen
(iz) PIG IRON AND CAST IRON: 7 »
- Ferrous products containing, by weight, 1.9 per cent,
or more of carbon, and which may contain one or more of
" the following elements WLthln the welght limits .:pnmﬁed —
less than 15 per cent. phosphorm
. not more than 8 per cent. silicon,
not-more than 6 per’ cent. manganese,
" not more than-30 per cent, chromium,
, .not more than 40. per cent. tungsten, and

‘an aﬂgregate of not more ‘than - 10 per cent. of other alloy ele~ ‘
ments (for example, nickel, cepper, -aluminjum, titanium,- vanadmm'

..molybdenum) but: does not include ferrous alloys- known as ‘non- -

dmtortlng tool steels” containing by’ Welght 1.9 per cent. or more of
-carbon and having the charar-terlstlcs of steel

(m) SPIEGELEISEN:

Ferrour' p1oducts containing, by we1ght more than 6 per
‘cent ‘but not more than 30 per cent. of - manganese and other-
wise confonmng to the specifications mentioned in @) -
above. R - : N

(w) FERRO- ALLOYS

Alloys of iron (other than maqter 9110ys) Wh1ch are not use- »

- fully malleablé and are commonly used as raw material in
the manufacture of ferrous. metals and Whlch contam, by -
welght seoarately or together: ‘ S

more than 8 per cent. of silicon, or
.‘more than 30 per cent. of mangan,es.e,. or
more than 30 per cent. of chromiym. or
more than 40 per cent. of tungsten, or - _
a total of more than 10 per cent of other alloy elements (alu- :

muumum t1tan1um vanadium, copper, molybdenum, - ‘niobium = or-
other elernents, subject to a maximum content of 10 per cent. in case

- of vopper), and which contain, by weight not less than 4 per cent. in

the cagse of ferro-alloys containing- silicon, not less than 8 per cent.
in the case of ferro—alloys containing’ manganese but no silicon or

. not less than’ 10 per cent. in other cases, of the element iron.

(o) PUDDLED 'BARS AND PILINGS: ,
Products for 10111ng, f01 ging or re-meltlng obtamed either—

(a) by shingling balls of puddled n‘on to removg the— :
. glag arising durmg puddlmg, or
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(b) by roughly vweldlng together by means of hot rol-
ling, packets of serap iron or steel or puddled iron. -

(i) INGOTS . 5
- Products for 1oll1ng or forgmg obtained by. casting into & -
~ moulds. | ' : :
(vii) BLOOMS AND BILLETS:

Semi-finighed plOduCtS of rectangular section, of a eross-
-sectional ‘area exceeding 1220 square millimetres and of-
such - dimensions that the th1clfnesa exceeds one-quarter of
the width. :

(viid) SLAB‘% AND SHEET BARS (IN'CLUDING TIN PLATE
BARS) : o

Semi-finished products of rectangular section, of a thwk—
ness not less than 6 millimetres, of width not less than 150
millimetres and of such dimensions that the thickness does
“not exceed one—quarter of the- w1dth . ‘

(ix) WASTE AND uCRAP

Waste and scrap of iron or steel fit only for the recovery ofr
metal or for use in the ‘manufacture of chem1cals but does ’
not include slag, ash' and other remdues

(%) HOLLOW MINING DRILL STEEL:

Steel hollow bars of any cross—sectmn, suitable for mmlng :

drllls ‘of which the “greatest ‘external dimension exceeds 15.

mllhmetres but ‘does not exceed 50 millimetres, and of which 7
* the greatest. internal dimensicn does not exceed one—third of
the external dlmensmn : '

(:m) ANGLES, SHAPES AND SFCTIONS

“Products which do not have cross-sections in the form of
- circles, segments of circles, ovals, isosceles triangles, . rec-
tangles;, hexagons, octagons or quadrllaterals with only two

. sides parallel and the other tWo sldes equal, and Wthh are

“'not. hollow,
(xu) SKELP

" Hot-rolled narrow strlp of w1dth not exceedmg 600 milli-
‘metres with rolled (square, slightly round or be_velled)
edge . oo

(:mu) HOOPS c , ,
Hot-rolled ﬂat products in rectangular cross~sect1on of thlck--

ness less than 3 millimetres and width’ less than 75 m1111- :
-~ . metres. :

(:cw) STRIPS:

Hot or cold-rolled products rolled approx1mately in rectan-

gular cross-section, of thickness usually 10 millimetres and
. below, with mill, rolled, trimmed or sheared edges and sup-
- plied in coil or flattened coil (stra1ght length) form  but

- excludes hoop and: skelp ' '
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1

(xv) COILS FOR RE«ROLLING

Coiled sem1-ﬁn1shed hot-rolled products, of- a rectangular -
section, not less than 1.5 millimmetres thick, of a width ex-
’ ceeding 500 millimetres and of a weight not less than 50()'
e o kilograms per piece,

1

(xvi) UNIVERSAL PLATES:

Products of rectangular saction, hot rolled lengthwise in a .
closed box or universal mill, of a thickness exceeding 5 mil-
limetres but not exceedmg 100 millimetres, and of a width .

. exceeding 150 millimetres but not exeeeding 1200 milli-
metres, :

(xvit) PLATE

A hot or cold rolled ﬂat product, rolled from an ingot or
slab or gheet bar or produced by cold reduction of coils, in
rectangular cross-section of thickness 5 millimetres and
above but not exceeding 100 millimetres and width 600 mils
limetres and above, and supplied 1n straight. lengths

t ok

(xviit) SHEET: o s SR

A hot or cold-rolled flat product, rolled in rectangular sec-

“tion of thickness below. 5 millimetres and supplied in straight

lengths, the width of whith is at least hundred times the

" thickness and the edges are either milled,. trimmed, sheared
or ﬂame cut and includes a corrugaced sheet.

. (xix) WIRE:, S ]
" Cold drawn products of sohd sectlon of any cross-sectional

shape, of, which no cross-sectional- dlme‘nslon exceeds 13
m1lhmetres e

(Mc) 'BARS (IN(,LUDING FLATS) AND R()DS (INCLUDlNG |
WIRE RODS):; : i

Products of sohd séction Wthh do not conform to the
entnety of any of the definitions at (vii},. (viii), (xn) (xm
(ocw) (xv), (xvd), (xvil), (xviit) and (xix) above, and wh1ch
have cross-sections. in the shape of circles, segments of circles,
_ . _ovals, isosceley triangles, rectangles, hexagons, octagons or
’ o ‘ : . quadrilaterals Wlth " only two sides - parallel and the other
' sides equal, - : :

P

(xm) FLATS;

Finished products generally of rnctang‘ular cross-section,

having rolled edges only (square or slightly rounded), of
controlled contour and of thickness 3 millimetres and over,

width 400 millimetres and below and supplied in straight .
lengths and- includes flat bars with bulb that has swelling

en. one or two faces of the same edge and a width of Jess
‘than 400 m1lhmetres

; i’ a o B lf(eadlng Nos, 72.11 and 72.12 apply only to procluct: covered thele-
‘ in which are not clad.
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Headlng " Sub- Description of goods . Rate’ of."‘dut—j"i' -
No. - heading ' c AU
L No. , e
() (2 @ W
7261 yz0n00  PIG IRON, CAST IRON AND Rs. 80 per tonae-

SPIEGELEISEN = IN PIGS,
‘BLOCKS; LUMPS AND SIMILAR

s FORMS AND MOLTEN IRON

FFRRO -ALLOYS

-Manufactured by f‘mploymﬂ the aiu- R Nil -
‘minothermic or the thermit prom,s -

~Other o . . - 12%

WASTE AND SC‘RAP | _ _'

Va-OI iron S " Rs. 8o pér'gonhe '

-Of ateel o ' S Rs. §65 per tonne

SHOT A.\TD AN(:ULAR GRIT
WHETHER OR NOT GRADED -

: AND WIRE PELLETS

-Of iron'. " Rs. 80 per tonne -
=Of steel ' S ' Rs. 220 per tonne

-IRON OR STEE L FOWDERS; - © Nil

. SPONGE IRON OR STEEL

PUDDLED BARS, PILINGS IN-

. GOTS, BLOCKS, LUMPS AND.

SIMILAR FORMb OF IRON OP

" STEEL

'f-Puddlcd bars and p1hngs ot iron Rs. 80'A'[3'e'f'.t0.nne;-__

-Ingots, blocks, lumps and sumlaz "R
forms of steel

A

: 365' per -tonne

«QOther © Rs. 365 per :t_o:nnc

BLOOMS, BILLETS, SLABS AND
SHEET BARS (INGLUDING TIN
PLATE BARS) AND HOE BARS

—Of iron _ " - Rs. 8o per tonne

-Of steel ‘ . B ~ Rs. 365 per tonne'

- PIECES ROUGHLY SHAPED bY ‘Rs. 365 per tor_me ’

ROLLING OR FORGING - OF .
IRON OR STEEL, NOT ELSE-
WHERE SPECIFIED :

BARS {INCLUDING FLATS) AND -
RODS ~ (INCLUDING - WIRE
RODS) OF IRON OR STEEL,
ROLLED, FORGED, EXTRU-
DED, = FORMED, - FINISHED,
WHETHER IN  STRAIGHT

' LENGTHS OR IN COILS; HOL- '

- LOW MINING DRILL STEEL

. =Flats not cheeclmg 5 mm in "hlck- Rs. 500 per tonne

- 7202
© 202,10
' ‘72c'_>2;§o_f_3
72.03
7 7203.10
7203.20
72.04 :
" 7204.10
. 7204.20
72.05 205,00
© 72.06%
' 7206,!10
7206_.2032 |
7206.90
Conert
7207.10
' 7207.20 -
72.08 7208.00
12.09
| 7209.10

s

ness, of iron or stee]

82 Law—21. -
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. Headmg Sub-. Description of goods.  Rate of “duty.
No. heading . : _ L :
; No. : o .
W _ = (3 R ).

- 7209.20 . -Flats exceeding 5 mm in thlckness, Rs. g65 per tonne -
- ~ of iron or steel o
7209.90 . -Bars (excluding ilats) and rods - Rs. 365 per tonne

(including. wire rods) of. iron and '
steel; fhollow mining drill steel

7210 . ANGLES, SHAPES AND SEC-
, TIONS OF IRON OR STEEL,

'NOT ELSEWHERE SPECIFIED
(OTHER THAN SLOTTED ANG-
LES AND SLOTTED CHANNELS),
ROLLED, FORGED, EXTRU- -
DED, FORMED, FINISHED; SLOT-
TED ANGLES],

7210.10  -Angles, shapes - and sections (othcr Rs. 365 per tonne
’ - than slotted angles and slotted _
channels) ¢

_ .-7a10.20‘ '-S]otted angles ' S 129,
_72.11 - HOOPS, STRIPS AND SKELP OF T

. IRON OR STEEL, WHETHER
" GALVANISED OR NOT;

7211.10.. Hoops : " 'Rs.-500 per tonne -
. qa1ng0  -Galvanised strlps , ' R’.s.[9135 per tohne '
: =Strips other than galvanised strlps '
yar 1.31 = -Cold. rolled strips. . Rs. 715 per tonne
7211.32 - -Hot rolled -strips exceeding 5. mm in. Rs. 365 per tonne -
) thickness .
7211.39 --Other hot rolled strips . Rs. 500 per tonne
S 7211,0¢ - ~Skelp} S Rs. 500 per tonne
272,12 o COILS TFOR RE-ROLLING,: ' .

SHEETS, PLATES; AND UNI_VER-,
SAL PLATES OF IRON
STEEL, HOT OR COLD-ROLLED
WHETHER. GALVANISED OR -
“NOT; FORMS SUCH AS

: RIDGES CHANNELS (OTHER
THAN SLOTTED CHANNELS)

- MADE FROM SHEETS, PLATES,

- OR UNIVERSAL PLATES AND ,
TIN PLATES AND TINNED
LACQUERED OR VARNISHED
SHEETS INCLUDING TIN TAG~
GER5  AND CUTTINGS OF
SUCH PLATES, SHEETS OR
TAGGERS; SLOTTED CHANNELS

‘7212.10  -Galvanised sheets, plates and forms Rs. 935 per’ tonne ,

7212.20 --Tm plates and tinned sheets includ~ Rs. 970 per tonne
ing tin ‘taggers and cuttings of -
such plates, sheets. or taggers -

-Lacquered sheets, varnished sheets
including cuttings - of lacqaered
- slieets and varnished sheets :

7212.31 =-Made from  hotrolled sheets = Rs. 560 per tonne
v produced in India A i
7212.32 ~-Made from cold-rolled sheets pro- = Rs. 71 5'per - tonne
: duced in Indla . : '
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Heading Sub- o Discription of goods - Rate of ‘duty
No, heading _ R , ' ' '
No. - ' o _
(0 (2) : N @
7212, 33 - - Made from tmned sheets produced Rs. 975 per tonne.
" in India . T
~7212.39 ~ = Other . . " Rs. 1,375 per tonie
7212.40 - Uncoated plates and universal plates -Rs. 385 per tonnc -
7212.50 - Cold-rolled sheets ' Rs. 71 5 per tonnc
7212.60 - Slotted channels ' 12%
4212.90 -"Other ' Rs. 5oo per tonne

72.13 421300 IRON OR STEEL WIRE, WHE- Rs. 365 per tonne
: . THER OR NOT GOATED BUT :
NOT INSULATED :

72.14 421400 -GOODS OF HEADING NO. 7211 129
| " OR 7212, OF IRON OR STEEL,
.CLAD _

CHAPTER -3
ARTICLES OF IRO’\I OR STEEL
, Note’
Notes of Chapter 72 are also apphcable to th1s Chapter

Hcadlng Sub- . Description of goods = - " Rate of duty

No. . heading o E .
No. - _

(ON ) | (3 | (4

7301 730100 SHEET PILING.OF IRON OR  Rs. 365 per tonne

STEEL, WHETHER OR  ~NOT
DRILLED, PUNCHED OR MADE

ZEROM. ASSEMBLED ELE-
_ l\/IENTS : :
79.02 ’ RAILWAY - - OR  TRAMWAY

TRACK CONSTRUCTION MA-
TERIAL OF IRON OR STEEL,
THE FOLLOWING: = RAILS,
SWITCH BLADES, CGROSSING
FROGS, POINT = RODS AND
OTHER CROSSING PIECES,
SLEEPERS . (GROSS-TIES),
SLEEPER BARS, FISH-PLATES,
GHAIRS, CHAIR  WEDGES,
SOLE PLATES - (BASE PLA-
TES), RAIL CLIPS, BED-
PLATES, TIES AND OTHER
MATERIAL SPEGIALIZED FOR.
JOINTING OR FIXING RAILS

7302.10  +Railway track construction mate- Rs. 365 per tonne
. tvial, namely, rails, sleepers (cross-
ties) and sleeper bars

" 7g02.20 -Cther o 12%
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Heading
~ No.

Central Txcise Tariff _

[)\(_;T 5

Sub-
héading
No.

Desc 11puon of p'oods

Rate of duty .

(1)

73,03

73.04

~ 73.05
%3.08
7307

73.08

. 7304.00

~ 7305.00

7306.00

7808.10'

(3) -

@

TUBES AND - PIPES AND BLANKS

THEREFOR, OF IRON OR
STEELL, ROLT_J‘D FORGED,
SPUI, C‘AQT DRAWI\ ANNEAL-
ED, WEL DED OR EXTRUDED
(OTdER THAN RAIN-WATER
}’IPL%\

7305.1¢ - . "Tubes and pipes and blanks there
for "of iron

Rs. 8o per’ tonne

- Tubes and plpes and blanks there- :

for of steel :
7%0%.21 = = u“amlms pives and. tubes:

7303.22 = = {Jther, 1uade from hot-rolled - pro-
ducts produced in India :

 7303.28 - ; QOther, made from cold-rolled pro-

dycts produced in India

7308.29 = -Tubes and. pipes and blanks there-

for of steel, other than those cove-
red by stb-heading Nos. 7303.21, -
%4D3.22" and 7303 28

FITTINGS MADE -

i Rs.

335 per tonné

Rs. 500§per tonne

Rs. 715 per tonne .

Rs. 1,100 per tonil_é, \
Cplus

the - duty
for thé time bemg-
leviable on pigiron
and  steel -ingots,
as the case maybe

RAIN-WATER PIPES AND THEIR Rs, 500 por tonne _' N
- FROM .

SHEETS, PLATES OR UNIVERSAL

_ PLATES OF IRON OR STEEL

PIPES (OTHER THAN FIT-

TINGS FOR RAIN-WATER PIPES)
IRON OR STEEL (FGR
EL-

OF
‘EXAMPLE, COUPLINGS,
BOWS, SLEEV ES)

_ 'WIRE ROPES OF IRON OR
STEEL, NAMELY, ROPES HAV-
ING ANUMBER OF WIRE STRA-
NDS HELICALLY LAID ABOUT
AN AXIS, BUT DOES- NOT:
INCLUDIL EL’FGTRIGALLY IN-
SULATED -

CASTINGS OF IRON OR STEEL,
.NOT ELSEWHERE SPECIFIED
IN THIS CHAPTER OR 1IN
CHAPTER 72 o
- Of iron
- Of steel

OTHER. ARTIGLES OF IRON
OR STEEL

- Bottom stools, stirving or- poking
rods, splash plates and troughs
as are used in the factory of pro-
duction in the manufacture of steel
ingots and meélied either during or

7%407.10
7307.20

~ after -such usc m the said factmy -

_ FITTINGS FOR TUBES AND -

12%

15%

Rs. 80' per tonne
Rs. 220 per tonne

- Nil
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I\-Iéading ~ Sub- ' , Descbiption of goods Rate of duty
No. = heading . .
' No. - '
m @ - @ @)
7308.20 - Chain and parts thereof of iron or 12%
. steels . _
7368.30 - Nails, tacks, dmwmg pins; corruga- 12%,.

ted nails, staples (other than those
~of heading No. 83.05) and similar
- artirles of iron or steel, whether or
not with heads of other material,
- but excluding such articles with
heads -of ‘copper

- S R1vets, ‘cotters, cotter-pins, washers .
T ' g (including spring washers) and .
. similar articles of iron or steel

7 7308.41 - -Circlips o ‘ 20%
7308.49 - -Other . : o 12%

7308.50 =~ Sewing . needles, knitting - needles, 12,
. bodkins, erochet. hooks, embroi- -
" dery stilettos and similar = articles,
for use in the hand, of iron or'steel; -~
. safety pias and other pins - of iron
~-or steel, not . elsewhetre specified or .
included

o 7308.60 - Springs and leaves for springs, of = 12%
- . - iromor. steel = . . c :
440870 « Stoves, . ranges, grates, cookers other 129,
: than pressure cookers (including
" those with subsidiary boilers for
central ‘heating), barbecues,
é ; e .. braziers, gas-nngs, plaxe warmers
! . C o and - similar  non-electric = ap-
" o - pliances,. and  parts. thereof, of
iron or steel; radiators for central
Heating, not electncally heated and
parts thereof, of ix'ona or steel; air
heaters and hot air . distributors
(including dlstnbutors which can
distribute  fresh’ conditioned
air), not electncally heated, incor-
porating a ‘motdr-driven fan or blower,
and parts thereof, of 1ron or steel-

©308.80" gSamtaryware and parts thereof, of 129
iron or steely A .

7308.907 - Other | - | s
| (.JHAPTER 74
' COPPER AND ARTICLES THFREOF
Notes : R

UL In. this. Chaptér the followmg e}ipressions ‘have the meénlhgs'
hereby assigned to them:i— ' . : : .

(7) WASTE -AND SCRAP:

" Waste and scrap metal fit only for the recovery of metal
by remelting or for use in the manufacture of chemioals, .

-
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but does nol inelude slag, dross, scalings, ash and other-
“cuprous residues. : '

(i) WROUGHT ' BARS AND RODS . (INCLUDING WIRE
- RODS): : . ;
(a) any extruded;, rolled, drawn or forged 'pr'oducts'of

solid section, . of which the width or the maximum cross-

sectional dimension exceeds 6 millimetres and which, if - they
are flat, have a thickness exceeding one-tenth of the width; or

(b) ‘any cast or sintered products, of the same forms and

. dimensions, which have been subsequently worked after pro-

duction (otherwise than . by simple trimming or de-scaling,

‘provided that they have not thereby assumed the character of

any article or product falling under any other heading.
(m) WROUGHT AN‘GLES SHAPES AND SECTIONS:

(@) any extruded, rolled drawn or forged products of
solid section (other than round rectangular, square and hexa-

' gonal), of which the width or the maximum cross-sectional - = -
' dimension exceeds 6 millimetres and- which, if they are flat,

have a thickness exceeding one-tenth of the W1dth or-

(b) any cast or sintered products of the same forms and
dimensions, which have been subsequently worked after pro-
duction (otherwise than by simple trimming or de-scaling),.

- provided that they have not thereby assumed the character

of any article or product falhng under any other ‘heading.

. () WIRE: ‘ B .

Any’ rolled -extruded or drawn product of ‘solid and ' uni-
form cross:section, of which no cross-sectional - d1m_ens1on :
exceeds 6 'rx‘iillim,etres, ~but does not include . articles - -
falling under heading No, 85.44. :

" (v) PLATE:

A flat product whose thlckness exceeds 10 millimetlres
and. the width exceeds 300 millimetres,

(m) SHEET: S

A flat product cut fo length whose thlckness exceeds’
0.15 millimetre but does not. exceed 10 mllhmetres, and
~ the width exceeds 300 m1].l1metres and includes a corru-
" gated or troughed sheet. S

 (vit) STRIP:

A flat product whose thickness exceeds 0.15 millimetre but
does not exceed 10 millimeires of any width and genera11y~
not cut to length and usxvlly in coil.

(m ity FOIL:

A flat product of thickness (excludmg any backulg) not
* exceeding 0.15 m1111metre, of any width, generally not cut

o te length and usually in co1l whether or not embossed,

‘cut to shape, perforated coated, printed or backed with
paper or other reinforcing material. '



'501«"‘;‘1986]'. o éentral Excise Tariff o N 255
' (ix) POWDERS AND FLAKES: |

Al types of powders and ﬂakes but does not mclﬁde
" cement copper and powders and flakes prepared as colours,
pigments, paints or the hke '

(x) PIPES AND TUBES:.

A holtow product of umfornd cross-gection. and wall thick-
ness having a continuous periphery produced by -drawing,
castin'g or extrusion, weld-ing or brazing process.

(;m) SHELLS AND BLANKS A
A hollow cylinder produced- by extrusmn rotary plercmg
“or casting for subsequent draw1ng.;nto pipe or. tube.

(am) HOLLOW SECTION:

A section which is normally extruded, draWn or cast,. the._
CrOSS- sectlon of which completely encloses a v01d or voids. -

2, Headmg No 74,01 mcludes wire bars and billets with thelr ends
- tapered or. otherwise worked simply to facilitate their -entry ‘into
machines for converting them -into, for example‘ ‘wire rods or tubes.

3. In. headmg No. 74,03, ‘brass’ means a copper alloy havmg a
.zine content of five per cent or more by weight.

4, In headmg No. 74.04, ‘blank’ .means a plece of plate -sheet or

. strip, -in any shape, mcludmg a circle, prepared sfor subsequent fabrma- :
tion. . , _ S

. Heéd_in_g Sub- - ‘ .Description. of goods o R_ate of duty ~
" No. ;|  heading o : : _ L
- No. - _
@ O S @
74.01  7401.00 UNWROUGHT GOPPER IN ANY . Rs. 3,000 per tonne

FORM (REFINED OR NOT, IN-
CLUDING BLISTER COPPER
"COPPERMATTE g AND
CEMENT  COPPER), IN-

_ CLUDING INGOTS, NOTCHED
~ - BARS, WIRE BARS BLOGCKS,
SLABS BILLETS, SHOTS PEL.-

. 'LETS CATHODE% AND CAKES

7402 7402.00 }Vz}{STE AND SCRAP OF GOP« Rs. 3,000 per tonne

74.03 . WROUGHT BARS, RODS (IN-
|  CLUDING WIRE RODS), ANG-
LES, SHAPES AND SEGTIONS,

OF COPPER

. Wrought bars, rods (mciudmg wire
. rods} of copper : :

7403.11 = ~Of brass o ' | Rsés;o&o.per tonne

——————
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He#dihg © Sub- Déscription of goods ~ Rate of duty -
- No. . heading R : ' i
: No.
{1) (2) 3 . . @
| B | | - .
" 7408.1g »=Other thar of brass : Rs. 4,300 per tonne
, 74.03.90' " «Wrought angles, shapes and sections Rs. 6,300 per tonne N
C of copper :
74.04 7404.00 WROUGHT PLATES, SHEETS, Rs. 3,700 per tonne
BLANKS (INGLUDING GIRGLES)
= AND STRIPE OF -COPPER
7405 7405.00 . COPPER_ WI_RE__V- o TN
74.06 7406.00 COPPER FOIL - ‘ “Rs. 8,700 per tonne
! . - S B ) _ N - N c . . - ' R
E 74.07 7407.00. COPPER POWDERS (EXCLUD- . - 12%
o o -ING CEMENT GOPPER) AND : RV
FLAKES .
}'-74‘6'8' 7408.00 PIPES AND TUBES OF COPPER o 9%
7409 7409.00 SHELLS AND BLANKS FOR 209
R PIPES AND TUBES; HOLLOW - =~ . .
B ' SECTIONS OF GOPPER 7
7'4."10' 7410.00 GASTINGS NOT OTHERWISE Rs. 3,000 " per tofuie ,
o - 'SPECIFIED( T
q411  iatroo FITTINGS FOR PIPES AND 129
_ - TUBES OF COPPER (FOR. o
EXAMPLE, COUPLINGS
ELBOWS, SLEEVES)
Crgaz OTHER ARTICLES OF COPPER o
f 7412.10 ’-Naﬂs, tacks, dx'awmg pins, stapies | 129
\ : (other than those of heading No. '
83.05) and similar goods, -of .cop~ :
per or of iron or steel with heads - £
of copper; rivets, cutiers, cotter- - :
pins, washers (including spring
washers) and similar amclcs of
copper
7a412.20 -Copper springs; chain and parts -~ | 12%
: " thereof .
| 7412.30, -Cooking or heating’ apparatus:;of a 12%' '

T412.90 -

kind uvsed for domestic purposes
(other than pressure cookers), non= -
- electric, and . paris theneof ‘of

12%

O
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CHAPTER 75

'NICKEL AND ARTICLES THEREOF

Heading Sub- - 'Descripti011 of goods ‘Rate of ‘duty
" No. heading o : _— : ' .
_ No.: A _
e B ) E N N O N
75.01 7501.00 'NICKEL (INCLUDING NICKEL 12%

- WASTE AND. SCRAP), AND
ARTIGLCES THEREOI‘ o

CHAPTER 76 -

. ALUMINIUM AND ARTICLES THEREOF

NO’I’ES

L In this Chapter, the followmg expressmns have the meamngs herebv -
aSSIgned to them:— - : o

(1) WASTE AND SCRAP

Waste and scrap metal fit only for the rccow:ry of metal by remelt— '
“ing or for use in the manufaclure of chemicals, but does not mclude
sludu. dxoss scahng‘s, sk1m1111ngs ash and other residues. '

' (n) WROUGHT BARS RODS (INCLUDING WIRE RODS)

(a) any extruded rolled, drawn or forged products of sclid

', section, of which the widt h or the ‘maximum ‘cross-sectional di-

' mension exceeds 6 milliretres and which, if they are flat, have a
thlokness exceeding one- -tenth of the width; or » ‘

(b) any ‘cast or sintered plOdllCtS of the _same forms and

. dimensions, whxch have been SUbsequently worked after produc- -

. tion (otherwise than by simple trimming or de- scahng) provided
‘that they have not thereby assumed the character of any art1c1e
- or product falling under any othér heading,

- (iid) WROUGHT ANGLES SHAPES AND SECTIONS

(a) any extruded rolled, drawn or’ forged products of solid
section (other than round, rectangular square and hexagonal), -

B of which the width or the maximum cross-sectional - dimension =

exceeds 6 millimetres and which, if they are flat have -a thickness
exceedmg one- tenth of the w1dth or

(by any cast or smtere,d products of the same formq and di-

. mensions, which have been subsequently worked after produc-
“tion (otherw1se than by simple trimming or de- scaling), provided

that they have not- thereby assumed:-the character of any articxe

" or product falhng under any other heading
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(io) WIRE:

Rolled oxtrudeo or drawn. plOdllCt of solid and uniform cross-

section, of which no cross—sectional dimension exceeds 6 mxlh—

metres, but does not mdude articles fahmg under heading.

No : '85._44 .
{v) PLATE

A flat product of rectangular sectmn gene'rally cul to 1ength
whose thlckness 1s 6 m1111metres and above

(vi) SHEET:

A flat pr'odvuot of rectangular section, ' gonerally : cut to length,
whose thickness  exceeds 0.15 millimetre but is below 6
. m1ll1metres and 1n<_1udes a corrugated or troughed sheet.

(vz z) STRIP

A pmduct of rectangula:r sectlon Supphed in coxl or ﬂat form, of

thickness exceeding 0:15 millimetre but below 6 m1111meTres Wlth"

length ‘more than elght times the w1dth

_(vm) FOIL

A flat pxoduct of rectangular section, o£ thlckness (excludmg any

backmg) not exceedmg 0.15 millimetre, whether ‘or not embOabed o
‘cat to shupe pexforated, coated, pnnted or backed with paper,

papﬂ board, plastics or other re__mforc_mg matenal_s._

' (wc) PIPES AND TUBES

LA hollow product of uniform cross-sectlon havmg a contmuous

- periphery produced by drawmg, castmg, . ettrusmn_ or weldmg_‘ -

process.

: (r) HOLLOW SECTION

- A section which i is normally extruded, drawn or cast and the cross- o

section of -which cornpletely encloses a v01d or’ v01ds

('m) SFMI HOLLOW SECTION

- A section which is normally extruded drawn or cast and any part -
of whoge c1oss -section is a partially = enclosed vmd the area of

which ‘is substantlally gxeaim than ’che square of th'> w1d’th of the
gap. '

2. In heading No. 76.05, ‘blank’ means a piece of plate, sheet or stnp,

in any shape 1nc1ud1ng a 01rc1e prepared for subsequent fabncatlon

3. Headmrs No. 76.07 also mcludes alummmm powders mlxed w1th '
other base metal powders but does not incluide powders oI ﬂakes pre~
pared as plgm.ent paste, colours, pamts or the hke

Central Excise Tariff - . [A'C’I‘-Ey.

-
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—n

. Headmg 'Sub- A " Description of ‘gdodé ' Rate ‘o.f duty
No. keading ’ ' _ : BRI
i .~ No. .
W @ ® L@

76.01 y601.00 UNWROUGHT ALUMINIUM IN 50% plus Rs. 4,000
= ¢~ .ANY 'FORM INCLUDING ' IN- per tonne

GOTS, PIGS, BLOCKS, BILLETS, '

SLABS, NOTCHED BARS, WIRE

BARS, SHOTS AND PELLFTS

7602 ' 46o2.00 WASTE AND SCRAP OF ALU- 50% plus Rs., g000
: ‘vﬂNIUl\/I : _ per tonne- '

| .

| - 4603 . WROUGHT BARS, RODS (IN-
(; ... . CLUDING WIRE;RODS), ANG-
o “ ~ LES, SHAPES AND SEGTIONS

| 'OF ALUMINIUM

‘7V603.10_-,- Wrought b(LI‘S, rods (mcludmg wire 50% plus Rs. 4,000 .
' rods) of alumlmum S pbr tonne

7603.90':- Angles, shapes and sections of alu< 50% plus Rs. 4,000 -

minium i ) . per toone

~ 76.04  4604.00 ALUMIN_IUM WIRE - 50% plws Re. 4,000
' K . : ' ‘per tonne R

4605 WROUGHT PLATES, SHEETS,

BLANKS (INCLUDING CIRGLES)
AND STRIPS- OF A_LU"\/IINIUM :

7605.10 - Circles having thickness of and above 50% plis Rs 4,000

0.56 mm but not above 2_ o per tonne
A 7605.90 -_Othef . _ - bo % plus Rs, 4,000 .
' : ' ' " per tonne .
7606  yBoB.oc  ALUMINIUM FOIL ~ -°50% plus Rs. 4,000

per. tonne

78.07. 7607.00 . ALUMINIUM POWDERS AND 50% plus Rs. 4000

FLAKES A S . - per tonne
| 6.08 7668.00 PI’PE_S AND TUB_ES._OF--ALUMI_- 50% /)I.v(s Rs. 4000 = -

NIUM . per tonne

B
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7612.90 -
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‘Heading Sub- . _ Descripti.dn of goods Rate of duty’ ‘.
No. - heading L :
: " No. '
W (o) - (3) (9
7609 . %6og.00 SHELLS AND "BLANK.S FOR 50% plus Rs. 4,000
- ’ . © PIPES AND TUBES;  HOLLOW- per tonng :
- SECTIONS AND SEI\'II -HOLLOW
_SEGTIONS OF ALUMINIUM
76.10 9610.00 FITTINGS FOR  PIPES OR 129
- . TUBES OF ALUMINIUM (FOR .
EXAMPLE, COUPLINGS, EL-
BOWS, SLEEVE S) .
76t .- 761r.00 CASTINGS OF ALUMINIUM, 509 plis Rs. 4000
o -~ - NOT OTHERWISL SPFGIFIED per tonne- . . -
7612  OTHER ARTICLES oF
: ~ ALUMINIUM -
.76x2_.'.fo' - Utensﬂs made of alumlnmm ' 'Nilg
’ 77612&0‘ ' -Nalls, tacks, staples (othcr than T12%
those of heading No. 83.05), rivets, -
cotters, . cotter-pins,. washers and -
_ similar articles’ .
7612.30 -~ San1ta1yWare and parts thcrcof . o 12% -
= Other :. ' o 129% . E

LEAD AND ARTICLES THEREOF

In heading No. 78. 02, ‘waste and scrap’ means

CHAPTER 7 8

a8

NOTE

‘waste and scrap metal

fit only for the recovery nf metal by remelling or for use in the manufacture
.of cnemlcaxs but. does not 1nc1uae slag ash and other reSIdues

: Headmg

Sub; _ De_scription of gbo'ds Rate of duty
No. ¢ heading ' L ' L
- ~ No..
T W® (3 W
78.01 _’78&.062 UNWROUGHT LEAD (INCTAUD Rs. 840 per tonne
o TING ARGENTIFEROUS LEAD),
. INCLUDING * - INGOTS, PIGS,
BLOCKS,. ANODES, ~  SLABS,

: CAKES AND CAST STICKS -
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Headlng " Sub- . Description df_ goods - .Rate of - duty
‘No. heading , T S : '
. . -No.
(OO - C® @
18,62 7802.00  WASTE AND SCRAP OF LEAD Rs. 840 per tonne
7803 "7803.00 PIPES AND TUBES OF LEAD - 159,
17804 7804.00 - SHELLS -AND BLANKS FOR o 15%,

PIPES AND- TUBES .

7805 " WROUGHT LEAD IN THE FORM

s ‘OF BARS, RODS, ANGLES, SEC-
: TIONS, SHAPES WIRES PLA-
TES, SHEETS; 7CIRCL]]S STRIPS

- 'AND FOILS

. 7805.10 —Lead wires Nil
7805.90 - Other e . Rs."i,obo per tonhe
7806 " 7806.00 ~ FITTINGS FOR PIPES OR TU- '~ 129,

‘ - . BES OF LEAD (FOR EXAMPLE, . .

_ GOUPLINGS, ELBOWS, SLEEV- :
N - ES) _ . : \
7807 780700 LEAD POWDERS AND FLAKES 129

78.08] 78800  OTHER ARTICLES OF LEAD . 12%

_ CHAPTER 7
ZINC AND ARTICLES THEREOF

Noms

1. In this . Ch’aptér h followmg expre.ssic;ns ‘have. the meanings
hereby. as51gned to them: - e . ' oy

(z) WASTE AND SCRAP

: ‘Waste and scrap metal fit only for the recovery of metal by -
e remeltmg or for use in the manufacture of chemicals, and mclu-',_
- des-dross and ash. ' :

(i) WROUGHT BARS - AND RODS ’(INCLUD_ING WIRE" '
RODS): '

(@) any extruded, rolled, draWn or forged products of sol1d\ o
~ section, of which -the width of the maximum. cross-sectional dimen-
- gion” exceeds 6 millimetres and  which, if they are flat, have a thick-

' nessg exceeding one-tenth of the Wldth or o

o

_ (b) any cast or sintered products, of the same forms and
* dimensions, which. have been subsequently worked after pro- .
- duction’ ( otherwwe than hy simple trimming - or' de-scaling), .
‘provided that- they have not thereby assumed the character of
'apy article or product falling' under .any:other heading,-
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' (m\ WROUGHT ANGLES, SHAPES AND SECTIONS

(a) any extruded rolled drawn or f01geo. products ‘of sohd
section (other than round, rectangular, square and hexagonal), -
- which the width or the maximum cross-sectional dimension ex-
ceeds 6 millimetres and which, if they are ﬂat have a thickness
exceeding one-tenth of the width or :

(b) any cast or sintered products, of the same. forms and dlmen-
sions, which have been subsequently -worked after production (other-A
wise than.by simple trimming or de-scaling), provided that they
‘have not thereby assumed the character of any article or product
falling under any other headmg

¢v) WIRE:
Any rolled, extruded or drawn product of solid and uniform! cross- -
section, of ‘which no cross-sectional dimension exceeds 6 milli-
metres. : -

(v) PLATE:

A flat product, cut ‘to length, whose thlckness exceeds 10 milli- 3
‘metres and width exceeds 506 mﬂhmeures

- (vi) SHEET: -

A flat product whose thickness exceeds 0.15 millimetre, but does
not exceed 10 millimetres, and width exceeds 500 millimetres;
and 1ne1udes a corrugated or troughed sheet.

('Lm) STRIP:

A flat product generall.y not cu‘t to length whose thlckness exceedsy o

015 millimetre but does not exceed, 10 mllllmetres, and
- ‘width does not exceed 500 mllhmetres

(vm) FOIL:

A fiat produc‘t whose thickness (excluding any backmg) not ex-'
ceeding 0.15 millimetre; whether or not embossed; cut to shape,

‘perforated, coated, pnnted or backed w1th paper or other reinfore< -
ing material. :

(wc) POWDERS AND FLAI&ES

All types of powders and ﬂalres including | d“ust but excluding o
powders and flakes prepared as coloms _ pigments, pairts or the
. like. , . o

(x) PIPES AND _TUBES:

A hollow product efunjform cross-section h,a\'(ing a continuous

periphery produced by drawing, casting or extrusion process.
(i) HOLLOW SECTION: ’ '

A section whleh is normally extruded, drawn or cast and the

cross-sectlo'l of which cempletely encloses a void or voxds ‘

2. In headmg No. 79.04, *blank’ means a plece ‘of plate, sheet or strip
. m any shape Ancluding a cxrcle prepared for subsequent fabrlcauon ) :
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Headmg' Sub- Description of g.oodsf ) "~ Rate of >duty
No. heading o ; ' "
No.
(1) (2) . (3) @
79.o_x' ‘ 7901.00  UNWROUGHT ZINC IN ANY - Rs.-3,275 ‘pst tonne
FORM INCLUDING BLOCKS, ‘
PLATES, INGOTS, CAKES, BARS,
BILLETS, HARD OR SOFT SLABS,
CATHODES, ANODES, PELLETS,
SPELTER AND BROKEN ZINC
79.0% 7G02.00 \'VASFE A'\TD SCRAP OI‘ ZINC Rs, 3,275 per tonne
29.03 ‘ 'WROUGHT BARS, RODS (IN- -
- GLUDING WIRE RODS), ANG-
LES, SHAPES AND SECTIONS
OF 7INC‘; ZINC WIRE.
7G03.10 = Wrought bars and rods (mcludmg Rs 3,275 per tonne
o wire. rods) of zinc
7903.20: - Wrought 'msrles, shapeb and sectlons Rs. 3,800 per tmme~ '
: : of zipe R
-7963.30 -ch wire _‘ ‘ A - Nil
7904 'WROUGHT PLATES, SHEETS,
' BLANKS (INCLUDING CIRCLES,
‘BUT - §EXCLUDING . CALOTS).
. AND STRIPS OF 7INC ZING
"FOIL
V 7904.:0' - Zine foil _ Rs. 3,800 per tonne - '
7904..90 V-Otl_sxer _ . S ~ Rs. 3,800Apér:Atonne
79.95  7905.00 ZINQ CALOTS “Rs. 4,750 per tofme'
79.06 7906.00 .. ZINCG POWBERS AND FLAKES 15%
79.07  7907.00% PIPES AND TUBES OF ZINC . 25%
79.08 ~ 7goBoo ~ SHELLS AND BLANKS ¥FOR a5,
: o PIPES AND - TUBES; HOLLOW S
SECTIONS OF ZINC '
7908 - “7gog.00 ° FITTINGS FOR PIPES OR | T
' - TUBES OF ZINC (FOR.EXAM- '
PLE, COUPLINGS, ELBOWS,
SLFEVES)
Y10 - - 79{0;00 OTHER ARTICLES OF ZIN(“ - . ) 129,
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- CHAPTER 80 ' |
TIN AND ARTICLES THEREOF

tieading  Sub- ' | Description of goods : Rate .of ‘du,ty '
No. * heading : : S ‘ : ,
No. 4
o e - ®) T W
8o.or” 8oor.0o0  TIN (INCLUDING TIN WASTE 12%
o ' AND SCRAP), AND' ARTICLES o
THEREOF =
CHAPTER 81

_ OTHER BASE METALS; CERMETS; ARTICLES THEREOF

Heading- Sub- * Description of goods  ~  ° Rate of da—ty
No. heading ; o i )
~ No. A

81.01 8101.00 OTHER BASE METALS (INGLUD- Co12%
_ . ING WASTE AND . SCRAP);
~ CERMETS (INGLUDING WASTE -
AND SCRAP) ; ARTICLES OF OTHER
BASE METALS OR GERMETS

e e i L L s e

CHA?TER 82

"~ TOOLS, IMPLEMENTS CUTLERY SPOONS AND FORKS, OF BASE
‘ ME"‘AL PARTS. THEREOF. OF BA%E METAL

NorEs

1. Apart from blow lamps portable forges grinding wheels with
frameworks, mamct.re or pedlcure sets, and goods of headmg No. 82.04,
this Chaptér covers only goods with a blade workmg edge working
" surface or other working' part of: ' o

" (a) Base metal; _ _
- (b) Metal carbides or cermets;

(¢} Precious or scml—precmus stones (natural, synthetic. or
reconstructed) on a support of ‘base metal, metal carbide or cermet; or

(dy Abrasive materials on a support of base metal provided
that the articles have cutting teeth,.flutes, grooves or the  like of

base metal, which retain their 1dent1ty and . function aftcr the apph« o

cation of the abrasive. .

2. Parts of base metal of the mtlcles of this Chapter are to be classl
fied with the articles of - which they are parts, except .parts separately .
specified as such and tool- holders for hand tools  (heading No. 84.66).
However, parts of general use as defined in Note 2 to Section XV are in
all cases excluded from this Chaptet. : :

"Heads, blades and cuttmg plates for electric shavers or electric hair clippers
~ are to be classified in heading No. 8510,
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. Headiflg Sub- Description of goods’> Ra‘t'e, of duty
No. “ heading . , , o
No. :
m (= I ) N @
Baor " HAND TOOLS, THE FOLLOW-

ING : PLIERS ({INCLUDING
CUTTING PLIERS), SPANNERS,
WRENCHES, FILES AND RASPS,
SCREW DRIVERS (INCLUDING
RATGHET TYPES)

" 8201.10 -Hazand tools . | o . 15%
_ 8201.90  -Parts : o _ o Ié%.
82.02 o INTERCHANGEABLE = TOOLS

FOR HAND TOOLS, WHETHER

- OR NOT POWER OPERATED
OR FOR MACHINE TOOLS -
- (FOR EXAMPLE, FOR PRESS-
ING, STAMPING, PUNCHING,
TAPPING, THREADING, - DRIL-"
LING, BORING BROACHING,
MILLING TURNING OR SCF EW
DRIVING), INCLUDING ' DIES
FOR DRAWING - OR EXTRUD-
ING METAL, AND ROCK DRILL-
ING OR EARTHBORING "TOOLS -

850211.6' -Tools o 4 - S 15%
95_:02:90 Parts. . : T G_ .' %
82.03 ‘ . INDUSTRIAL KNIVES AND BLA-
‘ - DES FOR HAND OR MACHINE
| SAWS
. '8‘203.19 -‘Ghaﬁ’ cutter knives - o N Nil -
'8203.80' ceOnher - o R -A -"'15% |
’ 8203.90 -Parts . . . - : .'1.2%
| 8'2.04‘. 8294.00. ' PLATES, STICKS, TIPS AND THE 20%; - |

LIKE. FOR TOOLS, UNMOUN-
TED, OF SINTERED METAL
CARBIDES OR CERMETS

" 82.05: . 8205.00 - RAZORS AND RAZOR BLADES - 129, .
R ©° (INCLUDING RAZOR BLADE ~
BLANKS IN STRIPS)

GRINDING WHEELS WITH
- FRAME WORKS; BLOW. LAMPS;
VIGES, CLAMPS AND THE LIKE,
OTHER -THAN ACCESSORIES -
FOR AND PARTS OF, MAGHINE
TOOLS; -ANVILS; PORTABLE
FORGES '

8206 820600, HAND OR PEDAL-OPERATED. . 12%
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Head- Sub- = Description of goods " Rate of duty |
~ing - heading ' ‘ _ _ : S
No. " No. . _ . L

© o e _' @
8207  8207.00 SPOONS, FORKS AND OTHER 12%

ARTICLES OF CUTLERY FOR
TABLE OR KITCHEN USE (FOR

.~ EXAMPLE, TABLE KNIVES,
XITCHEN KNIVES;, PAPER KNI-
VES, LETTER OPENERS, PEN-
CIL SHARPENERS, FISH-KNI-

' VES, BUTTER-KNIVES, . SUGAR
TONGS), MANICURE OR  PEDI-
CURE SETS AND INSTRUMENTS
(INCLUDING NAIL FILES)

82.08 : - OTHER TOOLS AND IMPLE-~
: ..~ 'MENTS, INCLUDING THOSE OF

A KIND USED IN AGRICUL-

TURE, HORTICULTURE OR

- FORESTRY - |
8208.10 -Tools and jmplemenis of a f‘kin(.l - | Nil

_ used in agrlculture SR B
8208.80 -Other tool" and 1mplements : 129,
8208.90 -Parts ° e oy
" ' CHAPTER 83 |
MISCELLANEOUS ARTICLES OF BASE METAL-

T | NOTEé ‘

1 For the purposes of this Chapter, parts of base metal are to- bé
‘classified with their parent articles. However, ‘Parts of general use’ ag

defined in Note 2 of Section XV are not to be taken parts of goods of thix
Chapter.

2. In relatmn to sub—headmg No. 8312.11, the process of lacquermg
or’ pr1nt1ng or both of p1a1n ccontainers shall amount %o ‘manufacture’..

3. In headmg No. 83.13, the expression ‘Bolts and nuts, threaded or
tapped, and screws’ shall 1nc1ude bolts ends, screw studs, screw std_ddmg,
self-tapped screws, _serew "hooks and screw rings.

'Head- Sub- Description .of goods : _ Rate of duty

ing heading . : i . :

No. No. - P

RO @
§301 830100 PADLOCKS AND LOCKS (KEY, 12% .

.COMBINATION OR ELECTRI-
CALLY OPERATED), OF BAS -
METAL; CLASPS AND FRAMES
- WITH CLASPS INCORPORA-
“TING LOCKS, OF BASE METAL; -
KEYS FOR ANY OF THE FORE— E

. GOING ARTICLES, . OF BAS* -

" METAL
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Heading - Sub-" . - Description of goods . -Rate of duty :
- No. . head,lng . . Lo .
No : :
® @ Y (0
8302+ - BASE METAL MOUNTINGS, '

- FITTINGS AND SIMILAR ARTI-
-~ CLES. SUITABLE FOR FUR-
- NITURE, DOORS, STAIRCASES, -
WINDOWS, BLINDS, COACH
WORK, SADDLERY, TRUNKS
CHESTS "CASKETS OR THE
LIKE; AUTOMATIC DOOR
CLOSERS .OF BASE METAL;
CASTERS WITH MOUNTINGS
OF BASE METAL

8302.10 . -Base metal mountings, fittings and : 25% -
similar articles suitable for steel
. furniture : '

8302.90 <Other - K ie%

83.08 SAFES, STRONG BOXES, STRO-~
. - NG ROOM LININGS AND STRO- -

~ NG ROOM DOORS (WHETHER"

. OR NOT WITH DOOR FRAMES),
-AND CASH AND DEED BOXES
AND THE LIKE, OF BASE ME- -
TAL

o . - 8go0g.10 -Safes, strong -boxes, cash boxes, dee‘d Nil
o o : ' boxes and the like {but not includ- ‘
- : . " ing strong room linings and strong

. : g : doors), of base metal, in or in re-

, , . lation to the manufacture of which

3 : : : no process is ordinarily carried on

i o with the aid of power

8303.20 . -Other safes, strong boxes, cash boxes, 35%
o deed boxes and -the like; strong )
room linings and strong room
doors (whether or not with door

frames) - of base metal

8303.90  -Parts . : 12%

83.04 . FILING CABINETS, CARD IN- -
* DEX GABINETS, PAPER TRAYS,
PAPER. RESTS, PEN TRAYS,
OFFICE STAMP STANDS AND
'SIMILAR OFFICE = OR DESK
EQUIPMENT, OF BASE METAL,
PARTS OF THE FOREGOING"
ARTICLES (BUT EXCLUDING
SLOTTED ANGLES AND SLOTT-
ED CHANNELS MADE OF -
STEEL)

-Made partly or wholiy of steel :

8304. 11 ~~Inor in relation to the manufacture o 25%
of which any process is ordinarily
“~carried on with the aid of power,
whether in - assembléd or un-
assembled condition ‘
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—

Heading ~ Sub-
No. _heading
No. :

Desdriptiqn of goods

Rate of duty

O ey

@

- 830419 - _-O‘_thcr

8304.20  -Made of basé metal other than steel

. " «Parts : _
830_4.91 -'-Parts for goods covercd by Esub-
S heading 8304 I

| : -8304,\99 - =Other

830500 FITTINGS FOR LOOSE-LEAF
© 7 BINDERS OR FILES, LETTER
QLIPS, LETTER CORNERS, PA-
PER CLIPS, INDEXING TAGS
AND - SIMILAR OFFICE ARTI-
CLES, OF BASE METAL; STAPLES
-IN STRIPS (FOR EXAMPLE, FOR
'OFFICES,
CKAGING), OF BASE METAL

83.05

. 836:6.-'00
~ ° METAL, WITH OR WITHOUT
THEIR FlTTINGS

CLASPS FRAMES WITH CLAS-
P, BUCKLES BUCKLE-CLASPS,
HOOKS EYES EYELETS, AND
THE LIKE OF BASE METAL OF
AXKIND USED FOR CLOTHING

8307;90

UPHOLSTERY, PA-.

FLEXIBLE TUBING -OF BASE

FOOTWEAR, AWNINGS,. HAND'

BAGS,

TRAVLL GOODS OR-

OTHER MADE UP ARTICLES;

TUBULAR - OR_ BIFURCATED
RIVETS, OF BASE METAL;
BEADS 'AND SPANGLES, OF

. .BASE METAL: . -
83,08 - 840800 . SIGN-PLATES, NAME .PLATES,
' . LAR PLATES, NUMBERS, LET-
TERS AND OTHER SYMBOLS,

ADDRESS PLATES .AND SIMI-

OF BASE METAL," EXCLUD- N

ING THOSE OF HEADING NO.
(94-03

© 83.09 .
(INCLUDING CROWN CORKS,
PILFER PROOF CAPS),

STOPPERS, CAPS AND LIDS

- AND OTHER PACKING ACCESS- * -

ORIES, OF BASE METAL

~'-83_ogv.xo ~Crowncorks ~ with or . - without

washers. or. other fittings of cork, -

rubber, polyethylcnc or any other, '

m,atcrlal

Nil

" 12%

25%.

xg%

.1.2% o

129,

12%

12%

SEALS | -

" 5 paise each.
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. Headmg

No. -

©-Sub-
‘heading -
. No.

‘Deseription of goods

Rate of duty

()

(2)

83.10

83.11

83.12

- 8309.20

8309;90. -

" 8310.10

8310.20

-8310.80 .

'83;-1:0.96'

83.1___&' .00

* 8gra.ar

N CYI

-Pllfer proof caps for packagmg, all
-sorts, with or without washers or

other fittings of cork, rubber,
polyethylene or any other . mate~

nal

‘ -Othe:

WIRE, RODS, TUBES, PLATES,

' ‘ELECTRODES AND 'SIMILAR -

PRODUCTS, OF BASE METAL
OR OF LIETAL CARBIDES, CO-
ATED - OR - -CORED . WITH
FLUX MATERIAL, OF ‘A KIND

2 paise each -

12%,

USED FOR SOLDERING, BRA- .

~ ZING, WELDING, -OR DEPOSI-

TION OF METAL OR OF METAL

CARBIDES; WIRE AND RODS,

OF AGGLOMERATED BASE MD-

“TAL POWDER, USED FOR ME-

TAL SPRAYING

~Coated electxodes of basc metal for -

electrlc arc-weldmg ’

. -C'Oatﬁd rods and cored wire, of base -
.metal, for welding by flame; sold- :

. Pung or brazmg 7

-Othcr

-P arts

ELEOTRIC’AL STAI\’[PINGSAND
LAMINATIONS, OF BASE ME-
TAL, ALL SORT S

CONTAINERS OI' BASE ME-

~ TAL

-Containers ordinarily intended for

1.5%1.‘
129, .
2%

129, :

20%

‘packaging of goods for- sale, in-

cluding collapsible tubes, casks,

drums, cans, boxes, gas cylinders -

-and pressure. containers, whether
in assembled or unassembled ¢on-
dition and’ containers known com-

merc:ally as flattened  or folded .

&ontamers, of base metal

- -Of alu.tmmum, * whether plam,

lacquered or printed ot lacqucr-
ed and prmted .

50% plus Rs. 4,000
‘per tonne

o
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I—Ieadmg Sub- . Description of ,goo'ds . ‘Rate of duty-
No. headmg _ R
: No.: : '
W@ @ @
8g13.12 = -Of bése metal other than alumini~ 5% o

um, in or in relation to the manu~
facture ~ of ~which any  process .
is ~ordinarily carried on  with
the aid of power

8312.19 --Other - . NIl

8312.90 -Gontamers of bace metal, other than o 12%
- 7 7 those covered under sub-headmg ' :
- Nos. 8312.11,8312.12}and 8312.19 -

8313 - BOLTS AND NUTS, THREADED
” o " OR TAPPED, AND SCREWS OF
BASE METAL

" 8313.10 <Inor in relation to the manﬁfactlire- - 15%
S of which any process is ordinarily .. -
carned ‘on w1th the axd of power

| 8313.90 <Other o S Nl

93,14 :  PRESSURE COOKERS (NON-
._ o ELECTRIC, ELECTRIC OR ELE-
S CTRONIG) NAMELY, ENCLOS- .

. ED COOKING VESSELS FOR

, USE WITH AN EXTERNAL HEAT
SOURCE - CAPABLE OF MAIN-

TAINING WORKING = STEAM -

PRESSURE, KNOWN COMME-

RGIALLY AS PRESSURE, COOK-

ERS, OF BASE METAL '

’2573314.10 - “Pressure cookers '_ : T ~Nil
-Parts of pressure cooket’s:v

8314.91 = -Parts of pressure cookers, namely, Nil
o cooker body with or without handle,

lid with or without handle and

vent weight R

..8314_‘;.99' -?-Other”j’parts, | ' . ‘ - B ..12%,

8315 831500 BELLS, GONGS AND THE LIKE,  12%
_ o NON-ELECTRIC OF BASE'ME- _

TAL;  STATUETTES  AND

OTHER ORNAMENTS, OF BASE -

METAL; PHOTOGRAPH, PIG-

TURE OR SIMILAR FRAMES,

OF BASE METAL; MIRRORS OF

BASE METAL -
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SECTION XVI

MACHINERY AND - MECHANICAL APPLIANCES ELECTRICAL
EQUIPMENT; PARTS THEREOF; SOUND RECORDERS = AND -
- REPRODUCERS, TELEVISION IMAGE AND SOUND RECORDERS -
_ AND REPRODUCERS, AND PARTS AND. ACCESSORIES OF SUCH
ARTICLES |

Notzes
1. This Secti_on does. not oovér:j

(a) Transmission or conveyor belts or beltmg, of plastlca of
Chapter 39, or of vulcamsed rubber (heading No. 40.10); or other
articles of a kind used in machinery or mechanical or electrical ap-
pliances or for other technical uses, of unhardened vulcamsed rubber
.(heading No 40.17) ;

®) Artlcles of leather or of composition. leather (heading No :
42, 01). or of furskin (heading No. 43.01), of a kind used in machmery
or meﬂhamcal appliances or for other techmcal uses;

(c) Bobbms, spools, cops_, cones, cores, reels or sl_milar supports, '
of any material (for example, Chapter 39, 40; 44 or 48 or Section XV)3

(d) Pe_i'foréted cards for Jacq'u'ard‘ or similar 'machine?s, '(_fﬂoi:'
- example, Chapter 39 or Chapter 48 or Section XV);

(e) Transmission or ooﬂveyor belts 'of textile material '(heading
‘No. 59.08) or other articles of textile- material for ‘techmcal uses -
~ (heading No. 59.09); -

" (f) Precious or semi-precious stones (oatural synthetic or.re-
constructed), or articles wholly of such stones of heading No. 71.01,

except unmounted ‘worked sapphires and dlamonds for styh (headmg}_'
No. 85. 22), :

(9) Parts of general use, as deﬁned in- Note 2 the(.tlon XV, of
base metal (Section XV), or similar goods of plastics (Chapter 39);

(h) Drill plpe (heading No 73. 03),

(i) Endless belts of metal wire or strip (Sectlon XV),

(j) Articles of Chapter 82 or Chapter 83;

(k) Articles of Section XVII; |

(D) Articles of Chapter 90; ‘

'(m) Clocks, watches or other articles of Chapter 91;

(n) Interchangeable tools of heading No. 82.02 or brushes of &

- kind used as parts of machines of heading No. 96.03; simllar inter-
changenblée tools are to be clasmﬁed accordmg to the constituent ma-.
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terial of their workihg;part. (for example, in Chapter 40, 42, .43, 45
~or 59 or heading No. 68.01 or heading No, 63.07); or

(o) Articles of Chepter 95,

2. Subject to Note 1 to this Section, Note 1 to Chapter 84 and to

Note 1 to“Chapter 85, parts of machines (nct being parts of the articles

of heading -‘No. 84.84, 85.44, 85.45, 8546 or 85. 47) are to be classified ac-.

. -Lordmg to the. followmg rules:—

(a) Parts “which are goods 1ncIuded in any of the headmgs of
Chapter 84 or Chapter 85 (other than heading Nos. 84.85 and 85.483)
are in a]l cases to be claﬂsiﬁed iri {heir respective headings

(b) Other parts, if suitable for use golely or pr1n01pa11y with a |

particular kind of machine, or with a number of machines. of - the

_same heading (including a machine of heading No. 84.79 or heading

No. 85.43) are to be classified with the machines of that kind. How-

~ ever, paris which are equally suitable for use principally with the

- goods of heading Nos..85.17 and 85.25 to §5.28 are to be classxﬁed in
heading No. 85.17..

(c) Al other parts are to be clasmﬁed in headmg No.- 84 65 or _
heading No. 85.48.

_ 3. Unless the context otherW1se requires, composite m'lchmes consis-
1ing of two or more machines fitted together to form a whole and other

~machines adapted for the purpose of performmg to or more complemen-
“tary or alternative functions are to. be classified as if consisting only of

that component: or as bemg that machme which performs the prmcupal
Tunetion. )

4. Where ‘a machine (including a combmation of machines) . consists

of individual components (whether separate or intercénnected by piping,
" by transmission devices, by electric cables or by other devices) intended

to. contribute together to a clearly defined function covered by one of the

“headings in Chapter 84 or Chapter 85, then the whole falls to be classified

m the heading approprlate to that function.

5. For the purposes of these Notes, the expression maehme means
any machine, machinery, plant, equipment, apparatus or apphance cited

“in the headmgs of Chapter 84 or-Chapter 85.

CH APTER 84

N‘JCLEAR REACTORS BOILERS, MACHINERY AND MECHANICAL_
: APPLIANCES; PARTS THEREOF’ '

NoTES

1. ThlS Chapter does not cover:’ o - C A :

(a) M1llstoneu, grindstones or other artlcles of Chapter 68;

(b) Appliances or machinery (for example pumps) or parts
* ‘theéreof, of cerarmc ‘material (Chapter 69)5 : )

(c) Laboratmy glassware (heading No. 70 12); machinery, apph-
ances or other articles for technical uses or parts thereof; of glass
‘(heading No, 70.14 or 70.15); -
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{d) Ar‘acles of . su0~headmg No. 73‘08 7(} or snmlar artlcles S of
Gther base metals (Chapters 74 to 76 or 78 to 81);.-

(e) Eledcw mecbamral tools for Work}ng in the hand -of head-

ing Wo. 85.08 or electro- mechamccﬂ domestxc .ipphances of heading
No. 83.09; or ’

; (f) Hand-operated mechanical ﬂoor swéepexs, not motoris_edt :
‘headv"lg‘ No. 96.03). ' ‘ )

2, Subjecf to the operation of Note 3 to Section XVI, a machine or
apphance which answers to a descmptlon in one or more of the heading
Nos: 84.01 to 84.24 and at the same time to a description in one or other
of the heading Nos. 84.25 to 84.80 is to be classified under the appro~
priate headmg of the former group and not the latter

Headmg No. 84.19 does not, ‘however, cover:

(o) Germination plant, inc_ubatoris or brooders k(head'ing‘; No.-'
84.36), B ‘ ) TRORERES A '

N

(b) Grain dampo.nmg machmes (heachng No. .4 n; - -

(c) le’fuqmo apparatus for sugar Jume extractmn (heaamg No.
84.38); : : : .

(d) Machmerg for the heat—freatment of te;.txle vams, fabnc
‘made up textile articles (heading’ No. 84.51); or

" {e) Mdchmew or plant, de.ggnqd for mpchamcal operatmn, in,
. which a change of temperature, -even if necessary, i8 subsidiary. .

_ Heading 1\To‘ 84,92 does i1ot cover: .

_ (a) Sewing machineq fox cloqmg bags or snmlar contamerq (head-
ing No 84.52); or S

-

(b) Office. machmnry of neadmg No. 8472 R

3. A machine-tool for working any material which answers i0 a des-
cription in heading No. 84.56 and at the saine time to a description in
heading No. 84.57, 84.58, 84.59, 84.60, 84.61, 84.64 or 84:65 is to be classﬁied -
in headmg No 84 56, '

4. Heading No. 84. 57 applies only to machme~tools for Workmd _
metal (other than lathes) which. can camy out dlfferent types of ma-

Lo chmmg operations either:—

(@) by automatlr- ool change f.rom magazine or the ‘hke' in con-
. formlty with a machlnmd programme (machlmng centres),

b)) by the automatlc use srnultaﬁeously or Sequentm]ly of .
, different unit heads wm'kmg on a fixed position workplece (unit
) eonstructmn machmes smgle station), : :

(c) by the aufomatm transfer of the workp1ece to dlf’ferent umt
heads (mulh statlon tran'zfer machmes) '



274 Cent'ra,l Emczse Tamﬁ‘ . ' o [A’cr 5
5. (a) For the purposes of headmg No. 84.71, t.he expressxon ‘“awo-
- matlc data processing machines’ medns —_

(z) Digital machines, capable of (1) storing the processmg pro-
gramme or programmes and at least the data immediately necessary
for the execution of ‘the programme; (2) being freely programmed in
accordance with the requirements of the user; (3) performing arith-

- metical computations spec1ﬁed by the user; and (4) executing, without
‘human intervention,.a precessmg programme which requires them to _
modify their execution, by logical dec1s1on durmg the processmg run;’

(i4) AnalogLe machmes capable of s1mul’at1ng mathematlcal
- models and comprising at least: analogue elements control elements
‘and programrmng elements;

. (itt) Hybrid mar:hmes cons1st1ng of elther a dlgxtal machine W1th_
' analogue elements or an analogue machme with d1g1tal elements

® Automat1c data processmg machlnes may be in .the form of
systems consisting of a variable number of separately-housed units. A

unit is to be regarded as bemg a part of the complete System if it meets -
~all the followmg conditions: — :

(1) it is connectable to the cen‘cral processing umt e1ther o
d1rectly or through one or more other umts,

(i) it is spec1ﬁcally demgned as part of such a system [it must. -
in parucular unless it is a power supply unit, be able to accept or

deliver data in .a form (code or 51gnals) Wthh can be used by the
“system] - , A '

~ Buch umts presented separately are also to be clasmﬁed in headmg'..'
- No. 84.71. »

Heamng No. 84.71 does not cover machmes 1ncorporat1ng or Workmd e
in conjunction with an automatic data processing machine and perform-
ing a specific function. Such machines are classified in the

appropriate to théir . respect1ve functions

. or, fallmg that in reSIdualg-
_ headmgs :

6. Heading No. 184.82 applles intér. alia, to pol1shed steel balls

maximum and minimum diameters of which do mnot “differ * from ~ the

" nominal diameter by more than 1% or by more than 0.05 mm whicheyer
is'less. Other steel balls are to be classified in heading No, 73.08.

7. A machine which is used for more thin one purpOSe. is, for ythe'
purposes of classification, to be treated as 1f its principal purpose were
:ts sole purpose.

Sub]ect to Note 2 to this Chapter and Note 3 to Sectlon RVI, a
-machine the prineipal purpose of which is not deseribed in any heading
or for which no one purpose is the principal purpose is, unless the con-
text otherwise.requires, to be classified in heading No. 84, 79. Heading
No. 84.79 also covers machines for making rope or cable (for example, -
strqndmg twisting or cabling " machines). from metal wire, textile yarn
or any . other materlel or from a combination of such materials.-

head1ngs -

the .
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Head1
No. ng

Sub-

headmg. )

" No.

Description of goods

" Rate of duty

(1)

(2)

(3)

)

84.01

. 84:02

_84.03'

84.08

84.05

. 84.06 _

8\4..07 ]

84.08

-84.09.

. 84.10

8401 .00 ‘

" 8402.00

_k9403.00

"8405.00-

8468.00 _ |

" 8409.00

8410.00

'NUCLEAR REACTORS; FUEL
'ELEMENTS _ (CARTRIDGES),
NON-IRRADIATED, FOR NU..

CLEAR REACTORS MACHI--

NERY AND APPARATUS FOR

ISOTOPIC SEPARATION

STEAM OR OTHER VAPOUR'

GENERATING BOILERS (OTH-

ER THAN CENTRAL HEATING
HOTWATER BOILERS CAPABLE
ALSO OF PRODUCING LOW'

PRESSURE STEAM); SUPER- -

HEATED WATER BOILERS

- CGENTRAL HEATING BOILERS :
OTHER THAN THOSE OF HEA- .

DING ‘NO. 84-02 .
AUXILIARY PLANT FOR USE

- WITH BOILERS OF HEADING

NO.- 84-02 OR HEADING NO.

- 84-03 (FOR EXAMPLE, ECONO-
'MISERS, ° SUPER-HEATERS,
SOOT _ REMOVERS,  GAS'
' RECOVERERS); CONDENSERS

.- 12%

12%

FOR  STEAM OR OTHER_,V"'.

VAPOUR POWER UNITS

"PRODUCER GAS OR WATER.

‘GAS GENERATORS, WITH OR

“WITHOUT THEIR PURIFIERS

ACETYLENE GAS GENERATORS

'‘AND SIMILAR WATER PRO-
CESS GAS GENERATORS, WITH
OR WITHOUT THEIR PURI- ,
FIERS = '

_ STEAM TURBINES AND OTHEK
' VAPOUR TURBINES

SPARK-IGNITION = RECIPRO-

-~ CATING OR ROTARY INTER-
. NAL COMBUSTION PISTON,

-ENGIN. ES

GOMPRESSION-IGNITION IN-
TERNAL COMBUSTION PIS-

' TON ENGINES (DIESEL OR

SEMI-DIESEL ENGINES)
PARTS SUITABLE FOR USE SO-

- LELY OR PRINCIPALLY WITH "

THE ‘ENGINES OF HEADING

: .NO 84 o7 OR. HEADING NO. 8408_-' :

HY DRAULIC TURBINES, . WA-
TER WHEELS, AND REGULA-

‘TORS THEREFOR

oo,

12%_. -

129,

10%, -
10%
20%‘\

12%

r—



976

Cemm» b.c ise lanff

~ face 5

Hcé.ding
No,, -

Sub-
. heading
“No,

" Description of gopds

Kate of duty

1

(1)

@

; (3).

'(4),-

8411 L

84!.:13'-

8414

B8411.00 ,

"-84,12.00, :

T

841300 -

- 'ORNOT FITTED w ITH F IL’I'ERS -
.'34!.4'.16 -

_.34-14.80

8414.90

84.16

84y

84.18,

- 8415.00

TURBO-ETS. TURBO:PROPEL- -

LERS AND OTHIR GAS TUR--

- BINES.

UTHER LNGINF& AND MO-. ’

-TORS -
"PUMPS FOR. LIQUIDS WHE-

- THER OR NOT FITTED WITH
~'A° MEASURING * DEVECE;  1I-

QUID ELEVATORS

AIR OR VACUU‘\/I PUI\/IDS AlR

OROTHER GAS COMPRESSORS _—

-AND FANS; VENTILATING OR
_ RECYCLING ' HOODS INCOR-
PORATING A FAN, WHETIIER

- «(Gas. compressors of a kind uscd in

refrlaeratmg and air conditioning
app liances: dnd machinery

© =Other -

‘ ~Part.. '

AIR CONDITIONI'\IG MACHIN]:S

" COMPRISING . A. MQTOR-DRI=

VEN FAN AND ELEMENTS FOR -
‘CHANGING THE ~TEMPERA-.

TURE AND HUMIDITY, INCLU- -

DING THOSE L\/IACHINES IN

. WHICH THE HUMIDITY CAN-

© 8416.00

" 8417.00

8418.00

©NOT BE SEPARATELY REGU-

LATED

QUID FUEL, FOR PULVERISED
SOLID FUEL OR FOR GAS;
MECHANICAL = - STOK.ERS

MECHANICAL. GRATES, ' ME- .
CHANICAL ASH DISCHARGERS

AND SIMILAR APPLIANCES

TORY FURNACES AND OVENS,
INCLUDING .- INCINERATORS,;
NON-ELECTRIC :

'REFRIGERATORS, FREEZERS -
© AND OTHER RETFRIGERATING
- OR’ FREEZING EQUIPMENT,

'ELECTRIC- OR OTHER; HEAT
PUMPS OTHER THAN AIR

.. CONDITIONTNG M’ACHYNEE OF

HEADING NO. 34 15

INDUSTRIAL OR LABORA-.

' FURNACE -BURNERS FOR Ll

»

. 12-()/0(,

- 110%.

15%

.'uo%_

- 15% -

C 0% . .
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1\0

Sub-
heading
No..

.D_estripti‘on of goo& '

o Rate of duty

(3)

(4)

84.2 1

84.26

Bapa

84.23

MACHINERY, PLANT OR LA-

.BORATORY EQUIPMENT, WHE-

THER OR NOT ELECTRICALLY

.. HEATED, FOR THE TREAT-

"‘MENT OF MATERIALS BY. A -

. PROCESS INVOLVING A CHAN-

8420.00 .

) 842100

8422.00

8423.00

GE OF TEMPERATURE SUCH

'AS HEATING, COOKING, ROA-
. 8TING, DISTILLING, RECTIFY-

ING, STERILISING, PASTEURI—

‘SII\G‘. S’I‘I‘AMING -DRYING, -
- EVAPORATING, VAPORISING,

-CONDENSING OR CGOOLING,

" - OTHER THAN MACHINERY OR.
'PLANT OF A KIND USED FOR.

-DOMESTIC PURPOSES; INS-

- TANTANEOUS OR STORAGE. -
WATER  HEATERS, = NON-

ELECTRIC

" CALENDERING ~ OR . GTHER

‘ROLLING MACHINES, .OTHER
THAN FOR METALS OR GLASS,

. AND. CYLIN_DERS THEREFOR -

CENTRIFUGES, . "IMCLUDING

. CENTRIFUGAL DRYERS; FIL: . -

‘TERING OR PURIFYING MA- - -

 GHINERY -AND APPARATUS,
FOR LIQUIDS OR GASES

" DISH WASHING MACGHINES; -
" MACHINERY FOR CLEANING

OR DRYING BOTTLES OR
OTHER CONTAINERS; MACHI-
NERY FOR FILLING, CLOSING,
SEALING, = CAPSULING. OR
LABELLING BOTTLES, CANS,

.- BOXES, BAGS OR OTHER CON-- -
© "TAINERS; OTHER PACKING .
~OR. WRAPPING MACHINERY; -

MACHINERY FOR AERATING
BEVERAGES :

WhIGHING ‘MACHINFRY (EX

CLUDING BALANCES OF ' A
SENSITIVITY OF 5 MILLIGRAM
OR BETTFR), INCLUDING

- WEIGHT OPERATED COUNTING

OR .CHECKING MACHINES; .

. WEIGHING MA(‘HINE WEIGHTS .

OF ALL KINDS

“12%

12%

‘.20%' :

309"

15%
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Headiﬁgv.' Sub- .
_ Beading

. No.
T . _No. .

Description of goods

" Rate. of duty

(2)

(1)

)

@)

34.24 : 8424.00

“SIMILAR JET
MACHINES : .

84.25 © 8425.00

 JACKS

84.26  8426.00 -

84027, -  '84.27.00

. MECHANICAL
. (WHETHER OR NOT HAND-
OPERATED) FOR PROJEGTING,
'DISPERSING OR SPRAYING

~WORKS TRUCKS

'APPLIANCES

LIQUIDS OR POWDERS;. FIRE

129%,

EXTINGUISHERS, WHLTHER .

OR NOT CHARGED "SPRAY '

" GUNS AND SIMILAR APPLI-

ANCES;  STEAM OR .SAND
BLASTING MACHINES = AND
PROJEGTING

PULLEY TACKLE AND HOISTS

OTHER THAN _SKIP HOISTS;
WINCHES =~ AND, CAPSTANS;

' DERRICKS; CRANES, INCLUD-
ING CABLE CRANES: MOBILE -
LIFTING FRAMES, STRADDLE

CARRIERS - AND WORKS :

2%

o 15%_,-'

TRUCKS FII‘TED WITH ~ A

-CRANE"

FORK-LIFT TRUCKS OTHER -

- WITH LIFTING OR HANDLING

" 84.28 8428.00

EQUIPMENT -

OTHER LIFTING, HANDLING,

LOADING - OR - UNLOADING
. MACHINERY (FOR  EXAMPLE,

~ LIFTS, ESCALATORS, CONVEY-

" 84.23 8429.00

ORS, TELEFERICS)

BULLDO-
ANGLEDOZERS, -GRA-
LEVELLERS, SCRA-
‘PERS, MECHANICAL SHOVELS,

SELF—P ROPELLED
ZERS,
DERS,

- EXCAVATORS, SHOVEL LOA-

. .84.30 8436.00-

~DERS,
/AND ROAD ROLLERS

TAMPING MACHINES

OTHER MOVING, GR ADING,
LEVELLING, SCRAPING, EX-
CAVATING, TAMPING, COM-
PACTING, "EX TRACTING OR
BORING MACHINERY, * FOR:

- EARTH, MINERALS OR ORES;
PILE-DRIVERS AND  PILE-
EXTRACTORS; SNOW-PLOU-

" GHS AND SNOW-BLOWERS

FITTED . |

5%

Cxe%

12% -

12%
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Heading  Sub-

Description of goods

"Rate of duty

(4)

No- - -heading
No.
(1) (2)
84.31 8431.00

84.32 8432.00

8433 - 8433.00

‘84.34 - 8434;06

8435 - 8435.00

84.36  8436.00

B4.37 ° 8437.00

" PARTS SUITABLE FOR USE
SOLELY ' OR PRINCIPALLY -

WITH THE MACHINERY . OF
HEADING NOS. 84:¢5 TO
84-30

 AGRICULTURAL, HORTICUL-

TURAL OR FORESTRY MA-
CHINERY FOR SOIL PREPA-
RATION OR CULTIVATION;
LAWN OR SPORTS-GROUND
ROLLERS

HARVESTING OR THRESH-
_ING . MACHINERY, INCLUD-
'ING STRAW OR FODDER BAL-

ERS; GRASS OR HAY MOWERS;

'MAGHINES FOR CLEANING,
' SORTING OR GRADING EGGS,
FRUIT OR OTHER AGRICUL~ -

TURAL  PRODUCE, OTHER
THAN MAGCHINERY OF HEA-
DING NO. 8437

-MILKING ‘MAGHINES AND

DAIRY MACHINERY

'PRESSES, | 'CRUSHERS ~ AND
SIMILAR MACHINERY USED

IN THE MANUFACTURE OF

- WINE, CIDER, FRUIT JUICES
OR SIMILAR BEVERAGES

OTHER AGRICULTURAL,
HORTICULTURAL, FORES-
“TRY, POULTRY-KEEPING OR .
- BEE-KEEPING = MACHINERY, .
INCLUDING GERMINATION

PLANT FITTED WITH ME-
CHANICAL OR. THERMAL

" EQUIPMENT; POULTRY IN-

CUBATORS AND BROODERS .

MACHINES FOR CLEANING,

' SORTING OR GRADING SEED

GRAIN OR. DRIED LEGUMI-

NOUS. VEGETABLES; MACHI- . .
.NERY USED IN THE 'MILLING
- INDUSTRY OR FOR THE WOR- -
" KING OF CEREALS OR DRIED

LEGUMINOUS VEGETABLES, =~

OTHER < THAN FARM-TYPE
MACHI N’ERY :

209%,

2%

.. 12%

C12%

12%

12%

- 12%




.28

Central Ex_éis'e_:‘ Ta_rvlﬁ '

[acT 5

‘ Headmg

No

Sub-’

‘heading

No.

Description of . goods

Rate of duty

A

«(n)

@

(3) -

(@)

8438

" 84489

840

844y o

B4

8443

84,44

8438.00

8444.06‘;’

: 84-39-06

8440.00

* MACHINERY, NOT SPECIFIED

OR - INCLUDED ELSEWHERE
IN THIS CHAPTER, FOR THE

- INDUSTRIAI, PREPARATION

OR MANUFACTURE OF FOOD
OR DRINK, OTHER THAN MA-
CHINERY FOR THE LXTRAC-
TION OR PREPARATION OF

: ANIMAL OR FIXED VEGETA-

BLE FATS OR OILS .

‘AMAGI-IINERY FOR  MAKING
“PULP OF FIBROUS CELLU. '

LOSIC MATERYAL OR FOR -
MAKING OR = FINISHING
PAPER OR PAPERBCARD -

ROOK-BINDING MACHINERY, .

INCLUDING ~ BOOK-SEWING

- NIACHINES

.. 8441.00 -

OTHER ] \/IAGHINERY FOR MAK-

ING UP PAPER PULP, PAPER

‘OR PAPERBCARD, INCLU-
- DING CGUTTING. MAGHINES

" OF ALL KI’\IDS

844200

MACHINERY, APPARA TUS AND-

EQUIPMENT (OTHER THAN

THE MACHINE-TOOLS OF HEAD-
~ . ING NOS. 84.56 to 84.65), FOR -
" TYPE-FOUNDING OR~ TYPE-

SETTING, FOR PREPARING

JOR . MAKING - PRINTING

BLOCKS, PLATES, CGYLINDERS:

- OR OTHER - PRINTING - COM- -
- " PONENTS; PRINTING TYPE,
" BLOCKS, PLATES, CYLINDERS. .
" AND OTHER PRINTING COM-

PONENTS;  BLOCKS,  PLA- -

TES, CY LINDERS AND LITHO-

B GRAPHIC STONES, PREPARED

" FOR  PRINTING  PURPOSES .
(FOR EXAMPLE, PLANED, GRA-
 INED OR POLIST-IED)

- 8443.00

PRINTING MAOHINERY
MACHINES FOR USES ANCIL»

. LARY TO. PRINTING

"MACHINES FOR EXTRUDING,
-~ DRAWING, TEXTURING . OR
CQUTTING MAN-MADE TEXTILE

MATERIALS

Sr12%

: __7-12%

"12% '

. iz%

129,

Cie%.
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" Heading

No.

Sub-.

Description of goods

heading

No:

Rate of cuty

(f),

(2)

(3)

(4)

84: 45

84.‘. 40

8:.47

84.48

84,49

84.50

8445 ele)

84.46 +00

8447.00

8448.c0

MACB INES FOR PREPARING
TeXTILE FIBRES;  SPINNING,
DOUBLING Ox’ TWISTI N(z

- MACHINES AND: GTHER MA-

CHINERY FOR PRODUCING
TEXTILE YARNS; TEXTILE
REELING OR WINDING (iN-
CLUDING  WEFT-WINDING)
MACHINES ANL MACHINES
FOR PREPARING TEXTILE
YARNS FOR Uog ON THE MA-
CHINES OF HEADING NO. 84.46
OR 84.47

WEAVING MACHINES (LOOMS)

KNITTING MACHINES, STITCH-
BONDING MACHINES AND

MACKHINES FOR MAKING

GIM: ED YARN, 1 ULLE, LAC:,
EMBROIDERY, TRIMMINGS,

- BaAl OR NET AND MACHIN- .

ES FOR TUFTlNG

'AUXILIARY MACHINERY IOR

Usk Wi1H MACHINES - OF
HEADING NO. t4. 44, 84. 45,4446

"OR 84.47 (FOR EXAMPLI, LOB-.
BiBs. JA(..QUARDS AUTO-

MA[’IL. STOP MOTIONS, SHUT-

TLECHANGING l\lL(JHANhSl\‘ib),
PARTS AND * ACCES:OR:ES

"SulTABLE . FOR USY, SOLELY
OR PRUNGIPALLY WiyIH THE .
MACHINES OF THIS HREADING.

OR OF HEADING NO.4.44, 04445,
84.45, OR 4.47 (FOR EXAMFLE,

-SPNDLES ANy SPINDLE LLY-

"EKS, CAnb  CLOTHING,
" COMBS, EX1RUDING NIPPLES,

SHULTLES, HEALDS AND

HEALD-tRAMES,  HOSIERY

NEEDLES) -

8449 o0 MACHINERY FOR THE MANU-

8450.00

rACTURE OR rINISHING GF
FELT OR NONWOVENS IN THE
PIECE OR IN SHACES, INCLUD-
iNG MACHINERY FOR MAK-
NG FELT HATS; BLOCs S FOR
MAKLNG HATS

HOUSEHOLD OR LAUNDRY
TYPE WASHING MACHINES,
INCLUDING MACHINES

WHLCH BOTH WASH AND L:RY

129

12%

frq 0/
L1275

129,
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VHeadiﬁfg‘ .

No.

Sub-
.No,

heading

D'eséription of goods

, 'R_,ayt’e"of d’uf’y’ :

@

84.52

84.537

84.54.1 o

84.557

84.56 |

T

8451.00.

3

MACHINERY (OTHER® THAN

" MACHINES OF HEADING ] NO. -
84-50) FOR WASHING, C'LEAN

ING,  WRINGING, DRY ING,
IRO‘\IING PRES SING (INCLU-

““DING FUSING PRESSES), BLE-

ACHING, DYEING, DRESSING,

' FINISHINL: COATING OR - IM-

PREGNATING TEXTILE YARNS,

FABRICS OR MADE UP TEXTILE .
. ARTICLES AND MACHINES FOR

APPLYING THE PASTE TO THE

- BASE FABRIC OR OTHER SUP- -

PORT USED IN THE MANU-
FACTURE OF FLOOR COVER-
INGS - SUCH ‘AS LINOLEUM;

'MACHINES FOR REELING, UN-

. REELING, FOLDING, CUTTING
_ OR PINKING TEXTILE FABRICS

. 84.52'.00"\7

'SEWING MACHINES, OTHER
THAN BOOKSEWING  MA-

" CHINES OF HEADING NO.

84.40; 'FURNITURE, BASES

- AND COVERS SPECIALLY DE- -
~SIGNED FOR SEWING MACH-.
-INES; SEWING MACHINE NEE.

"DLES

8453.00

MAGHINERY FOR PREPARING .

TANNING OR WORKING. HI.
DES, SKINS OR LEATHER OR

" FOR MAKING. OR REPAIRING

. FOOT WEAR OR OTHER ARTI-

8454.00?_

8455.007

8456.00

CLES OF HIDES, SKINS OR
LEATHER, OTHER THAN. SEW-
ING l\/IACHINFS

OONVERTERS, LADLES, INGOT

-MOULDS AND CASTING MA-

CHINES, OF A" KIND USED .IN

METALLURGY OR IN METAL '

FOUNDRIES

METAL ROLLiNG.; MILLS AND
ROLLS THEREFOR |

‘MACHINE-TOOLS ;FOR! WORK-

ING ANY MATERIAL BY RE-
- MOVAL OF MATERIAL, BY

LASER OR OTHER LIGHT OR

 PHOTON BEAM, ULTRA-SONIC,

'ELEGTRO-DISGHARGE "ELEC-
TRO-CHEMICAL, ELE("TRON

- -BEAM,- IONIC-BEAM OR PLAS-"
" MA ARQ PROCESSES

129,

Nil

129,

12%

12%,

129,
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Description of goods .

Rate of duty

(3)

@

MACHINI\IG CENTRES UNIT

- CONSTRUCTION MACHINES

(SINGLE STATION) AND MUL-
TI-STATION TRANSFER MA-
CHINES, .. FOR WORKING
METAL: ‘ :

' 8458.004 | JLATHES FOR{REMOVING] ME-

MACHINE-TOOLS %INCLUD-
ING WAY-TYPE UNIT HEAD -
MACHINES) FOR DRILLING,
BORING, MILLING, THREAD-

- ING .CR TAPPING BY REMOV-

"ING METAL, OTHER -THAN.

LATHES OF HEADING NO. 8458

MACHINE-TOOLS FOR DEBUR.

" RING, SHARPENING, GRIND-
"ING, HONING LAPPING POLIX-

SHING | OR OTHERWISE FINI-
'SHING METAL, SINTERED ME-
"TAL CARBIDES OR CERMETS
“BY MEANS OF GRINDING STO-
NES, ABRASIVES OR POLISH-

h ING PRODUCTS, OTHER THAN
GEAR CUTTING GEAR GRIN-
DING OR .- GEAR FINISHING

MACHINES OF HEADING NO.

'.-A8461‘

6@' 1986] -
Headmg " Sub-

. .No.- hcadmg

(D) (2)

(8457 - " 845700
84.58.,

8450774 8450.00

84,60 8460.00 -
8461, 8461.00"
§84-,62[ '

_ 8462.00&

;MACHINE—TOOLS FOR PL
ING, SHAPING, SLOTTING

_ BROACHII\G GEAR CUTTING

GEAR GRINDING OR GEAR
FINISHING, SAWING, CUTT-
ING OFF AND . -~ OTHER

ERED METAL  CARBIDES OR

CERMETS, NOT ELSEWHERE

E*SPECIFIED OR INCLUDED
MACHINE-TOOLS (INCLUD'.

- ING PRESSES) FOR WORKING

METAL " BY. FORGING, ‘HAM-
MERING ‘OR DIE-STAMPING;
MACHINE-TOOLS - (INCLUD-
ING PRESSES) FOR WORKING
:METAL BY BENDING, FOLD-

12%

12%

12%

12%,

12%4 .

" MACHINE-TOOLS ~ WORKING
- BY REMOVING METAL, SINT-

ING, STRAIGHTENING FLAT-

: TENING SHEARING, PUNCH—

ING OR NOTCHING; PRESSES
FOR WORKING- METAL OR

METAL CARBIDES, NOT SPECI-

. "FIED ABOVE

st g AL £ 44 it
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- Hesadiny

No.

Sub-

Description of goods

heading

No.

Rate of duty

(2)

84.64

84.65

84.66

84.6%

'84-68 '

84.69

84.70

8463.00
8464.00

455,00

" 8466 .00

__8457}00

8468.00

OTHER MACHINE-TOOLS FOR
"WORKING METAL, SINTERED
METAL CARBIDES OR CER-
METS, WTTHOUT REMOVING
MATERIAL

MACHINE-TOOLS FOR WORK-~

ING STONE, CERAMIC#, CON--. -

.CRETE, ASBESTOS-CEMENT OR
LIKE MINERAL MATERIALS

OR FOR COLD WORKING GLASS

MACHINE-TOOLS  ( INCLUD—
 ING MACHINES FOR NAILING,
STAPLING, GLUE'NG OR -

"OTHERWISE ASSEMBLING)

FOR WORKTING WOOD, CORK,

BONE, HARD RUBBER, HARD .

PLASTICS OR SIMILAR HARD
MATERTALS

PARTS . AND - ACCESSORIFS

SUITABLE FOR USE SOLFLY

OR PRINCIPALLY WITH THE
MACHINES OF HEADING
NOS. 84.56 TO 84.65, INCLUD-
ING WORK OR TOOIL HOLD- -

- ERS, SETF-OPENING DIE-

HEADS, DIVIDING HEADS AMD
OTFTF‘R S"ECIAL ATTACH-

MENTS FOR MACHINE-TOOLS;

TOOL HOLDERS FOR ANY .
TYPE OF TOO". FOR WORK.-
ING IN THF HAND

TOOLS FOR WORKING IN THE
‘HAND, PNEUMATIC OR WIFH'

SELF-CONTAINED NON-ELEC-
[TRIC MOTOR T

"MACHINERY AND APPARATUS

FOR SOLDERING, BRAZING OR

'WELDING, WHETHER OR NOT

CAPABLYE OF CUTTING, OTHER
THAN THOSE OF HEADING
NO. 85, 15; GAS-OPERATED SUR~
FACE TEMPERING MACHI-

~ NES AND APPLIANGES

8469, 00

8470, 60

TYPEWRITERS AND WORD.
PROCESS'NG MA“HIT\TES,

CALCULATING MACHINES: AC-

COUNTING MACHINES, CASH
REGISTERS, POSTAGE-FRANK-

- ING MAQHINES, TICKET-1S5U-

ING MACHINES AND S'MILAR
MACHIVES, INCORPORATING
A GCALCULATING DEVICE

129
129%,

129,

129, -

15%

129%,

. 207
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Heading
No.

_ Sub- ‘

heading
No,

Description of goods

Rate of duty

(1) -

(2)

(3)

(4)

84.7x

84.92

84,73

84.74

8445

847: 00

8472.00-

8473.00

84%4.a0

8473.00

AUTOMATIC DATA PRO(‘F‘}Q
ING MACHINFS ANMD UNITS

CTHEREOF; MACNETIC OR OP-

TTCAL REA“‘FR-Q, NMACHINES
FOR ™ TRANRCRIPING DATA
ONTONATAMFEDTA TN COTED
FORM AND- MACHINES - FTR
PPOCFSSING  STICH . TATA,
NOT ETS"WHERE STECTFIFD
OR INGTUDED .

OTHER OFFICE MACHINES
(FOR FYAMPLE, HF™TOGRAPH
O»  STENGT DIUPILICATING
MACHINES, ADDRESSING MA-

CHINES, AUTOMATIC BANK-

NOTF, ~ DISPENSFRS, COIN-

. SORTING MACHINES, COIN-
COTINTING OR WRAPPING

MACHINES, PENCIL-SHARPEN-
ING MACHINFES, PERFORAT.
TNG OR STAPLING MACHIN-

" ES)
PARTS AND ACOESSORIES

(OTHER THAN COVERS, CAR-

RYING CASFS AND THE LIKE) -

SUITABLFE FOR USE SOLELY
OR PRINCIPALLY WITHMACH-

INES. OF HEADING NOS.:

84.69 TO 84.%2

MACHTMNTRY  FQOP  SOPTIVQ,

SCRTENTNG, “EPAT ATING, W A_ :

STYNG, CRUSHING, GP INDING,
M™TNC OR - FNPAD'NG PAl

RTH. STOVF,ORE“ CR OTHTR .

MTNER AT CURSTANCES, TN €O-
LID (INCTUDING TOWDFEP OR
PASTT) FORM: MACHINERY

. FOR AGGLOMERATING, SHAP-

TN™ O MOT'L™™NG SOLID MT-
NERAL TFUFLS CERAMT, PAS.
TE, UNTARDENFT CEMENTS,

PLASTERINT™ MATERTAL® OR
OTHER MINERAL PROTUCTS

IN POWTER O PASTE FOR®";

- MACHINES FOR FORMING -
‘FOUNDRY MOUTDS OF fAND -

MACHINES FOR ASSEMBT TNG
FTECTRIC OR ELFCTP ONIC

“T ANPS, TTBES OF VATVES CR.

FLASH-BULBS, IM T ASS FN-
VET OPES; MACHINES = FR
MANUFACTITRING OR HOT
WORKING GLASS OR GLASS-
WARE

. 20%

‘_20%7 g

129,

12%

129,
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Headmg Sub-
heading

No.

No.

Descript{f)n of goods

: f.liate of dut;'*-«

108
8476 ;

8471

8478

8479

>84'80

(2)

)

@

847600

84777 00-

8448+ 00

8479- 00

‘ 8480 *00

84081

84.82
- 84.83

‘ 8481-10°

© - B481.90
8482.00 '

" 8483-00

AUTOMATIC GOODS-VENDING
. MACHINES (FOR EXAMPLE,

POSTAGE STAMP, CIGARETTE
FOOD OR BEVERAGE MACHI-
NES), INCLUDING MONEY-
CHANGING MACHINES

MACHINERY FOR WORKING

- RUBBER OR PLASTICS OR FOR

THE MANUFACTURE OF PRO-
DUCTS FROM THESE MATE-

RIALS, NOT SPECIFIED . OR-
INCLUDED - ELSEWHERE IN

THIS CHAPTER

'MACHINERY FOR' PREPARING, ’
"OR MAKING UP TOBACCO,

NOT SPEGIFIED OR INCLUDED

'ELSEWHERE IN THIS CHAP-
“TER

MACHINES AND MECHANICAL -

APPLIANCES HAVING INDIVI-

" DUAL FUNCTIONS, NOT SPE- -
 CIFIED OR INCLUDED ELSE- -
'WHERE IN THIS CHAPTER

MOULDING BOXES FOR META.L

-FOUNDRY; MOULD: BASES;

MOULDING PATTERNS;

" MQULDS FOR METAL (OTHER

THAN INGOT MOULDS), ME-
TAL CARBIDES, GLASS, MINE-

RAL MATERIALS, RUBBER OR

PLASTICS

. TAPS, COCKS, VALVES AND
SIMILAR APPLIANCES FOR- -
PIPES, BOILER SHELLS, TANKS, -

VATS OR THE LIKE, INCLUD-

- ING PRESSURE-REDUCING
- VALVES AND THERMOSTATI."

CALLY CONTROLLED VALVES "

-Expansion valves and Solenoid vale

ves for refrigerating and aircondi-
_tioning appliances and machmery

-Other

BALL OR ROLLER BEARINGS

TRANSMISSION SHAFTS  (IN-
CLUDING CAM SHAFTS AND .
CRANK SHAFTS) AND CRANKS;
BEARING -HOUSINGS - AND
PLAIN- - SHAFT BEARINGS;
GEARS AND GEARING; BALL?.

SCREWS; GEAR BOXES AND

OTHER SPEED: CHANGERS,

INCLUDING TORQUE GONVEn
RTERS; FLYWHEELS AND PUL~
LEYS, INCLUDING PULLEY
BLOGKS CLUTCHES - AND

'SHAFT COUPLINGS_(INCLUD-

IN(J’ UNIVERSAL JOINTS)

20%,

12%

129,

2%

-o12%

110%,

12%, -

- 15%

20%,
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‘Heading ~ Sub- : ) ‘DeScription of goods . "Rate of duty
- No. heading - ) - o -
. No. . :
(1) @ e @
8484  8484-00 GASKETS AND SIMILAR JOINTS  20%

- OF METAL. SHEETING -COM-
BINED WITH OTHER MATE-
RIAL OR OF TWO OR MORE
LAYERS OF METAL; SETS OR
ASSORTMENTS OF GASKETS
AND, SIMILAR JOINTS, DIS-
SIMILAR IN COMPOSITION,
PUT UP IN POUCHES, ENVE-
LOPES OR SIMILAR PACKINGS

C8gBy MACHINERY® PARTS,” NOT'

CONTAINING -ELECTRICAL . - -
- CONNECTORS, INSULATORS, - - ‘ :
COILS CONTACTS OR OTHER -
ELECTRICAL FEATURES, NOT
SPECIFIED OR 'INCLUDED
ELSEWHERE IN THIS CHAPTER

8485-t0  -Ships’ propellers and, blades thereforj' 12%

' 8485-90 i -Other - S 12%

CHAPTER 85

| "ELECTRICAL MACﬂINER'Y - AND EQUIPMENT . AND PARTS

THEREOF; SOUND RECORDERS AND REPRODUCERS, TELEVI-
SION IMAGE "AND SOUND RECORDERS AND REPRODUCERS,
AND PARTS AND ACCESSORIES OF SUCH ARTICLES

Norrs

1. This Chapter does not cover:
(a) Electrically warmed blankets, bed pads, foot-muffs or the -
like; electrically ~warmed clothing, footwear or ear pads or other.
- electrically warmed articles worn on- or about the person;
(b) - Articles of gla‘qs of heading No. 70.08; or *

(c) Flectrically heated furniture of Chapter 94, : '
2 Headmg Nos, 85.01 to 85.04 do not apply to goods- descrlbed in

| heading No. 85.11, 85.12, 85.40, 85.41 or 85.42, ‘ 1

However, metal tank mercury arc rect1ﬁers remain- class:ﬁed m head--

'mg No. 85.04.

-3 Headmg No. 85.09 covers only the following electro-mechanical
machlnes of the king common.ly used for domestic purposes :

(a) Vacuum cleaners, floor polishers, food grinders and nnxers
and fruit or vegetable juice extractors, of any weight;
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(b) Other machines prowded the Welght of such machines does
not exceed 20 kg.

The heading does not, however, apply to - fans and ventilating or
recycling hoods incorporating a fan, whether or not fitted with filters
(heading No, 84.14), centrifugal clothes-dryers (heading No. 84.21), .
dish Washmg machines (heading Nb. 84.22), household washing ma-
chines (heading No, 84.50), roller or other 1ron1ng machines (headlng
No. 84.20 or 84.51), sewing machines (heading No. 84.52), electric
scissors’ (heading No, 85.08) or to electro-thermic appliances (heading
No, 85.16). ' '

4, For the purposes of neadmg No. 85.34 prmted circuits’ are cir-

cuits obtained by forming on an insulating base, by any printing process

" (for example, embossing, plating-up, etching) or by the ‘flm ecircuit’
technique, conductor elements, contacts or. other printed components
“{(for example, inductances, resistors, capacitors) alone or interconnected
according to a pre- estabhshed pattern,. other than elements which can

produce, rectify, modulate or amplify an electrical slgnal (for example, o

semi-conductor elements).: ;

The term ‘printed circuits’ does not cover “circuits combineq with
elements other than those obtained during the printing process. Printed
eireuits. may, however be fitted with non—prmted connectmg elements

'Ihm-or thick-film circuits compr1s1ng passxve and active e]ements
obtained during the same technologmal process are to be class1ﬁed in
'headmg No. 85. 42

: 5.~For the purposes of heading Nos. 8541 and 85.42: o

{a) “Dlodes, transistors and sm’ular semi-conductor. dev1ces” are
'semi-conductor devices the operation of which depends on varlatmns
in r‘=51st1v1ty on the apphcatlon of an electric field;

,(b) “Electromc Lntegrated c1rcu1ts and mlcroassemblies-” are:

(i) Monolithic 1ntegrated circuits in which the circuit ele-
ments (diodes, tran51stors resistors, capacitors, 1n'cerconnect1ons,
" ete)) are created in the mass (essentially) and on the surface of
a semi-conductor material (doped silicon, for example) and are
inseparably associated; ;

(#) Hybrid integrated circuits in Which passive elements (re-
sistors, capacitors, intérconnections, etc.), obtained by thin-or
thick-film technology, and active elements (diodes, transistors,
monolithic integrated circuits, etc., obtained by semi-conducter
technology, are combined to all intents and purposes indivisibly,
on a single insulating substrate -(glass, ceramic; etc.). These clr-v'
cuits may also include discrete components;

(it) Microassemblies of the moulded module, imcromodule or
similar types, consisting of discrete, active or both active and pas»
SJ.V@ compo'nents Whlch are comblned and 1nterconnected

, For the classification oE the artlcles deﬁned in thls Note, head«
Ing Nos. 85.41 and 85.42 shall take p_recedence over any other_heada
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Sin

_ 6, Records, tapes and other media of heading No. 85 28 or- 8524 remain
- ‘clagsified in those headings,” whether or not they are clea.red with the-
. apparatus for which they are intended.

Heading

No.

Sub-. -
heading: No.

‘Description of goods - -

- Ratq of duty .

(1)

(2) '

(3) 3

@

'85.01

85.02- '

85.031

: 85.04

85.05. '

85.06

| 85.07'

- 85.08 .

- 85.00

- 8503.004

8501266

8 502,00

%

8504.00}

" 8505.00

85_06.0,6 ‘

8507.00

- 8508.00

_ 8509;00

ELECTRIC
‘GENERATORS (FXGLUDING

GENERATING SETS) T
“BLECGTRIG GENERATING SETS

ANDROTARY CONVERTERS,

PARTS SUITABLE FOR USE ',

SOLELY OR PRINCIPALLY

WITH THE MACHINES = OF

HEADING NO. . 85.01 OR 85.02
ELEGTRIGAL TRANSFORMERS,

INDUGTORS

BLECTRO-MAGNETS; = PERMA-
NENT MAGNETS AND ARTI- -

MOTORS AND' .

~. 209%

12%

20% " -

129 e

CLES INTENDED TO BECOME .

* PERMANENT MAGNETS AFTER

MAGNETISATION; ELECTRO- '

MAGNETIC OR ' PERMANENT

" MAGNET 'CHUCKS, CLAMPS

AND SIMILAR HOLDING DE-
* VICES; ELECTRO-MAGNETIC

GOUPLINGS CLUTCHES AND

BRAKES; FLEGTRO-I\&AG‘\IETIG

LIFTING HEADS -

PRIMARY CELLS ' AND PRI» o

MARY BATTFRIES

ELECTRIC AC “.(AUMULA,TORS

INCLUDING

DING SQUARE)

’ ELEGTRO-MECHANICAL TOOLS -

FOR WORKING IN THE HAND,
WI'TH SELF- GON’I‘ATNED ELEC-
TRICG MOTOR : ,

ELECTRO-M-EGHANIGAL' DO-, -
© MESTIC APPLIANCES WITH = -

SEPARATORS -
- THEREFOR, WHETHER OR -
'NOT RECTANGULAR (INCLU-

25%

AN; — Eo‘y .
STATIC CONVERTERS -(FOR =,
'EXAMPLE, RECTIFIERS) AND

. 25%.

- %

'SELF GONTAINED ELECTRIC ~

MOTOR

-

82 Law-—26,
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I;.ieading, Sub- Description of goods - Rate of duty ~

Ne. heading No.

(;) (2) SRR () N '___(4),

PAR

$5.10. 8510.0c SHAVERS ANDHAIR CLIPPERS, 20%
: - - WITH SELF-CONTAINED ELE- ..
' ' . CTRIC MOTOR _ :
85.11 8511.00 - ELECTRICAL IGNITION = OR 20%
S STARTING EQUIPMENT OF A -
. KIND USED FOR SPARK-IGNI-
TION OR COMPRESSION-IGNI- .
TION INTERNAL COMBUSTION
- ENGINES (FOE EXAMPLE, IG-
NITION MAGNETOS, MAGNE-
" TO-DYNAMOS, IGNITION COILS,
SPARKING PLUGS AND  GLOW
- PLUGS, - STARTER. MOTORS);
GENERATORS (FOR EXAMPLE,
DYNAMOS,  ALTERNATORS)
AND CUT-OUTS OF ' A KIND
"USED IN . CONJUNCTION WITH
. SUCH ENGINES S

8513 8512.00 ELECTRICAL = LIGHTING OX ‘20%
o . 7. 7 BIGNALLING EQUIPMENT (EX- - .
CLUDING ARTICLES ‘'OF HEAD-
ING NO. 85.39), - WINDSCREEN
WIPERS, DEFROSTERS AND
DEMISTERS, OF A KIND USED
- FOR CYCLES OR MOTOR VEHI-
" CLES - :

85,13 851300 PORTABLE ELECTRIC. LAMPS 129,
D ‘ -~ DESIGNED TO. FUNCTION BY
' - THEIROWNSOURCE OF ENER-
" GY (FOR EXAMPLE, DRY BAT-
" TERIES, ACCUMULATORS,
MAGNETOS), OTHER THAN:
LIGHTING ~SQUIPMENT OF
HEADING NQ. 85.2

8514 851400 INDUSTRIAL OR LABGRATORY 129,
- ELECTRIC {(INCLUDING IN- L
DUCTION OR DIELECTRIC). '
FURNAGCES AND OVENS; OTHER,
- INDUSTRIAL OR LABORATORY
o INDUCTION OR DIELECTRIC
, HEATING EQUIPMENT

8x.15 8515.00 ELECTRIC (INCLUDING ELEC- 12% .
, TRICALLY HEATED GAS), LASER -

: : - OROTHER LIGHT OR PHOTON
'~ BEAM, ULTRASONIC, ELEC.
' TRON BEAM, MAGNETIC PUL-
SE OR PLASMA ARC SOLDER-
ING, BRAZING OR WELDING
MACHINES AND - APPARATUS,
WHETHER OR NOT CAPASLE
- OF CUTTING; ELECTRIC MA-
CHINES AND APPARATUS FOR
- HOT SPRAYING OF METALS OR
SINTERED METAL CARBIDES
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Hoading

‘No.

~ Sub- o Description of goocds
heading No. o

(0

@) , (9)

)

| Rate of daty

85.16%

85.17

85.18

85.19§

85.20%

8521 .

-85.22

8516.00 [ELECTRIC . INSTANTANEOUS
OR STORAGE WATER HEATERS

AND’ IMMERSION HEATERS;

. ELECTRIC SPACE HEATING

- APPARATUS AND SOIL HEAT-

ING  APPARATUS; ELECTRO-

" THERMIC HAIR-DEESSING AP-

PARATUS (FOR EXAMPLE, HAIR -

- DRYERS, HAIR CURLERS, CUR-
LING TONG . HEATERS) AND
HAND DRYERS; ELECTRICEY
SMOOTHING IRONS; OTHER

. ELECTRO-THERMIC APPLIAN-
CES OF A KIND USED FOR
DOMESTIC PURPOSES; ELEC-

- TRIC HEATING RESISTORS,
OTHER THAN THOSE OF HEAD-
ING NO 85:45. ° :

8517 ool ELECTRICAL "APPARATUS FORfi
- LINE TELEPHONY OR LINE TE o
LEGRAPRY, INCLUDING SUCH -
APPARATUS FOR™ CARRIER- -
CURRENT LINE SYSTEMS -

8513 ®0 MICROPHONES AND STANDS

CTHEREFOR; LOUD-SPEAKERS,
WHETHER OR NOT MOUNTED
INTHEIR ENCLOSURES; HEADs

PHONES, EARPHONES AND

COMBINED MICROPHONE -
[SPEAKER SETS; AUDIO- FRE-.

" QUENCY ELECTRIC = AMPLI-
FIERS; ELECTRIJ SOUND
AMPLIFI}:.R SETS

RECORD-PLAYERS, CASSET-

TE-PLAYERS AND OTHER

SOUND REPRODUCING AP-

PARATUS, NOT INCORPORA- -

TING A SOUND’ RE(JORDING
~ DEVICE

8519.00 TURNTABLES (REC'ORD-DEGKS),

8520.011 'M.AGNETIG TAPE RECORDERS

; AND OTHER SOUND RECORD-
AING APPARATUS,  WHETHER
OR NOT INCORPORATING A
SOUND REPRODUCING DE-
VICE

8521.0n VIDEO RECORDING OR RE-
' PRODUCING APPARATUS

'8522 oo PARTS AND ACCESSORIES [OF
. LAPPARATUS OF  HEADING
“NOS. 85 19, TO 85.21

20%,

_ 20%,

20%,

25%

25%

25%
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Hcadmg Sab-. | Description of goods Rate of duty. .
No. - heading™ ) -

No. .. ) . .
@ @ s W

" 85.23 8523.00  PREPARED UNRECORDED ME- - 259%
s : L DIA FOR SOUND RECORDING - . -
' OR SIMILAR REGORDING OF ~ - '
OTHER PHENOMENA,  OTHER

THAN PRODUCTS OI‘ CHAP-.
TER g7

85.24 8524.00 - RECORDS, TAPES'AND OTHER . 309%,
o " . RECORDEDMEDIA FOR SOUND
o OR OTHER SIMILARLY RE- )
CORDED PHENOMENA, ' IN-
CLUDING MATRICES AND MA.
L STERS FOR THE PRODUCTION
N S OF RECORDS, ' BUT EXCLUD- .
-7 ING PRODUGTS OF CHAPTER~
"3 -

-85.25 8525.00 - TRANSMISSION APPARATUS . 25%
~ .77 FOR RADIO-TELEPHONY, RA- .~ ..
oo o . . o .. - "DIO-TELEGRAPHY, RADIO-
P : : : R "~ BROADCASTING OR ‘TELEVI-
, . o - - SION, WHETHER °~ OR . NOT" -
.. INCORPORATING RECEPTION ..
" APPARATUS OR SOUND. RE-
'CORDING OR' REPRODUCING

APPARATUS; TELEVISION CA- f ;
MERAS

- Bm.6 -8526.00 RADAR APPARAT_US, RADIO 12%

S - . NAVIGATIONAL AID APPARA- :
- TUS AND RADIO REMOTE :

CONTROL APPARATUS - -

" 8527  8s27.00  RECEPTION APPARATUS FOR 408
- . RADIO-TELEPHONY, RADIO-.. . =~ ..
' ' TELEGRAPHY OR RADIO-BRO- ~ .
' ADCASTING, WHETHER OR
- NOT COMBINED, IN THE SAME .
HOUSING, WITH SOUND RE~
CORDING OR REPRODUCING "
APPARATUS OR A CLOCK

8528 85e8.00 TELEVISION RECEIVERS (IN- ' 40%
o CLUDING VIDEO MONITORS
’ AND VIDEO ' PROJECTORS),
"WHETHER OR NOT COMBINED, .
IN THE SAME HOUSING, WITH:
RADIO-BROADCAST  RECEI- -
L - VERS OR SOUND OR VIDEO .
: R RECORDING OR REPRODU-
. . CING APPARATUS

85.20 8520.00 PARTS SUITABLE FOR USE. Co12% -
B "~ SOLELY OR PRINCIPALLY ,
' - WITH THE APPARATUS OF ‘
HEADING NOS. 825 TO
85.28 o

"‘”",‘
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heading, *:
No. .

RISy

Des_cription of goods

@

T

)

85.31 ,'

. 85.30°

' 85.3;'

'8.5.3.3

8584

8535

85.36

8530.00

: 8531.00 .

"853‘2‘;6‘6 _

'8533.00‘
’ . AND  POTENTIOMETERS),

 OTHER THAN HEATING RE-
853400

8535.00

| ELECTRICAL _ SIGNALLING, ~  12%

SAFETY OR TRAFFIC -CON-
TROL EQUIPMENT FOR RAIL-
WAYS, TRAMWAYS, ROADS,

INLAND WATERWAYS, PARK.
ING 'FACILITIES, PORT. IN-

STALLATIONS OR-AIRFIELDS

(OTHER THAN THOSE OF
- HEADING NO. 86 08\ _

ELECTRIC SOUND OR VISUAL . a9,

* SIGNALLING - APPARATUS
- (FOR EXAMPLE, BELLS, SIRENS,

INDICATOR PANELS BURG- -~ -

"LAR OR FIRE ALARMS), OTHER

THAN THOSE OF HEADING NO

: 85120R8530___‘

- BLECTRICAL CAPAGI’IORS RS

FIXED, VARIABLE OR AD_]US-

TABLE (PRE-SET)

ELECTRICAL., ~ RESISTORS a0
(INCLUDING . RHEOSTATS S

SISTORS

PRINTED GIRCUITS 1%

' ELECTRICAL APPARATUS FOR "~ 209, . = .

SWITCHING OR PROTECTING

.ELECTRICAL CIRCUITS, OR-

FOR MAKING CONNE(}‘TIONS

. TO OR IN ELECTRICAL CIR-

CUITS (FOR EXAMPLE, SWIT-.
CHES, FUSES, LIGHTNING AR-
RhSTERS VOLTAGE LIMI-

° TERS; SURGE SUPPRESSORS,
* PLUGS, JUNCTION BOXES),

FOR A VOLTAGE EXCEEDING

' 1,600 VOLTS

ELECTRICAL APPARATUS FOR -
SWITCHING OR PROTECTING
ELECTRICAL CIRCUITS, OR
FOR MAKING CONNLCTIONS_

- TO OR IN*ELECTRICAL CIR-: .
- CUITS (FOR EXAMPLE, SWIT--

CHES, RELAYS, FUSES, SURGE .
SUPPRE\SORS PLUGS BOCK-

ETS, IANIPHOIDERS JUNG- - -
~+ TION BOXES), FOR A VOLTAGE

" NOT - FXCEEDING .. 1,000

- VOLTS " :
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Hadmg
No.ﬁl _

Sub-

“huding

No.{ -

- Description of goods

Rafe of, duty

OB

" (a) |

(8)

@

85.37 ,

85.38

85.39

85.40

8536 1 {o) -Ovcr load protcctmn or thermaj
relays, starting relay controls, for

- 8537.00

* refrigerating and air-conditioning |
appliances and mwachinery .

'8536.90 ~Other

BOARDS, PANELS (INCLUDING

- NUMERICAL CONTROL PA-
. NELS), CONSOLES, =~ DESKS,

CABINETS AND QTHER BASES,

uo%A

20%, 3

12% -

EQUIPPED WITH TWO OR.,
' MORE APPARATUS OF HEAD-

ING NO. 85,35 OR HEADING NO.

85.36, FOR ELECTRIC CONTROL

OR THE DISTRIBUTION OF ELE- .
CTRICITY, INCLUDING THOSE .

‘NGORPORATING ©INSTRU-
MENTS OR . APPARATUS OF -

. CHAPTER .go, OTHER THAN

_853&0.6 '

. SWITCHING APPARATUS oF
" HEADING NO. 5. 17

ART& SUITABLE ¥OR USE’

'SOLELY =~ OR. PRINCIPALLY
WITH: THE APPARATUS OF -

 HEADING NO. 85.35, 85.36 OR .

8539.00

8537

ELEGTRIQ FILA\/iLN I OR DIS-

’ ~‘GHARGE LAMPS, INCLUDING

SEALED BEAM LAMP UNITS

"AND ULTRA-VIOLET . . OR

35%.

~ INFRA-RED LAMPS; ARC-LAMFS

'8540.00 | ( :
. HODE OR PHOTO-CATHODE
"VALVES AND TUBES (FOR EX-

THERMIONIC, COLD CAT-

- AMPLE, VACUUM OR VAPOUR

- .OR GAS FILLED VALVES AND-

TUBES, MERCURY ARC REC-
TIFYING VALVES AND TUBES,

. CATHODE-RAY TUBES, TELE-.

VISION CAMERA TUBES)

129,
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Sub- |
~_heading
"~ Na.

- Heading
No..

Central Excise Tariff

Description of gobds

(@

- (3)

8541 . .8541.00"

§185§42 © 8542.00

g8543 - 8548.00

7

85-45

85:46. 854600

L TALS

' 854.4.(50
" WIRE,

- 8545 80

‘DIODES, TRANSISTORS AND
SIMILAR
"DEVICES;
“SEMI-CONDUCTOR DEVICES,
" INCLUDING PHOTO-VOLTAIC
'CELLS WHETHER OR NOT

“SEMI-CONDUCTOR.
. PHOTOSENSITIVE -

ASSEMBLED IN MODULES OR

 MADE UP INTO PANELS; LIGHT
EMITTING

DIODES; MOUN-
TED PLE.{U~FLE TRIC

A\TLGRATID

“le( JﬂTS A‘\TD MICROASSEM-~ ‘

BLIES

FLECTRICAL MACHINES AND

. APPARATUS, HAVING INDI-

VIDUAL FUNCTIONS, NOT
SPECIFIED OR. INCLUDED EL-

 SEWHERE IN TI4IS CHAPTER

INSUTATED (INCLUDING EN-
AMEILED OR  ANODISED)
CABLE (INCLUDING -

FITTED WITH CONNECTORS;

- OPTICAL FIBRE CABLES, MADE

TP OF INDIVIDUALLY SHEA- .

. THED FIBRES, WHETHER OR .

NOT ASSEMBLED WITH ELEC-
TED WItH CONNECTORS

CARBON YELECTRODES, CAR-
BON BRUSHES,
BONS, "BATTERY CARBCNS
AND OTHER ARTICLES OF

SRAPHITE OR  OTHER CAR--

BON, WITH OR WITHOUT ME-
TAL, OF A KIND USED FOR
ELECTRICAL PURPOSES

ELEC I'R,IC AL INSULATORS OF
AL\Y MAT GRIAL

LAMP "CAR- .

CRYS-

2%

_.'12%

-12% 

- GO-AKIAL GA_'BLE) AND OTHER
- INSULATED ELECTRIC CON- -
DUCTCES, WHETHER OR NOT -

- TRIC CONDUCTORS OR FIT- .

15%

Caa%e
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Description of goods - kate éf.dutyr:_‘

B T R < N

‘8547 . 8s47-00 INSULATING FITTINGS FOR = 12%

. " ELECTRICAL MACHINES, -

APPLIANCES OR EQUIPMENT,
BEING FITTINGS WHOLLY OF
INSULATING . MATERIAL
_APART FROM ANY MINOR

- ‘COMPONENTS- OF  METAL
(FOR EXAMPLE, THREADED
SOCKETS) INCORPORATED
DURING MOULDING SOLELY

"FOR PURPOSES OF ASSEMBLY,

- OTHER THAN  INSULATORS'
OF HEADING NO. 85.46; ELEC-
TRICAL  CONDUIT TUBING
“AND JOINTS THEREFOR, OF

"~ BASE METAL LINED WITH IN-

' SULATING MATERIAL - -

8548 8548-00 ELECTRICAL PARTS OF MA- - wu% .

CHINERY OR . APPARATUS, .
- NOT: SPECIFIED OR INGLUI)ED—
. -ELSEWHERE I\T TEIIS CHAP-
TER o

SEC’I‘ION XVII

VEHICLES AIRCRAFT VESSELS AND ASSOCIATED n
: TRANSPORT EQUIPMFI\T

NOTES

L Th1s Sectlon does not cover art1c1eq ot headmg No 95 01 95 03 or'
. $5.08, or bobsleighs, toboggans and the- 11ke of headmg No. 9506

2. The expressions: “parts”. and “parts and accessones” do not - apply -

- to the following articles; Whether or not ’Lhey are 1dent1ﬁab1e as - for the ‘
goods of this Section: .

(a) Jomts Washere. and tha like of einy materlél (class1ﬂed'

according to their constituent material or in heading No. 84.84) or.

“other articles of vulcanised rubber other than nard rubber (headma :
No. 40.17); .

(b)) Parts of general -use, as defined in Note 2 to Sectmn XV
of base metal (Section XV) or wmlav goods of plastlcs (Chapter'

(,c)A .Artiélés _of Ch.apter '82 (tgols) -
(d)" Articles of heading No, 83.15; - o S _
- (e) Machmes and apparatus of headmg Nos. 84.01 to 84, 79 ‘and

. parts- thereof; articles of headmg No. 84.81 or 8482 and, provided

they constltute integral parts ‘of englnes or motors artlcle-s of head— S

. ing No. 3483

(j') Eleetrical machlnery and e=qu1pment (C‘hapter 85),
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: (g) Art1cles of Chapter 90;
(h) Acrticles of Chapter 91;
(i) Arms (Chapter 93),
(k) - Lamps and lighting ﬁttlngs of headmg No 94. 05

(1) Brushes of a klnd used as parts of veh1cles (headmg No
96%)- - s

1

- . 3. References in Chapters 86 to 88 to “parts” or “accessories” do mnot -
apply. to parts or accessories which are not suitable for use solely or
principally with the articles of those Chapters A part.or accessory
which: answers to a descrlptlon in two or more -of the headings of those . |
Chapters is to be classified under that heading wh10h corresponds ‘to the.
‘principal use of that part or accessory, - S

-4. Aircraft spe01ally constructed so that they can also be used a® .
‘road veh1cles are class1ﬁed as a1rcraft ) . -

'Amrihi'bious motor vehicleg are classified as motor Vehicles :

5 A1r-cush10n vehicles are’ to be class1ﬁed within thig; Section mth

" the veh1cles to which they are most akin as follows L )

" (a) In Chapter 86 if des1gned to travel on ‘a guude-track (hover-? '
'__trains)a IE PARORRE BECT RS BRR ¢

' land and water;

.(c) In- Chapter 89 1f des1gned to travel over water, whether or
not able to. land .on beaches or landmg—stages or also able ‘to: travel
over ice. S : ’ :

Parts and accessories of alr-cus}uon vehicles- are to be classiﬁed in-
the same way as those of vehicles of the heading in which the air- .
cushion vehicles are classn‘ied under the above prov1s1ons )

_ Hover- tram track ﬁxtures and- ﬁttlngs are to be’ classiﬁed as ra1lwayj
" track fixtures and ﬁttings and s1gna111ng, safety or traffic.control equip-

ment for hover-train transport systems as s1gna1hng, safety or _traffic-
" control equipment for railways..

CHAPTER 86

- RAILWAY OR aTRAMVVAY LOCOMOTIVES -ROLLING-STOCK AND
PARTS THEREOF; RAILWAY OR TRAMWAY. TRACK FIXTURES
- AND FITTINGS AND PARTS THEREOF; MECHANICAL '
(INCLUDING ELECTRO-MECHANICAL). TRAFFIC
SIGNALLING EQUIPMENT OF ALL KIN"DS

No'ms
-1, This Chapter doas not cover '

(a) Railway or tramway sleepers of wood or of concrete, " or
eoncrete guide-track sections for hover-traing (Chapter 44 or 68);

4.
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(b) Railway or tramway track . constructlon matenal of n'on or .-
steel of heading No. 73.02; or - ,l _

_ (c) Electrical s1gnal.l1ng, safety or trafﬁc control eqtupment of. -
headlng No 85 30.

2. Readmg No. 86 07 applles, inter alia, to

~(a). Axles, wheels ‘wheels sets (runmng gear), me‘ral tyres, hoops
and hubs and other parts of wheels,

. (b) Frames, underframes, bog1es and blssel-bog1es
{c) Axle boxes; brake gear;

(d) Buffers for ro]lmg-stock hooks and other coupling gear and -
. corridor connections; . R

(e¢) Coachwork.

SubJect to the prov1s1ons of Note 1 above heading_ ‘No_. --86.08.
applles mter alia, to:.

(@) Assembled track, turntables platform buffers, loadlng gauges

(b) Semaphores mechanical signal discs, level crossing controlk
‘gear, signal and point controls, and other mechanical (1nclud1ng
electro-mechanical) signalling, safety or traffic control equipment,
Whether or not fitted for electric lighting, for railways, tramways,

~ roads, "~ inland waterways parkmg fac111t1es port installations. or .

: .alrﬁelds
..Heading. - - Sub- o De’s'criptio‘n. of goods ‘Rate of duty -
.- No. - - heading No. o AR ' o : :
o @ @ - (a) -
. '86-01 - 86or-o0 RAIL LOCOMOTIVES POWER- 12%

ED FROM AN EXTERNAL
- SOURCE OF ELECTRICITY OR
BY ELECTRIC ACCUMULA-
TORS

‘8602 - '8602-00 ~OTHER RAIL LOCOI\/IOTIVES; C1e%
o | LOCOMOTIVE TENDERS a

. 8603 ~ 8603-00 SFLF—PROPELLED RAILWAY OR 12%,
' ~ TRAMWAY COACHES, VANS

AND TRUCKS, OTHER THAN

THOSE OF HEADING NO.: 86.04 . .

-~ g6'04 _ B8604:00 RAILWAY OR  TRAMWAY 129
R 'MAINTENANCE OR SERVICE: .
' VEHICLES, WHETHER OR NOT
SELF-PROPELLED - (FOR EX-
AMPLE, WORKSHOPS, CRANES,
BALLAST TAMPERS, TRACK
"LINERS, TESTING COACHES
AND TRACK  INSPECTION
. VEHICLES) S
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¥

No. heading No,
W @ ® @
8605 860500 RAILWAY OR TRAMWAY PAS- 129

SENGER COACHES, NOT
'SELF-PROPELLED; LUGGAGE
VANS, POST OFFICE COACHES
- AND OTHER SPECIAL PURPOSE.
RAILWAY OR TRAMWAY : COA-
CHES, NOT SELF-PROPELLED .

- (EXCLUDING THOSE OF HEA-
DING NO. 86-04)

86-06  8606-00 RAILWAY OR _TRAMWAY rdo,
S GOODS VANS AND WAGONS, o
NOT SELF-PROPELLED

86:07  '8607-00 PARTS OF RAILWAY OR ' r1a9
- TRAMWAY LOCOMOTIVESOR "
ROLLING-STOCK ~

" 86708 8608 00 . RAILWAY _OR_ TRAMWAY 2% -

TRACK FIXTURES AND FITT-.
INGS; MECHANICAL (INGLUD-
ING ELECTRO- MECHANICAL) -
‘SIGNALLING, SAFETY ORTRA-
-FFIC CONTROL EQUIPMENT
JFOR RAILWAYS, TRAMWAYS,

" ROADS, INLAND WATERWAYS‘
PARKING FACILITIES %PORT'

- INSTALLATIONS OR ™~ AIR-
FIELDS; PARTS OF THE FORE-
. GOING '

8609 860g'00 CONTAINERS (INGLUDING CON- 129
EEEEE /TAINERS . FOR THE TRANS-~ E _
"PORT OF FLUIDS) SPECIALLY
DESIGNED AND EQUIPPED FOR
CARRIAGE BY ONE OR MORE
MODES OF TRANSPORT

4

i e e ot e e s

CHAPTER 87

VEHICLES OTHER THAN RAILWAY OR TRAMWAY ROLLING-
STOCK AND PARTS AND ACCESSORIES THEREOF

No'm-s .'

1. ThlS Chapter does mnot _cover railway or tramway rollmg-stoc];

: des1gned -solely for running on rails.

2. For the purposes of: this . Chapter, “tractors” - means vemoles
constructed essentially for hauling or pushing another vehicle, appliance -
or -load, whether ‘or -not ‘they ' contain: subs1d1ary provision for the

' transport in connection with the main use of the tractor, of tools. seeds- :
v..fer‘uhsers or other goods
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3. For the purpose of headlng No. 87. 02, the expressmn publlC-
transport type passenger motor vehicles® means vehicles de51gned for
the transport of ten persons or more - (mcludlng the erer)

4, Motor chassis fitted with cabs fall in headmg Nos. 87 02 to 87.04;

and not in heading No. 87.06. . -

5. Heading No. 87.12 includes “all children’s bicycles. VO't'h'e’r‘
ch11drens cycles fall m headmg No 95 0L, o

Heading Sub- . .l Description of‘goods - - - Rate of duty
No. - heading No. T , : :
(1 @ @ @
87-61 . 8701:00 TRACTORS (OTHI‘R THAN . .15%
T 'TRAGTORS OF HEADING NO. *

- 8709) o o
" 8702 80200 PUBLIG-TRANSPORT TYPE agt
SR PASSENGER MOTOR. VEHI- o

GLES

. .. 87-03 8703.00 ;’fMOTOR CGARS AND OTHER % plus Rs: 16,500
A , . " MOTOR -VEHICLES*PRINGI- per car or vehicle as
P D o ©* JPALLY DESIGNED.. FOR. THE  the case may be -
N . . .- '~ “TRANSPORT ° OF . PERSONS . ST
' ' (OTHER:~ THAN - THOSE OF .

HEADING NO. 87.02), INCLUD-
- . ING STATION WAGONS AND
RAGINGQARS' AR '

" 8704  8704.06 MOTOR VEHICLES FOR THE , 20%,
_ . TRANSPORT OF GOODS ‘

87+05 .. 870500 ° SPECIAL PURPOSE . MOTOR . = 15% -
© 7. 7 'VEHICLES,” OTHER THAN:. .
THOSE . PRINGIPALLY DE-
e " SIGNED FOR THE TRANSPORT
R g o OF PERSONS OR GOODS (FOR
S EXAMPLE, BREAKDOWN LOR -
RIES, CRANE LORRIES, FIRE
FIGHTING *VEHICLES, CON-
CRETE-MIXER - LORRIES,
ROAD SWEEPER LORRIES, _°
“.o . SPRAYING. LORRIES, MOBILE
¥ . WORKSHOPS, MOBILE RADIO-
LOGICAL UNITS) :

8706 : CHASSIS 'FITTED_ WITH ENGI-
- : ) NES, FOR THE. MOTOR VEHI-
o I : - . CLES OF HEADING NOS. 8jy.01
. S , , T() 87 05

8706 (O For thc vchlcles of headmg No 87 o1 - '1’5%; '

8706 20 ~ For the vehicles of headmg No S .
- 8ye2 » ) o 25%.
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Heading
No.

~

Sub-

-heading No.

'Desc'ription of goods

_ (1)

@

(3)

- r(4)'

.
87:08

8709

87-10

87; 11-

T 8714

' 8706+ 30
| 8706 40
8706?50_

' -87o7~06 '

" 870800

-For the vehicles of headlng No.
- 87.03

-For the vehlcles of headmg No.
87.04

-For the vehicles of headmg No.
87.05

BODIES (INCLUD.ING CABS),'

FOR THE MOTOR VEHICLES

. OF HEADING NOS 87.01 TO

87.05
PARTS AND ACCESSORIES OF

- HEADING NOS. 87 o1 TO 87.05

'8709°00

. WORKS TRUCKS SELF-PRO-
PELLED, NOT FITTED WITH

LIFTING OR HANDLING EQUIP- .

MENT, OF THE TYPE USED IN

FAGTORIES - WAREHOUSES, . -

. DOCK- AREAS OR AIRPORTS

- FOR SHORT DISTANCE TRANS-
PORT OF GOODS; - TRACTORS

. OF THE TYPE USED ON RAIL-
.~ WAY STATION. PLATFORMS;

8710°00 .

871100

87.12 .00

--,871'3-00

" PARTS - OF THE FOREGOING

| VEHICLES. .

" RED FIGHTING VEHI-
CLES, MOTORISED, WHETHER
OR NOT FITTED WITH WEA-
PONS, AND PARTS OF .SUCH"
VEHICLES ;

1\/IOTORCYCLE§ (INCLUDING
SCOOTERS - AND MOPEDS)
AND CYCLES FITTED WITH

AN AUXILIARY MOTOR, WITH .-

OR WITHOUT. SIDE. GARS
SIDE-CARS.

BIGYCLES - AND OTHER CY-

. CLES (INCLUDING DELIVERY
TRICYCLES) NOT MOTORISED

'INVALID CARRIAGES, WHE-

THER OR NOT -MOTORISED - -
OR OTHERWISE MECHANI- -

- CALLY PROPELLED

8714+00

'PARTSANDAGGESSORIES OF - |
VEHICLES OF HEADING NOS -

87.1: TO 87 13 .

—TANKS‘AND OTHER ARMOU- .

20% -

20%

15%

25%.

5%

12% '

- 20%

Nil

Ni

2%

© 20% -
THE ‘MOTOR VEHICLES OF . ,

: Rate of duty
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H,eadmg ' Sub- . Description of goods - - " Rate of_dutif ‘
No. . heading No. ' P o ! '
) - (@ : (3) Y

8715 871500 BABY CARRIAGES AND PARTS 129,
S THEREOF - L

87°16 ~ 8716-00 TRAILERS AND SEMITRAIL- 109

-~ LERS; OTHER VEHICLES, NOT
. \/IECHANICALLY PROP}:J_ LED
P‘XRTS THEREOF

CHAPYER 83

AIRCRAFT, SPACECRAFT AND PARTS THEREOF

Heading.

No.

_ Sub- " Description of goods - N Rate of duty -
heading No. o —

(1) |

® e @

L 88-(_)1’

8802 °

. 8803

" 8805

880100 BALLOONS'AND DIRIGIBLES; - 12%

~-GLIDERS, HAND GLIDERS AND'
" OTHER NON-POWERED AIR-
VGRAFT

880300 OTHER’ AIRCRAFT (FOR' EX- 129
AMPLE, HELICOPTERS, AERO- .
PLANES); SPACECRAFT (IN: -
CLUDING SATELLITES) AND

SPAGEGRAFT LAUNCH VEHI- S

CLES

" 880300 PARTS OF GOODS OF HEAD- 2%

ING NO. 88.0r OR 88.02

8804:00 PARACHUTES - (INCLUDING 129

DIRIGIBLE PARAGHUTES)
-~ AND  ROTOCHUTES; PARTS
. THEREOF AND AGCESSORIES

THERETO

8805:00 AIRCRAFT LAUNCHING GEAR - 12%

DECK-ARRESTOR OF SIMILAR -
GEAR; GROUND FLYING TRAI-
.NERS, PARTS OF THE FORE-
“GOING ARTIGLES '

A hull an usfinished or mcomplete vessel,
r chsas.&sembleda or a complete vessel unassembled or dlsassembled

' CHAPTER 89
SHIPS BOATo AND FLOATING STRUCTURES'

No'rx-:

E assembled u*lassembled

is:
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to’ be classxﬁed in heading No. 89 06 if it does not have the essentlal
character of a vessel of a partmular kind. .

‘Heédjng T Sub- | Description of goods o . Rate of duty .
No. heading No. - = S I "
@ & e

8g:01  8gor-oo CRUISE. SHIPS, EXCURSION - 129

BOATS, FERRY—BOATS CARGO

S : SHIPS, BARGES AND SIMILAR
e ' VESSELS FOR THE TRANS-
_ - PORT OF PERSONS OR GOODS

~ . 8g:02 8go2-00 FISHING VESSELS; FACTORY CoI2% -
o SHIPS AND OTHER VESSELS .

FOR PROCESSING OR’-PRE- -

SERVING FISHERY PRODUGTS

8g:03 - 8goz-co YACHTS AND OTHER VESSELS o 12%
. : - FOR PLEASURE OR SPORTS; o
' ' ' "ROWING BOATS AND CANOQES ,
89-04  8go4:00 TUGS AND PUSHER CRAFT .- 129,
8g:05 89go5-00 = LIGHT-VESSELS, FIRE-FLOATS, 129,
) : " 'DREDGERS, FLOATING CRANES _ : _
' “AND OTHER VESSELS "'THE - NA- . e
. S VIGABILITY OF - WHICH - IS ‘
e -~ SUBSIDIARY TO THEIR MAIN
I _ FUNCTION; FLOATING DOCKS;
- FLOATING - OR SUBM'_'ERSIBLE

DRILLING  OR PRODUGTION
PLATFORMS '

89-06  8go6:00 OTHER VESSELS, INGLUDING 129
.7 WARSHIPS AND LIFEBOATS - . -
R ' *  OTHER THAN ROWING BOATS . ,
89:07  8goy00 OTHER FLOATING STRUC- =~ 129%
.77 - 'TURES (FOR EXAMPLE, RAFTS, ~ - .
TANKS, COFFER-DAMS, LAND- -

ING STAGES BUOYS Al\D BEA-
GONs)

SECTION xv'm

' .,OPTICAL PHOTOGRAPHIC CINEM.ATOGRAPHIC MEASURING
CHECKING, PRECISION, MEDICAL OR SURGICAL INSTRU'l\IENTS :
AND APPARATUS; CLOCKS AND WATCHES; MUSICAL INSTRU-

' MENTS; PARTS AND ALCESSORIES THEREOF =~

CHAPTER 90

OPTICAL PHOTOGPAPHIC CINEMATO‘GRAPHIC MEASURING :
.-CHECKING "PRECISION, MEDICAL OR SURGICAL- INSTRUMENTS
AND A_PPA_RATUS PARTS AND ACCESSORIES THEREOF - '

" 1. This Chapter does not cover: ‘ ,
(a) Articles of a kmd used in machmes apphances or for other
techmcal uses of vulcanised: rubber other than hardened rubber
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(Chapter 40), of leather or of compos1t10n leather (Chapter 42) or. .
of textile ma.ter1a1 (Chapter 59); '

(b) Refractory goods of Chapter 69; ceramic wares - for labora: -
-tory, chemical or other technical uses, of Chapter 69; .

: () "Glass mirrors, - not optically worked, - of Chapter .70, or
-~ mirrors of base metal or of precious metal not being optlcal ele-
“-ments (headlng No 83.15 or Chapter 1), < Lt

(&) Goods of heading No. 70.04, 70 O5 0. 08 70.11 or 70. 12

(e) Parts of general use, ‘as defined in Note 2 to Section XV, of -
base metal (Section XV) or similar goods of plastlcs (Chapter 39) ;

" (f) Pumps incorporatmg measurlng devices of headmg No -
- 84, 13 ‘weight-operated | counting and checkmg - machinery, - or-
, separately presented weights for balances (headlng No. 8423) lifting
or handling machinery (heading Nos. 84.25 to 84.28); paper -or
paperboard cutting machines of al] kinds (heading No. 84.41); fitt-
ings for adjusting work or tools on machine-tools, of heading No.
84.66, including fittings with optical devices for reading the scale
(for example, “optical” dividing heads) but not those which are in .
~ thernselves: essentially optical ‘instruments:. (for example; alignment .
telescopes); calculating machines (heading' No. 84. 70), valves and
other apphances (headmg No. 84 81);

(9) Searchllghts or spotlights of a k1nd used for cycles or motor o
- vehlcles (heading No. 85:12); portable electric lamps of heading No.
- 85.13; cinematographic¢ sound recording, reproducing or re-recording

apparatus (heading No.- 85.19 or 85.20); sound-heads. (heading No. ~ -

" 85.22); radar apparatus, "radio navigational ajd apparatis or radie-
remote control apparatus (heading No, 85.26) ;- sealed beam lamp .
< - units of headmg No. 85.39; optical fibre cables of heading No, 85 44; -

[} Searchlights or spotlights of headmg No 04.05; -
(z) Articles of Chapter 95;

(j) Capacity measures, which are to be classified accordlng to .
thelr constituent material; or . ' : '

: (¥) Spools reels or similar - supports’ (Wthh are to- be classified
according to thelr constituent material, for example,, in Chapter 3q '
or Section V). -

2. 'Subje"ct‘to Note 1 above, parts and accessorles. tor machines, ap-
paratus, instruments or articles of thig Chapter are to be classified accord-
1ng to the tollowing rules:— ’

(aT Parts and accessories Whlch are goods included in any of the
headmgs of this Chapter or of Chapter 84.85 or 91 (other than head- -
" “ing No. 84.85, 85.48 or 90.33) are in a11 cases to be classified in the1r
rGSPective headings, :

, (b) Other parts and accessones if smtable for use solely or
-.prihcipally with 3. particular kind of machine, instrument or ap- .
_ 'pal'atus or w1th "a  number of machines, 1nstrumen’cs ‘or _appara-
_ tus of the same heading (1nc1ud1ng a machme instrument or ‘appara«
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tus of- headlng No. 90.10, 90.13 or 90. 31) are to be class1ned with the i
machiney mstluments or apparatus of that k1nd

(c) All other parts and acoessones are. to -be clas51ﬁed in head- -
ing No. 90.33.

3. The prowsmns of Note 4 to Sectlon XVI apply -also to th1s Chap-

4. Headirlg No.. 90.05 does .not apply to telescopic sights for fitting te
arms periscopic telescopes: for fitting - to submarlnes or tanks, or to teles-

copes for machines, apphances instruments or apparatus of this Chap-

. ter or Section XVI; such telescop1c sights and teleSOOpes are to be classi- .

fied ir heading No 90. 13

5 Measuring or checkmg opt1ca1 instruments, , a'pplianc'es or -"ma-
chines which, but for- this Note, could be clasmﬁed both in- headmg No.
90. 13 and in heading No, 90.31 are to be classiﬁed in heading No.:90.31.

£

6. Heading No.. 90‘.32 app_lies only to:

(@) Instruments and: apparatus for automat1ca11v contro].lmg the
flow, depth pressure or' other variableg of 11qu1ds or- gases, or for
automatlcally controlling temperature, whether or not their operation
depends on.‘an electrical phenomenon. which varles accordmg to the
factor to be automat1ca11y controlled and '

(b) Automatic regulators of electrical quantities, and instru-

- ments or apparatus for automatically controlling non-electrical.

quaritities the operation’ of which depends on an electri-cai pheno=
menon varying according to the factor to be controlled.

Head- Sub- - Description of goods ’ Rate of duty

- ing beading
- No.. - No.
m © | e @
1 90.01 9001.00 OP'HCAL FIBRES AND OPTI- | _ 12%

~_ CAL FIBRE BUNDLES; OPTI-
CAL EIBRE CABLES OT HER -
THAN THOSE OF HEADING .

" NO.. 85.44; SHEETS AND

PLATES OF POLARISING
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Heading Sub- -~ ° Déscr‘ipﬁon of goods . * . Rate of duty
No.  heading o . _

. No.

© @ @ W@

MATERIAL; . LENSES (IN-
CLUDING CONTACT LENSES), . .
PRISMS, MIRRORS - AND~
S OTHER OPTICAL ELEMENTS,
~ . - _OF ANY MATERIAL, UN-
.  MOUNTED, OTHER THAN
. SUCH ELEMENTS OF GLASS .
- 'NOT OPTICALLY WORKED -~

.Jgo_-_og : 9002 00 LhNSES PRISMS MIRRORS' L a12%
: _ AND OTHER OPTICAL ELE-. _ ;
. - MENTS, OF ANY MATERIAL, -
. MOUNTED, BEINGPARTSOF -
' ' . OR FITTINGS FOR INSTRU- :
" "MENTS OR" APPARATUS, .
" OTHER THAN SUCH ELE- -
MENTS OF GLASS NOT OPTI-; o
' CALLY WORKED

. gotey - .. FRAMES AND | MOUNTINGS

. " 7 FOR SPECTACLES GOGGLES
. OR THE LIKE, AND PARTS
TI—IEREOF

- --Frames and mountmgs A
' 9003'11 - <Of plasucs ., i _ h CNil
go03* 19 --Of other materla]s ' , Nu e
9003"'90_ ' Parts o T ' lé% --
‘9o04 . SPECTACLES, GOGGLES, AND'

" THE LIKE, . CORRECTIVE, . '
PROTECTIVE OR OTHER -

- googe1o  -Sunglasses L Nil'_u
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No.

Heading ,

. <Sub;”
~heading

No.

- Description of goods '_

Ratc Of duty

(@)

(a)- S

@

9005

. govob

- 9007 . .

-90.08

, 96.09

. .9005',;,00

BINOCULARS MO\IOCULARS ’
OTHER OPTICAL TELE- -

SCOPES, AND MOUNTINGS
THEREFOR; OTHER ASTRO-

NOMICAL . INSTRUMENTS

AND MOUNTINGS THERE-

" FOR, BUT NOT INCLUDING

9006 oo PHOTOGRAPHIC (OTHER THAN -

9007 00 CINEMA’I OGRAPHIC CAMERAS
AND PROJECTORS WHETHER

INSTRUMENTS FOR RADIO-- -

ASTRONOMY, AND PARTS

'~ AND ACCESSORIES THERE-

OF (INCLUDING MOUNT--

- INGS)

CINEMATOGRAPHIC) CAME-

‘RAS; PHOTOGRAPHIC FLA-
SHLIGHT - APPARATUS AND -

' FLASH BULBS OTHER THAN
DISCHARGE LAMPS QF HEAD;
ING NO. 8. 39

OR NOT INCORPORATING .

'SOUND RECORDING OR
REPRODUCING APPARATUS "

" 9008 00 IMAGE PROJECTORS OTHER-
.. THAN CINEMATOGRAPHIG

PHOTOGRAPHICG (OTHER

 THAN CINEMATOGRAPHIC) -
ENLARGERS AND REDUCERS -

9009 00 PHOTO COPYING APPARATUS

INGORPORATING AN OP- N
.« TICAL. SYSTEM OROF THE

GONTACT-TYPE AND THER-

"MO-COPYING * APPARATUS

12%

30 .

8%

12%

o 20%
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" bers

Ne.

Hcading '

Sub- .

heading No.

Description of goods

3 Raté of:duty -

m

(5)‘,

<3_)‘

(4)

90.10

go.11

Q0.12

90 13

00.14. .

9013.00

9010 00 APPARATUS AND EQUIPME‘\IT :
_FOR PHOTOGRAPHIC (IN- -

CLUDING = CINEMATOGRA-
PHIC) LABORATORIES (IN
CLUDING APPARATUS FOR
THE PROJECTION OF CIR-
CUIT PATTERNS ON SENSITI-

 SED SEMICONDUCTOR MA-

got1.00. COMPOUND OPTICAL MIC-
o . ROSGOPES, = INCLUDING

L4

'TERIALS), NOT : SPECIFIED
 OR INCLUDED ELSEWHERE
IN THIS CHAPTER; .NEGA-

' ,12‘% _

TOSCOPES - PROJECTION - -

SCREENS

-

‘THOSE FOR MICROPHOTO-
GRAPHY, MICROCINE\/IA

TOGRAPHY -OR, MICROPRO— ,

_]ECTION

" goiz.00 MICROSCOPES OTHER THAN |

OPTICAL MICROSCOPES; DIF-

. FRACTION APPARATUS

- HEADINGS; LASERS, OTHER

- LIQUID -CRYSTAL DEVICES

NOT CONSTITUTING ARTI-

. ,.12’.%

712%7 o

12%

GLES PROVIDEDFORMORE = - .

SPECIFICALLY IN OTHER

THAN LASER  DIODES;
.,OTHER OPTICAL" APPLIAN-
CES AND INSTRUMENTS,
‘NOT .SPLECIFIED OR INCLU-
DED FLSEV\[HERE IN THIS

: CHAPTER

9014 oo DIRECTION FINDING OO\/I-'

~ APPLIANCES

“PASSES; OTHER NAVIGA-
TIONAL INSTRUMENTS AND

I 2 %, .




"MATHEMATICAL CALCU-

"LATING INSTRUMENTS (FOR
EXAMPLE, DRAFTING

' MACHINES, PANTOGRAPHS,

PROTRACTORS, DRAWING -

‘SETS, SLIDE- RULES, DISC
‘CALCULATORS);  INSTRU-
MENTS  FOR MEASURING
LENGTH, FOR USE IN THE
HAND (FOR EXAMPLE,
MEASURING RODS AND
TAPES,  MICROMETERS,

CALLIPERS), NOT .SPECI-

FIED OR INCLUDED ELSE-

“M@Sﬁ] . -Central Excise Tariff ' 399 _
H.eadirr,g. ‘Sabs Description of-goods - Rate- 6f duty
- No.  heading o co ‘ - : :
"~ No.
o @ SRR @
9015 . 9015.00 SURVEYING (I\ICLUDING PHO-"~ 2%,
' TOGRAMMETRICAL ~ SUR-
3 "-VE_YINQ), HYDROGRAPHIC, .
.OCEANOGRAPHIC, HYDRO-
LOGICAL, METEQROLOGI-
- CAL OR GEOPHYSICAL INS-
TRUMENTS AND APPLIAN-
'CES, EXCLUDING COMPAS-
SES, RANGEFINDERS
T 9016 BALANCES OF A SENSITIVITY
R OF -5, MILLIGRAM -
go16.10 ;-Bala,llees Nil
go16.go ~Parts - 12%
90.17  go17.00 DRAWING, MARKING OUT OR - 1%

WHERE IN THIS CHAPTER -
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Headmg
. No.

" heading

Sub- Description of goods
" No. ~

‘ ‘Rateof duty .

SO

. (a)‘ . (3

i__(4)

ge.18"

- go.19

: 9020

90.21

. 9018 00 INSTRUMENTS AND ~APPLI- -

_ ANCES USED IN MEDICAL,
- SURGICAL, DENTAL. - OR

VETERINARY SCIENCES, IN~- -
CLUDINGSCIENTI(;RAPHIC '

"APPARATUS, OTHER ELEC-
. TRO-MEDICAL 'APPARATUS

12% |

AND SIGHT~TESTING INS-~

TRUMENTS

9019 00 MECHANO-’IHERAPY APPLI- '

ANCES MASSAGE APPARA-~

TUS; PSYCHOLOGICAL '
APTITUDE-TESTING APPARA- :

TUS; OZONE THERAPY

"20%,.

" OXYGEN THERAPY, "AERO- " "

- SOL THERAPY, ARTIFICIAL

< .. RESPIRATION OR OTHER
, THERAPEUTIC- RESPIRA-

' TION _APPARATUS

-~ 9020 00" OTHER BREATHING APPLI-
_ANCES - AND.. GAS MASKS _

- 12%,

EXCLUDING PROTECTIVE

MASKS HAV ING NEITHER
MECHA\IICAL PARTS NOR
REPLACFABLE FILTERS :

go21.00 ORTHOPAEDIC APPLIANCES, -
S JINCLUDING - - CRUTCHES,. . -
'SURGICAL BELTS AND

- TRUSSES;.  SPLINTS AND
OTHER FRACTURE: APPLI-
ANCES; ARTIFICIAL PARTS

12% -

OF THE -BODY; HEARING - -

"AIDS AND OTHER APPLI-

‘ANCES V\’HICH ARE WORN .

~<OR CARRIED OR IMPLAN-

TED IN THE BODY, TO COM- .- '
PENSATE FOR A DEFECT OR -

DISABILITY .
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A Head.mg Sub- -+ - 'Description- of goods - Rate of duty
: No : .

_<_1');-f“:_*;<n)'_ e W

go.22 .’ 9022 oo APPARATUS BASED ON THE 189,
: USE OF X-RAYS OR OF .
. ALPHA, BETA OR° GAMMA
RADIATIONS, WHETHER OR:
NOT FOR MEDICAL, SURGI-
CAL, DENTAL OR VETERI-
'NARY - USES, INCLUDING
. RADIOGRAPHY OR RADIO- . -
. 'THERAPY APPARATUS, X~ = .-
** RAY TUBES AND:OTHER X- = ' .
: D 'RAY " GENERATORS, HIGH .
.+ t.o ... TENSION = GENERATORS,
L R -";CONTROL ‘PANELS :AND ~ .
' DESKS, SCREENS, ~ EXAMI- -
.. 'NATION OR TREATMENT = - -
- . TABLES, CHAIRS AND THE .=
.7, | LIKE '

: .\90_:,2'3_ 9023 oo INSTRUMENTS, - APPARATUS 129
S NSRS ,AND \/IODELS DESIGNED - .
FOR .. DEMONSTRATIONAL .
o . 'PURPOSES (FOR = EXAMPLE,
. . .~ - IN EDUCATION OR EXHI- -
o R o BITIONS), UNSUITABLE FORA
: OTHER USES

90.%4 9024 0o MACHINES 'AND ‘APPLIANCES - 12%
- FOR TESTING THE HARD. -

NESS, STRENGTH, COMP—'-

_ _ | R RESSIBILITY, ELASTICITY OR

. ... - . © - OTHER-MECHANICAL PRO-

S SR - PERTIES - OF A MATERIALS -

..'(FOR 'EXAMPLE METALS,

“ WOOD;, . TEXTILES ~ PAPER,

PLASTICS)

R it

R
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No.

L ' Heéading” Sub-. -+ Description of goods

: headmg

. Raté of duty”

| (1)

@@

(4.

.90.25 -

. go.26

go.ay

90.28

9025 0o HYDROMETERS, AND SIMI.’

‘LAR FLOATING ~ INSTRU-
MENTS, THERMOMETERS

PYROMETERS BAROMETE RS, :

HYGROMETERS AND . PSY-
- CHROMETERS, RECORDING
OR NOT, AND ANY COMBI-
'NATION OF THESE - INSTRU-
- MENTS

'9026.00 INSTRUMENTS AND APPARA-

TUS FOR MEASURING . OR
CHECKING THE FEOW, LEVEL,

129%

2%

"PRESSURE OR OTHER VARI- :

" ABLES OF LIQUIDS  OR
. GASES (FOR EXAMPLE, FLOW

METERS, LEVEL GAUGES B

MONOMETERS‘-, . HFAT

METERS), - EXCLUDING .

INSTRUMENTS AND APPARA

- TUS OF HEADING NO. go. 14,

R go 15, 9028 OR go.32

:§6§7200 INSTRUMENTS AND APPARA- -

129%

TUS FOR  PHYSICAL  OR .

. - CHEMICAL ANALYSIS (FOR
" EXAMPLE, = POLARIMETERS,
REFRAGTOMETERS SPEG-
TROMETERS, GAS OR SMOKE

-ANALYSIS - APPARATUS); -

INSTRUMENTS AND APPARA--

TUS FOR  MEASURING OR
CHECKING - VISCOSITY,

. POROSITY, =~ EXPANSION, .

SURFACE TENSION' OR- THE

"LIKE; INSTRUMENTS AND

APPARATUS FOR MEASUR.

ING OR CHECKING QUANTI- -
" TIES. OF HEAT;” SOUND OR.

LIGHT - (INCLUDING EX-

POSURE METERS), MICRO-" -

‘ TOMES

9028 00 - GAS LIQUID OR ELEGTRI-

CITY SUPPLY OR PRODUC-
- TION METERS, - INCLUDING

'CALIBRATING : METERS ‘

THEREFOR -

2%
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Hcadmg Sub.~ . ' Descriptidn of goods‘ o Rate ;of du;ty.
N'o - "heading = =~ o R s
3 : . No. ‘
O (@) © BRI @
y 90.29 9029 00 REVOLUTION COUNTERS,  12%

- PRODUCTION' COUNTERS,

 TAXIMETERS, MILEOME-
"TERS, PEDOMETERS AND
THE LIKE; SPEED INDICA-
TORS AND TAGHOMETERS, .
OTHER THAN THOSE OF .
HEADING - ’\IO 9o:15; STRO-
BOSCOPES

R .
! . . . .

.96.30 ; qoso 00 OSGILLOS(JOPES SDECTRUM V 12%
S ANALYSERS AND OTHER INS-
TRUMENTS AND APPARATUS
FOR MEASURING OR CHE-
- GKING ELECTRICAL’ QUAN
- TITIES, EXCLUDING METERS.
OF HEADING NO. go28; . -
- INSTRUMENTS AND APPA-
 RATUS FOR MEASURING -
OR DETECTING - ALPHA, -
.~ BETA, GAMMA, X-RAY,
' COSMIC OR OTHER TONI- .
_ SING RADIATIONS |

' gesr  go3roo MEASURING ‘OR CHECKING 12% -
' INSTRUMENTS, APPLIANCES =~
- AND. MACHINES NOT SPE-
CIFIED OR INCGLUDED ELSE-
' WHERE IN THIS CHAPTER;
' PROFILE PROJECTORS

ge.32 . . AUTOMATIC REGULATING OR
- S . CONTROLLING  INSTRU-
. MENTS AND APPARATUS

S
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' Headmg Sub- IR . Description of goods =~ . Rate of ciuty
No heading o e TR Y
. No.
IRORE N o @ )

) -Thermostats and pressure switéhcs H

9632'?11 -g-Thermostats and pressure switches 1 m%
AR for refrlgeratlng and - air-condi-
g tioning apphances and machmery .
" gogz+12 - --Other R =%
"\9632-_20 -Other mstrurnents and apparatus . L 12%
~ gogargo -Parts and accessories o - C12% "
'90+33 903300 PARTS AND  ACCESSORIES C %

- (NOT . SPECIFIED OR 'IN-
° CLUDED ELSEWHERE IN .
~ THIS CHAPTER) FOR.MA-,
_ CHINES, APPLIANCES, !INS-

" TRUMENTS OR APPARATUS
- OFy ECHAPTER g9o.

B CHAPTER 91 I _
E CLOCKS 'AND WATCHES AND PARTS THEREOF
- | * Norss N
1 Thls Chapter does not cover

(a)- Clock -or watch glasses or welghts (class1ﬁed according toA,;

: the1r constituent material);

(b) Watch chams (Chapter 1)

- (c¢) Parts of general use. defined in Note 2 to Sectlon XV, af‘,-*
.base metal. (Section. XV), or siiilar goods: of plastlcs (Chapter 39~

~er of precious metal or metal clad with' precious metal (Generally - C

Chapter 71); clock or watch springs are, However, to’ be’ classxﬁed as -

_ clock or Watch parts (headmg No. 91.14); .

(d) Bearmg balls (Chapter 73 or Chapter 84 as. the case may be) 3
(e) Articles of head.mg No 84 12 constructed to Work with,out

an escapement

K6 Ball bearlngs (heachng No. 84. 82), or

(9 Artlcles of Chapter 85, not yet assembled together or w1th
other components into watch or clock movements of. into articles

sultable for use solely: or pr1nc1pa11y as parts of such movements ‘
~ (Chapter 85) ' ' : : ~ :

2 He-ading No 91 01 covers only watches w1th case Wholly of pre-,

" clous' metal or of metal clad with- précious metal, or of:the same mate:
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~‘rials cornbined with natural o‘r'cultﬁred pearls, or precious or semi-pre- -
‘cious stones (natural, synthetlc or’ reconstructed) of Chap’cer 71, Wat-.

"~ ches with caseé of base metal 1n1a1d W1th prec1ous metal iall in head..ng_
No. 91. 02 : : : '

3. For the” purposes of th1s Chapter the expression watch ‘move-

. ments” means deviees regulated by a balance:wheel. and. hairspring, =

' quarlz crystal or any other system -capable of determmmg intervals of
time, with a display or a system to which a mechanical display cah be-
: 1ncorporated Such watch. movements shall not exceed 12 mm in thick- - '
“ness and 50 mm in width, length or diameter,

g Except as ppovmed in Note 1, movements and other pa*-ts suit- -
able for use both in clocks or Watches and in other articles (for example
’ precmon 1nstruments) are to be clas51ﬁed in th1s Chapter .

_. Hcading_ N Subl: | ' Desc'rikptign‘fof goo_ds .. - Rateof ctuty"~
- No. o headmg : T _ S e .
(xy. - _(«:)' S ._:-!.(3') R

© gror - gror.oo WRIST-WATCHES . POCKET- - . 13%" -

- WATCHES ~ AND OTHER -
~ WATCHES, INCLUDING STOP-. "
WATCHES, WITH CASE OF
_-PRECIOUS METAL OR OF -
2w - “METAL CLAD WITH PRE-
SR CIOUSMETAL . :

"WATCHES .© AND OTHER -
-~ WATCHES, INCEUDING STOP- -
- WATCHES, ' OTHER THAN

- grroz .1__vg’xoz-,o_«');WRIST-WATcHEs “POCKET- . '1a% =

. THOSE OF “HEADING NO
L - 91,01 P
" 9103 910800 _CLOCKS WITH WATGH MO~ o 10%

VEMENTS, EXCLUDING
CLOCKS3 OF HEADING NO

. ;91.04 . DR
91-e4  91o4-00 INSTRUMENT PANEL CLOCKS 0%
A " ""AND CLOCKS OF A SIMILAR -~ = - =~ =

. TYPE, FOR VEHICLES, AIR-
GRAFT- SPAGECRAFT OR

- . VESSELS o N
9105 . gto5.00 OTHER GLOQKS ey

- 91706 ~  g106.00 . TIMZE OF DAY RECORDING - 20% -
- R APPARATUS AND APPARATUS .= -~ . .

~ FOR MEASURING, RECORD- = -

. ING OR OTHERWISE INDI- . .

. CATING INTERVALS OF TI- -

"ME,WITH CLOCK ORWATCH -~
MOVEMENT: . OR - *WITH
Y‘N”HR.ONOUS . MOTOR

. (FOR EXAMPLE, TIME-REGIS:
‘TERS, TIME .RECORDERS)"*
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Heading: Sub- L Deéscription (3f go.o'ds- | Rate of dut-y '
No. - heading - T R ) L
' Ne. : N
(n :(_2) | (3 o ,\' @
" giroy  groy-00 TIME SWITCHES WITHCLOCK = 12%

OR WATCH MOVEMENT OR
WITH SYNCHRONOUS MO-
TOR

9108 gro8:00 WATCH ~MOVEMENTS, COM- 129,
- 77" 'PLETE AND ASSEMBLED o

9109, 910900 .CLOCK MOVEMENTS, COM- T A
T T PRETE AND  ASSEMBLED |

g1+10 - - 9110700 : COMPLETEWATCHOR CLOCK - = " 12%
‘ - : MOVEMENTS, UNASSEMBLED - - -
' OR PARTLY "ASSEMBLED. -
(MOVEMENT: = SETS); IN. .
COMPLETE WATCH OR CL--
OCK MOVEMENTS, ASSEM-
-~ BLED; ROUGH WATCH OR .

' -C.LOGK MOVEMENTS |
ottt guir-oo WATCH CASES AND " PARTS 0%
. , THEREOF , e
. gr'ra guz-co CLOCK CASES AND CASES OF 2%

- A SIMILAR TYPE FOR CTHER -
GOODS OF .THIS CHAPTER,
AND PARTS THEREQF . .
91713 g11g3-00 WATCH  STRAPS, - WATCH . 12%
; - - BANDS AND WATCH BRACE- :
-LETS, AND PARTS THEREOF

9I'14 QI14:00 - " OTHER CLOCK OR WATCH o o
R " PARTS el

CHAPTER 92

MUSICAL INSTRUMENTS PARTS AND ACCESSORIES OF SUCH’
: ARTICLES

Notes
" 1. This Chapter doés not cover;

' ('a)‘Pams of genei‘al use, :“‘as deﬁned'in Note 2 to Section XV, of.‘

base metal (Sectlon XV), or-similar goodb of plastlcs (Chapter 39), K
&

) Mmrophones amplifiers,  loud- speakers head-phones,»
‘ sw1tches stroboscopes and other accessory ingtruments, ~appe1f¢atus
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-or equipment of Chapter 85-or 90, for use with but not incorporated -
in.or housed in the same cabmet as 1nstruments of th]S Chapter;
(c) Toy instruments or- apparatus (headmg No. 95. 03) )
(dy Brushes for cleanmg " musical ‘instruments (headmg' N’ o.
96 03); or - - ' '

(o) ‘Spoels, reels or similar supports (which are to be classiﬁed' '
according to their constituent material: for example Chapter 39,~'
Section XV). '

7 2 Bows and sticks. and similar-. dev1ces used in playmg the- musmal‘
instruments of heading No.  92.02 or heading No. 92.06 presented with
such instruments in numbers normal thereto and clearly intended for use

_ therewith, are to be classified in the same hé_a-di'ng as the relative instru-

ments

Cxards dises and rolls of headmg No. y2.09. presented with an 1nstru-'
ment are to be treated as separate articles and ot as formmg a part of
such 1nstrument o . _

Heading bub-” S Description of goods - Rate of duty -
No. . headmg - o '
R "No.

W @ e @ @
92.01  g201-00 PIANOS INOLUDING AUTO- m% )

MATIC’. PIANOS; HARPSI-
CHORDS - AND OTHER KEY-
BOARD' STRINGFD INSTRU-
MENTS : S

9202 .9202°00 O’I‘HhR STRING MUS]'C %L IN- 129%
o " STRUMENTS (FOR EXAMPLE, )
' GUITARS, VICLINS, HARPS) 7

93°'03 9203: 60 KEYBOARD PIPE- ORGANS; 129%
e . HARMONIUMS AND SIMI- -
LAR KEYBOARD INSTRU-
"MENTS WITH FREE l\'IET AL

REEDS’
g1-04 20400 ACCORDIONS AND SIMILAR . . 12%
| " " INSTRUMENTS; MOUTH .
ORGANS | :
205  g205:00 OTHER WIND MUSICAL INS-' - 129,

TRUMENTS . (FOR EXAMPLE,
CLARINETS,” "TRUMPETS,
BAGPIPES)

92°06 9206-00 PERCUSSION MUSICAL INS- 12%
" ¥ UTRUMENTS (FOR EXAMPLE, =~
DRUMS, XYLOPHONES, C
MBALS, CASTANETS, MAR o

“ACCAS}
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SOUND OF WHICH IS PRO-
- DUGED, OR MUST BE AMPLL - .
‘ ~  TIED, ELEGTRICALLY (FOR  -. .
. EXAMPLE, ORGANS, GUITA- . -
RS, ACCORDIONS) .

Headmg.ff'ff Sub- ' . Description of goods - Rateof duty
“Now - heading - - . ' _ EEE B
Mm@ e @
9%+07, " ga07:00 MUSICAL INSTRUMENTS, THE - 12%

. 92°08 9208 00 MUSICAL BOXES, FAIRGROU- o -12%
S e 'ND ORGANS, MECHANICAL oo o
' ' ‘STREET- ORGANS, MECHA-~ =~ c
NICAL SINGING BIRDS, - -
MUSICAL SAWS AND OTHER
MUSICAL ~ INSTRUMENTS
NOT .FALLING WITHIN ANY
- OTHER HEADING OF THIS , .
CHAPTER ; DECOY CALLSOF . -
" ALL KINDS ; WHISTLES, CALL
HORNS AND OTHER MOUTH-

.- . DLOWNSOUND SIGNALLING
P . INSTRUMENTS _ o
| emog - gdogeco PARTS (FOR EXAMPLE, ME- 2%

"CHANISMS FOR MUSICAL

BOXES) AND ACCESSORIES

- (FOR EXAMPLE, CARDS, DIS- -~
~ (GS AND ROLLS FOR: ME- = . -
o - .- -~ CHANICAL INSTRUMENTS) -- -
LT . .~ OFMUSICAL INST RUMENTS; =
o o . METRONOMES, . TUNING
e s . . FORKS AND PITCH PIPES "

. OF ALL KINDS

SECTIONXIX

ARMS AND AMMUNITION PARTS AND ACCESSORIES THEREOF

S , ST CHAPTER% .. . -

: - ARMS AND AMMUNITION PARTS AND ACCESSORIES THERE@F,' |
| " 1. This. Chapter does not cover: . . S ‘.

tors, signalling flares); _ ,.
' (b) Parts of general use, as deﬁned in Note .2 to Sectlon XV _
- 39);
L ©) Armoured ﬁghtmg vehlcles (headmg No. 87 10);:

(d) Telescoplc sights or other. optical. devices suitable - for use |
- with arms, unless mounted on a firearm  or presented with -the
_ ﬁrearm on whlch they are des1gned to be mounted (Chapter 9@) orv ;

(e) Bows arrows fencing foils or toys- (Chaptcr 95)

() Goods of Chapter 36 (for example percusslon caps detona= _ e

of baae metal (Sectwn XV) or similar goods of plastlcs (Chapter .

9. In headmg No. 93. 06 the reference to ‘parts ’rhereof’ do,es' ot R

1nc1ude radlo or’ radar apparatus of headlng No. 85. 26
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 - Haadmg
-Ne.

Sub- - ,Dqsqrip'tion- of goods . ' ‘Rate of dt.xty,__'

headmg )

_ No.

;<2‘>.,_ _ e W

" 9301

- %.92, |

9303

‘9804

9395

93'7

s

ggor- .00 . MILITARY WE APONS, OTHER - Nil

THAN REVOLVERS, PISTOLS
'AND ARMS OF HEADING NO .
93 o7 :

9302 00 REVOLVERS AND PISTOLS, 12%

OTHER THAN THOSE  OF |

- HEADING NO. 93-03 OR 93- 04, T

LAR DEVICES WHICH: OPE-
. RATE BY THE FIRING OF
AN EXPLOSIVE CHARGE (FOR -
" EXAMPLE, SPORTING SHOT-
©* . GUNS ANDRIFLES, MUZZLE~ = .
.LOADING - FIREARMS, VERY =~
PISTOLS AND OTHER DEVI- ~
CES DESIGNED TO PROJECT
. ONLY SIGNAL® FLARES, -
PISTOLS AND REVOLVERS
- FOR FIRING BLANK AM- = |
“MUNITION, EECAPTIVE- ~
BOLT HUMANE ; KILLERS,
- ‘LINE-THROW]NGiGUNS)

_ggo;-eo OTHER ARMS (FOR EXAMPLE, %

- SPRING,; AIR OR GAS GUNS

- AND PISTOLS, TRUNCHEONS), -
"EXCLUDING THOSE OF
HEADING NO. g3-07% '

" ggo5+00 'PAR'TS AND ACCESSORIESOF 129

ARTICLES OF HEADING NOS
gq o1 TOg3 04

: 93§6-.oa BOMBS,GRFNADES TORPED- :  12%.

OES; MINES, MISSILES AND
SIMILAR° MUNITIONS OF
WAR, AND PARTS THEREOF;
'CARTRIDGES. AND OTHER

- AMMUNITION = AND PRO-
“JECTILES =~ AND. = PARTS
.- THEREOF, INCLUDING S8HOT .
' AND CARTRIDGE LWADS

,930’7;00— SWORDS, CUTLASSES,. BAYO- -~ 129

CNETS, LANGES AND SIMILAR .
ARMS AND PARTS THEREOQF .
AND SCABBARDS ANDSHEA-

- THS THEREFOR '

930300 'OTHER FIREARMS AND SIMI: = 129
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SECTION XX =

| MISCELLANEOUS MANUFACTURED ARTICLES
'CHAPTER 94 -

FURNI'TURE BEDDING MATTRESSES, - MATTRESS SUPPORTS,
_CUSH_IDNS AND SIMILAR STUFFED FURNISHINGS; LAMPS AND
LIGHTING FITTINGS, NOT ELSEWHERE SPECIFIED OR INCLUDED;

ILLUMINATED SIGNS, ILLUMINATED NAME- PLATES AND THE

LIKE;. PREFABRICATED BUILDINGS
A _ NOTES
1. "‘his Chapter does not cover: : - o
(a). Pneumatic or water mattresses p1llows or- cushions, of -
Chapter 39, 40.or 63; - -

(b) Mirrors designed for placmg on the fioor _ or- ground [for. :

example, cheval-glasses (swing-mirrors)] of headmg, No. 70.06; .
articles covered by heading No. 70 105 o ‘ ‘

(6) Art1c;e;> of C‘haptex 1;

(d) Parts of general use ‘as deﬁned in Note' 2 to Sectlon XV ~A '
of base metal (Section XV), or s1m11a1 goods of plashcs (Chaptor
39), or safes of Chapter 83;

(e) Furmture specially . des1gned_ as parts of 1ef11gerators of '

':'thad1ng No. 84. 18; furniture’ speclally des1gned for sewmg machmes

o _(headmg No. 84. .)2),

(f) Lamps and’ hghtmg ﬁttmgs of Chapter 85

(9) Furmture spec1a11y deS1gned as par’rs of apparatus of head-

- ing No. 85.18 (heading No. 85.18), of heading Nos. 85.19 to 85.21 -

_“:(neadmd No 85. 2?) or of headmg Nos, 85.25 to 85.2_8_ '(head_:.\i__ngg‘
- No. 8529) : _ o _ L o

(h) Art;cles of headmg No. 87 14

() Dentlsts chairs: mcorporatmg dental apphances of headmg
No. 90. 18 or de"1t1sts sp1ttoon<' (headmg No. 80.18);

(j) Articles of Chapter 91 (for- examp,le, clocks and clocky,-

_cases); on

“to
Yor

to-

(k) Toy fufmture or toy 1amps or hghtmg ﬁttmgs (h’eadi'hg'

No. 95.03), billiard tables and other furniture specially constructed . R

for games (headinig No. .95.04),. furniture for conjuring tricks ~or ..
decorations (other than electric garlands) such as Chmese lanterns .
(heading No. 95.05). ' o

2. The articles (other than parts) referred to: in headmg Nos. 94 01‘

94.03 are to be classified in those headmgs only. if they are de51gned
placmg on the ﬂoor or ground

The followmg are, however, to be class‘ﬁed in the, above-mentmned

‘headings even if they are desngned to be hung, to' be ﬁxed to the- Wall or'

stand one on the other} R

(¢) Cupboards, ’bookcases other shelved ,furniture_ and u'nit
mmiture ' Lo ‘
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(o)) Seats and beds. S - ) -

~do not in(,lude references to sheets or slabs (whether or |not cut to shape,

but not combmed with other parts) of glass (1nc1uding rmrrors), marble
or cther stone or of any other material 1eferred to'in Chapter 68 or 69.

(b) Goods described in ‘heading No, 94. 04, cleared separa’cely,,are ’

: not to be classnﬁed in headmg No. 94. 01, 94, 02 or 94.03" ds parts of goods '

4, For the purposes of headmg No. 94, 06 the expression prefabricam _
ted bulldmgs means bu11d1ngs which are finished in ‘the factory or - put

‘upas elements, cledred together, to be assembled on site, such as hous-
X ing or work 51te accommodation, offiees, schioo! Is, shops sheds garages or

‘similar bulld.mgs L ' *
Heading | ~Sub: -~ Description of gdbas o Rate of duty -
No.. . heading , T
o Ne. ' »
m o e @
g4.01 9401 00 SFATS (OTHER THAN THOSE -~ 23%

OF HEADING NO. 04 .02),

WHETHER - OR | NOT GON-
" VERTIBLE INTO' BEDS AND
" PARTS THEREOF '

94.02  9402.00 MEDICAL SURGICAL, DENTAL e 25%
. OR VETERINARY FURNITURE o
(FOR EXAMPLE, OPERATING
TABLES, EXAMINATION TA-
.. BLES; HOSPITAL BEDSWITH © = -
- MECHANIGAL - FFTTINGS, - — & -
"DENTISTS’ GHAIRS); BAR-~ :
. BERS’ CHAIRS AND SIMILAR.
CHAIRS, HAVING ROTATING
.'AS WELL AS BOTH REGLIN- -
ING AND ELEVATING MOVE-
MENTS; PARTS OF THE FORE-
GOING ARTICLES

403 9403 o0 OTHER FURNITURE AND S a5%
" PARTS THEREOF 2
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" Headmg Sub- A Descriptio'n of goods ’ Réte of duty.
" No. headmg . S T
M @ E ®) W
04'04 '9d04.00  MATTRESS SUPPORTS; ARTI- 5% )

'CLES OF BEDDING "AND.
SIMILAR FURNISHING (FOR
. EXAMPLE, MATTRESSES,

. 'QUILTS, EIDERDOWNS, CUSH-
'IONS; POUFFES AND PILL-
OWS) FITTEDWITH SPRINGS |

- OR STUFFED OR INTERNA- ~

LLY FITTED; WITH ANY
MATERIAL OR OF CELLULAR
RUBBER OR  PLASTICS,
WHETHER OR NOT COVERED

94 05§ 9405" 00 LAMPS AND LIGHTING FITT- = 35%
_ INGS INCLUDING SEARCH- o
' "LIGHTS AND - SPOTLIGHTS =
~ AND PARTS THEREOF, NOT
- ELSEWHERE SPECIFIED OR

INCLUDED; - ILLUMINATED
SIGNS, . ILLUMINATED
- NAME-PLATES AND -‘THE -
~ LIKE, HAVING A PERMA-
- NENTLY FIXED LIGHT
SOURCE, AND PARTS THERE-
.OF ' NOT ELSEWHERE SPE-- .
CIFIED  OR  INCLUDED

34:06.  g406-00 . PREFABRICATED BUILDINGS = 12%.

Ao

| CHAPTER 95 ‘
TOY% GAMES AND: SPORTE: REQUIE:ITES PARTS AND ACCFSSO-
( RIFS THEREOF
NO‘I_'ES.
. 1. This Chapter ‘does not ,éover:'g o R f

(@) Christmas tree candles (Chapter 34);
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(b) Fireworks or other pyrotechnic articles of heading No. 36.02;
: _ _ () Yarns.; monofilameént, “cords or bgut or the like for ﬁshin.g_,'
P g _ cut to length but not made up 1nto fishing - lines, of Chapter 39,
: ‘ Chapter 42 or Section XT; :
(d) Sports bagu or othcr contamers of Chapter 42 or 43

(e) Sports clothlng or fancy dress, of textlles of. Chapter 61 or -
Chapter 62, : ,

(f) Textile ﬂags or buntmg, or sa1ls for boats, sailboards or land
: craft of Chapter 63; S .

(g) Sports footwear (other ‘than- skatmg boots with ice or roller :
skates attached). of Chaptnr 64, or sports headgear of Chapter 65;

- (h) Walkmg sticks, WhlpS riding-crops. or the like or parts ’
I - therec@ (heading No. 66 02), _ '
| ' - (4) Unmounted glass eyes for dolls or. other toys, Of Chapter

. @) Parts of general use, as defined in Note 2 to Section XV
‘of base metal (Section XV), or similar goodg of plastics (Chapter 39);

(k) Bells gongs_ or. the 11ke of Chapter 83;

(l) Electrtc motors (headmg No. 85. 01) eléctric transf(ormers'
(heading No, 85. 04) or 1ad10 remote control apparatus (headmg No
85.26) ; A .

(m) Sports vehlcles _(other than bobsle1ghts, toboggans and the
11ke) of Sectlon XVII P _

(n) Chlldrens bicycles (hea.dmg No. 87 12),

(o) Sports craft such as canoes and sklffs (Chapter 89), or their_ S

- means of propulsmn (Chapter 44 for snch articles made of wood);
(p) Spectacles, goggles or the like, for sports or outdoor games
‘(heading No. 9004), _
(@) Decoy calls or whistles (heading No. 92.08);
(r) Arms or other articles of (‘hapter 93;

(s) Electric garlands of all kinds (heading No 94 .05) ; or

() Racket strings, tents or other camping goods, or gloves
(classified according to their constituent material). = - '

. 2. Thig Chapter includes articles in which natural or cultured pearls;
.'prec1ous or- semi-precious stones - (natural ~synthetic or -reconstructed),
precious metal or metal. clad w1th precious metal constitute only minor

constityents.
3, Sub]ect to Note’ 1 above, parts and accessories which are su1tab1e '

for use solely or punc1pahy with artlelev of tlns Chaote1 are to be classi-
fied with those articles. : :
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Headmg Sub-

No.

‘heading

" Description of goods

“'No.*

- Rate of Ivd_Luty

(3)

)

95 .02,

95,;93

95.04

95-95

9506

95407

9501 .00 WHEELED TOYS DESIGNED
"TOBE RIDDEN BY CHILDREN
(FCR EXAMPLE, TRIGYCLES,

12% -

.SCGOOTERS, PEDAL GARS), .

DOLLS’ C‘ARRIAGES
9502'{00 DO
S - MAN BEINGS

0503 .00 'OTHER TOYS; REDUGED-SIZE

“(“SCALE”)  MODELS AND

SIMILAR = RECREATIONAL

MODELS, . WORKING OR
'NOT; PUZZLES OF ALL
KINDS. C

9504.00 ARTIGLES .TOR FUNFAIR,

TABLE OR PARLOUR GAMES,

INCLUDING PINTABLES, BIL.

LIARDS, SPECIAL TABLES
~FOR GASINO GAMES AND
AUTOMATIG BOWLING -
ALLEY EQUIPMENT

9505.00 FESTIVE, GARNIVAT OR OTH-
- "ER ENTERTAINMENT ARTI. -

GLES, INCLUDING GONJUR-

- ING TRICKS AND NOVELTY
- Jokms

9506 oo ARTIGLES AND EQUIPMENT

FOR . GYMNASTICGS, ATHE-

LETIGS, OTHER SPORTS (IN=-
GLUDING _ TABLETENNIS
OR: OUTDOOR. GAMES, NOT
SPECIFIED - OR "INGLUDED

ELSEWHERE IN THIS. CHAP-
TER .

9507.00 FISHING RODS, FISH-HOOKS

AND OTHER LINE FISHING
TAGKLE;  FISH LANDING
NETS,
AND SIMILAR NETS; DECOY
“BIRDS” (OTHER  THAN
THOSE OF HEADING NO.
92.08) AND SIMILAR HUN-

TING OR ¢ SHOOTING RE-
QUISITES ~

S REPRESENTING G)NLY B .

BUTTERFLY NETS.

12%

2% .
- 30%.. -

12%

12%

2%
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Headmg Sub- , - Description of goods - Rate of duty
“No. heading T o URE du]

' No ‘
. 95.08 . g508.00 ROUNDABOUTS, SWINGs, B
CE - SHOOTING GALLERIES AND ks
' OTHER - FAIR_GROUND
AMUSEMENTS

PRV I SN

CHAPTLR 96
MISCELLANEOUS lV'ANUFACTURED ARTICLES

No'ms

» 1 Th1s Chapter does not cover

(a) Pencﬂs for cosmet1c or t01let uses (Chapter 33) 3

, (b) Art1oles of Chapter 66 (for example, parts of umbrellas er
" Walkmg—stmks), : .,

(¢) Imitation ]ewellery (Chapter 71),

_ (d) Parts of general use, as deﬁned in Note 2 to- Sectluon XV of
. ‘base metal. (Settmn XV), or s1m11ar goods of: plastics (Chapter 39),

(é) Cutlery or “other art1cles of Chapter 82 with handles or-other -

parts of carving .or moulding materlals heading: No. 96.01 or 96.02

applies, however,. to sepa;rately cleared h,a,ndles or other parts of
such articles.

§p) Art1c1es of Chapter 90" [for example, spectacle frames (head- '

E ing No.. 90.03), mathematmal drawing pens (heading No, 90.17), -

“brushes of a kind specialised for use in dent1stry or for medlcal
~surgical or Veterlnary purposes (heading ‘No. 90. 18)],

C)

9 Artlcles of Chapter 91 (f0r example clock or watch cases) ;

(h) Musical 1nstruments or parts or: aecessorles thereof (Chap-

(3) Art1cles of Chapter 93 (arms and p@rts thereof),

3 Art1cles of Chapter 94 (for example furmture, lamps and_ -
hghtmg ﬁttmgS) ; OF , .

(k) Artlcles of Chapter 95. (toys, games sports requlsrtes)

2. In héading No. 96,02 the expressmn ‘vegetable .or mmeral earvmg _
material’ means; : -

(a,) Rard seeds plps, hulls an,d nuts and similar vegetable mate-~
r1als of a kind used for carvmg (for exa,mple coroze and dom), o

(b) Amber meerschaum agglomerated amber and agglomerated'
’ meerschaum Jet and mineral substltutes for jet. :
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3. In headmg No. 96. 03 the expressmn ‘prepared knots and tufts for
broom- or brush making’ applies only to unmounted knots and tufts of -
animal hair, vegetable fibre or cther material, which are ready for
mcorporatlon without division in.brooms or brushes, or which require
only such furthér minor processes as trimming to shape at the top, to .
render them ready for -such incorporation. '

4. Articles of this Chapter, other than those of headmg Nos." 96.01
~ te 96.06 or 96.15, remain classified in the Chapter whether or not com-
posed wholly or partly of precious metal or metal clad with precious -

metal, of natural or cultured pearls, or. precious or semi-precious stones -
(natural synthetic or reconstructed). However, heading Nos., 96.01
to 96.06 and 96.15 include articles in which natural or cultured pearls,
precious or. semi-precious stones ('natural synthetic or reconstructed),
precious metal’ 6r metal clad’ w1th precmus metal constltute only mmor,
constituents. : :

He’ading Sub- ' Description of gocds ' Rate of
No. “heading : . : e e
©W @ @ @
96.01 . gbor.oo WORKED IVORY, BONE, TOR- - 12%. .

TOISE-SHELL, HORN, ANT- _
_LERS, CORAL, MOTHER-OF~ . , -
_ PEARL AND OTI—IER ANIMAL
.. CARVING MATERIAL
AND ARTICELES oF -
“THESE MATERIALS (INQLU- - °
- DING ARTICLES _OBTAINED
" g6.02 9602 o0 WORKED ~VEGETABLE OR' 129
"MINERAL CARVING MATER- T e
IAL AND - ARTICLES OF
"THESE MATERIALS; MOUL- -
' DED OR CARVED ARTICLES - = .
- OF. WAX, OF STEARIN, OF - .»% ..
NATURAL = GUMS . OR . = -
NATURAL - RESINS OR OF -
MODELLING PASTES, AND
OTHER MOULDED OR CAR-
- VED ARTICLES, NOT ELSE-
“WHERE SPECIFIED - OR
- INCLUDED; WORKED, UN-
~ HARDENED GELATIN (EX- -
. CEPT GELATIN OF CHAP-
TER 35) .AND ARTICLES OF
UNHARDENED GELATIN

96.03 9603 oo BROOMS, BRUSHES (NQLy- 129,
- DING BRUSHES CONS- . - “
TITUTING - PARTS

OF MACHINES, APPLIANCES = -
OR VEHICLES), HAND-OPERA~
TED MECHANICAL FLOOR
_ SWEEPERS, NOT MOTO_I-
 SED, MOPS AND FEATHER
* DUSTERS; PREPARED KNOTS
AND TUFTS FOR BROOM
- OR BRUSH MAKING; PAINT
" PADS AND ROLLERS; SQUEE- .
GEES (OTHER THAN ROLLER , .
'SQUEEGEI‘S)

D, cpe—
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Heading Sub- i " Description of goods
No. heading _ o
' - No.

o

7 Rate of duty.

W . @ @

96.04 960400 HAND SIEVES AND HAT\ID RID-
DLES -

96.05 - TRAVEL SETS FOR PERSONAL .

TOILET, SEWING . OR SHOE
OR CLOTHS CLEANING

‘g605.10 -For personal toilet
y60o5.90 = -Other

96.06 * 9606,00 BUTTONS, PRESS-FASTENERS,
. SNAP-FASTENERS AND'
PRESS-STUDS, BUTTON

MOULDS AND OTHER PARTS -
OF _ THESE _ ARTICLES;

_ ~ BUTTON BLANKS
" 96.67 9667.00 SLIDE FASTENERS AND PARTS
' THEREOF

1 56.08 9608 oo - BALL POINT PENS ; FELT TIP-
o - - PED AND OTHER

POROUS-TIPPED PENS AND ‘
MARKERS; "FOUNTAIN -

PENS,  STYLOGRAPH ' PENS
"AND OTHER - -  PENS; .
DUPLICATING . STYLOS _
- PROPELLING OR SLIDING

R PENCILS; ~ PEN-HOL. _ .

, . DERS, _ PENCIL-HOLDERS
Y AND SIMILAR  HOLDERS;
PARTS (INCLUDING CAPS
AND CLIPS) OF THE FORE-

GOING ARTICLES, OTHER
THAN THOSE OF HEADING

} o SR NO. g6.09
96.0g,  g6og. 00 PENGILb (OTHER' THAN PEN-
o """ " CILS OF HEADING NO. g6. 08),
CRAYONS PENCIL " LEADS,

+ " PASTELS, DRAWING’ CHAR-
- COALS, WRITING OR. DRA-:

" WING CHALKS .AND TAI- -

““LORS’ CHALKS

" g6.10  gbro.00  SLATES AND BOARDS, WITH

WRITING ~OR DRAWING
SURFACES, WHETHER OR
NOT FRAMED

- 96.11  gBrr.00 DATE, SEALING OR NUMBER-
.  TING STAMPS, AND THE

LIKE (INCLUDING DEVICES

FOR PRINTING OR EMBOS-

SING LABELS), DESIGNED

FOR OPERATING IN THE. .

HAND; HAND-OPERATED
GOMPOSING STICKS AND
- HAND PRINTING SETS IN-

CORPORATING SUCH CQOM- -

POSING STICKS -

e s oy

105%'i
129,

2%

Nil

129,

129,

NIl

129%
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'Heading Sub- - Description ~ of goods " Rateof duty
‘No. heading , - - i ;
- - No.
(n (2) 2 o RGO o (4)
(96.1z  g6r2.00" TYPEWRITER OR_ SIMILAR ~  20%

RIBBONS, INKED OR OTHER-
WISE PREPARED FOR GIVING
" IMPRESSIONS, WHETHER
. ‘OR NOT ON SPOOLS OR IN
- . CARTRIDGES; INK-PADS,
WHETHER OR NOT INKED
WITH OR WITHOUT BOXES

96°13 . CIGARETTE LIGHTERS AND .

: - OTHER LIGHTERS; WHETHER
OR NOT MECHANICAL OR
ELECTRICAL, AND PARTS
THEREOF OTHER THAN
FLINTS - AND WICKS

9613;‘10' _~Cigarette lighters. and other lighters Rs. g per. hghtet
g613.90 -Parts o 1a%

96.14 9614.00 SMOKING PIPES (INCLUDING Y,
. | PIPE BOWLS) AND GIGAR |
OR  CIGARETTE HOLDERS,

AND PARTS THEREOF:

96,15 . 9615 00 COMBS, HAIR-SLIDES AND 129, - -
: T  THE LIKE; HAIRPINS; CURL- ~
' ~ ING. PINS, CURLING GRIPS,
"HAIR- GURLERS AND THE
LIKE, OTHER THAN THOSE -
OF HEADING NO. 85,16, AND
PARTS THEREOF :

96.16 96!6 oo’ 'SCENT SPRAYS AND SIMILAR . 129
: : TOILET = SPRAYS, AND o
. MOUNTS AND HEADS THERE-
FOR; POWDER-PUFFS AND
PADS FOR THE APPLICATION © -
- OF COSMETICS OR TOILET :
PREPARATIONS ‘

96.17 9617 06 VACUUM FLASKS AND OTHER - Nil
: ~ VACUUM VESSBLS, COM- ~
. ' . PLETE WITH _ GASES;
PARTS THEREOF OTHER
THAN GLASS INNERS L
g6 1R 9618 66 TATLORS’ = DUMMIES AND 12%
, - OTHER LAY FIGURES ; AUTO-
MATA AND OTHER ANIMA-
TED DISPLAYS USED FOR:
- SHOP"'WINDOW DRESSING




